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LOK SABHA DEBATES

LOK SABHA

Thasday, July 18, 1991/ Asadha 27.
? 1913 (Saka)

The Lok Sabha met at Eleven ¢f the
Cilock

[MR. SPEAKER in the Chair]

ORAL ANSWERS TO QUES-
TIONS

[English]
Draft National Policy on Agriculture

+

SHRI ATAL BIHARI
VAJPAYEE:

SHRI LAL K. ADVANI

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) whether a Draft National Poli-
vy on Agriculture is still under the
consideration of the Government:

(b) whether the Dralt Policy has
been circulated to the State Govern-
ments and the Agricultural Universities
to elicit their views;

{c} if so, the response of the Statc
Governments/ Universities thereto;

1d) the likely date by which the
Government propose to introduce this
policy; and

{e) when was such policy last fram-
ed and what has been its impact?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): {a) to (d) A
draft of an Agricultural Policy Reso-
lution formulated in March, 1991 had
been circulated to all the State Gov-
ermments and U.Ts and Agricultural
Universities for eliciting their com-
ments. Five States/U.Ts and 7 Agri-
cultural Universities have gent their
comments. After the receipt of com-
ments from the State Governments

*81.

further action will be taken.

() No comprehensive Agricuitural
Policy Resolution has been placed be-
fate the Parliament in the recent past.

[Transiation]

SHRI ATAL BIHARI VAIJPA-
YEE: Mr, Speaker, Sir, to date, a
National Policy on Agriculture has
not been brought ecither before the
House or the country. We always sa
that our country is primarily an agri-
cuoltural country and agriculture is the .
largest sector of our economy and that
progress 1n the agricultural sector is
the key to the economic development
of our ¢runtry. It i ironic that while
we have an industrial policy, a labour
policy. a gold policy, but there is no
sucn poiicy on agriculture. The Agri-
~ulture Mumister himself is a very re-
puted {aimer, so much so that he has
even been adorned with the title of
‘Krshi Pandit’. Does he consider the
delav 1n formulation of a National
Folicy on Agriculturc proper? In this
«ege J, 1 would also like to say that
when the draft of the Agricultural
Folicy has been circulated to all the
ttate Covernments, Union Territories
and Agricultural Universities for eli-
citine their comments, the Government
could have also placed 4 copy of the
same on the Table of the House so
as to make it a topic of public debate
and also to make the hon. Members
aware of its contents.

THE MINISTER OF AGRICUL-
TURE :SHRI BALRAM JAKHAR):
Mr. Speaker, 8ir. the hon. Member
has rightly said that the country en-
tirely depends on agriculture for its
well being and that the country has
been able to save its economy from
crises and has earned a reputation for
itsell everywhere, all because of agri-
cnlture The hon. Member made a
reference 1o the Agricultural Policy
in hiv speech. Yes, we have pot been
able to bring forward a comprehen-
sive Agricultural Policy but it is mot
true that there was no such policy or
we did not havi any such policy earHer.
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All work 1s carriecd on the basw
of a policy. but unfortunately, we
hl;‘:ve not been able to give ? copn:gcte
shape to cur Agricultura .
Therefore, it may be said that the mh:zn
points of the draft national policy
vn Agricylture have been formulated
after much detiberations. This draft
bas becn circulated, so that It coukd
be finalised on the basis of the com-
ments that we receive That fina] draft
would certainly be placed before the
House. It is a public document There
13 nothing confidential about ot It
has pbeen circulated to all the State
Governments and Agricultural Uni-
versities  There 15 nothing to suppress
abuut it

SHR1 BASU DEB ACHARIA
Copies of the drat policy should also
be distributed among the Members

SHR! BALRAM JAKHAR We
will definstely do 1t. that 1 no problem

(Inmteiruptionsy The policy of ow
party m ths regard has undoubtedly
mfluenced the formulation of ths
draft poliy I would like to repeat
that we had specifically made a men-
tion of it in our election manifesto

[Englivh)

It s {rom the Mamfesto of the
indsan National Congress for the Lok
Sabha election 1991 It refers to
package pronouncement from the
‘ormer Prime Minister In this, it has
been stuted that @ comprehensive stra-
tegy will be formulated and imple-
mented to ens.ire coordination of agrt-
cultural development with conserva-
tion of the cnvironment. afforestation
wasteland  development, water re-
sonrces management, forest 'and and
QInuuva preperty resource  manage-
ment mcluding grazing and community
lands, And the following items which
are also covered in the draft Agricul
tural Price Resolution circylated to
States are-

expansion of altocation of bank loans
and crodit for agriculture;

strengthening  extension
and construction of new
downs and storage facilities.

JULY 15, 1991
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establishment of agro-bused and
food processing industries;

promotion of agricultural exports,

tugh prionty to allied activities such
as hvestock, horliculture ste,

lairr and remunerative price tor farm
produce,

more efficient use ol irigation water
and land:

masstve thrust for food processing
and other agro-processmg

[ 1 ranstation}

Taus 1t has been included m the
mani:esto alvo and 1 too am pensopally
committed to it 1 am prepared 1o

cive you tne details of all the pro-
gramimes
SHRI AlAL BIHARI VAIPA-

1LE  So, should we take u tor gram
ed that the hon Mimster of Agri-
cutture 15 gomng to place a copy of the
diaft National Policy on Agriculture
w the Tab'e of the House?

SHR]1 BALRAM JAKHAR It »
tnerc before one and all It s not
Leng concealed from anybody It has
heen circulated to all the State Gov-
crnments  Uniwon Territories and Agni-
cultural  Universities  Similarly. st

would be placed before the House
also
SHRi ATAL BIHAR] VAJPA-

\EE Mr Speaket, Su, while formu
lhting the Agncultural Policy, ouve
stould take into consideration the
relation between the prices ol agn-
vatardd produce and the prices of
20 ds manufactured m factories We
want to give remunerative prices 1o
the farmers but it has been observed
that while prsces of agricultural pro-
duce are hiked up at a very low pace
the prices of articles of daily use,
manufactured by faetories increase by
leaps and bounds every other day, 1f
we cannat bring about d parity bet-
ween the above two prices the farmer
will continue to suffer losses 1 would
Like to know whether this aspect hns
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been iaken into consideration while
preparing the draft Agricultural Policy
and what has been 1ts outcome?

SHR1 BALRAM JAKHAR We
will definitely do it | too have been
stressing the point all along which
you have raised now We will have
w0 work out a ratio between them, It
has to be ensured that there is proper
co-relation between them. What is the
difference between the rate at which
the farmer purchases and th: rate al
which he sells. 1 hope special atten-
tion sn this regard would be paid
while traming a new policy and im-
~lementing 1t

SHRI ATAL BIHARI VAJPA-
YEE- There is an Agricultural Prices
Commission, but there 18 nothing like
Cost Price Commission to monitor the
prices of ndustrial goods .(Interrup-
nons) 1t is a bureau and the reports
of that bureau are not even placed
before the House

SHRI BALRAM JAKHAR if
that js the case, it ought to be looked
mto

SHRI1 DIGVIJAYA SINGH: Ina
vast country like ours, where there are
many agro-climatic zones, agriculture
is a vast subject. Owing to this very
reasun. Natjopal Agriculture Com-
mission was set up about two decades
ago and it was on the basis of its
reporfs that the existing policy was
formulated. Therefore, I would like
to know from the hon. Minister whe-
ther the Governmend proposas to set
un a Nationa] Agriculture Commission
to go into all the aspects of a vast
subject like agriculture.

SHRI BALRAM JAKHAR: At
nresent, we are domg the first thing,
We have elicited opinions from all
concerned. As soon as they are recelv-
od we will consider them.

SHRT DIGVIJAYA SINGH: Mr.
Speaker. Sir, that is why 1 would like
tg. submit that unless a separste Com-
wmigsion ¥ set up for this to go intp
i} the aspects of aych a wide subjoct
it will serve Ro purpose, Bartier, it

ASADHA 27, 1913 (S4KA)
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was done and Shri Ram Niwas Mirda
was one of the Members of the com-
mittee that had been constituted for

this purpose.

SHRI BALRAM JAKHAR:
it was Shr Nathu Ram Mirdha.

SHRI1 DIGVIJAYA SINGH: Any-
way. that Commission had presented
4 comprehensive report, but in the
changed circumstances. it has become
essential to set up another commission,
Will the Government please consider
1t?

SHR1 BALRAM JAKHAR: No,
it 1s not necessary now. We will for-
mulate the policy on the basis of the
opinions we have called for

SHRI RAM VILAS PASWAN:
Mr. Speaker. Sir, there can be no
two opinions that ever since indepen-
dence. the agriculture sector has besn
neglected and ] am sure that the
hon, Minister will also agree with me
in this regard I don’¢ want to go iato
the reasons behind it 1 would like to
tell the Government only this much
that the National Front Government
during its tenure had taken a decision
1o obseive the pext ten years that is
upto the year 2000 A.D., as the ‘De-
cade of Agricuture’ and it was en-
visuged that the lot of the farmess
will be improved and development of
agriculture in rural areas etc. will he
ensured during this period. T would
like to know whether the Government
would implement the above decision
to observe the next ten years as the
‘Decade of Agriculture’ and take steps
to boost agricultural production and
imnrove the lot of farmers

SHRI BALRAM JAKHAR: The
agriculture  sector forms the wery
fourdation of our ecopomy and if the
country wants to achieve seif-reliance
m economy. agriculture should not
be neglected. 1 am wery opti in
this regard as we ha:c with us all the
essentials. God's gift. nature’s beme-
volence, and the indomimble spirit of
our furmers. We shall y sad
ceed in our country selfuufll.
cient sod seif-reliant and we  shadl

No,
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encoutuge them with these objectives
in our mind. There is no douht about
it ..(Imerruptions). ...

SHRI RAM VILAS PASWAN:
Mr. Speaker, Sir, what | want 10 know
is whether the Government will pur-
sue the decision of the previous Gov-
ernment to observe the next ten years
as the ‘Decadc  of Agriculture” or
abundon it?

SHRI BALRAM JAKHAR: M.
Speaket. Sit. we will do our duty

“Jo diya karte the dava-c-darde dil,
Ve apni dukan badha gaye™
(Interruptions)

[Enghsh)

SHRI SOBHANA DRESWARA
RAO VADDE- Sir. I would like to
know from the hon. Minister whether
the draft he referred in the answer.
said to have been formulated in
March, 1991, was the same as the one
prepared by the standing advisory
committee on agriculture headed by
Shii Sharad Joshi or was a differcnt
one.

I would also like to know whether
the Government will 1estructure  iis
priorities, 1 hope when Mr. Bahiam
Jakhar is the Minister of Agriculture
the prioritics will be restructured to

give first and foremost puority  and
allocate funds to maximise the pro-
duction a< well as export from the
1gricultuie sector.

SHRI BALRAM JAKHAR: It
was not that commitiee which you

were relerring Tt was a report  pre-
pared by the Depariment or the Secre-
taries concerned. Then. it was a sort
of a marriage between the two. That
has been circulated 1 assure that the
rest will be done.

SHRIMATI BASAVA RAIJES-
WARI: Mr. Speaker, Sir. T would
like to know whether it has come to
the notice of the Government that due
to hike in inputs like fertHisers, seeds.
pesticides, labour, power tariff, the
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cost of production of various agricul-
tural commodities has gone very high.
and the farmer is asking for a remu-
nerative price

On the other side. the consumer is
askmg for the supply at a cheaper
rate wherein the Government has to
come forwaid to subsidise. It is very
difficult.

Is the Government seriously think-
mg of removing all the duties and
taxes on agricultural inputs so  ‘hat
the farmer wi'l grow at a cheaper rate
and the consumer will also get at a
cheaper rate?

MR SPEAKFR: This is about the
1axes.

SHRIMATI BASAVA RAIES-
WARI. No, this is a policy matter

MR SPEAKER: All right,

SHR1 BALRAM JAKHAR: We

can answer But let there be a ques-
tion | will reply fully well on that
CCOrY.,

| Hrenslation)

SHRI DIL.LEEP SINGH BHURIA:
Mr Speker, Sir, as the hon. Minister
said just now. the Government will
be tormulating a National Pohicy on
Agniculture and | also agree with him.
but 1 would like to know as to who
tormalates this policy? Are they the
peaple who sweat and toil and plough
the field braving the vagaries of wea-
ther? A great injustice is being done
ty the farmers. The people who do
not have basic knowledge of agricul-
te and are net aware of the pro-
blems of the farmers are entrusted with
the task of formulating policies. 1
would like to know from the hon.
rsinster whether views of the farmers
+¢ 10 what are their real difficulties
wil! be called for and the prices of
their produce will be fixed accordingly
ensuring at the same time that items
of their daily necessity are made avai-
lable to them at reasonable rates.
Will the hon. Minister ensure that
these points would be considered while
formulating the policy?
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SHRI BALRAM JAKHAR Mr
Speaker Sir I can assure one thing
1 myself have worked in the fields
and my hands are a testmony to 1t

(Interruptions)

SHRI DILEEP SINGH BHURIA
| did not want to know about the
hon Minister I was enquiring about
the poliey (Interruptions)

SHRI BALRAM JAKHAR 1 ex
press what I think You are right
We shall formulate a policy only after
chicting the opinton of the farmers
those who work n the ficld It would
not be dealt with 1n a casual manner

SHR1 BHOGENDRA JHA M
Speaker Sir 1 have doubts about the
reply given by the hon Minister Our
agricultural policy 15 totally one sided
Only the interests of the big farmers
who extract work trom Jabourers
are kept in mind Our policies do not
protect the interests of those who actu
ly work in the fields T would 1nsist
that the steps taken for Iand re
forms

MR SPEAKER Mr Bhogendra
Jha you may please come to your
question

SHRI BHOGENDRA JHA [ am
doing just that At the meeting of
the Statc Revenue Ministers held in
1986 and 1987 it was unanimously de
cided to expedite the land reform pro
cess ncluding delimitation  Jdistribu
tion of surplus land ownership rights
to the nller distribution of surplus
lands donated during the ‘Bhoodan
Movement® protection of the common
land set aside for public utility etc
Will the Government accelerate the
fand reform process and mmplement
these decisions  under the national
pohcy on agriculture and will 1t en
sure the transfer of ownership rights
into the hands of the tiller?

SHRI BALRAhM JﬂQKHARMMr
Speaker, Sir, perhaps the hon Mem-
ber has not gone through the Land
Ceailing Act Had he gone through 1t

2—11 LSS/ND/91
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he must have been aware of the num
ber of people required for cultivating
a piece of land If the pracluction 1s to
be incteases a lot of work has to be
done even 1l 1" 1sa 15 or 2 acres of
land Whoever contributes to farming
m my opmion 1s a farmer and therr
interests will always be uppermost 1
our minds We will be able to protect
the oveiall inte-ests ol the farmcrs
onlv 1if we 1dopt such an attitude Jf
we don’t lonk after the interests of
those who work 1n the fields it will
all be an exercise mn futility (Interrup
Hons)

DR 1 AXMI NARAYAN PAN
DEYA Mr Speaker Sir keeping in
view the prevailing timancial crisis |
would hhe to know from the hon
Minister whether there 1s a possibility
of reduction n subsuidy  on fertilizer
or its bemeg withdrawn (Inter-
ruptions)

SHRT BALRAM JAKHAR Mr
Speaker Sir this 15 something which
future would unfold how can 1 <av
anything 1bhout it The Fmance Minis
ter m1y bhe able to comment (In
ter! nptions)

DR { AXMI NARAYAN PAN
NEYA Mr Speaker Sir the hon
Minister has sdid i the other Honse
that subsidy cinnot be reduced m this
way {Intcrruptions)

SHRI BAL RAM JAKHAR
Mr  Speaker Sir  sance it 1 a
question for the Finince Mmister to
answer 1 cannot replv How
ever there 18 no contradiction
mm  whatever I hive said T had
said 1n the past and T 1m still mamn
tamimne 1t thit we should not reduce
subsidv I 1t 1s done 1 shall have to
give them full compensation We shall
have to safeguird the interests of the
farmers no matter how 1t 1v done

Talks with Nepal on Multi-purpase
Projects

*R?  SHRT RHOGFNDRA JHA
Wil the Migwter of WATER REF-
SOURCFS be pl*t d to state

(a) whether tilateral taltks between
India and Nepal with regard to con-
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struction of multi-purpose prejects on
Kosi. Kamla. Bagmati, Mahananda.
Pancheshwar and Karnali rivers were
held recently: and

(b) it so. the details and outcome
thereof?

THE MINISTER OIF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a) and (b) Bila-
teral talks were last held in April.
1991 in the second meeting of the
Indo-Nepal Sub-Commission on water
resourcet. It was agreed to work
for a Project Definition Report  for
Pancheshwar Project and completion
of additional studies tor Karnali Pro-
ject.  Concrete programme ol action
could not emerge for other projects

SHR1 BHOGENDRA JHA. Mr.
Speiker,  Sir, subscquent to a “Call
Attention® being raised in the House
last year we were informed

[English] \

“Among the various proposals, Kosi
High Dam 1s of utmost imporiance to
us as 1 will provide solution to control
the River Kosi on a long terin basis
besides providing immense  irrigation
and power benefits to bath the coun-
tries.

A projeet report has been  prepared
by Nepal on the Kosi Hieh Dum. The
feasbility report ot the Kosi High
Dam was given by India to Nepal in
August 1981 and the matter is still
pending.”

[ 11amslation)

Mr. Speaker. Sir, in response to my
fetter to the present Prime Minister
he has stated recently  that during
e talks recently held wwith  Nepal
the arcas of cooperahion in the core
sector of water-resource  deselopment
have been identitied.  We hive open-
o) dialomue with Nepal for vasious
mojects in this aica including  pro-
jects on Kosi and Kamla rivers. We
<hall continue  the same. We were
given a clear feasibility veport regard-
ing the parleys held and 1 went in

JULY 18, 1991
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person to Nepal on Ist May, 1984
on the invitation of Nepalese Gov-
ernment. I would like to know cate-
gorically the position in respect of
each of the Karali, Pancheshwari.
Kosi and Bagmati projects.

SHRI VIDYACHARAN SHUK.
LA: Mr. Speaker, Sir. discussions
were held on all the projects men-
tioned by the hon. Member and some
concrele outcome was achieved in
respect of projects mentioned by me
in my reply but as regards the other
projects.  certain complications deve-
loped between us and Nepal and the
tesult was  that nothing  concrete
could be achieved till date. Tn the
light of this we formed a study group
but the said group has not submitted
its report so far, we will pursue the
cntire work as soon as we are in re-
ceipt of the report. 1 agree with the
views expressed by the hon. Member
that Kosi and other projects are very
important for us. We will make
cverv effort  to go ahead with this
work.

SHRI BHOGENDRA JHA' Mr.

Speaker, Sir. it is a part of that very
renlv:

[English]

A project Report for Karnali has been
prepared by Nepal in February 1990,
but without taking India’s interests into
consideration.

[ Lranstation)

The same is the case with regard
to Kosi from the Ncpalese side. What
I want to stress is that nature has
created all of us and these rivers are
flowing from South to North not be-
cause either Nepal or we want them
to flow in that direction and as such
there exists no clash of interest bat-
ween Nepal and India and it is in the
interest of both the nations. ¥ would
like to know whether you propose to
start a discussion with Nepal at the
political level because of the fuct that
bureaucrats strain our relationship on
petty issues. As such this isstie shonkl
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be settled at the diplomatic level so
that the constraints encountered by
both the countries in the field of elec-
tricity, flcod control, irrigation, road-
ways and railways can be removed
and Nepal would turn into a heavenly
abode. From this point of view there
should be a negotiation at diplomatic
level on this issuc.

SHRI VIDYACHARAN SHUK-
LA : Mr. Speaker, Sir, whatever the
hon. Member has said 1s a fact. The
interests of India and Nepal regard-
ing the water resources issue are com-
mon and as the hon. Mcmber has
rightly mentioned. whatever progress
hax been made in this field is all duc
i dgiscussions held at diplomatic level
otherwise whenever we keave an issue
to be settled at the technizal or offi-
cal level the progress is  hampered
and no substantial progress is made.
Therefore, progress was inade in this
licld when the Prime Minister paid a
visit to Nepal last time amd now too
we will make an effort to accelerate
work on all these projects at the car-
liest by dealing it on politieal level
and also by arriving at a consensus
and our attempt should be to make
proper utilization of the time that has
been wasted.

SHRI HARI! KISHORE SINGH:
Mr. Speaker, Sir, is the Lon. Minister
avare of the fact that the Nepalese
Government has  started  irrigation
projects on  the rivers which have
been referred  to. particularly  the
rivers in the Bagmati and Kamla
Balan areas and this is an encroach-
ment on our rights. Will the Govern-
ment of India take initiative to im-
plement these projects for safeguarding
our cconomic position. which the
Nepalese Government had recom-
mended to the Government of India?
Will the Government hold talks with
Nepal to safeguard .the interests of
Jndia regarding Bagmati Irrigation
Project and other rivers?

. SHRIT VIDYACHARAN SHUK-
LA: Mr. Speaker, Sir. when the hon.
Member was-in the Ministry of Ex-
ternal Affairs he tepk initiative and
we were greatly benefited by it. We

ASADHA 27, 1913 (§4KA4)
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will continue that initiative and follow
it up.

- SHRI NAWAL KISHORE RAL
Mr. Speaker. Sir. the projects that
have been mentioned by the hon. Mi-
nister. namely. Kosi Kumla, Bagmati,
Mahananda. Pancheswari and Karnali
and those on Indo-Nepal border and
also those near Sitamarhi. Darbhanga
and the twelve blacks of Madhubani
district are badly affected by Adhwara
river network projects which include
thirteen rivers. namely. Adhwara, Ja-
mura. Khiroi, Jhim, Rato, Marha,
Hardi. Dhaunsh. Sanghi. Kokra. Budh-
nad. Lakhandei. and Old Adhwara.
Will the Minister state whetier  the
Government woald hold negotiations
with the Nepalese Government  for
working on all the projects inciuding
Adhwara group project.  Nepal is the
origin oi' thirteen rivers. these rivers
originate from the Himalayas  from
Ram Nagar Ramaya., will the ncgotia-
tions be held with Nepal to consider
the construction  of a multi-purpose
dam at that place..?

SHRI VIDYACHARAN SHUK-
LA: Mr. Spcaker. Sir.  all the rivers
originating  from Nepal  flow into
India and provide waler to the entire
country.  As the hon. Member has
said. most  of the rivers flow into
Bihar. We had discussed this issue
carlier also and as per the discussion
we had today the question of all the
rivers was taken up and the details of
thosc rivers, in respect of which subs-
antial progress has been made. were
also given. Discussions on other
issues arc under way and it will be
our effort that an early progress is
made.

SHRI DEVENDRA PRASAD
YADAV : Mr. Speaker. Sir. | would
like 10 know from the hon. Minister
whether it is a fact that it is a ques-
tion of life and death for the ten
crore people residing in the border
areas of Nepal and India. 1Is the
Government awarce of the fact that a
special study team visited Nepal on
17th January. 1991 in connection with
Kosi. Bugmati. Kamla. Pancheshwari,
Karnali and Adhwara projects. which
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have been discussed here and it has
submitted its report in favour of sett-
iIng up a Water Commission. Does
the Government propose to set up a
high level committee in connection
with setting up of a Water Commis-
sion and construction of hydel dam
and other projects and initiate Indo-
Nepal talks in order to implement
these projects immediately.

SHR1 VIDYACHARAN SHUK-
LA: Mr. Speaker, Sir, the hon. Mem-
ber has very rightly pointed out that
the happiness and sorrow of tha crores
of people of the North Dihar laigely
depend on these rivers because in the
event of floods in these rivers their
hickds are submerged and thar  hfc
1s affected, they face nnmen<e hard-
<ships and losses every year. Hence
this 1ssue  has been discusced at all
levels including tcchmcal and politi-
cal levels and as [ have al cady said.
m order to expedite the same we will
take pohtical inittative so that this
work may progress as carly as possi-

ble {nrerruptions).
[English]
Sccurity Cover for Tourists Visiting
Kashmir
+
*83 SHRI M. V CHANDRA-
SHEKARA MURTHY:
SHRI V SREENIVASA
PRASAD.

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether thc militants in Kash-
mir kidnapped and opened fire on a
group of forcign-tourists at Dal Lake
recently:

(b) if so, the details of the casual-
ties in the incident:

(c) whether the Government pro-
pose to probe into the incident: and

(d) the steps taken to provide se-
cutity to tourists visiting Kashmir?
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-.
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB): (a) to (d) A statement is laid
on the table of the House.

STATEMENT

(a) Eight foreign tourists were ab-
ducted from a house boat in the Dal
Lake on 26th June, 1991,

{b) One abducted lsraeli snatched
one AK-56 rifle from one ot the terro-
rists. In the consequent shoot-out,
onc Israeli  tourist was hilled and
three were injured, while two terro-
rists are also reported to have been
killed and one injured.

(¢) The criminal case is under in-
vestigation.

(d) Security to tourists 1s a4 part of
the overall efforts of the Administra-
tion to contain terrorism and bring
back normalcy in the Valley. The
Government of Jammu & Kashmir
has identified vulnerable pockets and
active gangs for gearing up anti-tei-
rorist operations. organising Naka
ambushes and cffective deployment of
para military forces in the affected/
sensitive pockets. Day and night pat-
rolling in vulnerable areas. raid« on
hideouts of terrorists have been inten-
sified. Many top leaders of the terro-
rist outfits have been detained and a
large quantity of arms and ammuni-
tion have been seized. Intelligence
has also been strengthened

SHR1I M. V. CHANDRASHE-
KARA MURTHY: Mr. Speaker, Sir,
the attack on foreign tourists is the
first incident of this kind since the
cruption of militancy in Kashmir in
1988 and also in view of the Centre’s
role in Kashmir, 1 want to know from
the hon. Minister in this regard whe-
ther the Government is prepared to
create a Special Task Force to give
security cover to the foreign tourists.
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THE MINISTER OF HOME AFF-
AIRS (SHRI S. B. CHAVAN): The
hon. Member may read Para ‘d’ of the
reply. The reply is very clear. This
1s the part of the overall security ar-
rangement and we cunnot make spe-
cial security arrangement for the tou-
rists.

SHRI M. V. CHANDRASHE-
KARA MURTHY: [ am asking you
whether it can be done only in respect
of the tourists.

SHRI S. B. CHAVAN: That is
the reply.

SHRI M. V. CHANDRASHE-
KARA MURTHY: What about the
action taken m this regard? I want a
specific reply whether you are creat-
wmyg Special Task Force to give secu-
rity cover to the foreign tourists. You
sayv ‘Yes® or ‘No.

SHRI § B CHAVAN: No.

SHRI M V. CHANDRASHL.-
KARA MURTHY: Mr. Speaker, Sir,
in view of the growing militancy in
the Valley, whether the Government
15 awate of the existence of training
camps 1n occupied areas and also whe-
ther it is a fact that some people were
tiken over by the Pakistan Army to
theu Intelligence Service. If so, what
steps the Government had taken so
tar in this regard?

SHRI $. B CHAVAN: Sir, what
the hon Member is saying is a_fact
that the Pakistan Army is training
some people who are forcibly tuken
out of Jammu and Kashmir, some-
times with their consent and sometimes
even without their consent. They are
training them. they are financing
them: they are recruiting them know-
ing full well that we have taken up
this matter at the diplomatic level.
The Prime Minister of Pakistan made
1 nublic statement that he will not
try to encourage any kind of terrorism
in India But, in spite of that. T do
think that it has an impact on the
terrorist activities in Jammu & Kash-
mir.
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SHRI V. SREENIVASA PRA.-
SAD: It is a fact that there is an
upsurge of militant activities in Kash-
mir. The militants are targetting
foreign tourists to embarrass our coun-
try abroad. This will affect tourism
in other parts of the country also.
Therefore, I would like to know from
the hon. Minister whether there is &
proposal to ban or regulate entry of
foreigners into Kashmir to reduce such
incidents and avoid adverse publicity
abroad.

SHRI S. B. CHAVAN: 1t is a fact
that there has been a lot of propa-
ganda going on that the human rights
are not preserved in Jammu & Kash-
mir. In fact, we would like to en-
courage a number of not only tourists
but even journalists also going over to
J i« & Kashmir so that they could
see things for themsclves; if possible,
let them also pubhsh their indepen-
Jent opinions.

[T'1 wslation)

S.R] RATILAL VARMA: Mr.
Lpe aker. Sir, through you, 1 would like
to ask thc hon. Minister as to when
they are going to restore normalcy in
Ka-hmir because the tourists do not
visit Kashmir due to atmosphere of
terrorism The valley is known as hea-
ven on earth as well as the crown of
Mother India. But the conditions are
not normal there: so again I ask him
4s to when the conditions would be
normalized there.

SHRI S B. CHAVAN: Hon. Mem-
ber I could not understand the first
nart of your question, please repeat
the same. . .(Interruptions).

MR. SPEAKER: He has asked as
to when the tourists would be able
to go there.

SHRI S. B. CHAVAN: Mr, Spea-
ker, Sir, it is a fact that the terrorists’
activities have adversely affected the
main business i.e. tourist business
and all the economy of the valley is
based on this business, To bring it on
the track, efforts are being made st
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diplomatic level. Simultaneously, we
are makmg raids on different places
such as terrorist hide-outs and other
places wherever it is necessary, We
are keeping a close watch on the bor-
der also in order to lessen the inten-
sity of terrorist activities. We grant
acquittal whenever it is necessary

[English)

SHRI CHANDRA JEET YADAV:
I am sure, this must have come to
the notice of the Minister that even
the European Parliament has to pass
a resolution in this regard They madc
an appeal also to the terrorists to re-
lease people who were kidnapped and
kept 1n bondage. When the Israeli
group was touring, one person was
killed and others were taken nto cus-
tody at Dal Lake At least in a weli
known place like Dal Lake, which 1s
in the heart of Srinagar City, which 1
an attraction for the tourists, national
as well as nternational, the Ministet
should take necessary action—this 15
an important tourist spol—so that such
incident should not happen n future
Otherwise, your approach o Embas-
sies to increase tourism will have no
meaning, if tourists feel msecure in
the heart of the city. Will you take
special measures at least 1o provide
security at such places?

SHRI § B. CHAVAN. | am m
full agreement with the hon. Member.
But at the same time while all efiorts
are being made, still the infiltrators
have emered this area n such a big
way that it 1s becoming rather diffi-
cult to tackle the situation and that 1y
why we are trying to ease the condi-
tions in that area so that a large num-
ber of tourists are attracted, Actually
these people had been abducted and
unfortunately tor them from their pass-
ports they could get the information
that they were Israchs; after it was
known fully well that they were Israelis
the sitvation accentuated further
Thereafter, I do not think that even
the terrorists themselves were inte-
rested in kidnapping all the tourists
from that area but after their coming
to know that they were Israelis it took
a different turn altogether.

JULY 18, 1991

Oial Answers 20

SHR1 K. P. UNNIKRISHNAN.
Has the Ministers attention been
drawn to some other news items, that
m view of the extraordinary situation
prevailing in Jammu and Kashmir and
particularly in the Valley, 1t hay at-
racted the attention of various inter-
national secret agencies and also that
there has been a sudden uneaplainable
spurt m the visits or Israelis themsel-
ves to the Valley one of whom was
mvolved in the mcident, and has this
aspect of security been gone into by
our security agencies? ’

SHRI § B CHAVAN tor the
lirst pait ol the question, ilie situa-
toa provailing i Kashmn 1s known
1o all the mteinailonal  mtelligence
agencies and there 18 no denying the
tact  But tor the other part. we ou
sehos are tiying 10 caamise the im-
plicatons of what result it will have
01 the entne situation as ot s pre-
vat' ng there

SHRIMATI CHANDRA PRABH A\
URS | would like to kaow from the
hon Mmister what are the steps that
have heen taken to strengthen our
border atcas and have <«me  arcas
been properhy identified to checkh in-
filttavion? Effective steps <hould be
taken to prevent the militants fiom
sntening our country and also to see
that powertul and sophisticated wea-
pos  are not  brought i because
otherwise Kashmir being a big tourist
attraction, the presence o the  mili-
tants will have a very had effect on
thy toumists commng theie

SHRI S B CHAVAN Mr Spua-
k1. Su. i fact the Govament
mahing all out efforts to see that th y
1> not able to cross the border But
in spitc of that, 1 cannot deny the
fact. that a large number of people
have been coming from  different
arcas and if they have alrcadv infil-
trated T cannot denv it.

(Translation)

SHRI SURYA NARAYAN YA-
DAV: Mr. Speaker, Sir, all the mea-
<ures taken by the Goveinment to
control the terrorists m the Kashmir
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valley. have faled Now. 1| would
hke to know whether ther: 18 any
olan esther to bomhard or to remove
the tramning camp set up close to our
border i Kashmir?

SHRI § B CHAVAN We have
alrcadv banned therr oigamisation
and 1t 15 obvious that they are tram-
ed accross the border There 1s no
proposal to bombard that camp

SHRI RAM NAGINA MISHRA
The Home Mmster of the Govern-
ment of India i his aoply bhig stated
hat they are faung a lot of difiicul-
ties 1n cheching the terrorism because
1 number of terrorist groups have m-
filtrattd mto Kashmir

MR SPEAKER Please put your
yrestron as there are many members
v the queue

SHRI RAM NAGINA MNISHRA
It 15 a mattar of desparr 1or the coun-
try 1t 1s Home Minister  expiesses
hrs helplissness over the entry of ter-
torists into Kashmir 1 want to know
from you whether you will  a ture
the country that vou will ciive the
terrorists out from Jammu and Kash
mir within a defimte time-frame”

fEnghsh}
MR SPEAKER [ am not allow-

mo this  questton It was already
asked
[ F'ransiation}]

SHRI RAM NAIK It v consider-
ed mviting trouble by the foreign
tourists to go there They will not hike
to visit the vallev unless the Indian
touiists start goine therc and the do-
mestic toursts will not go there until
and unless the migrant local citizens,
who have come to Delhi or gone to
other places i the country, return to
their own native place So, what steps
are being taken by the Government in
order to bring back those to Kashmir,
who have migrated elsewhere from
there and to restore normalcv there?

ASADHA 27, 1913 (S4K4)

Oral Answers 22

SHR1 S B CHAVAN T am agree
with the hon Members that it 15 the
Government’s  responsibility to make
an carnest effort to bring back and
r=habiliate those mn their native places,
who have migrated to Delln or else-
where after leaving Jammu and Kash-
mu. especually those who have come
to Jammu and elsewhere from the
Valley Your suggestion in this re-
gard would be considered properly.
Do not worry I would like to tell
vou that they do not want to go back
to the Valley Despite the incident
that took place with the Israeli tou-
rists there several journalists as well
as others havc gore there to collect
mformation and details &bout the in-
<ident, because the propaganda is be-
ing carrred on (ha(t1 huma]n right;e are
being trampled and pcople are bemn,
massacted there and this sort of pu’i“
paganda 1s bemng carried on by sofne
mterested Agencies on a large scale
W¢ have provided full secunity to
the journalists etc, who went thereto

gather  mformation  regarding this
matter There 1s no problem m re-
eard to

SHRI RAM NAIK Would the
hon Home Minister rchabilbitate the
displaced persons there?

SHR1 S B CHAVAN This 18
truc that a man after having a fear
aachosis takes every step very cau-
tously even if he 15 provided full
wcurity We wish that they should
go back as early as possible Efforts
arc beng made to create such an
atmosphere

[Enghsh]

SHRI DIGVIJAYA SINGH: It is
disturbing that more than one hund-
red Israch students wre in a disturb-
ed area like Kashmir 1t 1s more dis-
turbing that they were not ordinary
tourists and they were highly tramed
m handhing sophisticated weapons
which the terrorist h | and also thev
could untie themselves when thenr
hands were tied What were the tou-
rists, from a country with whom we
do not have diplomatic relations, do-
ing at that petiod of time? And did
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they have any connection with the
secret service agency?

SHRI S. B. CHAVAN: The num-
ber which the hon. Member  has
given 1s not correct They lorm a
part of the party which had gonc
purely for tourist purposes. Tha
Government does not have any other
information. But it is a fact that the
Isracli gentlemen showed cxemplary
courage by snatching the gun from the
terrorists and killed two of them

SHRI DIGVIJAYA SINGH Sir,
my question has not been an wered
ould the hon. Minister exr'ore the

posstbility of involvement of any
Isracli secret service agency i this
incident?

SHRI § B. CHAVAN:' No please

[Transiation]

SHRI GEORGE FERNANDES:
Mr. Speaker, Sir, I think 1t Tutile to
discuss about Tourism in Kashmir
until the Government succecds 1 res-
toring normalcy there Vor the last
25 days. we have been reading n
newspapers about certain steps taken
by the Government in order to restore
normalcy in Kashmir at political level
In this context. it is being said that
Dr. Farooq Abdullah went to  Smi-
nagar and stayed there for three days
After his return, some morc talks
were held In this context, he invited
the Prime Minister and others to his
house for a dinner and discussed this
issue. As it 1s said that some concrete
steps have been taken in order to
resolve the Kashmur problem. So, 1
would like to know the concrete steps
taken by thc Government du-mg the
Jast 25 days to restore normalcy there
s0 that the economy of Kashmir may
be brought back on the track.

[English}

SHRI S. B. CHAVAN: This ques-
tion will have to be tackled on both
the levels. One is to take stringent
measures inst the terrorists who
are involved. Do not allow them to
cross. If they are able to cross, ne-
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cessary action should be taken to
find out where their hide-outs are and
raid them. That is one part of it.
Another will be to start the political
Aialoguc  Whether it is Farooq
Abdullah or anybody else, certainly
the political discussion will have te

be started 1 think, the hon Member
himscl{f had done the¢ «amc thing
when he was Incharge of Kashmu
Affairs.

SHRI GEORGE FERNANDFS
Will it have to b> tarted or haw
vou started 1t after assuming the

office?

SHRI S B CHAVAN It has been
<tarted already

Sharing of Yamana Walers

%t SHR1 GIRDIIARI 1AL
BHARGAVA Wil the Minister ol
WATER RESOURCES be pleased
to state.

(a) whether the  ssue  regardmig
<hi1mmg of Yamuna waters amongst
the conceined States was  considered
i a mecomg of the Standhag  Com-
mifce on mier-State 1ssues in Water
Resources held in Septemnber. 1990,

(b) if <o0. the details thereof:

(0) whethe: the Union Gmernment
rerently held discussions with the re-
presentatives of the concerned States
n 1his regard, and

(d) if so. the details and outcome
thercof?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA) (a) to (d) A state-
ment is laid on the Table of the
House

STATEMENT

(a) and (b) Yes. Sir It was decided
in the mecting of the Standing Com-
mittee that the Chairman, Central
Water Coma'issig: would conva§
meetings with the representatines
Utter Pradesh, Himachsl Pradesh,
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Rajasthan Haryana wnd (he  Umion
Teimtoin of Delhi to  tnanse  the
higu-es of their committed utilisat.on
of Yamuna waters, that the Minister
of Water Resorrces woald thereafter
hold discussions separatily with the
Chief Muusters and that the matter
would be brought up agamn  before
the Standn g Committee with a view
tu arive at a consensus on the allo
cation of Yamina Wat rs

(¢) and (d) In pursuance of the de
civion taken n the Staading ¢ ommat
tec the Charman  Contral  Water
Crniston had  discis 1ons st
sepai iteh and then jomntly with the
reprosentatives of the States No con
sewsus hov eva could be reached on
the fimmes of committied  utihisation
and 1t was arreed that the Chairman
“ontral Water Comnissior mav sub
mit his report to the Ministty on the
baais of these disen si0s with the
States  His report was recened thiee
davs ago

{1 rannlation]

SHRI GIRDHARI [ AL BHAR
GAVA M Spuakar  Sir thiough
sou I would hke to subnut thit 46
per cent fand out of 60 por cont land
of the Rajasthan  State  cor stitutes
desert area and 1t 1s spread over 11
districts of the State  The 5 per cent
of the India’s populivon irside
the State but the whole State of Ra
jasthan has been gettine only on per
cent water There aie neither poren
mal recrs in the State nor arv othr
resource of water Theie 1s alwavs
msufficrent rain and the sitvation  of
drourht 1n the State s very common
Hence cven  drimking water 15 not
available there and we hne to de-
pend on the neighbnurine States for
that So T want to know from the
Minister of Water Resources whether
a technical committee was <ct 0 un-
der the supervision of the Central
Water Commission  1if <0 m which
veat? My another auection

MR SPEAKER You can ask only
one question

SHRT GIRDHARI 1Al BHAR-
GAVA My second question s as to
3—11/1 SS/NDY/o1
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how many umes and when the meet-
iigs wese held between the State Chiet
Ministers and the author s of the
Union Miasstry of Water Resources
and when the meeting was held to
discuss the shortaec of water m Ra-
jasthan?  And my third question i
whether ruports of each meeting held
with the States have been sent to the
Central Water Commission?
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MR SPFAKFR It i« not the vay
to put questions  You car ask hke
this whether the report has been re-
cetved or not Tt s the important
part

SHRI GIRDHARI 1 Al BHAR
GAVA  All nght 1 put mv question
hke this

SHRI1 VIDYACHARAN SHUKLA
Mr Speaker Su  this 15 true that
there 15 acute shortage of ('tinking and
wat r for rwrrigation i Rt than So
Rajasthan alko had been  included in
the discussion regarding tte division of
watetr of the Yamuna T would hke
to sav that many other commnuttees
alco have been constituted brades the
one mentioned by the hon Member
and discussions have been continued
m this regard  Keening 1 view the
peographic 1 condition of Rajasthan
more water from Yam ma canrot be
provided to Rajasthan unhke other
States such as Harvana Delhi  and
Uttar Pradesh Therefywre  we are
trying our best to ene masuimum
water to Rajasthan with the consent
of other States But unless the States
which hav~ a natural reht on thic
water are themselves prepaied for this
we cannot give this water on the terms
put fornard by the hon Member and
m the quantity thev d-sir T may
etve full details of the efforty we have
made and the meetr>,  that have
been held i this reeard ¥ vou kind-
lv allow T mav read it ont or lav 1t
on the table if vou so chrect

M®R SPFAKFR Pince lav 1t on
the Tahle of gt 1< Tengthy

SHRI GIRDHARI T AT BHAR.
GAVA' Mr Sneaker Sir T would
like to submit that this matter should
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not be made complicated by referring
it to a committee because it is the
question of water and it concerns the
whole State which is completely a de-
sert and where  only one per cent
water is available. He has stated in
his reply *no consensus. however,
could be reached on the figures of
conunitted utilisation and it vas ag-
rced  that the Chairman. Central
Water Commission may submit  his
report to the Ministry on the basis of
these discussions with the States. His
report was received three days ago.”

I would like to ask a specilic ques-
tion from the hon. Minister There
has been no rain in Rajasthan so far
this vear. No river llows throvgh the
State. The catirc State is eaperienc-
ing severe drought. There is no doubt
about the fact that the State is very
rich in mineral resources. Please say
this much only as to the time by
which vou will be able to take a final
decision in this recgard. Will it take
s0 much time that three Lok Sabha
clections may be over or it vl be
done in three years. Please give a
specific datc. However. 1 would like
to 1ell vou that if this request is not
vonceded, 1. alongwith other hown,
Members of the State. woukl launch
4 hungerstrike and hold demonetra-
tion against the Goiernment.

SHRI! VIDYACHARAN SHVIKLA:
Mr. Spcaker. Sir, we have decp sym-
pathy with the hon. Membher and the
people of Rajasthan. The difficulties.
which hc¢ has narrated. are gen-
uine and there is no cxageeration at
all. He has depicted a correct pic-
ture. If the hon. Member wants me
to fix an exact time or specific date
for this. then he should first obtain
the consent of the Government of his
own State and other State Govern-
ments  which are concerned’ with
Yamuna waters, Please fet them give
me an assurance that whatever deci-
Jdon 1 take. thev will abide bv it
(Lenrerruptions)

SHRI GIRDHARI LAI. BHAR-
GAVA: Mr. Spoaker. Sir. the whole
State of Rajasthan is e:g:ermng
drought. All of us, irrespective of our
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party affiliation. are very n.uch dis-
tressed over it. At least please take
steps to supply water at the appro-
priate time. (Iwerruptions)

[English]

SHR! DHARAM PAL SINGH
MALIK: Sir, Haryana 1s a concerned
State. There is a great difficuity fac-
ed by the farmers of Harvana. We
have not been able to get the share
of the water of SYL canal ince 1955
and there is a great difficulty about
the water of Yamuna also. as we
are not getting our share. So, 1 want
to know from the hon. Minister v hat
ic the share of Haryana in the Ya-
muna river water. We have a share.
which we are not getting. Then. i
there any deadline fixed by the Gov-
ernment for the completion of this
project so that we can get our share?

[Translation}

SHRI VIDYACHARAN SHUKLA:-
Mr. Speaker, Sir. an agreement in this
regard had becn signed in 1954 before
Haryana came into existence. Under
the agreement Haryana gets consider-
able quantity of water from the Ya-
muna today. So far as the question
of fixing a time frame f(or arranging
a nrow agreement in this connection
is concerned, there are conflicting
claims from the concerned States and
it is verv difficult to meet them. These
demands cannot bc considered  be-
cause they are four times more than
their actual requirements and there is
no consensus among the States over
it. So, we arc making our efforts to
bring about an agreement among them
over this issue.  As soon as we suc-
ceed in our efforts, we shall distribute
water amoung the States accordingly.

SHRI MADAN LAL KHURANA
Mr. Speaker. Sir. there is acute shor-
tage of water in Delhi because it is
not getting its due share of water from
Yamuna Canal from Haryana these
days. T had made a submission in
this regard. Total expenditure made
on the construction of this canal was
bome by Delhi but it is fully mana-
ged by the Haryana Government. So.
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ihey supply water to Dethi according
to their will. They supply water when
they wish. and stop supply in the same
manner Jeaving  Delhiites to die of
ihirst.  Now a stage has come when
the Bhakhra-Beas Manazoment Board
has recommended that water shouid
¢ supplicdd to Delhi but Harvana is
not complyving with that.  Therelore.
I would like to know from the hon.
Minister whether 4 Yamuna Manage-
ment Authority  comprising of a re-
presentative  from  Delhi would be
constituted so that the Delhiites may
nut have to be on the mercy of Har-
vana for getting their duc share of
water.  Hence. Delhi iaust have  its
reprosentative in the said Canal Au-
thority. 1 would like 10 know from
the hon. Minister the steps he is go-
iny to take in this  regard so that
Dethi could be saved from dronght

MR, SPEAKER: Plcase state

ther there is any such scheme?

whe-

SHRI DHARAM PAL  SINGH
MALIK: The statement of the hon.
Member that Delhi is on the mercy
of Haryana for supply of water is not
correct. It tantamounts to an allega-
tion that Haryana is not supplying
witer to Delhi. (Interruptions)

SHRIEVIDYACHARAN SHUKLA:
In regard to the question of supply of
waler to Delhi raised by the hon. mem-
ber. I may tell him that [ have talk-
ed to the Chicf Minister of Faryana
i this connection.  But it is not cor-
rect to sav that Haryana does not
supply water to Delhi. (Interruptions)
Please listen to the whole thing first,
We pot water from there, but not ac-
cording to our requirement. T had
requested him to incrcase the guan-
tity of water a little more so that
water could be supplied to Delhi in
accordance with their requirement.
The hon. Member’s suggestion of con-
seituting a River Valley Authority is
very good and we would like to take
further steps in this direction.

SHRI NARAIN SINGH CHAU-
PHRI:  Mr. Speaker. Sir. just like
the plea made by the hon. Member
from Rajasthan that his State should
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be given water from Yamuna, Har-
yana oo requires water both for drin-
king as well as agriculture purposes.
It too depends on the Yamuna for
water.  Some time back there was the
Kisau Dam Scheme  involving  the
States of Uttar Pradesh, Haryana and
Himachal Pradesh. There was a pro-
posal thai the water  of  Yamuna
which goes wasie during the rainy
season would be stored through Ki-
sau Dam so as to utilise the same at
the vime of need. May | know the
stage at which this scheme is pend-
ing?

SHRI VIDYACHARAN SHUKLA:
Mr. Sneaker.  Sir. 1 held discussions
with the Chief Minister  of Maryana
on a number of issues inciuding that
of “Kisau Dam™ but no  agreement
could be arrived at in respect of this
dam.

SHR1I DAU DAYAL JOSHI: Mr.
Speaker. Sir. as the  hon. Minisier
stated i his reply to parts (a) and (b)
of the aquestion. it was decided o
convene a meeting of the representa-
tives of the States in this regard. But
no consensus could be reached on the
tiaures of committed  utilisation. 1
would like to knew the peints  on
which a consensus could not be rea-
ched. Due to this we people have
been clamouring for water for the last
ceveral vears. Please let us know as
to the time by which o consensus
~auld be reached at the Cahinet level
in this regard?

MR. SPEAKER: He hus alreadv
said that nothing can be said  with
certainty about the time...

(Interruptions)

[English]

MR. SPEAKER: He says what
were the points on which agreement
was required.

[Translation)
SHRI VIDYACHARAN SHUKI A.

The main reason of rot reaching an
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agreement on this issue is that theie
Is a big difference between the figures
of committed utilisation and non-
committed utilisation. Unless we solve
this issue through a consensus, no
such agreement. as the hon. Member
wants, is possible. For this we will
take political initiative and solve it
at the political level.

SHRIMAT]I KRISHNENDRA
KAUR: Mr. Speaker, Sir, we want to
know the time by which a consensus
could be reached on it and the time
by (Interruptionsy which you will be
able to fipalise it.

MR. SPEAKER: He has already
said that nothing can be said about
time.

SHRI RAJENDRA  AGNIHO-
TRI: Mr. Speaker. Sir. this Govern-
ment has stalled the implementation
of the all decisions regavding distri-
bution of water of thc Yamuna river
under pressure from Bangladesh. 1
would like to know about the present
position of the proposal of construct-
ing Panchanad Dam that was sub-
mitted by the Uttar Pradesh Govern-
ment to the Central Government. 1
want to know whether Government
of India has approved this proposal
or not? If not, what are the reasons
therefor?

SHRI VIDYACHARAN SHUKLA:
Mr. Speaker. Sir. the hon. Member
should take pride that the Central
Government  does not do anything
under anybody’s pressure. Reply in
respect of the project. he has  men-
tioned. has already been given. All
these issucs have been discussed  but
for want of a consensus 1o progress
could yet be made in regard thereto.

[English]
SHRIMATI VASUNDHARA
RAJE: Sir. the hon. Minister has

said in his reply that the report was
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received three days ago. in the situa-
tion in Rajasthan existing now, we
cannot afford it to be delaved in the
manner that he has suggested. Why
does he not lay the Report on the
Table of the House so that we can
all see it and why docs he not make
some kind of commitment on it? Tt
cannot bc delayed in this manner.

SHRI VIDYACHARAN SHUKLA:
I agree with the hon. Memoer that
we cannot delay it. but the delay is
not being caused by our inaction. It
is being caused by the various con-
flicting claims of the States and by
absence of an  agrecement by them.
We are trying our best to se¢ that
an agreement is reached. and as soon
as we are able to get the agreement,
we shall make progress in this matter.

(Interruptions)

MR. SPEAKER: Shri Ayub Khan.

[Translation]

SHRI AYUB KHAN: Mr. Spea-
ker, Sir. through you. I would like to
tell the hon. Minister that as there is
an acute  water-crisis in Rajasthan
today and the Rajasthan Government
has sought approval from the Central
Government regarding many  water
resources schemes such as the Yam-
una-Ganga water scheme, the Thein
Dam Scheme and Indira Ganchi Se-
heme. so. 1 want to know the time
by which Central Government — wiil
give its clearance to the Rajasthan
Government for these sehomes?  Will
an immediate decision be taken in
this regard? (Interruptions)

[English]

MR. SPEAKER: Quustion
15 over.

Hour
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[English)
Athreya Committee rcport on telecom
Restructurin;
*85. SHRI SANAT KUMAR

MANDAL Will the Minister of
COMMUNICATIONS be pleascd to
state

(¢) whether the Government have
exammed the Athreya Committee Re-
port on Telecom restructuring; and

{b) if <0, the decision taken therecn,
particularly on the winding up of the
MTNL set-up?

THF MINISTER OF STATE OF
IHE MINISTRY OF COMMIINI-
C ATIONS (SHRI RAJESH PILOT)-
(a) and (b) The Athreya Commatiec
Report on organisational structie for
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undcr examination of the Government
for taking appropriate decision on the
various recommendations.

[ Franslation]
Setting up of C-DOT telephone ex-
changes

*86 SHRI KASHIRAM RANA:
Will the Minister of COMMUNICA-
TIONS be pleased to state:

(a) the target for the C-DOT Ex-
changes to be set up in the country
during Apitl, 1990 to March, 1991

{b) the number of such exchanges
which have started functioning: and

(c)} whether there has been shortfall
i the target and if so. the reasons
t'rerefor?

""" MINISTER OF STATE OF
IHE MINISTRY OF COMMUNI-

mmn gement of teleccm services 1+ CATIONS (SHRI RAJESH PILOT):
(a) (1) 128p C-DOT RAX 1500
() 512P C-DOT 34
(b) (1) 128P C-DOT RAX - 1913
(n) 512P C-DOT 4
(¢j (1) There was no shortfa'l :n case of 128 Poit C-DOT RAX.

(n) The shortfall 1n the case of 512 Po't was due to the fact that finali-
~atioy of design and know-how transfer took more time than
anticipated. Regulai suppies will commence 1n 1991-92,

{English] b) the quantity ot arms and ammu-
mtions recovered from them: and
Verrorists killed in Assam, J&K and

Punjab
+87 SHRI RAMESH CHENNI-
THALA -

SPR! BHAGEY GOBAR-
DHAN:

Wil the Mumister of HOME AF-
FAIRS be pleased to state*

(a) the number of terrorists killed,
dethined and arrested m various en-
counters in Assam, Jammu and Kash-
mir and Punjab during the last six
months

(¢) the details of steps taken to
arrest the dcteriorating law and order
situation 1n those States”

THE MINISTER OF HOME
AFFAIRS (SHRI S. B CHAVAN)-
(a) and (b) In Assam, 18 terrorists
have becn killed and 12 arrested in
varjous cncountcrs upto the 30th June
in the current year. Besides, 4419
suspected terrorists were also taken
into custody during the said period.
18 arms and 111 pieces of ammuni-
tion of various types were recovered
from the terrorists killed ‘arrested.
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-Duripg the .period upto the 30th
June in the current year, a total of
972 terrorists were killed and 1121
arrested in Punjub. 1863 arms and
39,044 rounds of ammunition werc
recovered from them during the said
period.

In J&K, 296 terrorists were killed
and 1667 were arrested upto the 30th
Junc in the current year. 2207 arms
have been recovered during the suid
period.

¢) The Chief Minister. Assam has
called upon the ULFA to give up
arms and come to the negotiating
table and has given some concessions
to the UILFA detenus.  Steps taken
in Kashmir include identification of
vulnerable  pockets. deployment of
security forces in affected pockets,
intensifying night patrolling. raids on
hide-outs of (errorists, action agains!
middlemen ctc. In Punjab. steps t.
provide increased sccurity to threaten-
ed persons, protection 1o railways
banks, bu-cs. newspaper, offices and
other vulnerablc points have been
taken.  Special police pickets in sen-
sitive villages have been established
strength of para-military forces pluced
at the disposal of the State have been
. increased.

Smcﬁons against South Afriea to end

apartheid
*88. SHRI SRIBALLAV PANI-
GRAHI: Will the Minister of EX-

TERNAL AFFAIRS be pleased to
state

(a) the steps taken or proposed to
be taken by the Government to urge
the international community not to
telax sanctions to hasten the process
of dismantling of apartheid by the
South African Goverament,

(b) whether the Government pro-
pose to send any goodwill delegation
. to South Africa in this regard: and

{) if so, the details thereof?
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THE MINISTER OF EXTERNAL

AFFAIRS (SHR1 MADHAVSINH
SOLANKI). (a) A Statement is
given befow.

(b) No. Sir.

(c) Does not arise.

STATEMENT

India is onc of the members of the
Commonwealth Committec of Foreign
Ministers on  Southern  Africa
(CCFMSA) which met in London on
Fcbruary 16. 1991. At this meeting,
India took a lcading role in urging
against any reiuxation of sanctions at
this juniturc. India is also the Chair-
man of the AFRICA Fund Commit-
tee. At the Eighth Senior Officials
Mceting of the AFRICA Fund in
Kuz2la Lumpur in May 1991, it was
decided  that international  pressure
must continue against the apartheid
regime and that additional contribu-
tions should be mobiliscd  for the
AFRICA Fund.

India has also been in the forefront
in other international fora in urging
the international community to main-
lain pressure on the Pretoria Govern-
ment by way of sanctions and other
measures. These meuasures have
yielded positive results as is cvident
from the reforms initiated by the
South African Government since last
vear. Most recently. in June. this
year. the South African Government
repuiled the Group Areas Act. the
Land Acts and the Population Regis-
tration Act. thus bringing to an end
Al apartheid legislation on South Af-
ricun statute books.

Centre-State relations
*R0. SHRT LOKANATH CHOU-
DHURY:  Will the Minister of

HOME AFFAIRS be pleased to
state:

(1) whether the Union Government
propose to restructure the Centre-State

relations;

(b) if so. the details thereof: and
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tc) the time by which these propo-
sals are likely to be finalised?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B CHAVAN):
(1) to (¢) The Centre-State relations
are governed by the provisions of the
Constitution.  The (Sarkaria) Com-
mission on Centre-State Relations
which was sct up by the Government:
in June 1983 to study the working
of the eaisting arrangements between
the Union and the States was of the
view that the working of the Constitu-
tion since  its  nception,  demons-
trated that its  fundamental scheme
and provisions have withstood reason-
ably well the test of time. In the
Commuission’s view “it is neither ad-
visable nor necessary  to make any
drastic changes in the basic chaiacter
of the Constitution™ Tt 1 felt that
the Centre-State relations are evolu-
tionary 1n nature znd provisions  of
the Constitution governing them have
to be under constant 1eview The
¢ nsfitution has  been amended &
number of times to adiust its working
to the changing situations

Over charging ot Telephone Bills

*00 SHRI GFORGF FERNAN-
PES.  Will the Minister of COM-
MUNICATIONS be pleased to state

{a)} whether  the Government hav:
received complaints  from  telephone
wuhscribers  including  Members of
Parliament regaiding over charging of
telephone bills including chaiges on
telephones that have heen completely
out of use:

(b) if so. the reasons for such m-
flated bills. and

(¢) the remedial measures proposed
to he taken m this 1cgard?

THI" MINISTER OF STATF OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PII OT)*

(2) Yes Sir.

(b) 1t 15 found that genuine com-
plaints are mormally on account of:
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(n) clerical errors in the recording
and  transcription of meter
rcadings and in calculation and
preparation of bills;

{b technical faults mn the registra-
tion of calls, especially in case
of clcctro-mechnical exchanges
and

(c) faulty circuit connections and
cross connections.

(¢} The remedial measures propo-
sed and alrcady under implementa-
tion are phasing out of old telephone
2xchanges, computerisation of tele-
phone billing, continuous monitoring
of exchange cquipment and external
plant and precautions against un-
wthorised use

Cotton cultivation

*9] SHR{ RAIJVEER SINGH:
Will the Minister of AGRICUL-
TURF be pleased to state:

ta) the arca under cotton cultiva-
tion n the country, State-wise: and

(b) the steps being taken by the
Union Government to bring more area
undet cotton cultivation?

THE MINISTER OF AGRICUL-
TURF (SHRI BALRAM JAKHAR):
(1) The area under cotion in nine
major producing states of the coun-
try during 1989-90 is given as below:—

(’000 hcctares)

T S}are Area
Punjab 732.0
Haiyana 468.0
Rajasthan 434.2
Gujarat 837.2
Maharashtra 2635.5
Madhya Pradesh 574 .1
Andhra Pradesh 657.0
Tamilnadu 267.5
Karnataka 681.7
Others 43.6
Total " 7330.8
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. () Apart from assuring remunera-
tive prices for cotton, a Centrally
Sponsored Scheme-—Intensive Cotton

elopment Programme (ICDP) is
under implemcntation in the nine
major cotton growing Statcs for in-
creasing its area, production and
productivity.

Atrocities on women

*92, DR. ASIM BALA: Will the
Minister of HOME AFFAIRS bhe
pleased to state :

(a) the numbe: of cascs of atrocities
on women including b, le-burning
rape and girl infanticide reported n
the country during the last three
years: and

(b) the steps taken by the Gevein-
ment to curb such cases?

THE MINISTER OF HOME
AFFAIRS (SHR1 S. B CHAVAN)-
(a) Thc registration. investigation,
dotection and prevention of crimes
including thnse against women arc
the 1esponsibility of the State Gevera-
ments.  Available information show-
ing the number of cases of atrocities
on women including bride-burnine
etc. registered during the years 1988,
1989 and 1990 is given in the Statc-
ment below Statistics on girls in-
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fanticide are not separately collected
.nd compiled by the Central agencies

(b) Dowry Prohibition Act, 1961
has been amended to make the pro-
visions more stungent and effective
The Indian Penal Code, the Criminal
Procedure Code. 1973 and the Indian
Evidence Act. 1872 have becn amend-
ed by the Criminal Law (Second
Amendment) Act. 1983 to deal effecii-
vely not only with dowry death (ases
but also with cases of cruelty to mar-
ried women.

According to standing instructions
luvestigation in a dowry death case is
to be done by an officer not below
the rank of Decputy Superintendent
of Police, the postmortem is to be
done by a tcam of two doctors and
disposal  of the body 1s not o be
llewed without post-mortem

Instructions have been issued to
State Govcinments from time to tim
to take effective action for prevention
ind detection of crimes agamst wo-
men

The Department of Women & Child
Development have also tiken men-
sures for removal of flavws n existing
legislation pertaining to women. set-
ting up of a National Commission on
Women and assistance to Organisa
tions mvulved in the uplift of women

STATEMENT

Number of cases regictered in the Conatrv under Crimes against Women
during the years 1958 to 190

S. Crime Head Cases Registered Durimg
No. - - = ...
1988 1989 1990
1 2 - 3 4 5
1 Rape . 8706 9150 9517
2 Molestation . . . 17836 20497 20186
3 Kidnapping & Abduction of Women &
Girls . . . . . . . 9633 11673 11689
4. Eve-Teasing 10109 9934 8620
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1 2

5 Dowry Suicide by Burning

6 Dowry Suicide by other means

7 Dowry murder by burning

8 Dowry murder by other means

9 Dcath U/s 304-B IPC by burning

10 Death U/s 304-B IPC by other means

3 4 5
. 518 477 633
7 787 846
418 418 398
496 621 480
NA 774 950
NA 1138 1528

NOTE: (1) “NA” stands for Not Available.

(2) Total of 1988 1s not comparable with 1989 & 1990 since data on items
9 & 10 are not available for 1988.

(3) Figures are based on monthly crime statistics received from States
& UTs and may be treated as provisional.

Indian construction companies in Irag

*93 DR. AMRIT LAL KALI
DAS PATEL.

SHRI SHANKERII
VAGHELA

Will the Minister of EXTERNAL
AFFAIRS be pleascd to state:

(a) the total amount due from the
Government of Iraq to Indian cons-
truction companses for projects under-
taken n Iraq or the amount held up
in Iraq. as a result of the Gulf War,

(b) the amount due to public sector
undertakings separately.

(cy whether the Government have
taken up the matter with thc Govern-
ment of Iraq.

(d) if so, the reaction of Traq there-
to:

(e) whether some Indian companies
are still engaged in projects in Iraq;
and

(f) if so. their names and estimated
value of the projects undertaken res-
pectively?

THE MINISTER OF EXTERNAI.
AFFAIRS (SHRI MADHAVSINH
SOLANKI): (a) According to in-
formation available, as on mber
31, 1990, the amount owed by Iraq

4~~11 LSS/ND/91

to Indian construction companies for
their projects m Iraq was US$ 57702
million

(b) The amount due to public sec-
tor undertakings 1s US$ 229.50 million
mcluding US» 32.50 million payable
to public sector banks.

(c) Yes, Sir.

(d) Iraq has offered to supply crude
oil so that the proceeds can be ad-
justed towards payment due to Indian
companies  Such exports would be
subject 1o clearance by the Security
Council Sanctions Committee and no
clearance has been given so far.

(¢) No. Sir
(f) Does not arise.

[Transiation] |
Out of tumn telephone conmections

94, SHRT MADAN LAL KHU-
RANA Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether it is a fact that a large
number of telephone connections have
been sanctioned during the last six
months on the orders of Ministers/
Higher Officers:

(b) the average number of tele-
phone connections being sanctioned
gencrally, on ‘out of turn’ basis in
a year;
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(c) the number of tefephone con-
nections sanctioned on ‘out of turn’
badi§ during the last three years,
State-wise;

{d) whether any irregularitics have
been noticed in sanctioning such tcle-
phonc connections: and

{e} if so. the action proposed to be
taken by the Government in this
regard?.

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI.
CATIONS (SHRI RAJESH PILOT):
(a) Yes, Sir. over 21,500 sanctions for
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out of tum provision of telephones
were issued at the discretion of the
then Minister of State and Deputy
Minister for Communications during
lt:)eg period December 1950 to Mlay
1991.

(b) and (c) Out of turn telephone
connections are sanctioned under dis-
cretionary powers of the Government.
Figures in respect of last three years
are given in the Stdtement below.

(d) dnd (c) Irregularities have been
noticed by the field units ifi somé of
the sanction orders receiyed by them.
An inquiry by the Vigilance Branch
has been ordered in thc matter,

STATEMENT

Sl Name of the State

No. of Telephone connections

. i\Vo. sanctioned duting

July 1988 July 1989 July 1990
to to to

June 1989 June 1990 June 1991
1 Assam . 191 83 96
2 Andhra Pradesh 384 493 602
3 Bihar. 33 43 388
4 Gujarat 60 7 374
5 Haryana . . 289 289 1562
6 Himacha! Pradesh 42 24 41
7 Jammu & Kashmir 96 68 112
8 Karnataka 168 67 701
9 Kerala . 108 778 3N
10 Madhya Pradesh 208 196 614
11 Maharashtra 857 745 787
12 N.E. Circle* - 70 62 69
13 Orissa . 445 405 99
14 Punjab 449 448 648
15 Rajasthan 567 313 1023
16 Tamil Nadu . 313 449 548
17 Uttar Pradesh 3200 1042 465!
18 West Bengal 208 213 331
19 M.T.N.L., Bombay 788 342 1089
20 M.T.N.L.. New Delhi 6818 7628 13491
Total 15126 13761 27597

*N.E. Circle includes States of Arunachal Pradesh, Manipur, Tripura, Megha«

laya and Nagaland.



45 Written Answers

{English]
fudo-Psk Talks
*95. SHRI CHANDRAJEET
YADAV:

SHRI PRAKASH BABU
VASANTRAD PATIL:

Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

a) the outcome of the recent Indo-
Pak "talks held on bilateral issues re-
lating to pcace, co-opcration and
friendship treaty, no-war pact and visa
facilities to the citizens of both the
countrics;

(b) whether there 1s any proposal
to have ministerial level talks in the
near future; and

(c) if so, the details thereof?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI). (a) While the question
of a treaty of peace, friendship and
cooperation or a no-war pact have
not figured n recent bilateral talks
between India and Pakistan, discus-
sions on a full implementation of the
bilatcral visa agreement arc continu-
ing.

(b) No, Sir

(¢) Daes not arise

of official level mcet of
SAARC at Maidives

*96. SHR1 HARI  KISHORE
SINGH:  Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state:

Outcome

{a) the outcome of thc SAARC
Standing Committee of Foreign Sec-
cetarics Meet at Maldives,

.(b) whether gny decision has bgen

taken on the tance of foreign
funds for regional s:velopmqlt:
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{c) if so, the details thereof: and

(d) the efforts made towards regio-
nal understanding through SAARC
forum? '

THE MINISTER QF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI): (a) An important out-
come of the 14th Session of the
SAARC Standing Committee at Male
was the recommendation to set up a
high-level Committee for Economic
Cooperation.  This should bring the
corc arcas of trade, manufactures,
finance and services within the scope
of regional cooperation under SAARC
for the first time.  Another signifi-
cant recommendation was the setting
up of a Technical Committee for
Tourism. Both recommendations
werc accepted by the Yth Session of
the Council of Ministers who met
immediately after the Standing Com-
mittee. The Standing Committee
also performed its functions of moni-
toring and coordination of on-going
programmes and budgetary matters.

(b) No, Sir

(c) Does not arnsc.

(d) SAARC has worked steadily
towards increasing regional coopera-
tion and thercby promoting  undcr-
standing.  Its activities have largely
centered on technical  cooperation
thiough the Integrated Programme of
Action, mvolving traming, semipars
and workshops and preparation of re-
ports & dircctories.  This has cover-
ed diverse areas such as agriculture,

mcteorology, postal scrvices and
tourism. At the Bangalore Summit
in 1986. a new dimension involving

peaplc to people contact was intro-
duced. The SAARC Audio Visual
Exchange Programme was onc of the
products of this initiative. SAARC
is now set to enter into the core areas
of regional economic cooperation, in-
volving trade, manufactures, finance
and scrvices.
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Krishi Vigyan Kendras

*97. SHRI SOBHANA DRES-
WARA RAO VADDE:

SHRI RUDRASEN CHAU-
DHARY:

Will the Minister of AGRICUL-
TURE be pleased to state:

(a) the number of Krishi Vigyan
Kendras functioning in the country;

(b) the recommendations made b
the National Commission on Agricul-
turc with regard to establishment of
Krishi Vigyan Kendras in thc coun-
try:

(c) the steps taken by the Union
Government to implement  those re-
commendations: and

(d) the number  of Krishi Vigyan
Kendras proposed to be opened
during the current year in each State?

THE MINISTER OF AGRICUL-
TURE (SHRI BALRAM JAKHAR).
(a) Sir, 109 Krishi Vigyan Kendras
arc tunctioning in the country.

(b) The National Commission on
Agriculture, in its report submitted
in 1976, recommended that by 1985
each district should have atleast one
KVK.

(¢) Krishi Vigyan Kendras are
being opened in various districts. At
present, 107 districts have KVKs,

(d) A decision is yct to be taken
in this regard.

[Transtation]
Political process in Punjab and JRK

98 SHRI RAJENDRA AGNI-
HOTRI: Will the Minister of
HOME AFFAIRS be pleased to
stute :

(a) whether the Govcernment pro-
pose to revive political process in
Kashmir and Punjab;

(b) if so. the details thereof:
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(c) whether any scheme has been
drawn up for providing adequate
security arrangements so as to enable
elections being held in Punjab; and

(d) if so, the details thereof?

THE MINISTER OF HOME
AFFAIRS (SHRI S. B. CHAVAN):
(@) and (b) Government is com-
mitted to start the democratic process
in Punjab at the earliest. In Kash-
mir also, taking into account encou-
raging signals received in the form of
surrender of many militants, people’s
committeces will be constituted at
different levels to ensure their partici-
pation.

(¢} and () While providing need-
ed security to the candidates, the
Statec Government will be helped to
keep effective pressure on the militants
and other disruptive forces out to
ubstruct the electoral process or mis-
use the Jaw to suit their ends.

[English]

Punpun-Mohrar-Durdha Irrigation
Project of Bibar

*99. SHRI RAMASHRAY PRA-
SAD SINGH:  Will the Minister of
WATER RESOURCES be pleased to
state:

(a) whether the  Punpun-Mohrar-
Durdha Irrigation Project of Bihar
has been pending with the Union
Government for a  long time,

(b) if so, the reasons therefor and
the time by which it is likely to be
cleared; and

(c) whether there is any proposal to
include the project in the Eighth Five
Year Plan?

THE MINISTER OF WATER
RESOURCES (SHR! VIDYACHA-
RAN SHUKLA): (a)and (b) The
project report was received in Central
Water Commission in April, 1981. As
the State Government could not
finalise basic aspects of hydrology,
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water management planning and pro-
ject proposals in accordance with the
observations of Central Water Com-
mission, the report had to be returned
in June, 1988. The State Govern-
ment is required to submit a modified
project report for fresh techno-econo-
mic appraisal,

(c) In the absence of Investment
Clearance the project does not find
place in the VIII Plan proposals of
the State Government.

Communal Riots

*100. SHRI ARJUN CHARAN
SETHI.

SHRI SYED SHAHABUD-
DIN:

Will the Minsster of HOME AF-
FAIRS be pleased to state:

(a) the number of incidents of com-
munal riots in various parts of the
country cduring 1990-91 <o far, State-
wise und Unjon Territory-wise: and

(b) the specific reasons for occur-
rence of such riots and the remedial
mecasures taken in this regard”

THE MINISTER OF HOME AF-
FAIRS (SHRI S. B. CHAVAN): (a)
and (b) On the basis of available in-
formation. a statement is given helow
indicating the places where major in-
cidents of communal riots occurred in
1990 and 1991 (upto June).

Public Order being a State subject,
the State have to tackle the problems
and take remedial measurcs. The
Central Government assists the Statcs
in terms of additional force when re-
quested to do so. We have also
given some suggestions to the States
to curb such developments which
tend to vitiate the communal atmos-
phere in the country. The National
Integration Council has been attempt-
ing to find ways and means for com-
batting the evils of communalism.
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STATEMENT

On the basis of available informa-
tion, the number of incidents of com-
munal riots in various parts of the
country during 1990 and 1991 so far,
State-wise and Union-Territory-wise;
is as under: —

50

Si. No. Name of the place

1 2
1990
ANDHRA PRADESH :
I Hyderabad ity
2 Hyderabad ety
3 Hyderabad
4 Rangarcddy

ASSAM :
5 Halakands

BIHAR :

6 Bari Gulan (Distt. Nawada)
7 Jamshed pur

8 Patna

9 DELHI

GUIJARAT :

10 Patan (Distt. Mehsana)
I Anand (Distt, Kheda)
12 Ahmedabad

{3 Ahmedabad

14 Baroda

15 Baroda

KARNATAKA :
16 Rumanagaram
17 Chennapatna (Bangalore 1ural)
18 Kolar

RAJASTHAN :
19 Jaipur
20 Jodhpur
MAHARASHTRA :
2] Bombay
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Si. No. Name of the place
1 2

TAMIL NADU :
22 Denkanikottai (Distt. Dharmapuri)

UTTAR PRADESH :
23 Kanpur
24 Kanpur
25 Bijnore
26 Colonolgany (Distt. Gonda)
27 Etah
28 Aligarh
29 Mecrut
30 Agra
31 Jahangirpur (Dntt. Bulandshahar)
32 Khurja

1991
BIHAR :
{ Jamshedpur

GUJARAT :
2 Surat
3 Baroda
4 Ankleshwar

ORISSA :
$ Bhadrak (Balasore)
6 Soro town (Balasore)
MADHYA PRADLESH :
7 Khargone

MAHARASHTRA .
8 Bombay

UTTAR PRADESH :
9 Ghaziabad
10 Kanpur
11 Varanasi
12 Sikandrabad (Bulandshahar)
13 Saharanpu
14 Meerut

WEST BENGAL :

15 Nadia
16 Asanpyol
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[Transtation)

Centzal State Fann, Bahrpich
303. SHRI RUDRASEN CHAU-

DHARY:  Will the Minister of
AGRICULTURE be pleased to
state:

(a) the total area of Central State
Farm, Bahraich, Uttar Pradesh; and

(b) the total atea under cultivation
for seed production of various food-
grains and the total yield therefrom
during 1990-91?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
IURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) The total
arca with the Central State Farm,
Bahraich is 3828 hac.

(b) The total area under cultivation
for seed production was 1882 hac.
during the year 1990-91. The esti-
mated seed production {rom the Cen-
tral State Farm. Bahraich. would be
to the extent of 26,350 quintals dur-
ing the year, 1990-91.

(English}
International Declacation an Mino-
Zities Rights

304. SHRI! SYED SHAHA-
BUDDIN: Wil the Minister of EX.
TERNAL AFFAIRS be pleased to
State:

(a) the present status of the pro-
posed International Declaration on
Minorities Rights under drafting by
the  UN Commission on Human
Rights/Sub-Commission;

(b) whether Indian representatives
are participating in the drafting exer-
Ci1se;

(<) if so, the names of participants
and their period of panicipation;p and

(d) the possible date of completion
of the draft for presentation to the
ECOSOC/UNGA?
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THE MINITSER OF EXTERNAL
AFFAIRS (SHR1 MADHAVSINH
SOLANKD: (a) Since 1978, a work-
ing group of the UN Commission on
fHuman Rights has been preparing
thé téxt of a “Draft Declaration on
thé Rights of persons belonging to
national or ethnic, religious and
linguistic minorities”™ The second
redding of thé draft text is preésently
uhderway.

{b) and (c) Merhbers of the Indian
delegation to the various sessions of
the UN Commission on Human Rights
during the past 14 years have parti-
cipated m the drafting exercise.

{d) Aftér thé draft déclaration is
finalised by the working group, it
will be submitted for approval to the
Commussion on Human R&hts and
thérgfter presented to E and
the UNGA.
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Narmada Sagar Project

305 SHRI RAM NAIK. Wil
the Minister of WATER RESOUR-
CES be pleased to state

(a) whether atiention of the Union
Government has been drawn to the
news item captioned “Narmada Pro-
ject gets WH credit” appearing in the
Times ot India dated June 29, 1991,

(b) whether the conditions set by
the World Bunk with regard to th~
Nithada Project have betn complied
with by thé Union Government;

(¢) if so. the details thereof:
{d) tht révised number of persons
:g:cted by the project. State-wise.

(¢) the number of such persons in
Maharashira to  whom agricultural
lands and Rhome plots have been

allotted?
&Ems %ﬂm‘s xor-* !vn%?i
cﬂm A): (a) Yes, Sir.

The news it ed in Times of
Tidia dated 3951091,
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() and () The World Bask had
Jaid down certain conditions .
ing résettlement  of project c
persons of Sardar Sarovar Project.
Wotld Bark Review Mission connéct-
¢d with rehabilitation & resettiement
visited India in April-May. 1991 and
reviewed the progress made in this
connection The review mission after
extensive field tours and disctissions
with both States and Government of
India officials were satisfied with the
measures taken by the participating
States ‘The credit has been extended
ull st July, 1992,

(d) The revised number of families
affected by submergence of area caus-
ed by the Sardar Sarovar Project is at
present 30464: of which 4500 are in
Gujarat. 2464 in Mabarashtra and
23.500 (Tentative) in Madhya Pradesh

(e) 327 families from Maharashtra
have been allotted home plots and
325 families have been allotted agri.
cultural land

Opening of Post Offices in Rutnagir
District of Maharashtra

306 SHRI GOVINDRAO
NIKAM  Will the Minister of COM-
MUNICATIONS be pleased to state-

{a) whethér thére
to open more Post
areas of Ratnagiri district
rashtra: and

is any proposal
Offices in rural
in Maha-

(b) if so the number and the names
of the places where these Post Offices
are likely to be opened?

DEPUTY MINISTER IN
1 MINISTRY OF COMMUNI-
CATIONS (SHRIP V RANGAYYA
NAIDU): (a) Yes, Sir.

(b) At present three post offices
are proposéd to be opensd at Bar-
chiri, Phadyé and Gimhavane res-
pectively.
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[Translation)
Activities of Infiltrators in J.K.

307. DR. LAXMI NARAYAN
PANDEYA: Will the Minister of
HSME AFFAIRS be pleased to
state:

(a) the number of infiltrators ap-
prehended and killed in Jammu and
Kashmir during the last six months;

_ (b) whether the number of incidents
involving infiltrators has increased in
Kashmir valley during the last six
months;

(¢) if so, the reasons therefor: and

_(d) the steps taken to curb the acti-
vities of infiltrators?

THE MINISTER Of STATE IN
THE MINISTRY OI- PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M
JACOB): (a) 1o (d) A Statement is
given below.

STATEMENT

The Government of J&K have ad-
vised that during the period from 1Ist
January ‘91 to 30th June '91. 200
infiltrators/exfiltrators  were appre-
hended and 133 were killed on bor-
der/LOC.

2. Despite intensified vigil on the
borders. it has not been possible to
completely stop the infiltration/ex-

(a) Uttar Pradesh :
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filtration due to difficult mountainous
terrain and long border.

3. Besides. stepping up vigil on
the border. dusk to dawn curfew has
becn clamped in the § km. belt along
the border and line of control, Intel-
ligence set up has been beefed up.
Disturbed Areas Act and Armed
Forces (Special Powers) Act have
been entorced in the border districts
and there 1s better co-ordination bet-
ween the Army, Para military Forces
and the State Police.

Loss Due to Heavy Snowfall

308 PROF. PREM DHUMAL:
Will the Mmister of AGRICULTURE
be pleased to state:

(a) whether any assessment has
been made as to the loss of life and
property duc to snowfall in Hima-
chal Pradesh, Uttar Pradesh and
Jammu & Kashmir during the month
of January. 1991;

(b} if so, the details thereof, and

(c) the Central assistance provided
to these States so far to meet the
situation®

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUI.-
TIURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) and (b)
The dctails of damage reported by
the State Governments of Uttar Pra-
desh, Himachal Pradesh and Jammu
& Kashmir due to snowfall are as
follows : —

12 human lives lost and 2 persons injured during

January, 1991,

(b) Himachal Pradesh :

34 human lives lost, 2085 cattle lost and 4132

houses damaged during January, 1991,

(c) Jammu & Kashmir :

23 &man lives lost, 5 persons injured, 15,733

houses. 106 house hoats and 536 shops damaged
during the winter of 1990-91.

{c) Under the present policy for
financing the reliel expenditure. a
Calamity Relief Fund (CRF) has
been constituted for each State with
an allocated amount, 75% is contri-

buted by the Central Government as
a non-plan grant and balance 25%
by the State Government from its own
resources. This fund is utilised for
financing the relief operations in the
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wake of all natural calamities in-
cluding snowfall. The State Level
Committee is empowered to decide on
all matters relating to financing of
relief expenditure including norms of
assistance. The States of Himachal
Pradesh, Jammu & Kashmir and
Uttar Pradesh have an allocation of
Rs. 18.00, 12.00 and Rs. 90.00 crores
respectively under CRF. The Central
Government had released its entire
share of CRF for 1990-91 by end of
March, 1991. For 1991-92 also Cen-
tral Government by now has released
first two quarterly instalments,

Article 370 of the Constitution

309. SHRI ASHOK ANANDRAO
DESHMUKH: Will the Minister of
HOME AFFAIRS be pleased to
state :

(a) whether any proposal is under
consideration of the Government to
re%eal Article 370 of the Constitution:
an

(h) if so. the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLTAMEN-
TARY AFFATRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (a) No, Sir.

{b) Does not arise.
[English]

Nuclear Non-Proliferation Treaty

310. PROF. K. V. THOMAS:
Will the Minister of EXTERNAL
AFFAIRS be pleased to state:

(a) India’s stand on Nuclear Non-
Proliferation Treaty:

(b) %ether the Government of any

other country have approached the
Government  of India to sign this
Treaty: and

{c) if so, the reaction of the Go-
vernment thereto?

511 LSS/ND/9L.
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THE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI): (a) India has not sign-
ed the Non-proliferation Treaty be-
cause that Treaty does not provide for
a balance of obligations and responsi-
bilities between the nuclear-weapon
States and non-nuclear weapon States,
Whereas the Treaty has no provisions
for imposing non-proliferation obliga-
tions on the nuclear-weapon States,
it places full scope safeguards and

. controls on the nuclear programmes.

of the non-nuclear weapon States.
Thus, the Treaty is discriminatory
and legitimises the possession of nu-
glear weapons by nuclear-weapon
tates.

(b) and () Some States have. from
time to time, tried to persuade or
pressurise us to change our position
on the Non-proliferation Treaty: but
India’s stand on the NPT remains
unchanged.

[Translation)
Issuance of Arm TLicence

311. SHRT SANTOSH KUMAR
GANGWAR: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) whether any directions have
been issued to the State Governments
regarding issuance of arms licences;

(b) the norms recommended by the
Union Government to the Govern-
ment of Uttar Pradesh regarding
issnance of arms licences:

{c) whether arms licences are being
issued to the general public for their
security: and

(d) if not, the reasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLTAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRI M. M.
JACOB):  (a) to (d) Under the pro-
visions of Arms Act, 1959 and the’
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Arms Rules, 1962, the District Ma-
fistrates are competent to issue arms
icences for non-prohibited bore wea-
pons for the District or State concern-
ed and the State Governments are
compelent to issue such licences
valid throughout the country. These
licences are issued for various pur-

ses including personal security. No
instructions in this regard. on the
norms to be followed, were issued to
the State Governments by the Central
Government.

[English]
Tocome-Tax Assessment Order
312. SHRT RAINATH SONKAR

SHASTRI: Will the Minister of
HOtME AFFAIRS be pleased to
state*

(a) whether the income-tax assess-
ment order is a valid and sufficient
document to give bail of persons in-
volved in the violation of sections
107/151 of the Delhi Police Act:

(b) if so. the number of cases 1n
which this document was not honour-
ed during the last one yeir along with
the reasons therefor:

(c) Other papers/documents whi.h
are valid for giving bails,

(d) whether there is any proposal
to investigate the cases in which the
income-tax assessment order was not
honoured during the last one year:
and

(e) if so. the details thereof and if
not, the veasons therefor?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY
OF HOME AFFAIRS (SHRT M. M
JACOB): (a) 1t is a valid docu-
ment for giving bail in preventive

ings under section 107 and
151 of the Cr P.C.
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(b) The Delhi Police have reported
that no such document was dishon-
oured during the last year in the mat-
ter of grant of bail in the proceedings
under section 107/151 Cr. P.C.

(c) Other documents valid for giv-
ing bail include documents relating to
deposit receipts, licence of factory/
shop, Identity card in case of Go-
vernment employees. etc.

(d) No, Sir.
(¢) Does not arise.

Flood Assistance to Kerala

313 SHRI K. P. UNNIKRISH-
NAN  Will the Minister of AGRI-
CUL TURE be pleased to state:

(a) whether Kerala Government
has sought Central assistance to cope
with the damage suffered by the State
due to heavy rains leading to floods
and sea erosion: and

(b) if so, the steps taken by the
(Tnion Government in this regard?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.-

TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) No.
Sir

(b) Does not arise

Indians Evacuated from Gulf Coun-
tries

3i4 SHRI V.S. VIJAYARAGHA-
VAN Will the Minister of EX-
TERNAL AFFAIRS be pleased to
state :

(a) the total number of Indians
evacuated from Kuwait, Iraq and
Saudi Arabia separately during the
Gulf crisis;

(b) the number of Indian nurses
who have since returned to their res-
pective Gulf country after the end of
the Gulf crisis:

(c) whether the Government have
proposed any assistance for the reha-
bilitation and the return of these
Indians to the Gulf;
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(d) it so, the details thereof;

{e) whether the Government of
Kerala have submitted any proposal
in this regard;

(f) if so, the action taken thereon;

{g) whether the Union Government
have demanded any compensation for
the property and assets left behind by
these Indians in Kuwait and other
Gulf Countries?

THE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI). (a) 1.47.839 Indians
are estimated to have returned from
the Gulf with the assistance of Govt.
of India.

(b) Kuwait- Approx. 150
Iraq: None
Saudi Arabia: Not available

(c) and (d) The Government of
india have not so far embarked upon
Jany scheme to rehabilitate the re-
patriated Indians from Gulf Countries
As regards the return ot our nationals
Government of India has taken up
the matter with Government of Ku-
wait and our people have started go-
ing back. In addition, Govt. have
also liberalised emigration proce-
dures.

(¢) and (f) The Government have
received a memorandum from Chief
Mimster of Kerala referring to, inter
alia. the measures for early rehabili-
tation of the returnees and setting up
of a committee and fund for this
purpose. These recommendations are
under consideration.

(g) According to the relevant UN
resqlutions, Iraq is liable to pay com-
pensation. The information on claims
for compensation from Indian na-
tiopals is presently being collected
and such information in consolidated
manner will be submitted to the UN
Compensation Commission. As re-
gards recoverable assets our nationals
will be given all possible assistance.
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Shortage of High and Medium Grade
Manganese
315. SHRI DHARMANNA
MONDAYYA SADUL: Will the
Minister of STEEL be pleased to
state .

(a) whether some of the Manganese
Alloy producers have been forced ei-
ther to cut down production or shut
down furnaces due to shortage of high
and medium grade manganese;

(b) if so, the details thereof: and

(c) the reasons for the shortage?

THE MINISIER OF STATE IN
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) to
(c) There was no shortage ot man-
canese alloys required for steel pro-
duction in the country during 1990-91.
Some units ol manganese alloy pro-
ducers. on some occasions, may have
faced shortage of manganese ore
which could also be as a result of
absence of planning, inadequate stocks
to take care of fluctuation in ore sup-
phes, etc.

Telephone Connections in  Chundi-
garh, Manimajra and Panchkula

316. SHRI PAWAN KUMAR
BANSAL. Wil the Minister of
COMMUNICATIONS be pleased to
state

(a) the total number of telephone
connections  provided to Chandigarh,
Manimajra and Panchkula:

{b) the number of new lines pro-
vided in those places during the last
three years; and

(c) the total number of personnel
working in the Department at Chan-
digarh before and after the increase
in the number of lines?
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THE DEPUTY MINISTER IN
‘THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU) :

(a) Chandigarh 22519
Manimajra 252
Panchkula 2300

(b) Chandigarh 5583
Manimajra 15
Panchkula 1633

(¢) Total npumber of personel

working at Chandigarh before and
after the increase in lines is 1104.

[1 ranslation)

Steel Stockyard at Jodhpur

317. SHRI GUMAN MAL
LODHA: Wil the Minister of
STEEL be pleased to state.

(a) whether thete 1s any proposal
under the consideratton ot the Go-
vernment to set up a Steel stockyard
at Jodhpur; and

(b} if so. the progress made n this
regard?

1HE MINISTER Ol STAIE IN
THE MINISTRY OF STEEL (SHR]
SONTOSH MOHAN DEV): (@)
No, Sir.

(b) Does nol anse

[Lnglish)
‘Rapid Action Force to Quell Com-
X munal Riots

318. SHRI CHITTA BASU:

Will the Minister of HOME AFFAIRS
be pleased to state:

{a) whether the Union Government
have under consuideration any pro-
posal to set up a composite rapid
action force 10 quell communal riots;
and

(b) if so, the steps so far taken 1
this regard?

JULY 18, 1991
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THE MINISTER OF STATE IN
IHE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

(SHRI M. M. JACOB): (a) Yes,
Sir.
{b) It will not be in the public

nterest to disclose its Jetails at this
stage.

[Franstation)

Opening of Post Offices in All Gram
Panchayats of Saharsa District

319. SHR1 SURYA NARAYAN
YADAV: Will the Mumister of
COMMUNICATIONS be pleased to
state -

(a) whether the Government dartc
contemplating to open Post Offices in
all the Gram Panchayats ol Saharsa
district in Bihar;

(b} il s0, the number of villages
where Post Offices are proposed to be
set up: and

(¢) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU) (a) WNo, Sir. The Go-
vernment does not contemplate to
open post oflices in all Gram Pan-
chayats of Saharsa district

(b) It 1 proposed to open sia post
offices in villages of Saharsa District
during 1991-92,

() It is not possible to provide
post offices in all the Gram Pancha-
vats as they do not fulfil the norms
for opening of Post offices.

[English)

Talks with Planning Minister of
+ Pakistan

320 DR. C. SILVERA: Wwill
the Minister of EXTERNAL AF-
FAIRS be pleased to state:

() whether he met the Planni
Minister of Pakistan recently: i

.
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(b) if so, the detads ot issues dis-

cussed duning the meeting,

{c) whether the 1ssue of abetment
of terronsm by Pakistan in Punjab
a:ldk Kashmir also figured 1n the
talks,

{d) 1if so, the details theieof and
(e) if not, the reasons therefor!?

THE MINISIER OF EXIERNAL
'AFFAIRS (SHRI MADHAYVSINH
SOLANKI) (a) Yes, Sir

(b) to (¢) The meeting was essen-
tially m the nature of a courtesy call
and substantive bnateral issues wete
not discussed

‘Expansion of Telephonc
in Maharashtra

321 SHRI PRAKASH BAPU
VASANTRAO PATIL Wil the
Minister of COMMUNICATIONS
be pleased to state

{a) the number o1 exntmy tele-
phone exchanges expanded during
1989-90 and 1990-91 in Maharashtra,
and

(b) the number of telephone ex-
changes which are hkely to be ex-
panded during 1991-92?

Exchunges

THE DEPUTY MINISIER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR1 P V RANGAYYA
NAIDU) (a) In Maharashtra 210
Telephone Exchanges (61055 Lines)
were expanded during 1989 90 and
189  telephone exchanges (43030
I ines) were expanded 1in 1990-91

(b) 79 Telephone Exchanges (81050
1 1nes) are proposed to be expanded
during 1991-92

Telephone Exchanges in Maharashira

322 SHRI PRAKASH BAPU
VASANTRAO PATIL Wil the
Minister of COMMUNICATIONS be
pleased to state

(a) the number of telephone ex-
changes opened during 1989-90 and
1990-91 in Maharashtra, and
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(b} the number of exchanges which
are proposed to be opened dunng
1991-92 there”

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRIP V RANGAYYA
NAIDU) (a) The number of new
telephone exchanges opened in Maha-
rashtia during 1989-90 and 1990-91
are 94 and 146, respectively

Written Answers

(b) 163 new exchanges are propos-
«d to be opened during 1991-92

Jute cultivation

123 SHRI SYED SHAHABUD
BIN  Will the Minister of AGRI-
CUl TURE be pleased to state

(a) the area under jute cultivation
during the last three jute years State-
wise and year-wise,

(b) the quanuity of jute produced
during this peniod State-wise and
year wise and

{(¢) the avetuge maiket price of
standaid jute, year wine and the
corresponding support price fixed by
the Unmion Government?

IHE MINISTER Ol
I1HE MINISTRY Of AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN) (a) and (b)
Statement giving estimates of area
wnd production of jute during 1988-
89 to 1990 91 —State wise 15 given
helow

STATE IN

(¢} The average market pices of
jute 1D S varety at Calcutta (mam
marketing centre) alongwith  Mini-
mum Support Prices dunng 1988-89
to 1990-Y1 are given below -

(Rs per qtl)

Year Minmimum Annual

Support Arerage

Piuces Market

Prices

. (Calcutta)
1988-89 290 00 462 92
1989-90 325 50 644 58
1990-91 147 50 645 00
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STATEMENT
State Area (Thousand Hectares) Production (Thousand
Bales of 180 Kgs. each)
1988-89 1989-90 1990-91 1988-8; 1989-90 199b-91
Assam 95.8 94.8 95.5 673.3 794.4 865.9
Bihar . . 137.1  118.0 137.4 1124.0 912.7 1012.4
Meghalaya 5.0 4.8 50 37.3 34.7 S0.5
Nagaland 0.2 0.2 0.2 0.7 0.7 0.8
Orissa . 319 29.7 35.8 291.7 295.4 333.9
Tripura 2.8 2.1 2.7 22,7 16.8 23.6
Uttar Pradesh 2.8 1.3 1.1 30.0 13.8 9.8
West Bengal 415 3 426.5 500.2 4530.7 5003.3 5496.3
ALL INDIA 690.9 677.4 777.9 6710.4 7071.8 7793.2

Mahananda Basin Flood Control Plan

anti-erosion and  town  protection
schemes are also under eaecution.

324. SHR1 SYED SHAHAAP’]“JE%
DIN: Will the Minister of W. (d) Flood contro! works are  1m-
RESOURCES be pleased 10 statc:  plemented from State Plan  Funds

(a) the present status of the Ma-

without any allocation Liom the Cen-
tre.

hananda I?asin Flood Control Plan
and the estimated cost thereof: Pak Telecast of Controversial Film
(b) the names ot the schenil‘es R;e- on J&K
Tae:rmmd‘;n%fsin :cxeumon on the Ma- 325. SHRI  SANAT KUMAR
MANDAL: Wil the Minister of
(¢) the estimated cost of these EXTERNAL AFFAIRS be pleased
schemes and the cxpenditure ncuri- (0 state:

ed thereon so far. scheme-wise: and

(d) the amount allocated by the
Union Government for the plan as
a whole and the amount relcased to
the State Government during the last
three years, year-wise!

THE MINISTER OF WATER
RESOURCES (SHR1 VIDYACHA-
RAN SHUKLA): (a) The estimated
cost of the works in Mahananda Ba-
sin Plan for flood control, updated
in 1987, is Rs. 255 Crores.

(bY and (c) The expenditure on
Mahananda Flood Control Scheme,
costing Rs. 20.83 crores, is Rs. 17.73

crores. In addition, a number of

(a) whether attention of the Gov-
ernment has been drawn to the news
item captioned “Puak telecasts con-
troversial film on J&K™ aprearing in
the “Telegraph™ dated April 23,
1991; and

(b) if so. the reacuon of the Gov-
ernment thereto?

THE MINISTER O EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKI): () Yes. Sir.

{b) The telecast of the film is part
of the strident anti-India propaganda
campaign launched by Pukistan, on
the Kashmir issue in which develop-

ments in Jasmmu and Kashmir arc
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misrepresented and distorted.  Gov-
ernment have pointed out that such
false propaganda violates the Simla
Agreement and impedes efforts to
build confidence and mutual trust
between the two countries

Government have taken and will
continue to take mcasures to counter
such propaganda and project the cor-
rect picture to all concerned.

Instaliation of Car Phones

326. SHRI SANAT KUMAR
MANDAL: Will the Mnmister of
COMMUNICATIONS be pleased to
state:

(a) whether Rs. 260 crore proposal
to instal the Digital Cellular Radio

viobile systems, known a< Cur
Phones is awaiting Government's
clearance:

(b) whether any survey about the
public potential of this proposal in
the four metropolitan towns to be-
gin with has been carried out:

(c) if so, the out.ome thereo!,

(d) whether the Car Phone system
presently existing in the Cupital has
become obsolete;

(e) if so, the total expenditur2 in-
volved therein: and

)] whether the Government aic
considcring to dcfer this ambitious

proposal?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V. RANGAY-
YA NAIDU): (a) No. Sir. The De-
partment of Telecommunications is
considering a  proposal in consulta-
tion with Ministry of Finance to pro-
vide this facility.

(b) A preliminary  market survey
was carried out in Jombay.

(c) The survey indicated that therc
is sufficient potential for such a sys-
tem in Bombay.
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(d) No, Sir. The Car Phone sys-
tem in the Capital is in operation.

(e) Initially when the project was
implemented in the capital in 1985
the cost of the project was Rs. 2.18
crores to provide for 200 connec-
tions. Due to the present demand
for more connections, the system has
been recently expanded from- 200
connections to 400 connections at a
cost of Rs. 2.41 crores.

(f) The proposal is at a preliminary
stage of technoeconomic examina-
tion.

Modemisation of 1ISCO Plant at
Burnpar

327 SHR1 SANAT KUMAR
MANDAL: Will the Minister of
STEEL be pleased to state.

(a) whether the Steel Authority of
India (SAIL) has shelved two pro-
iposals of the national consortium aad
the public sector consortium for mo-
dermsation of the I1ISCO plant at

‘Burnpur:
(b) il so, the reasons therefor:
(c) the impact of this delay on

cost ovetruns: and

{(d) the decision taken so far lzy
the Union Government on HSCO's
modcinisation schems?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI!
SONTOSH MOHAN DEV): (a) to
(d) The final decision on the ap-
proach to the [1SCO modcernisation
project will be taken by the Govern-
ment shortly. after a full appraisal
of all the suggested options. im-
pact in terms of cnst es.alations can
only be known dfter the investment
decision is taken

Chakma Refugees in India

328. SHRI SANAT KUMAR
MANDAL: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) the total number of
refugees staying in various
camps in India at present;

Chakma
refugee
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(b) whether uncertainty still pre-
vails regarding repatriation of Chak-
mas despite new dispensation in Ban-
gladesh:

(c) if so. the steps being taken by
the Government to ensure their safe
and honourable repatriation: ard

(d) the estimated expenditure in-
curred on their maintenance untill 31
March, 19912

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATF IN THE
MINISTRY OF HOME AF] AIRS
{SHRIM M JACOR) (a) The total
number of tribal rcfugees from Ban-
gladesh including Chakmas staymg
in refugec camp< in Tripura 18
53,344

(b) Desprte the new  dispensation
in Bangladesh the refuge:s have not
started returning to Banclidesh

{c) It has been impressed upon the
Government of Bangladesh on a
number of occasions at various levels
to do everything possible  to per-
suade the refugees to refurn to Ban-
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(d) An amount of Rs 2776 267
lakhs was incurred on the mainte-
nance of tribal refugees from Bangla-
desh uptil 31 March. 1991

{Translation}
President’s Assent to State Bills

329 SHRI RAJVEER SINGH
Will  the Mnister of HOME AF-
FAIRS be pleased to state

(a) the bills passed by State Legis-
latures which are pending with the
Union Government for the Pres:-
dent’s assent at mesent and since
when these ure pending; and

(b) the steps taken to expedite clea-
1ance of those bills?

THE MINISTER OF STATE IN
THE MINISTRY OF PARIIA-
MENTARY AFFAIRS AND THF
MINISTER OF STATE IN THE M-
NISTRY OF HOME AFFAIRS
SHRI MM JACORB), (a) The re-
quisite information s contamed n
the enclosed Statement

{b) The concerned State Govern-
ments and the  Central Minntries/
Departments are reminded constantly
to expedite then views in the matte:
Discussions arc also held. where ne-

gladesh At our level also similar  cessary to cvpedite the (learance of
cfforts are being made the Bills
STATEMENT

Particulars of BHls passed v State Legnlatures pending for Presudent™s Assent
as on 12-7-1991

S.No. Date of Receipt Nanic of the Bill
' 2 A T
ANDHRA PRADESH (8)
1 24.2-1987 The Andhra Pradesh Exhibition of Films on. Television
Screen Through Video Cassetic Recorders (Regulation)
Bull, 1987
2 1-11-1989

3 15-11-1989

']l:;18e9 Motor Vehicles (Andhra P radesh Amendment) Bil

The Andhra Pradesh Cooperative Societies (Third Amend-

ment) Biil, 1989.
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1 2 2 -
4 20-11-1989 The Andhia Pradesh Highways Bill 1989
s 20-11-1989 'lrhe Andhra Pradesh Mandal Praja Nyava parishad Bill

989
27-11-1989 The Andhra Pradesh Monttoring of Industries Bill 1989
27-11-1989 The Azamabad Industrial Area (Tetmimation and Regu-
lation of Teases) Bill 1989
8 28-11-1989 The Andhta Pradesh Industisal Workers (Representation
participation 1n Management and Rehief) Bill 1989
ASSAM (5)
| 9-6 1987 The Assam Fixation of Ceiling on t and Holdingy(Amend-
ment) Bill 1986
2 16-11-1987 The Assam Prohibition of Transfer of Agricultural Land
to Non Agriculturists Bill 1987
3 20-3-1989 The Assam Industrial Establishment (Confeiment of
Permanent Status to Workeis) Bill 1985
4 9-8-1989 The Assam Highways Bill 1989
S 20-6-1990 The Assam Land Gtabbing (Prohibiton) Bilt 1590
BIHAR (2)
1 6 1-1987 The Bihar Debt Reliel (Amendment) Bill 1987
2 17-2-1988 The Motor Vehicles (Bthar Amundment) Bill 198k
GUJARAT ()
] 18-3-1991 The Gujaiat Advocate Welfare Fund Bill, 1991
GOA (N
1 1-7-1988 The Goa Industrial Dovelopment (Amendment) Br | 1988
2 9.5-1989 The Goa Public Men's Corruption (Investigation and
Inquiries) Bill 1988.
3 27-5-1991 The Goa Prevention of Malpractices at University Board
and Other Specified Exammations Bill, 1991
HARYANA (9)
1 22-4-1987 The Indian Electricity (Haryana Amendment) Bill - 1987
2 9-5-1988 The Mohatisht Deyanand Univetsity (Amendment) Bill
1988
3 9-5-1988 The Kurukshetia Unversity (Amendment) Bill 1988
4 17-4-1989 The Indian Electricity (Hary.na Amendment) Bill,
1989 .

6 111LSS'ND/9]
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1 2 3
5 3-5-1989 The Haryana Urban Development Authority (Amend-
ment) Bill, 1989.
6 18-4-199] The Haryana Public Wakfs (Extension of Limntation)
Bill. 1991,
7 7-5-1991 The Punjab Village Common Lands (Regulation)
Haryana Amendment Bill, 1991
8 7-5-1991 The Haryana and Punjab Agricultural Umversities
(Haryana Amendment) Bill, 1991
9 29-5-1991 The Haryana Shri Mata Mansa Devi Shrine Bill, 1991
HIMACHAL PRADESH ()
1 11-2-1987 The Essential Commodities (Himachal Pradesh Amend-
ment) Bill. 19%6.
KERALA (1)
1 20-4-1991 The Kerala Women’s Commission Bill, 1991
KARNATAKA (6)
I 16-7-1984 The Karnataka Education Bill. 1983
2 30-6-1987 The Karnataka Tax on Entry of Goods into Local Areas
for Consumption. Use of Sale Therein (Second Amend-
ment) Bill 1987,
3 2-6-198% The Karnataka Resettlement of Project Displaced Percons
Bill 19%7
4 5-4-1989 Theﬂ Land Acquiution (Karnataka Amendment) Bill.
198
S 10-4-199] The Kainataka Contract Carriages (Acquicition) Amend-
ment Bill, 1990
6 2-7-199] The Karnataka Land (Restriction on Transfer) Bill. 1991
MADHYA PRADLSH (1)
1 16-7-1990 The Madhya Pradesh Rajya Suraksha Tatha Lok Vyavas-
than (Sanshodhan) Vidheyuk. 1990,
MANIPUR (6)
| 6-12-1988 The Mampur Public Libraries Bill, 1988
2 6-12-198% The Mampur Lotteries Control Bill. 1988,
3 16-5-1989 The Manipur Fisheries Bill, 1989,
4 11-9-1989 The Manipur Home Guards Bill, 1989,
5 19-1-1990 The Mampur Police (Fire Service) Bill, 1989
6 21-5-1990 The Manipur Exhibition of Video Films (Regulation)

Bill, 1989,
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23-2-1988
14-2-1991
3-51991"

20-12-198%
19-11-1990
6-6 1991
6-6-1991
6-6-1991

23.5-1984
15-3-1990
22-5-1990
22 8-1990

22-8-1990

1-11-1989
1-11-1989
17-5-1983
2-8-1985
29-5-1986
4-6-1990

11-6-1990

MEGHALAYA (3)
The Meghalaya Medical Council Bill, 1987
The Meghalaya Protection of Catchment Areas Bill 1990
The Indian Partnershipf Meghalaya Amendment) Bill, 1991

ORISSA (5)
The Orissa Essential Services (Maintenance) Bill, 1988
The Onissa Speaial Courts Bill 1990
The Orissa Cooperative Souicties (Amendment) Bilt 1991
The Registration (Orissa Amendment) Bill 1991
Tg;l(‘ode of Civil procedure (Orisst Amendment) Bill

RAJASTHAN (

[he Jodhpur University (Change of - Name and Amond-
ment) Bill 1984

The Rajasthan Non-Government | ducational Institution
Bill, 1989

The Ragasthan Tax on Luxuries (In Hotels and 1 odging
Houses) Bill, 1990

The Rajasthan Urban Improvement (Amendment and
Validation) Bill 1990

The Jupur Development Authority (Amendment  and
Validation) Bill 1990

SIKKIM (2)
The Sikkim_Alienation of Land (Regulation) Bill 1989
The Sthkim Transter and | and (Regulation) Bill 1989

TAMIL NADU (5)

The Tamil Nadu Tax on Entry of Goods into 1 oval Atcus
lor Consumption Use or Sale Therun Bill, 1983

The Tanul Nadu Urban Land (Cering and Regulatien)
(Amendment) Bill 1985

The Madras Race Club (Acqumsition and Transicr of
Undertaking) Bill, 1986

The Tamil Nadu Swge Carriages and Contract Carriages
(Acquisiion) Amendment Bill 1990

The Tamil Nadu Land Reforms (Vixation of Ceiling on
Land) Amendment Bill 1990

—— —
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1 2 3 -
TRIPURA (4)
I 25-11-1988 The Tripura Inland Fisheries Bill, 1988
2 2-8-1989 The Tripura Agucultural Produce Marketing (Second
Amendment) Bill, 1989 *
3 8-7-1991 The Tripura Forest (Preventon of Specific Cortupt
Practices) Bull, 1991,
4 §-7-1991 The Tripura Forest (Regulation as to Removal of Tim-
ber) Bill, 1991
UTTAR PRADESH (2)
| 15.5-1988 The Uttar Pradesh Regulation of Buildings and Use of
Land (Nuclear Installations Area) Bill, 1988
2 26-10-1989 The Uttar Pradesh Laws (Extension to Territories Trans-
ferred from Haryana) Bill, 1989
WIEST BENGAL (7)
1 22-11-1983 The Trade Union (West Bengal Amendment) Bull, 1983
2 22.5-1984 The Calcutta University (Amendment) Bill, 1984
3 5-6-1989 The Rabindia Cultural Institute (Taking over of Ma-
nagement) (Amendment) Bill, 1989
23-10-1990 The Howrah Muntcipal Corporation (Second Amend-
ment) Bill 1990
10-12-19%0 The City Cwvil Courts (Amendment) Bill 1990
6 31-1-1994 The Asansol Municipal Corporation Bill, 1990
7-5-1991 The West Bengal Additional Tax and One-Time Tax on

330 SHRI
Wil  the Minister of

Freedom Fighters from U.P. Getting
Pension

RAIVIER SINGH

Motor Vchicles (Amendment) Bill, 1991

THE MINISTER OF STATL IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE

HOME Ap. MINISTER OF STATE IN THE

FAIRS be pleased to state

(a) the number of treedom fighters
from Uttar Pradesh getting penston
at present.

(b) the number of apphlications for
grant of freedom fighter pension still
pending from U P; and

(e) the number of dependents ot
freedom fighters availing themselves
of the above facility 11 Ulttar Pra-
desh?

MINISTRY OF HOME All AIRS
(SHRI MM JACOB) (a) Tili
30-6-1991, pension has been sanc-
tioned to 17.754 tieedom fighters “in-
cluding therr dependents) from Uttar
Pradesh

%

(b) No application recened within
the prescribed last date 1o 31-3 1982
is pending No separate record of
apphications  received thereafter s
mamtained  Such applications  are
treated as delayed .nd if sufficient
grounds for condonation ol delay
exist they are finalised on merits
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(c) No separate record of transfer
of pension to dependents on the death
of the freedom fighter is maintained.

[English)|

Deployment of Army to chek Iufiltra-
tion on Indo-Pak Border

331. SHR1 PRAKASH V. PATIL:
Will the Minister of HOME  AF-
FAIRS be pleased to statc:

(a) whether army have bcen de-
ployed in certain sensitive districts on
the Indo-Pak border to prevent in-
filtrations of terrorist elenients; and

(b) if so. the
far in the matter?

results schieved so

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN TIiiE
MINISTRY OF IIOME AFFAIRS
(SHRI M. M. JACOB): (a) and (b)
Army Units are cariying out their
usual training exercise in arcas clos.
to the international burder with Pa-
kistan, in certain seciors. While dis-
coistaging  iniilttiation/exiltration, the
presence of the Army has  helped to
instill  confidence among the  local
populatiion.

Doemand for Jharkhand State

332. SHRI PRAKASH BAPU
VASANTRAO PATIL: Will the Mi-
nister of HUME AFFAIRS be pleas-
ed to state:

{a) whether there is a growing dc-
mand for the Jharkhand State;

(b) if so. whether the Government
have any proposal to cstablish auto-
nomous council for the Jharkhand
region: and

(c) if so, by when the said procosal
i« likelv to take cilect?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLITA-
MENTARY AFFAIRS AN THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFATRS
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{SHRI M.M. JACOB): ia) to {¢) Scme®
organisations have been artficulating
the demand for Jharkhand State. Af-
ter the submission or report by the
Commiitee on Jharkhand Matters,
interaction has taken piace with a
number of political parties of Bihar
and Government of Rikar with a view
to find ways and means for a viable
solution to the Jharkhand issue.

Applications for Freedom
Pension from Kerala

333. SHRI RAMESH CHENNI-

THALA: Wil the Minister of HOME
AFFAIRS be pleased to state:

Fighters’

{a) the number ol cpplications for
irecdoms  fighters” pension  received
Lom Kerala upto 1990 and during
1991 to date;

(b} the
{ioNS
them

total number of applica-
disposed of and hew many of
are still pending; and

(¢ the measures taken for
eyngditious disposal?

their

THE MINISTER QI STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE MI-

WixiRY GF HOME  AFFAIRS
(SHRI M.M. 'TACOB): (a) Upto
21-3-1982 which was the last  datz

prescribed for receipt of applications,
30089 applicaiioas  were  received
from the State of Kerzla, This figuwe
does not include the applications in
which the applicants have claimed
participation in I.N.A. and Arya Sa-
maj Movement. State-wise and vear-
wise information in respect of applica-
tions received after 71-3-1932 is not
heing maintained.

by and (o) All ihe appiications re-
ceived uplo 31-3-1%%2 have been dis-
rosed off. No separate record of re-
ceint and disposal ot ¢ppiications re-
ceived after 31-3-1982 is being main-
tained. In respect of delaved apph-
cations (i.z. received after 31-3-82) if
sufficient grounds for cendonation of
delay exist they are disposed off on
merits in consultation with the State
Governiment.
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Adulteration in Fertilizers

334. SHRI V. SOBHANA DRES-
WARA RAO VADDE: Will the Mi-
nister of AGRICULTURE be pleas-
ed to state:

(a) whether the Government are
aware of the fact that lirge scale
adulteration is going on in fertilizers:
and

(b) if so, the action taken to stop
the adultcration and ensure its proper
quality to protect the interests of the
farmers?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHR1 MULLAPALLY RA-
MACHANDRAN)Y:  (a4) Government
is not aware of any large scale adul-
tcration of ftertilize:s.

(b) State Governments have been
g¢iven adequate pewers o ensure
quality of fertilisers under the Pro-
visions of Fertiliser Control Order.
They are reminded periodically for
effective enforcement. The State Gov-
ernments have notified fertiliser ins-
pectors for effective cnforcement of
the Provisions of the lertiliser Con-
trol Order. They have aiso set up
auality control laboratories to test the
quality of fertilizers. Fertiliser Con-
trol Order has recently been amend-
ed to provide for compulsory piing-
ing of batch numbers on bags of
SSP and fertiliser mixtures as also
for ensuring minimum laboratory fa-
cilities for all manufacturing  units
for the required guality coitrol ol
their products. The Central Fertili-
ser Quality Coatrol and  Training
Institute provides regular training to
State Enforcement Officers and Ferti-
liser Analysts.

'Ferrorist Activities in J & K &

Punjab
335. SHRI ATAL BIHARI VAJ-
PAYEE:
SHRT RAJENDRA AGNI-
HOTRI:

JULY I8,
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SHRI LAL K. ADVANI:

Will the Minister of HOME AFF-
AIRS be pleased to state:

(a) whether  kidnapping,  violence
and engaging security forces in gun
battieg continuc unabated in the States
of Jammu & Kashmir and Puniab:

(b) if so, the steps taken by
Union Government to curb
activities;

the
these

(©) whether  the  Government pro-
pose to create a  security belt’ all
along the Pakistan border:

{dY il so, the action-plan and the
time-schedule drawn up for the same;

(¢) it not. the reasons therefor:

() whether cfforts weie  made by
the Government 10 have ua alalogue
with militants to arrive at a  solu-
tion ol the problem: and

(2) i so. the outcome thercof?

iHE MINISTER Ul SI'ATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFIFAIRS AND THE MINI-
STER OF STATE IN THE MINIS-

TRY OF HOME A i AIRS (SHRI!
M. M. JACOB): (a) Yes. Sir.
(b) 1o (g) A Statzineat is  given
helow:
STATEMEN1

in Jammu & Kashmir and Punjab.
be-ides stepping up vigil on the bor-
der. vulnerable pockets have been
identified for  gearing up anti-terio-
rists operations, Naka ambushes and
efiective deployment of para-military
forces in the affected/sensitive pockets
have accordingly been organised. Day
and night  patrolling in  vuinerable
arcas. raid on hideouts of terrorists
and exiortionists have been intensi-
fied.  Intelligence has also been stren-
othened.  In addition to continuing
the stringent measures avainst the ter-
rorists. efforts are being made to mobi-
lize public cooperation in anii-terro-
rist operations.
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. 2. There is no proposal under con-
sideration of the Goveinment for
creation of a security belt along Indo-
Pak border.

. 3. The Government has cypiessed
its willingness to talk tw anyone to
find a solution to the Kashmir pio-
blem but the dialogue will have to
be within the frame work of the Con-
stitution of India

Kidnappings by Militant«

SHRI M V CHANDRA.
SHEKARA MIRTHY

SHRI HARI KISHORE
SINGH

SHRI V
PRASAD

Will the Minister of HOME AFF-
AIRS be pleased to otate

336
SREENIVASA

(a) whether the Kashmui militants
m Srinagar and ULFA nulitants m
Assam have recently kidnapped seve-
1al officers of 10C and ONGC.

(b) f so. the details of the oflicers
kidnapped and how many of them
have becn released.

(¢) whether the mulitants in Kash-
mu and Assam are urging release of
hard corc militants mm custody m ex-
chanee of the kidnapped officeis and

(d) if so, the steps taken to get the
kidnapped officers releaved”

THE MINISTER OF STATE IN
THE MINISTRY OF PARI IAMEN-
TARY AFFAIRS AND THE MINI-
STER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M M. JACOB) (a) Yes. Sir

(b) The names of the officers kid-
napped are as follows:

In Kashmir Valley

(i) Shri K. Doraiswamy, FExecu-
tive Director. 10C,

in Assam
(i) Shri B. N, Jaiswal. Chicf Geo-
physicis
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() Shrt C K. Mobanty, Dy. Super-
intenchng-Den Engineer

(i1i) Shri S S Gupta, Dy Director

(iv) Shrt B S Raju. Asstt. Ex-En
gincer

(v) Shr1 P. P. Srivastav, Superin-
tending-Engineer

(vi) Shr1 Kishan Lal. Chemist

(vi1) Shr1 Narendra Sharma,

Dy.
Director All of ON G.C.

Oul of the above abducted officials,
S/Sh Narendra Sharma and B N
Jaiswal have since been released

(¢) Yes. Sir

(d) Efforts to pursuade the terro-
nsis to release the hostages are con-
unuing

Bomb Blast in Delhi

SHRI M. V CHANDRA-
SHEKARA MURTHY:

SHRI V  SREENIVASA
PRASAD-

Will the Minister of HOME AFF-
AIRS be pleased to state

337

(a) the number of bomb blasts that
took place in Delhi during this year
and how does this number compare
with similar figures for the preceding
thice years.

(b) the number of persons killed/
mircd and the estimated value of
properties damaged. with details:

(c) the details of compensation paid
to the next of kin ([ those killed and
myured:

(d) whether any inquiry has been
conducted in this regard and ¥ o,
the outcome thereof: and

(¢) the steps taken to prevent the
recurrence of such incidents?
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THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF . STATE IN THE
iMINISTRY OF HOME AFFAIRS
(SHRI M. M. JACOB): (a) The
number of bomb blasts that took
plage during this year and the pre-
ceding thrce years arc as under:—

1988 1989 1990 1991 (till 39.6.1991)
3 4 10 n

(b) and (c) A statement is given
below.

(d) Criminal cases have heen rogis-
tered in respect of each incident.
Twenty-One persons have been arres-
ted so far in these cases.

(&) The major steps taken 1o pre-
vent the recurrence of such incidents
include  formation of Anti-Terrorist
Cells in each police district: depivy-
ment of armed pickets at vulnerable/
strategic points: intensification of pat-
rolling: stationing of about 300 Police
Control Room  vehicles a* sirategic
points: degloyment of spotter-/ohser-
vers at vulnerable points: close watch
on hide-outs/sympathicrs of terrorists;
display of photos of known ferro-
rists at public places, etc.

STATEMENT

From January 1991 to Jure. 1991,
12 incidents of bomb blasts occurred in
Delhi.  In these incidenis. 23 persons
lost their lives and 190 were injured.
Ex-gratia relief of Rs. 11.54.000/- has
so far been disbursed to the next of
kin of the deccased and the injured.
The details of the cases arc as
follows:- -

(i) On 17-1-1991 & bomb exploded
at 78, Janpath at lst Floor,
Nijhavan Travel Service (Ame-
rican Air Lines). Nobody was
injured in the explosion. Pro-
perty worth about 8 lakhs was
damaged.

(ii) On 22-1-1991 a3 bomb explod-
ed near Tis Hazari District
Court. 1 person was killed and
53 injured. Three two-whee-
lers were damaged.

JULY 18, 1991

Lii)

(iv)

(8%}

(vi)

(vii)

(viii)

(ix)

(x)
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On 22-1-1991 a boinb c¢xplod-
ed behind the main building of
Delhi Police  Headquariers.
Five persons wcre  injured.
Nine scooters were damaged.

On 25-1-1991 a bomb blast
took place at MCD parking.
JPN Hospital under the car
No. DDQ- -920. One person
was injurcd.

On 27-1-1991 a bomb blast
took place in the toilet of
Jubilee Cinema. Omne person
was killed, six persons injured.
Damage to the proparty was
to the cxtent of Rs. 40.000/-

On 18-3-1991 2 powerful bemb
explosion took place in  the
foilet room of Nirnla restaur-
ant (Connaught Place) at Ist
floor at 430 pm. Due to this
explosion one person died and
three others were injured.

On 22-3-1991 a powerful
bomb explosion took place in
the toilet of Mohan Singh
Place. Connaught Place. New
Dethi. In this case four per-
sons were injured.

On 23-3-1991 a1 ahout 7.45
p.m. two powerful explosions
one after the othzr took place
in ‘Shani Bazar® rear Bus Stop
of J. I. Colony. Khyala Delhi.
In this incident 15 persons died
and 58 others were injured.
Propcrty worth about Rs.
15.000/- was damaged.

On 26-4-1991 at about 18.50
hrs. a bomb blast took place
in the toilet of Palika Parking
near shop No. K-6, Connaught
Place. New Delhi resulting in
the death of 3 persons on the
spot and injuries to 9 others.

On the intervening’ ~night of
24-25/6/1991 at  about 0040
hrs.. an  explosion took place
outside the Terminal building
near the Air-India enquiry and
booking counter on. the cepar-
ture level. In this incidenits 13
persons were injured: - -
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(x) On  17-51991 Shrt  Jagdish
Tytler was addressing an elec-
tion meeting 1n Tagore Market,
Kir Nager, New Delh: at
about 1120 pm While he
was addressing the mecting un-
known assailants using atleast
one automatic nfle fired upon
the crowd from the road side
Immediately after the firmg a
stick grenade was thrown on
the crowd Two pcursons were
killed and 35 njured

(xn) On 6-6-1991 a bomt had ex-
ploded at 28/29 Block, Trilok
Pur1 Delhi  and three persons
were jured

Fencing of Indo-Pak Border

SHRI M V CHANDRA-
SHEKARA MURTHY

SHRI V  SRFFNIVASA
PRASAD

will the Miister ot HOMF AFF-
AIRS be pleased to state

3118

(a) whether the fencing of Punjab
and Rajasthan bo-d.1s has unce heen
completed to curb mhltratior of mili
tants and arms trom Pakitan

(b) if so the area fenc'd <o far

(c) if not the time by which fene-
ing ot Indo Puk border would be com-
pleted and

(d) the details of other stcps pro-
posed to be taken to curb infiltration
of militants?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME ATFAIRS
(SHR1 M M JACOB) (a) and (b)
Fencng m 3562 kms uand 58 8 kms
respectively mn Punjab and Raiasthan
has since been completed

(c) Further fencing in 144 kms m
Rajasthan  has becn appioved and
work 1s likely to be taken up shortly.

7—11 LSS ND/9t
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(d) Besides fencing, the Border Se-
cunity Force have taken the following
steps to curb nhltration of tcrrorists/
militants from across the border

(1) The gaps between the BOPs
have been reduced by deploy-
ment of additional BSF Bns

(1) The number of patrols/nakas
has been increased

(1) OP towers have been erected
all along the International
border for better observation

(1) Troops deployed on the bordes
have been 1ssued Night Vision
Devices, Binoculars, Hand
Held Search Iights etc for
better observation and keeping
strict vigil on the border

(v) Mobile patroling has been -
troduced bv having special
border patrols on jeeps/Motor-
cycles for quick reaction and
effectine surveillance

(v1) Border  Security Icnce and
Flood Lighting have been erec-
ted along sensitive stretches of
the Internatonal Border

(vi1) The mtcihgence set up of the
BSI has been pe1red up and
further strengthend for keep-
ing close surveillance on the
border

(vim) Wire obstacles have been erect-
ed to impede the entrv of ter-
rorists/extremists

Law and Order in the Country

339 SHRI M V CHANDRA-
SHEKARA MURTHY Will the M-
mister of HOME AFFAIRS be pleas
ed to state

(a) whether the acncral law and
order situation n the country has de-
teriorated during the rast fenw months

(b) if so whether the Government
are considering an action-plan to im-
prove the law and order situation
and

(c) if so, the details theieof?
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THE MINISTER Ot STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND THE MiNI-
STER QF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M M JACOB) (a) The general law
and order situation n the country re-
mained under strain during the past
few months

(b) and (c) Under the Vlith Sche-
dule to the Constrtution, ‘Public Order'
and ‘Police’ are State subjects The
prmary responsibility :or nraintenance
of law and order thus directly devol-
ves on the State Governments  Never-
theless, the Central Government re
mains in touch with the State Govern-
‘ments and constantly monitors and re
views the situation As and when
necessary, suitable assistance 1 also
provided to the State Governments

[Transiation]

Terrorist Activities in Punjab, Avwam
and Jammu & Kashmir

JULY 18 1991
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DR LAXMINARAYAN
PANDEYA

Will the Mmister of HOME Af -
FAIRS be pleased to siate

(a) the number of persons killed or
abducted, m Punjab, Assam and Jam-
mu & Kashmir durmg 1991 till date.

(b) the number of civilians. nul-
tants, Government officials and para-
military forces out of them,

(c) whether 1t 15 a tact that the
number of killings has bezn ncreas-

ng

(d) it so the reasons therefor

(¢) the dctatls of he compensation
paid to the next of kin of those kill-
¢d and

(f) the steps taken by the Govern-
ment to check these activities?

THF MINISTER OF STATE IN
THE MINISTRY OF PARLIA.

N
M0 SHRI KASHIRAM RANA MI'NTARY AFFAIRS AND THF
SHRI SRIBALL\V PANI MINISTER OF STATE IN THE
GRAHI MINISTRY OF H%ME m-y;gmi)s
(SHRI M M JACOB) (a) and (b)
SHRI RAJVEFR SINGH The imformation m respect of Punjab
SHRI RAM VIIAS and  Jammu & Kashmir s given
PASWAN below
Number of peisons hilled Number of pei sons abducted
Cnvihans Security Terionsts
Personnel
PUNJAB 1149 214 972 42
JAMMU & 162 76 254 128
KASHMIR
ASSAM I tformation s awatid from the State Government

() and (d) The mcrowse v crim»
ievels is attnbutable to an inuicase m
terrorists’ strength and arsenal. guid.
ance theirr mentors across ths
border and political uncertamnty tol-
lowing the dissolution of the Lok
Sabha.

(e) Information in this regard 15
awastcd from the State Governments
concerr=d

() The sccurity agencws are vigi-
lant and take approp iate action to
deal with the situation .
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[English)

Promotion of Coconut cultivation in
Kerala

341. SHRI RAMESH CHENNI-
THALA: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether the Union Government
have any proposal for the promotion
and development of coconut cultiva-
tion in Kerala during 1991, and

(b) if so, the details thcereof?

THL MINISTER OI SIAILL. IN
IHE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN). (a) Yes Sir.

(b) Duting 1991.92 the Govern-
ment of India has sanciioned Rs 140
lakhs for implementation of Co-
conut Schemes in Kerala. The Co-
conut Development Board will be im-
plementing the Schemes with the ob-
jective of production of auality plan-
ting material. expansion of aiea, im-
proving productivity of ccconut and
vstablishment of a Cocowt Develop-
ment Centre for developing technology
connected with processing/markceting
of coconut. The following are the de-
tails of the schemes to be 1mplemem-
cd during 1991-92: -

I. Production and distrtbution of
1,50,000 nos. of T X D hybiid
seedlings:

2. Expansion of arca inder co-
conut in 1000 ha.

3. Integrated farming m coconut
small holdings in Kcrala for
productivity improvement in
an operation arca of 10.000

4. Providing assistance for irriga-
tion facilities to coconut gio-
wers:

5. Establishment of a demonstra-
tion-cum-seed production farm
in an area of 50 acres:
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6. Establishment
Technology
Centre for improving the post-
harvest processing and market-

ing of coconut.

of a Cocouut

Commi of ‘Tranemitter by

Voice of America in Sri Lanka

342. SHRI SRIBALLAV PANI-
GRAHIL: Will the Minister of EX.
TERNAL AFFAIRS be pleased to
state:

(a) whether the Government are
aware that the voice of America is
commissioning a high  power trans-
mitter in S Lanka ierv close to
Inclia:

(b) 1 so, whethet the Government
have lodged any protest with either the
US o1 Sri Lanka;

(c) if not, the reasons theiefor:

(d) the steps taken by the Govern-
ment 1 this regard?

THE MINISTER OF EXTERNAL
AIFAIRS (SHR1 MADHAVSINH
SOLANKI): (a) Yes, Sir.

(b) to (d) Government have taken
up the matter with the Government of
Sri Lanka in order to ensure that such
facilities arc used for public broad-
cast only.

Proposal for a Steel Plaut in Orissa

343. SHRI LOKANATH CHOU-
DHURY: Will the Minister of STEEL
be pleased to state:

(a) whether the Government of
Orissa has submitted any proposal for
a second steel plant to be set up in
the statc with private coliaboration;
and

(b) if so, the details thereof and the
reaction of the Union Government
thereto?



9s Written Answers

_THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
gQNTOSH MOHAN DEV): (a) Yes,

ir.

(b) M/s. Industrial Promotion and
Investment Corporation of Orissa
Ltd., a State Government undertaking
of the Government of Orissa, has sub-
mitted an application for a Letter of
Intent for setting up of a 3 million
tonnes per annum steel plant at Suk-
inda Tehsil, Distt. Cuttack. Orissa
in the Joint Sector. The proposal is
under examination.

Construction of Fishing Harbours in
Orissa

344. SHRI LOKANATH CHO-
UDHURY: Will the Minister of
AGRICULTURE be pleased to state:

(a) whether the Government of
Orissa have submitted a number of
proposals for the construction of fish-
ing harbours along the Orissa Coast;

(b) if so. the details thereof: and

(¢) the number of proposals cleared
so far?

THE MINISTER OFF STATI. IN
THE MINISTRY OIF' AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (1) The State
Government of Orissa submitted pro-
ject proposals for rishery harbours at
Nuagarh and Gopalpur.

(b) The estimated cost of Nuagarh
and Gopalpur fishery  harbours is
Rs. 31322 lakh and Rs. 672.40 lakh
respectively. Designed capacity of these
harbours is 140 and 120 inechanised
fishing vessels respectively.

(¢) Both the
cleared.

projects have been

Reduction in Prices of Postal Charges

345. SHRI GEORGE FERNAN-
DES: Will the Minister of COMMU-
NICATIONS be pleased to state:

(a) whether the Government have
any proposal under consideration to

JULY 18, 1991
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reduce the prices of post cards, inland
fetters and postal envelopes to the level
which existed in July, 1990;

(b) if so. the details thereof. and

(c) if not, the reasons thercfor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAY-
YA NAIDU): (a) to (c) Tariff revi-
sion of various postal services is gene-
rally a part of the overall budgetary
exercise of the Government. As such
it is not possible to give any indica-
tions in this regard at this stage.

[T runsiation)
Future Sct-up of Delhi

346. SHR! MADAN LAL KHlJ-
RANA: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether the Sarkaria Commis-
sion was constituted by the Union .
Government in December, 1987;

(b) when the report of the Sarka-
ria Commission was received by the
Union Government:

() whether the issue of the future
set-up of Delhi is being considered
ot the basis of the reccommendations
of the Commission; and

(d) if so, the details of the likely
future set-up of Delhi and the (ime
by which this new sct-up is likely to
be adoptei?

THE MINISTER OF STATE IN
THE MINISTRY OF FPFARLIA-
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AJFAIRS
(SHRI M. M. JACOB): (a) and (b)
A Committee on Rcorgarisation of
administrative set-up in the Union ter-
ritory of Delhi was appointed on 24-
12-1987 under the chairmanship of
Justice R. S. Sarkaria. The Commit-
tee submitted its report on 14-12-1989,
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(¢) and (d) After considering the
recommendations of the Committee,
the Constitution (Seventy-Second Am-
endment) Bill, 1990 was introduced in
the Lok .Sabha on 31-5-1990 and
moved for consideration on 6-9-1990.

However, with the dissolution of the
House, the Constitution (Ssventy-Se-
cond Amendment) Bill, 1990, lapsed
in terms of provisions of clause (5) of
article 107 of the Consditution.

Elections to the Metropolitan Couvncil
and M.C.D.

347. SHRI MADAN LAL KHU-
RANA: Will the Minister of HOME
AFFAIRS be pleased to state:

{a) whether the Union Governnient
propose to hold elections to the Metro-
politain Council of Delhi and Munici-
pal Corporation of Delhi: and

{b) if so, when?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M. JA-
COB): (a) and (b) On the basis
of the report from the Admi-
nistrator, Delhi. the President sus-
pended, for a period of 4 months
from 13-1-1990, the operation of
certain  provisions of the Delhi
Administration Act resulting in the
dissolution of the Meiropuiitant Coun-
cil. The suspension of these provi-
sions was extended from time to time.
The present extended period expires
on 12-9-1991.

On 6-1-1990, the Municipal Corpo-
ration of Delhi was superseded for a
period of 4 months by the Central.
Government on the ground that the
Municipal Corporagion of Delhi had
persistently made defaults in the per-
formance of its duties. The period of
supersession was extended from time
to time. The extended period of supei-
session expires on 5-9-1991.

No decision has been taken to hold
clections to- these two bodies.
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[English]
Details of STD calls in telephone bills

348. SHR1 MADAN LAL KHU-
RANA: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether details of S.T.D. calls
made from the Government telephones
both from offices and residences of
officers are to be given in the tele-
phone bills;

(b} if so, whether these details are
not being given in the telephone bills
of Chanakyapuri. Sena Bhawan and
Shastri Bhawan telephone exchanges
thereby making the Government to
pay for the private STD calls over-
seas as well as within the country by
the beneficiaries of the STD in the
Government offices;

(c) the steps taken to give the de-
tails of STD calls in the telephone bills
from all the exchanges in the country
to dctect misuse of Government tele-
phones: and

(d) if not, the reasons therefor?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMUNI-
CATIONS (SHR! P. V. RANGAY-
YA NAIDU): (a) With effect from
1-12-89, details of STD calls are given
in respect of all telephones served
from E-10 B or electronic exchanges.

(b) The statement is given below.

(¢} and (d) There are plans to pro-
vide Automatic Message Accounting
Equipment for this_purpose progressi-
;ely during the E%ghth Five Year

lan.

STATEMENT
CHANAKYAPURI

Three Exchanges are working in
Chanakyapuri change area viz.
*60°, ‘67" and ‘687 Exchanges. The
details of the STD calls made are be-
ing given from ‘687’ Exchange as this



99 Written Answers

1s an E-10 B cxchange. These details
are not possible from ‘60" and ‘67" Ex-
changes.

SENA BHAWAN

Two Exchanges are working i Sena
Bhawan Exchange area viz. ‘301’
Fetex and ‘379 E-10 B Exchange.
The details of the STD calls made
from ‘379" Exchange arc bemng given
whereas 1t is not possible in respect
of ‘301’ Exchange.

SHASTRI BHAWAN

There are 2 exchanges working 1n
Shastr1 Bhawan area viz. ‘38’ Strowger
and *378° E-10 B 1t 1 not possible to
give the detaile for ‘38" Exchange
whereas details are bemng given for
*378° E-10 B exchange.

Fixation of Prices of Agricultural pro-
duce

349 SHRI MADAN LAL KHU-
RANA Will the Mmister of ARGI-
CULTURE be pleased to state

(a) whether there 15 a wide gap
between the procurement price and
the cost of production of foodgrams.

(b) 1f 0. the reasons theretor;

mn-

{c) whether agriculturists are
the

volved in the process of fixmg
prices of foodgrains, and

(d) 1if not, the reasons therefor’

1HE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
{URE (SHRI MULLAPPALLY
RAMACHANDRAN) (a) and (b}
The procurement/mimimum support
prices lor agricultural commodities are
recommended by the Commussion tor
Agricultural Costs and Prices (CACP)
alter considering vartous factors in-
cluding cost of production However,
the prices recommended by and large
provide for a reasonable margin of
profit over cost of production to en-
courage iavestment and increase pro-
duction and productivity of crops.
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(¢) and (d) The CACP has develop-
ed a practice of copsultation with
various interests including furmers and
keeps in view the suggestions made
by the farmers’ representatives while
formulating the price policy recom-
mendations.

Formation of Anti-Riot Force

350. SHR1 CHANDRA JEET YA.
DAV: Will the Minister of HOME
AFFAIRS be pleased to state:

(a) whether there 1s any proposal
to lorm an anti-riot force at an all
[ndia level in co-operation with State
Governments to control the growing
menace of communalism:

tb) 1t so, the details thereof,

(c) whether some State Governments
had proposed formation of such a
force, and

(d) if so, the details thereof?

THE MINISTER OF SIATE IN
IHE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINIS-
1ER OF STATE IN THE MINIS-
TRY OF HOME AFFAIRS (SHRI
M M JACOB): (a) to (d) The Gov-
ernment are considering a proposal to
create a Rapid Action Force, It will
not be n the public interest to dis-
close ats details at this state

Bagmati River Project

351 SHRI HARI KISHORE SIN-
GH  Wilt the Mimister of WATER
RESOURCES be pleased to state:

1a) whether the Government of
Bihar has requested the Union Gov-
ernment to include the Bagmati River
gll'omt in the Eighth Five Yecar
an,

(b) 1f so, the reaction ol the Union
Government thereto;

{c) whether India and Nepal have
taken some jont imitatives to tap
water resources of the Himalayan
rivers; and

(d) if so. the detmls thereof?
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THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKILA): (a) and (b) Bag-
mati River Project, an ongoing sche-
mfe.Bi.}‘ included in 8th Plan proposals
of Bihar.

(c) and (d) Talks with Nepal were
last held in Second meeting of Sub-
Commission on Water Resources n
April, 1991. It was decided to com-
%letc the studies on Pancheshwar and

arnalj Projects.

Writen Answer:

Ram Temple ut Ayodhya
152 SHRI HARI KISHORE
SINGH :

SHRI CHITTA BASU-

SHRI K P UNNIKRI-
SHNAN:

‘Will the Minister of HOME AFF-
AIRS be pleased to state:

{(a) whether the Government have
mitiated any fresh move to bring about
1 negotiated settlement of the Ram
Jat:]am Bhumi-Babri Masjid dispute.
an

(b) of so. the details of the move and
the outcome thereof?

THE MINISTER OF STATE [N
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND THE
MINSSTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS

{SHRI M. M. JACOB) (a) No. Sir.
(b) Does not arise.
Telugu-Ganga Project

353. SHRT SOBHANA DRESWA.-
RA RAO VADDE: Will the Minister
of WATER RESOURCES be pleas-
ed to state:

(a) whether the Telugu-Ganga Pro-
ject i still awaiting clearance of the
Union Government; and

(b if so, the reasons therefor and
the time by which the project is likely
to be cleared?

ASADHA 27, 1913 (S4AKA)
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THE MINISTER OF WATER
RESOURCES (SHR1 VIDYACHA-
RAN SHUKLA): (a) and (b) Telugu
Ganga Project. though techno-scono-
micafly apprised by the Central Water
Commission. #s consideration Wwas
deferred by the Advisory Committee
in Apnl, 1988 as the project had not
been cleared from inter-State angle.
In order to resolve the inter-State
1ssues the nreeting of the Chief Mini-
sters of Andhra Pradesh, Kamnataka
and Maharashtra, convened by the
then Minister (Water Resources) on
5-4-1990 could not wusterialise as the
Chief Minmster of Karnataka inform-
ed that the Chief Ministers would
themselves resolve the issues relating
to sharing of Krishna waters The
three Chief Ministers met twice in
1990 They are to meet sgain for con-
sideration of the four tentative alter-
native proposals that emerged during
their second meeting.

Pulichintala Balancing Reservoir Pro-
ject of Andhra Pradesh

354 SHRI SOBHAN DRES-
WARA RAO VADDE:- Will the
Minster of WATER RESOURCES
be pleasel (o state:

(a) whether the Government of
Andhra Pradesh has submitted the
Pulichintala Balancing Reservoir Pro-
ject to the Union Government for clea-
rance: and

(b) 1f so. the steps taken up accord
clearance to the said project so far?

THE MINISTER OF WATER
RESOURCES (SHR! VIDYACHA-
RAN SHUKLA): (a) and (b) The Gov-
ernment of Andhra Pradesh had for-
warded Pulichintala Project’s proposal
estimated to cost Rs. 138.57 crores to
the Centre in October, 1985, It was ob-
served that the project was not based
on detailed sarveys and investigations
and the justification for project was
also not clearly brought out. The pro-
joct was. therefore. returned to the
State Government in October, 1986
for preparing a revised Project Report.
The State Government have informed
that they bhave constituted in May



103

1991 an Expert Committee to go into
the details of all aspects of the Puli-
chintala Project and prepare a pro-
ject report in a manner acceptable to
the Central Water Commission.

Written Answers

Vamsadhara Project Stage 1Y

355. SHRI SORHANA DRESWA-
RA RAO VADDE: Will the Minis-
ter of WATER RESOURCES be-
pleased to state:

{a) whether the Vamsadhara Pro-
ject Stage II is pending with the
Union Government:

(b} if so, the steps taken to accord
clearance to the project: and

(c) the time by which the project is
likely to be cleared?

THE MINISTER OF WATER
RESOURCES (SHR! VIDYACHA-
RAN SHUKLAY)}: (a) Yes. Sir  The
Advisory Committee for the clearance
of the projects had deferred the con-
sideration of the project for want of
resolution of inter-State issues con-
cerming submergence of land in Orissa
The State Government of Andhra
Pradesh is also required to obtain
clearance from the Ministry of En-
vironment and Forests and Mnistry of
Welfare from environmental angle
and for rehabilitation and resettlement
issues respectively.

(b} and (c) In a meeting of the offi-
cials of Andhra Pradesh and Orissa
convened in the Ministry in March,
1991 for resolution of inter-State issues,
it was decided that the officials of
Andhra Pradesh. Orissa and Central
Water Commission should inspect the
site jointly for examining the neces-
sity of the hydraulic model studies.
The Central Water Commission is
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accordingly pursuing the matter with
the State Governments. The Project
can be considered for acceptance only
after the satisfactory resolution of the
associated issues including environ-
mental and forest clearances.

[Translation}

Development of Agriculture in Back-
ward Areas

356. SHRT RAJENDRA AGNI-
HOTRI: Will the Minister of AGRI-
CULTURE be pleased to state:

(a) whether agricultural  producti-
vity has declined due to continuous
rise in the prices of agricultural in-
puts:

(b)Y whether the Government have
formulated any schemes to control the
prices of agricultural inputs;

(¢} if so. the details thereof: and

(d) whether the Government have
formulated any schemes for the bene-
fit of farmeis living in the backward.
hilly and platetu regions of the coun-
try:

(e) if so, the details thereof: and

(N if not. the reasons thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL.-
TURE (SHRI MIILLAPPALLY
RAMACHANDRAN). (a) No. Sir.
The agricultural productivity has
shown a sustained srowth r1ate of
2477, per annum during the period
1967-68 to 1989-90.

(b) and (c} In order to keep the cost
of production within the limits the
Government have been providing
maijor agriculture inputs viz,, fertili-
sers, power, irrigation, pesticides etc..
at reasonable and subsidised prices.
In fact, prices of fertilisers, which is
a major purchased input have mot
been raised since 1986.
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(d) and (e) Preference is being given
10 the farmers of backward areas, hilly
arsas and plateau regions while im-
plementing the production oriented
schemes with a view to benefit the
farmers of these areas of the coun-
try. Agricultural extension services
are being re-organised to transfer farm
technology to the farmers of all cate-
gories including hilly and backward
iareas.

(P Question does not arise.

[English) .
Bhimkond Dam Project of Orissa

357. SHRI ARJUN CHARAN SE-
THE:  Will the Minister of WATER
RESOURCES be pleased to state:

(a) whether the Government of
Orissa has submitted the Bhimkund
Irrigation Project proposal to the
Union Government for clearance;

(b if so, the details thereol; and

(¢} the time by which the project is
likelv to be cleared?

‘THE MINISTER OF WATER RE-
SOURCES (SHRI VIDYACHARAN
SHUKLA): (a) and (b) The Orissa
Government  proposes to take up
Bhimkund Multi-purpose project in
two stages. Stage-l of the Project
envisages construction of a dam on
river Baitarani near Neopara and two
Power Houses with total installed
capacities of 3 X 16 MW and 3 X 115
MW respectively. It also envisages
fiood control benefits to an area of
1400 sq. km. in Baitarani Delta. Stage-
IT of the Project envisages irrigation
benefits to a new area of about 40500
8-~11 LSS/ND'9{
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hectares in addition to stabilisation of
irrigation under Akhuapada Delta
from the regulated releases from the
Bhimkund reservoir. The project pro-
posal for Stage-I of the pioject esti-
mated to cost Rs. 328.15 crores was

received from the State Government
in June, 1980 and observations of

Central Water Commission were com«
municated to the State Government.
As the State Government did not com-
plv with the observations for more than
one year, the Project was deleted from
the list of pending projects in October,
1983. The detailed project report for
Stage-1I has not been received at the
Centre.

{¢} The State Government has yet
to submit a modified report for Stage-I
and Stage-II of the Project.

Increase in Royalty of Raw Materials

358. SHRI ARJUN CHARAN SE-
THI: Will the Minister of MINES be
pleased to state:

(a) whether various State Govern-
ments have demanded increase in
royalty of raw materials such as iron
ores, manganese ores, chrome ores etc.
in view of the increase in prices of such
materials in the International Market;
and

(b} if 5o, the details thereof includ-
ing the names of these States?

THE MINISTER OF STATE OF

' THE MINISTRY OF MINES (SHR!

BAILRAM SINGH YADAV): (a)
and (b) In response to the question-
naire circulated by the Study Group
constituted by Department of Mines
to make recommendations for revision
of Royalty Rates, various suggestions
were received from State Governments,
Increase in the rates of Royalty on
iron ore, manganese ore and chrome
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ore has been suggested by the State
Governments of Bihar, Karataka.
Madhya Pradesh, Maharashtra and
Orissa. Details of increases sought are
given in the statement below

Written Answers
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Some of the State Governments have
justiied seeking higher. rates on ac-
count of increased prices for such
minerals in domestic as well as inter-
national markets

STATEMENT
8! Name of Mmeral Existing Rates per
No. Rate of tonne
royalty proposed by
per tonne State
Governments
1 2 T 3 4
1. Tron Ore . Rs.0.50to Rs.0 S0to
(Various grades) Rs.6 00 Rs. 14 00
2. Manganese Ore Rs 2.00to Rs. 4.00 to
(Various grades) Re 4500 Rs 9200
3. Chrome Ore Rs. 5 00to Rs. 6 00 to
(Various grades) Rs 60 00 Rs. 78 00

Openlug of Post Offices in Orissa

359. SHRI ARJUN CHARAN SE-
THI: Will the Minister of COM-
MUNICATIONS be pleased to state
the total number of Post Offices, both
Branch Post Offices and Sub-Post Offi-
ces opened during 1990-91 and pro-
posed to be opened in 199192 in
Orissa?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P V., RANGAY-
YA NAIDU): During 1990-91. 88
Branch Post Offices and 7 Depart-
mental Sub Post Offices were opened
in Orissa

During 1991-92, 100 Branch Post
Offices and 10 Departmenta] Sub Post
Offices are proposed to be opened in
Orissa

Opening of Rural Telcphone Changes
In Orissa

360. SHRI ARJUN CHARAN SE-
THI: Will the Minister of COM-
MUNICATIONS be pleased to state:

(a) the total number of Rural Tele-
ohone Exchanges opened during 1990-

91 and proposed to be opened in
1991-92 in Orissa;

(b) whether most ol such Telephone
Fxchanges opened during 1990-91, are
yet to be commissioned; and

(¢} il so. the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P.V RANGAY-
YA NAIDU) (a) 42 Nos. opened dur-
ing 1990-91 and 30 Nos. are propos-
ed to be opened during 1991-92,

(b) All the 42 Rura! Telephone Ex-
changes were commissioned

{¢) Doe« not arise

[Translation)

Arvests in Connection with the Assas-
simation of Shri Rajiv Gandhi

361. SHRI RAM VILAS PAS-
WAN. Will the Minister of HOME
AFFAIRS be pleased to state:

(a) the number of persons arrested
so far in connection with the assassi-
nation of Shri Rajiv Gandhi: and
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(b) whether the motive behind the
assassination has been established and
if so, the details thereof?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (b) The case is still
under investigation and it will not be
in the public interest to disclose any
details at this stage.

{English]
Road-Side Police Check Posts in Delhi

362. SHR1 RAINATH SONKAR
SHASIRI: Will the Minister of
HOME AFFAIRS be pleased to state:

(2) whether the road-side police
check posts in Delhi are stopp-
ing the cars, scooters, etc. to get their
numbers etched on the vehicles;

(b) the orgamsation/agency which
has made this arrangement:

(c) the tasks assigned to the police
check posts;

(d) whether any complamt regard-
ing overstepping of jurisdiction by
these posts has been received by the
Union Government: and

(e} if so, the action taken thereon”

IHE MINISIER OF STATE IN
I HE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (a) and (b) The Delhi Police
have reported that a number of petrol
pumps m Delh: have provided etching
facility for cars, scooters, etc. The
police pickets posted near these petrol
pumps apggise the owners of cars/
scooters about availability of etching
facility and impress upon them the

ASADHA 27, 1913 (S4KA)

Written Answers 110

(c) The main tasks of the police
stafl posted at checkposts are to re-
main on the look-out for stolen vehi-
cles tor vehicles involved in criminal/
terrorist activities; for persons involv-
ed in criminal activities, etc.: and to
provide gencral security and to main-
tamned law & order.

{d) No, Sir.

(¢) Question does not arise.

Fire in Jhuggis

SHRI RAINATH SONKAR
SHASTRI:

SHR] HARI KEWAL PRA.
SAD:

SHRI RAM SAGAR:

Wil the Minister of HOME AFF-
AIRS be pleased 10 state:

(a) whether a devastating fire broke
out m Jhuggts near old Yamuna bri-
dge recently;

363

(b) if so, the details thereof along-
with the loss of lite and property
therein and the cause of fire:

() the number of mncidents of fire
reported in Delhi during the last two
years;

(d) the loss of hfe and propeity -
volved in those incidents; and

(e} the detuils of the compensation
given to such fire victims?

THE MINISIER OF STAIE 1IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M. M.
JACOB): (a) On 17-4-1991, a serious
fire broke out in Jhuggis near Old
Yamuna Bridge, Delhi.

(b) Four lives were lost and about

1890 jhuggis burnt. The probable
cause of fire was electric short-circuit, ™
Loss of property is estimated to be
Rs 19.65 lakhs approximately.

desirability of having their cars etched
for prevention and detection of theft.
No vehicle owner is forced to get the
vehicle etched.
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() to (¢) During the period from
1-4-1989 to 31-3-1991, 71 incidents of
fire took place. 43 persons lost their
lives. A sum of Rs. 63,40,686/- was
disbursed amongst the fire victims as
per the details given below:

Year Anmount
1989 --90 —_— 35,19,136/-
1990 —-91 - 28,21,550/-

Benefits to Coconut Growers

364. PROF. K. V. THOMAS: will
the Minister of AGRICULTURE be
pleased to state:

(a) the number of vegetable
declared as oilseeds,

(b) the benefits
growing oilseeds;

seeds
given to farmers

{c) whether coconut growers are
getting all the benefits that are given
to tarmers giowing oilseeds;

(d) if not. the reasons therefor, and

(e} the steps taken by the Govern-
ment to ensurc that the benefits are
passed on to coconut growers also?

THE MINISIER OF STATE IN
THE MINISTRY OF AGRICUL.-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) Nine

{b) Under the Cenually Sponsored
Oilseeds Production Programme being
operated in 18 States covermg 319
districts specific financial assistance 1s
made available to State Governments/
I1C.AR for giving benefit to farmers

JULY 18, 1991
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on basic key mputs like seed, plant
protection measures, State demons-
tration/frontline demonstration by
ICAR, improved farmung implements,
munikits containing seeds and seed
treating chemicals, etc. 1007, grant-
in-aid is given to ICAR for breeder
seed production frontline demonstra-
tion and production of foundation
seeds to States. In the other compo-
nents the pattern of financial assistance
is on a 75:25 basis between the Gov-
ernment of India and the States.

{¢) No, Sir.

(d) and (e) The Coconut Develop-
ment Board is already 1mplementing
certain  schemes for the benefit of
Coconut growers. Government are
now taking steps to confer benefits to
Coconut growers under the Technology
Mission on Oilseeds.

Writien Answers

Construction of Fishing Harbouwrs fn
Kerala

365. PROF. K V. THOMAS: Will
the Minister of AGRICULTURE be
pleased to state:

(a) the Fishing Harbour projects in
Kerala cleared <o far under the Cen-
trally Sponsored Scheme:

(b) the progress made so fai m the
construction of these projects: and

(c) the total Cential Assistance pro-
vided to those projects?

THE MINISTER OF STAIE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): (a) to (¢c) A
Statement is given below

STATEMENT
(Rs m lakhs)
YA Fishery Harbow Progress Central
No. assistance
released
1 Neendakara . 1007, 292.50
2 Vizhinjam 75% 529.43
3 Puthiappa - 85% 120 00
4 Thangassery . 5% 90.00
5 Munambam

10%, 22.5
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Opening of Telephone Exchanges in
) Marathwada

366. SHRI ASHOK ANAND-
RAO DESHMUKH: Will the Mini-

ster of OOMMUNICATIONS be
pleased to state:

Written Answers

¢a) the target fixed for setting up of
teléphone exchanges in Marathwada
particularly in Parbhani, Manmad,
Aurangabad and Nanded Districts
during 1990 and 19915

(b) whether the target has been
fully achieved and i1f not. the reasons
thereof; and

.(c) the taiget fixed for setting up of
telephone excnange during 1991-92?

THLC DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V. RANGAYYA
NAIDU): (a) and (b) Of the 14
exchanges proposed for replacement/
expansion in Parbhani,  Manmad.
Aurangabad and Nanded during
1990-91, four exchanges could not be
commissioned due to non-availability
of equipments. These were ILT 512
exchanges at Jintur and Paithan in
Parbhuni & Aurangabad districts res-
pectively & 128 port C-DOT exchan-
ges at Tamsa & Kalamnuri in Nan-
ded and Parbhani Districts respecti-
vely. The achievements during 1990-
91 were as under:--

)

Name of district No. of

No. Exchanges
replaced;
expanded

1. Parbhani . . . 4

2.-Manmad . . Nil

3. ‘Aurangabad . . 4

4, Nanded . . . 2

ASADHA 27,

1913 (SAKA)

(c) The target for 1cplacement/
expansion of exchanges during 1991-92
are as under:
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S/ Name of  No. of Net
No. district exchanges  acddi-
to be tion
repluced’  of
ev- switch-
panded  ing
capa-
city
1. Parbliam . .1 1190
2. Manmad . Nil Nil
3. Aurangabad . 14 3189
4. Nanded . .12 608
Dowry Deaths in Delhi
367. SHRI  ASIIOK ANAND-

RAO DESHMUKH: Will the Mini-
ster of HOME AFFAIRS be pleased
to state:

{a) the number of cuses in connec-
tion with the dowry and dowry deaths

registered in Dethi during the last
six_months: and
(b) how many cases have been

withdrawn by the parties and in how
many cases culprits were punished?

THE MINISTER OF STATE IN
TJHE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) 301 cases re-
lating to dowry and dowry deaths
were registered during the period
under reference.

(b) No conviction has been made
nor any case withdrawn.

Indo-Bangladesh Talks on River
Whaters

368. SHRI ASHOK ANAND-
RAO DESHMUKH: Will the Mini-
ster of WATER RESOURCES be
pleased to state:

(a) whether bilateral talks between
India and Bangladesh on sharing of
riv:.-’r waters were held in April 1991;
an
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(b) if so, the details and the out-
come thereof?

THE MINISTER OF WATER
RESOURCES (SHRI VIDYACHA-
RAN SHUKLA): (a)  Secretary
level talks on river water sharing were
held in April, 1991,

(b) 1t was agreed to attach priority
for sharing of the flows of the Ganga
and Tista. It was further agreed that
a Joint Technical Team would visit
the areas in India and Bangladesh de-
pendent on the Ganga flows to be
shared for assessing the relevant
ground situation and for sharing of
Tista waters, Bangladesh side would
formulate a draft opcration plan for
further discussions,

Indians Killed in Recent Civll War in
Etbiopia

369. SHRI V. S VIJAYA-
RAGHAVAN: Will the Minister ot
EXTERNAIL. AFFAIRS be pleased
to state*

(a) whether a number of people of
Indian orngin were either killed or
maimed during the recent civil war in
Ethiopia;

(b) if so, the details thereof

(c) whether a number of people of
Indian origin were evacuated from
that country during the crisis: and

(d) it so. the details thereof?

I1HE MINISTER OF EXTERNAL
AFFAIRS (SHRI MADHAVSINH
SOLANKD: (a) No, Sir.

(b Dues not arise.

(c) No, Sur.

(d) Does not arise.

Security Arrangements for Late
Shri Rajiv Gandhi
370. SHR!I PAWAN KUMAR
BANSAL: Will the Minister of
HOME AFFAIRS be pleased to
state:

JULY 18, 1991
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(a) the details of the security ar-
rangements made for the former
Prime Minister late Shri Rajiv Gan-
dhi at Sriperumbudur;

(b) when was the SPG withdrawn
irom the security of latc Shri Rajiv
Gandhi; and

(c) the details of threat perception
1o h|§ life at time of the withdrawal of

SPG:

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA.
MENTARY AFFAIRS AND THE
MINISTER OF STATE IN THE
MINISTRY OF HOME AFFAIRS
(SHR1 M. M. JACOB): (a) The
arrangements for the security of late
Shri Rajiv Gandhi at the public meet-
ing at Sripcrumbudur were made by
the Tamil Nadu Govt./Police. The
nature of the security arrangements
arc the subject matter of a Judicial
Enquiry.

(b) SPG was withdrawn from the
security ot Shri Rajiv Gandh from
10-2-1990.

(¢} According to the information.
the threat to the security of Shri Rajiv
Gandhi at the time of withdrawal ot
SPG was very high,

Action Against Militants in Jammae &

Kashmir
371 SHRI SYED SHAHA.-
BUDDIN: Will the Minister of
HOME AFFAIRS be pleased to
state:

(a) the number of militants killed
and captured, separately. during 1990-
91 in Jammu & Kashmir:

(b) the number of militants in de.
tention as on 1 April, 1990 and 1
April, 1991;

(c) the number of persons arrested
or detained or taken into custody
during 199091 for interogation and
the number of persons, out of them,
released after interrogation;
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(d) the number of security per-
sonnel killed and injured during anti-
insurgency operation in Jammu &
Kashmir during 1990-91: force-wise;
and

(¢) whether the next-of-kin of such
security personnel have received any

ASADHA 27. 1913 (SAKA)
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ex-gratia payment or have been com-
pensated in any other manner?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M JACOB): (a) to{(c) A state-
ment is given below.

STATEMENT

The Govt. of J&K

led/apprehended /released  after

have advised that the tollowing terrorists were kil-
inferrogation

and were under detention

during the year 1990 and 'upto 30th June, 1991 as also the number of se-
curity force personne) killed and injured during the same period.

(D  Terrorists

Killed
Apprehended
Released aftcr  preliminary
gation

Under detention

ason 1-4-90

1-4-91

(T Security Force Persoancl

(A) Killea

JKAF
CRPF
BSF
Army
1AF
MFS
Others

(B) Injured

tnvesh-

1990 1991
(Upto
0th June)
550 296
4591 3653
1409 986
23
1198
27 2
38 27
42 26
4 19
6
i
17

About 550 secunty force pzrs onnel were injured in 1990 and 250 in 1991.
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Financial Assistance Rendered to the next of Kinf De(endumc of Victims of Terrerist
violence in J & K

Police Personnel

(1) For death
1) For permanent disability
(i) For partial disability

Apart from this, the families of
Central/State Govt. employees in-
cluding State Police/Security per-
sonnel who die in harness, are eligible
for sanction of family pension, group
insurance settlements and other bene-
fn.; under their respective service
rules.

[Translation]

Issne of Commemorative Postal Stamp
on Late Shri Yashpal

372. PROF. PREM DHUMAL
Will the Minister of COMMUNICA.-
TIONS be pleased to state

(a) whether the Government have
received requests 1o issue a comme-
morative postal  stamp on  famous
revolutionary literature late  Shn
Yashpal:

(b) il so. the progress made so far
in this regard and the time by which
the Government propose to issue this
commemorative postal stamp: and

{©) if not. the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P. V RANGAYYA
NAIDU): (a) Yes, Sir.

(b) and (c) A Philatelic Advisory
Commuttee functions in the Depart-
ment to advise the Government re-
garding issue of commemorative/
special postage stamps and other re-
lated matters. This proposal was
placed before the Committee tor con-
sideration at its meeting held on
20-1-1988 but was not recommended.
However, a fresh proposal received
since is now being processed and ne-
cessary information is being collected
from the sponsor.

Rs. 1.25 lakhs
Rs 0.25 lakhs
Rs. 0,10 fakhs

[English] -

Improvement in Telecommunication
Services in Maz)ulrkhhnni District of
sa

173. SHRI BHAGEY GOBAR-
DHAN: Wil the Minister of COM-
MUNICATIONS be pleased to state:

(a) whether the Government have
received representations for improve-
ment of telecommunication services
mn Mayurbhanj district of Orissa;

(b 1f so. the steps taken to improve
the telephone exchanges at Rairang-
pur. Karanjia and Udala,

{¢) whether provision is being made
for praviding STD facilities there;
and

(d) 1f vo. the details thereof”?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P V. RANGAYYA
NAIDUY» (a) Yes. Sir

(b) Steps taken to improve the ex-
charges at Rairangpur, Karanjia and
Udala s as follows -

(D) Installation  of Electronic Ex-
changes at Rairangpur and
Karanjia is in progress which
will  replace the existin
manual exchanges. The wor
is expected to be completed
by March 92.

(2) Electronic  Exchange of C-
DOT type is already working
at Udala.

{c) Yes, Sir.

(d) STD service trials are in pro-
gress at Udala since 5-7-9].

Plan exists to provide STD at Kaz-
aniia and Rairangpur during 92.93.
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Prodaction of Steel by Bbllai Stecl
Plant

374 SHR: BHAGEY GOBAR-
DHAN  Will the Mmister of STEEL
be pleased to state

(a) the designed prcduction capa-
aty of Bhilar Stee! Plant each i res-
pect of hot metal ingot steel and sale
able steel,

(b) the month wie  po contage  of
the capacity utihsed in each of the
afresand item durmmg March 1990 to
Junc 1991

(v} whether there has been shortfall
in the capacity utilisation in the above
plant during the above pertod

{d) 1f so the reasons therefor and

Month

March 1990
Apul 1990
Mav 1990
Tune 1990

July 1990
August, 1990
September, 1990
October 1990
November 1990
December. 1990
fanuary 199{
Tebruary 1991
March 1991
Apnil 1991
May, 1991
June, 1991

1913 (SHKA)  WMautren Answers 122
(e) the monetary value of shortfall
m terms ol saleable steel during

March 1990 to June 19917

THE MINISIER Ol STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV) (a)
Designed capacity for production of
Bhila Stccr Plant for Hot Metal
Ingot Steel and Saleable Steel 18 as
under

Uit Mithon Tonncs

Hot Metal 4 08
[ngot Steel 4 00
Saleable Steel 3 15

(b Month wise percentage utilisa-

tion of capiuty tor Hot-Metal, Tngot
Steel and Saleable Steel durmg the
pertod March 1990 (o June 1991 18
as under

Hot Mcinl Ingot  Salcable
Steed Stecl

I A Y
89 90 82

717 75 67

90 86 75

88 87 82

68 67 83

84 {7 87

86 90 LX)

86 90 %0

/R 90 93

98 102 101

94 9% 101

9% 97 109

f2 83 91

74 76 82

84 83 79

9 -11 LSSND/9L



123

{¢) and (d) Yes, Sir Mam rea-
sons for shortfall in the capacity utili-
sation are as under:

Written Answers

() Low and  erratic receipts of
indigenous coking coal leading
to frequent blend changes

affecting  Hot Metal produc-
tion
(m) Wide fluctuations n the ash

content ol ndigenous  coking
coal During 199091, the
average ash ™~ was 20%, against
the commitment of 1842> |

() Lower  avallabthtv - of  Blast
Furnace No 7 then envisaged

te) The monetary ‘alue of the
shorttall i terms ot aleuble steel
during Maich, 1990 to June, 1991 15
mproximately Rs 331 ciores

Requirement of Coking Coal by SATI
Stect Plants

375 SHRI BHAGFY GOBAR-
DHAN Will  the Miniter of
STEFF1l be pleased to state

(a) the individual requirement of
coking coal per day by SAIL steel
plants,

(b) the  cntical level of stock of
coking coal each SAIL «teel plant 15
tequired {0 maintain at any point of
time

() the daily average recetpt of
coking cosl indiviiually at SAll
steel plants fiom domestic and  im-
norted sources  daring cach month
f.om March, 1990 to June 1991, and

¢d) the steps undertaken tor im-
pravement of stock of coking coal
during March. 1990 to June. 1991°

JULY 18
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THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a)
The current year's average daily re-
quirement of coking coal i indivi-

dual SAIL steel plants 15 given
below
Arverage
reqnre -

nien
(tonne s por dar)

Bhilair Stedl Plant (BSP) 12 258
Dure wpur Steel Plant (DSP) 4 849
Rourkela Steel Plant (RSP) 5236
BRok o Steel Plant (BSI) 11,197
Burnpui Steel Works (HSCO) 5359
SAIL Total 38 896

(b} Lhe critical coking coal stock
level required to be maintained by the
plants 1s one lakh tonnes in Bhilai
Steel Plant and 50.000 tonnes m each
ot the other four p'ants

(¢) the desired information 1y
onen i the statement below

() The steps undertaken to im-
prove upon the stock levels include

{1} constant monitormg ot receipts
of coal at various levels withm

SAIL av well as m  the Go-
t1nment
(1) Reaular intei-face  with ndi-

genous coal compantes, the
Indian Railways, and the ports
authorities to step up coal des-
patch rates by debottlenecking
operational constraints: and

(uty improved management of im-
ported coal to bridge the gap
in requirement and indigenous
availability as also its produc-
tive usage
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Radio Telephone Service in Ratna-
giri District of Maharashtra

377 SHRI GOVINDRAO NI-
KAM  Will the Minister of COM-
MUNICATIONS be pleased to
state

(a) whether there 1s any proposal
to mstall radio telephone services in
the hilly areas of Maharashtra and
particularly in Ratnagirt district,

(b) 1f so, the details thereof, and
(c) if not, the reasons therefor?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI P V., RANGAYYA

Written Answers

NAIDU) (a) Yes, Sir
(b) The details of Public Radio
Telephones to be installed during
91 92 are us under
Ramagirt Hi'ny areas of
Dusti, Mahatashtra
—— _Total
69 469

(¢) Does not
ibove

arise 10 view ol (bl

Electronic Telephone Fxchanges in
Ratpagiri District of Maharashtra

178 SHRI GOVINDRAO NI-
KAM Wil the Mmister of COM-
MUNICATIONS be pleased to state

(a) the names of the citites m Ma-
haraishtia having electronic telephone
exchanges at present,

(b) the names of the cities m Ma-
harashtra where electronic telephone
exchanges are proposed to be provi-
ded during this yeai, and

(c) whether the present telephone
exchange m Ratnagiri district 1s also
ukely 10 be converted mnto electronic
telephone exchange?

THE DEPLIY MINISIiER IN
THE MINISIRY Of COMMUNI-
CATIONS (SHRI P V RANGAY-
YA NAIDU) (a) 40 No+ of electro-
nic  exchanges are workirg m the
cisestowns of Maharashtra at  pre-
sent (as on 31-3-91) The names are
given tn Statement [ below

ASADHA 27, 1913 (S4K4)
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(b) 118 Nus ol electronic exchanges
are planned to be provided in the
cities/towns of Maharashtra this year
(1991-92) The names are given 1
Statement I} below

{c) Yes, Sir

STATEMENI 1

List of Ctties/Towns m Maharashtia
where  Flectrome Exchanges i
workng at present (as on 31-3-91)

St Namc of the City/Town
No

I Balap 1

T Patur

3 Ch ndwt Ry
4 Khultabd
5 Waith
6
7

Gondia MID(

Mohuods

R wum
Y opumsar
1} Sansrampu
It Bhoblardan
17 Panhala
13 Ausa
{4 Nagpw
15 Bidoh
16 Mudkhud
17 Manmad
15 Trimbak
19 Bhoom
20 Muiu
21 Paranda
22 Naldurg
23 Sonpath
24 Pathars
25 Pune
26 Jepun
27 Ahbagh
28 Kaijat
29 Matheran
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S!  Name of the City [Town SI.  Name of the Ciny Town
No. No
30 Bombay 20 Malkapur
31 Nabad 21 Deulgaon Raja
32 Roha 22 Shegaon
33 Dabhol 23 Jalgaon
34 Dudhant 24 Nanduia
35 Kuruduwadh 25 Chikhali
36 Jawahar 26 Mchekar
37 Waaa 27 Rajura (M)
38 Deoh "% Warora
39 Sipdi 29 Chandrapw
40 Lohara MIDC 30 Dondaicha
- 31 Shihd
32 Talod:
STATEMI ND I ¥ Nawapur
e of Cities Towas i Maharashina 3 Desaige g
wherc Flectionic I achunges wic pro B Savd 1 1 uzpm
poscd 1o be provided duiing thes 1o 6 Dhar nean
(1991 1992) < :
R _ - 37 brand o
Sl Neamme of the City Town W Paaoe
No 39V arnamaon
—_—— T 40 Ravus
I Karanja 41 Partu
2 Mungrutpr 4 Ambad
3 Tolhara 43 Bhohatdan
4 Murtizapur 44 Gadhimgla
S Dhamangaon Riv 45 Kurundw.d
6 Chandut Baza 46 Murgud
7 Daryapur 47 Kagal
8 Anjangacn 48 Vadpion
9 Warud 49 Ahmadpui
10 Morsht SO Nilanga
1 Chkhaldyra St 1awr
12 Vagapu 52 Katnl
13 Kannad 3 Narkhed
14 Gangapur S4 Umrud
15 Ambejogal 55 Ramtek
16 Ashti 56 Saonu
17 Gevral 57 Nagpur more lmes will be addud
18 Majalegaon 58 Hadgaon
19 Tirora 59 Mukhed

———— - ——— -
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S§i.  Name of the CitviTown SI.  Name of the City[Town
o No
60. Dejloor 100. Karmela
61. Dharambad 10i. Mangaivedha
62. Kandhar 1(2, Sangola
63 Kinwat 103 Nalasopara
64 Uman 104 Shahapur
65 Kundalwadi 105 Wada
66 lgatpuri 106. Ulhansnagar
AT Ogzar 107. Dahanu
68 | asalgaon 108. Bassein
69. Chandwad 109 Arwi
70 Nandgaon 110 Hinganghat
71 Kalam 111 Pulgaon
72 Tulapw 11?2 Ghatanp
73 Omarua 113 Uherkhed
74 Sailu 114 igras
75 Hinpoh 1ty Daiwha
76. Manwat 116 Pandharkawada
77. Kalamnuri 117 Bombay morelincs wli be added
7% Basmatnagar 118 Pune more lines will be adder
79 hntur
%0. Gangakhed
%1 BRhor S.T.D. Facility in Maharashtra
b "
82 Neral 179. SHRI GOVINDRAO NI-
#3. Goregaon KAM: Will the Minister of COM-
84 Mahad MUNICATIONS be pleased to state:
85 Roha (a) the places in Maharashtra where
86 Karjat STD facility 1s proposed to be provi-
87. Revdanda ded this year. district-wise:
88. Dapohi (b} whether Chiplun in Ratnagiri
89 Khed district is one of them, and
90. Rajaput (c) 1f so, the time by which the fa-
91. Alore ci'ity is likely to be provided there?
92. Ashta THE DEPUTY MINISTER IN
93. Kirloskarwad: THE MINISTRY OF COMMUNI-
94. Tasgaon CATIONS (SHRI P. V. RANGAYYA
95. Karad NAIDU): (a) Stations as per the
%, § twadi mformation given in thc statement
. Sawantwadi below.
97. Malvan .
98. Vengurla (b) Yes, Sir.
99. Kankaval

©) The D:fu-imt has ned
to provide the facility by M 1992,
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The following 15 the distiict-wise list of places in Maharashtra to be provided
with STD facility during 1991-92

Name of the Placcs to be provided with ST fucility
District

Nagar Kopergaon Shirdi
Aurangabad Paithan

Akola Murtizapur

Beed Pau'ivaninath
Buldhana Buldana

Jaigaon Chalisgaon Sovda
Kolhaput Gokulshireaon
Tatwm C hakur

Nagpui Umied Katol
Nanded Kinwat

Punc Bhor

Parbham Hingon

Raigad Nagothine Karat
Ratnagirs Chuplun

Satara Bhum;

Sangh Vity Kirlosk irwads
Solapur Prnoharpur

Thane Dahanu Palghar Murbad
Wardha Hinganghar

Opening of Telephone Fxchanges in
Ratnagiri District of Maharashtra

380 SHR1 GOVINDRAO NI
KAM: Will the Mimster of COM-
MUNICATIONS be pleased to
state ;

«d) 1f so, the number and the names
of the places where the telephone
exchanges are likely to be opened?

THE DEPUTY MINISTER IN
}HE MINISTRY Of COMMUNI-
CATIONS (SHRt PV RANGAYYA

(a) the critena for opening a new
telephone exchange in rural area

(b) the number of telephone ex-
changes functioning m rural and ur-
pan areas of the Ratnagiri district in
Maharashtra at present,

(c) whether there is any proposal
to open more rural and urben tele-
phone exchanges there; and

»

NAIDU) (a) Mimimum registered de-
mand for ten paid connections

(b) 54 exchanges i1n rural area and
8 exchanges in urban area of Ratna-
gin district of Maharashtra are work-
ng

() Yes, Sir,
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(d) 7 Nos. of telephone exchanges
are proposed to be opened during
199192 at Someshwar, Ansure, Kha-
vati, Sakhaloki, Thakurwadi. Kelshi.
Panbalje and all the seven are in
rura] areas.

Pay Phenes in Chandigarh

381. SHR1 PAWAN KUMAR
BANSAL: Will the Minister of
COMMUNICATIONS be pleased to
state:

(a) the number of pay phones sanc-
tioned in Chandigarh since December
1989 till date; and

(b) the number of applications
pending at present for such phones?

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATIONS (SHRI1 P.V. RANGAYYA
NAIDU)- (a) 235, Pay phones have
been sanctioned in Chandigarh since
December 1989 Out of these. 42 are
yet to be installed pending completion
ol formalities.

(b) 500 applications are pending at
present

Infiltration ol Pak Trained Militants

382. SHRI V. SHREENIVASA
PRASAD: Will the Minister of
HOME AFFAIRS be pleased to
state.

(a) whether the pakistan trained
militants are crossing over to India
from Sriganganagar border in Rajas-
than; amd

(b) if so. the stringent steps pro-
posed to be taken to prevest entry of
such militants in the country?

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN.-
TARY AFFAIRS AND THE MINI-
STER OF STATE IN THE MINI-
STRY OF HOME AFFAIRS (SHRI
M. M. JACOB): (a) Some attempts
of iflegal infiltration through Srigan-
ganagar area in Rajasthan have been
noticed.

1011 LSS/ND'9i
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(b) The gaps between the border
outposts have been reduced. The
number of patrolls and nakas has
been  increased.  Observation-post
Towers have been erected. BSF pet-
sonnel deployed on the bosder have
been issued night-vision devices, Bi-
noculars, Hand-held search lights for
better observation and keeping strict
vigil on the border. Mobile patrofling
has been increased. Border security
fence and flood lighting have been
erected along sensitive stretches. Wire
obstacles have been erected to lgnpedp
the entry of infiltrators. The intelli-
gence set up of BSF has been geared
up and further strengthened for keep-
ing close surveillance on the border.

Production of Steel by SAIML

383 SHRI BHAGEY GOBAR-
DHAN: Will the Minister of STEEL
be pleased to state

(a) whether SAIL's production of
hot metal, mgot steel and saleable
stcel during 1990-91 was less than

their respective targets: and

(b) 1f so. the reasons therefor and
the corrective steps taken in this re-
gard?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (@)
Yes. Sir

{b) The major reasons were the de-
ficiencies in toal and power supplies,
both quahtative and quantitative; be-
sides. industrial relations problems.
poor health of equipment and mena-
gerial deficiencies also played a part.
Among the corrective steps taken in
this connection are the constant inter-
action with suppliers of indigenous
coal and power, better management
of imports of good coking coal, im-
creased captive power gemeration.
modernisation and better maintenance
of plant and equipment and ihculca-
tion of better work discipline.
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“Modernisation of d
HISCO Steel Plants

384. SHRI CHITTA BASU:
Will the Minister of STEEL be pleas-
ed to state:

(a) whether the Government have
taken any final decision regarding the
modernisation of Durgapur and
TISCO Steel Plants;. and

() if not, the reasons therefor?

THE MINISTER OF STATE OF
THE MINISTRY OF STEEL (SHRI
SONTOSH MOHAN DEV): (a) and
(b) While Government have already
sanctioned the modernisation of Durga-
pur Steel Plant, execution of which is
underway, the investment decision for
modernisation of Burnpur Works of
the Indian Tron and Steel Co. Ltd.
(IISCO), is likely to be taken soon
after various options for the project
are considered and final view taken.

[Translation]

Linking of Veerpur with Supol in
Bibar through STD

385. SHRI SURYA NARAYAN
YADAYV: Will the Minister of COM-
MUNTCATIONS be plcased to state:

(a) whether the Government pro-
pose to link Veerpur with Supol in
g'i_s't)nct Saharsa of Bihar through

(b) if so, the details thereof. and

(c) the time by which this facility
is likely to be provided in these areas?

THE DEPUTY MINISTER 1IN
THE MINISTRY OF COMMUNI.
CATIONS (SHRI P. V. RANG-
AYYA NAIDU): (a) Yes. Sir.

(b) Both Veerpur and Supol are
proposed to be provided with STD
facility by connecting them to Patna.

.(¢) It is planned to provide
facility during 1992-93.

this

JULY 18, 1991
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[English]

International Military Education and
Training Programme

386. SHRI CHITTA BASU: Will
the Minister of EXTERNAL AFF-
AIRS be pleased to state:

(a) whether the Government are
aware that the. US House of Repre-
sentatives has recently passed an am-
endment as part of the foreign aid
authorisation bill for the financial
year 1992-93 which refers to the In-
ternational Military Education Train-
ing Programme for India: and

(b) if so, the reaction of the Gov-
ernment thereto?

THE MINISTER OF EXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) Yes. Sir.

(b) The Government huve
the following statement:

issued

“There is no question of the Gov-
ernment of India accepting any con-
ditionalities for such cxchanges. In
any case. these programmes are in-
tended for mutual bencfit and India
is not the sole beneficiary.

“The Amendment by
casts an - unwarranted slur on our
Armed Forces who, in the face of
sustained and widespread terrorist
violence and extreme provocations,
have been acting bravely and with
utmost restraint. They are operating
against terrorists who are being infil-
trated from across the border . after
being trained and heavily armed and
who scek shelter  behind  innocent
civilians.

implication

“Our Armed Forces are renowned
as a thoroughly trained and highly
disciplined force. They need nqQ les-
son from others in compassion, mor-
ality or application of human rights
and humanitarian standards”. '
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Naxalite Activities

387. SHR) ASHOK ANANDRAO
DESHMUKH: Will the Minister of
l‘tl‘OME AFFAIRS be pleased to
state:

(a) whether the Government are
aware of the growing Naxalite acti-
vities in the country.

(b) if so, the details of the arcas
affected by Naxalite problem and the
causes thereof;

(c) whether any, State Goverrment(s)
have sought the assistance ol the
Union Government to cucb the Naxa-
lism: and

(d) 1of sv, the 1esponsc of the Unton
Government thereto?

THE MINISTER OF SIAIE IN
FHE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND MiI-
NISTER OF STATE IN THE MI-

NISTRY OF HOME AFFAIRS
(SHR1 M. M. JACOB): (a) to (d)
Yes. Sir. Andhra Pradesh and Bihar

are the worst affected states by naxa-
lite activaities. The left wing extre-
mists have pockets of influcnce in
Madhya Pradesh. Maharashtia, Orissa
West Bengal, Kerala, Kainataka and
Tamil Nadu. Although it may not
be possible to pin-point the exact
causes for the growth of naxalism in
thc country, the economic backward-
ness, unemployment and the resultant
dissatisfaction among a scction of the
youth could be an influencing factor.
A request was recently received from
the State Government of Orissa for
financial assistance for the sucio-cco-
nomic development of the left wing
extremist affectcd areas in the State.
This was ecxamined in consultation
with the Planning Commission and
the State Government was subsequ-
ently advised to meet the cost of im-
plementing the plan from their nor-
mal plan outlay as approved and fin-
alised by the Planning Commission.
Similarly, requests were reccived from
the State Government of Andhra

Pradesh for additional para-military
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forces and weapons. A few conpa-
nics of Central para-military forces
and weapons have been provided to
the State Government of Andhra
Prades_h. The policy of the Govern-
ment is to deal firmly with the extre-
mist elements in the country and si-
multancously step up socio-economic
development in the affected areas to
redress the genuine gricvances of the
local people. The Central govern-
ment is rendering all possible ~ assis-
tance to the affected States.

Delay in Ratifying U.N. Convention

388. SHRI ATAL BIHAR] VA)-
PAYEE. Will thc Minister of EX-
IERNAL AFFAIRS be pleased to
state

(a) the reasons for the delay m rati-
tying the U.N. convention on the
rights of the child:

(b) the steps taken to eapedite rati-
fication: and

(c) the results thereof”

THE MINISTER OF LEXTER-
NAL AFFAIRS (SHRI MADHAV-
SINH SOLANKI): (a) to (c) The rati-
fication process involves extensive
consultations with  different Minis-
teries of the Government. These are
expected to be completed shortly.

12.02 hrs.
(Interruptions)
[English]

MR. SPEAKER. Please take your
seats.

(Interruptions)

MR. SPEAKER: You don't want
to keep quiet. Please take your seats.
Mr. Basu Deb Acharia, please take
your seat.

(Interruptions)
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MR. SPEAKER: Now, nobody
wiH sﬁenk If you want that you
should be heard, you should have to
do it one by one. If all of you stand
up and want to speak, mnothing can

be heard. May | request you to do it
one by one?

(Interruptions)

. MR. SPEAKER: When 1 am stand-
ing, plcas¢ sit down. Now, 1 am re-
questing you to make vour point one
by one so that what you say is heard.
if you do not want to be heard, all
of you can stand and speak. That
does not help us. So. please do it
onc by onc. Now, Mr Saifuddin
Choudhury

(Interruptions)
12.03 hs.

RE. MORIGAGE OF GOLD
[English)

SHRI SAIFUDDIN  (HOUDH-
URY (Katwa): Sir, 1 have given no-
tice of an adjournment motion on the
clandestine transfer ot gold in contra-
vention of the commitment given by
the Finance Minister that after the
sccond lot being sent out, there won't
be any more such clandestine opera-
tion. The total gold transferred out
comes up to 57 tonnes. This is to
meet the foreign exchange crisis.

Now, Sir, if we are to mortgage
gold, send our gold out to take for-
eign money, then what was the need
to go to the IMF? And betore getting
the IMF loan you have accepted the
conditionalitics. on our ¢conomy which
is very harmful. It 1s reprehensible
to act in this way to mect the crisis.
Why did not they come to the House?
Why did they not talk to the Oppo-
sition parties that ‘we are not getting
IMF moncy. so we are to sell our
gold. mortgage our gold’? We should
come to a consensus. What is this
clandestine operation. 1 want to know,
Sir. 1 demand that the Finance Minis-
ter or the Prime Minister should
come to the House and make a
statement. Let there be a discussion
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on this. It is a very serious matter
What is your direction on this issue?

MR. SPEAKER: 1 cunnot give s
direction.

(Interruptions)

MR. SPEAKER: Mr. Saifuddm
Choudhury. it is not like this: please
take your seats. 1 know that many
people want to express their views on
this pomnt. | have allowed you and
there are other senior Members also.
Let us hear what they have to say.

(UInter ruptions)

7 ranslation)

SHRI ATAL BIHAR] VAIPA.
YEE (Luchnow): Mr. Spcaker, Sir,
| am a newcomer to this House and
1 do not know the procedure of the
House. If I get an opportunity to
1aise this matter  during the Zero
Hour, 1 shall avail of that opportu-
nity. But 1 met you in your chamber
. «(Interruptions)

tEnglish}

MR. SPEAKER: | did not know
that he was going to raise this issue.

SHR1 SAIFUDDIN CHOUDH-
URY: Sir, 1 have given notice for
Adjournment Motion.

MR. SPEAKER: Ye.. you have
given notice for Adjournment Motion,
but 1 did not know that you were
going to raisc the issue in the House.

(Interruptions)
[Translatien}
SHR1 ATAL BIHARI VAJPA-
YEE: Mr. Speaker. Sir, 1t is but

natural that the hon. Members arc
agitated over this issue. It would
have been better, had the hon. Minis-
ter of Financc been present in  the
House. The Parliament 15 in scssion
and an assurance was given that no
more gold would be sokl in future.
But in spite of that. we read from
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newspawrs that about the sclling of

gold. e are really shocked. Can't

thss House be taken into confidence?
Can’t the Government take the entire
nation wto confidence and say as to
what are their habilities and ior that
how much gold is required to be sold
or mortguged? The Fmance Minster
had himself said that when gold goes
out of the country, 1t hurts the senti-
ments of the people, cspecially  the
women. Whatever Sardar Manmohan
Singh has to do. he must do at one
stroke and not on piece meal basi
This is the third 1nstalment of gold
that 15 going out. Won't more gold
be suld hercalter’ What were the
compulstons  under which this gold
was sokl? How much are our liabi-
hties? I the country 15 facing econo-
mic crists, the situation could be met
by taking the House into confidence
It become a question of propriety aiso
when Parhament 1s 1n sesston and
decrsions are being laken on  piece
meal basis [ would request vou to
direct the Government to placc  all
facts before the nation even 1f these
facts arc awesome and beyond  our
imagination. Let the clear picture
come before the people  To cvercome
the crisis by selling gold m instalments
is not a welcome method

SHR1 RABI RAY (Kendiapada)
Mr. Speaker, Sir. today morning when
I read about it in the nowspaper. |
wrolc to you at once. [ agrec with
Shri Atalji that you aie the custodian
of our rights. The Lok Sabha 15 1n
session but the news to the effect that
gold 15 bemg transported to  Sabar
Airport in Bombay comes to us thro-
ugh a news report of the Indwan ex-
press. This is really distressing. The
photographer of the said newspaper
is reported to have given a chase to
the vehicles carrying gold to the air-
port following which he was given a
wamiag by security staff accom-
panying the vehicles. The question 35
what is this all about? Tt is just pob-
sible that the Finance Minister not
being & itician or a  statesian
reight wlpg“awarz that no  policy
decision could be taken without tak-
ing the Parliament into confidence
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when it 1s in session. The news that
gold 1 being sent out of the country
comes to us through the newspapers
despite the assurance by the Govern-
ment that no gold would henceforth
be sold. The question that arises is
whether it 1 within the powcers of the
Government. If that 1s so. let the
Finance Minwster or the Prime Minis-
ter come before the House betore it
adjourns for the day to clarify why it is
being done m a hush hush manner.
They should also give a categorical
assurance that such a thing would
never be donc in future. You hawve
also to give your ruling atter a care-
ful consideration. The statement from
the Prime Minister or Shri Manmohan

Singh should come before 500 or
6.00 pm.
[Enghsh)]

SHRI CHITTA BASU (Barasat):

I 1ake strong exceptions to this action.
It tantamounts to contempt of the
House. 1 cleaily remember the hon.
Minmister while replying to the ques-
tion m this House on the very same
subject rassed by Mr. Unmkrishnan.
made a specific commitinent on hehalf
of the Government that there would
be no turther shipment of gold In the
background of having that kind of
firm commitment from the Government
side on the floor of the House, how
15 1t that the Government allowed the
shipment  of gold m a clandestine
manner?

All policy matters should be bro-
ught before the House and though it
v a very impoitant policy matter, the
Government did not consider 1t ad-
visable to mnform the House about
the Government decision far {urther
shipment of gold. Therefore. it con-
stitutes according to me. contempt of
the House.

On an earher occasion, it was said
that the gold was sold on a buy back
basis Now 1 also want to know whe-
ther it has been €nally sold or it
would be bought back: If so. whe-
ther the Government has got the
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[Sh. Chitta Basuj
financial capacity of buyng back the

gold. But it appears to me that the
Government has gone completely
bankrupt,

Therefore, the Government owes an
explanation to thc House. You may
direct the Government to make a
statement during this day itsclf.

SHRI K. P. UNNIKRISHNAN
(Badagara): When I raised this ques-
uon last week, in this House, 1 had
an opportunity to obscrve that it was
not mortgaged as the Government
spokesman would lhike us to belicve,
but it was nothing short of sale with
a re-purchase option within 90 days
or' 180 days on payment oi nterest
differentials, And then, the hon.
frinance Mmister tried to wriggle out
by saymg that the sale for which 1
have given notice referred to the sale
from the Government stocks, from thc
confiscated gold. He was not prepa-
red to say anythung about the sale by
the RBl. He went on as a matter ol
righteous mdignatiou to say that RBI
was a great institution—please do not
cast aspersion. We were not casting
aspersion. We were alarmed, we were
concerned about what was going on
because it 1» again this very RBI that
backs currcncy reserve. It 1s not done
by anybody else. It is not done by
the Minwstry directly. Thercfore. when
that issue was raised, we have diawn
your attention through scveral notices,
to the need to ramse the 1sue and we
demanded a White  Paper  on this,
Nothing has been done so fai  On
the contrary, we find this sale. which
I allege, is a contmuous process ds a
result of conscious policy of the Gov-
ernment. at is the most important
thing. The policy is to sell gold First
it was 25 tonnes. then 1t was 21 ton-
nes; now it is 9 to (2 tonnes. We do
not know. The House 1s sitting but
kept in the dark. Thercfore. I would
demand:

(1) Tt calls for immediate  statement
from the Finance Minister You please
be kind enough in yow wisdom to
ask the Finance Minister that before
the Housc adiourns today that he
should make a statement.
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(2) A White Paper be brought out
next week on all aspects of these gold
transactions,

MR SPEAKER: Shri Chandraseet
Yadav. You have to be very bref
please.

SHRI CHANDRA JEET YADAV
(Azanngarh): 1 am on anothet point.

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum): Sir. the point
I want to make is, it may be neces-
sary, I am prepared to concede that
gold nceds to be  sold i order to
overcome our foreign cxchange crisis
I am prepared to concede that gold
needs Lo be sold in order to achieve
our targets i tune.  The point that is
relevant 15 we are not yet told what
s the depth and extent of the crisis.

The second pomt 15, they are keep-
mg the measures they arc  adopting
close to their heart and they are not
tething them to anybody.

MR SPEAKER:' Let this not be-
come a debate on cconomic condi-
tion. We are going to do that in this
particular Scssion.

SHRI NIRMAL KANT! CHA1-
TERJEE: We may be told tomorrow
that the most valuable of movables
1» bemg secretly sent outside the coun-
try The time may come to sell out
immovable property 2iso 1 will not
be surprised, if 1 am told tomorrow,
that the city of Calcutta has been sokd
out to some other party' If the Gov-
cinment which is m the minority will
behave m this manner, what is the
future of the country? I request you
o accede to the request of the former
Spcaker Mr Rabi Ray and ask the
Finance Minister himself to come and
answer this question today itself.

SHRI MANORANJAN BHAKTA
(Andaman-Nicobar): Thc apprehen-
sions of the Members on the other
side is understandable. But the point
is that Government should come with
a White Paper on what is the state
of economy that is left by the carlier
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Government in this country and the
remedial measures to be taken by the
present Government. Whatever news-
paper reports are published, the accu-
racy of those reports is also not
known. It is absolutely necessary
that Government should come out
with a White Paper on what is the
state of the economy. The statement
regarding the gold sales policy should
be made today itself and the earlier
statement made by the Finance Minis-
ter should be in conformity with the
present action taken, (Interruptions)

SHRI SOMNATH CHATTER-
JEE (Bolpur): They are taking the
House very casually.

SHRI SAIFUDDIN CHOUDH-
URY: We want the Prime Minister
to come.

SHRI BASU DEB ACHARIJA
(Bankura): You ask the Finance Mi-
nister to tell this House why gold is
sent in a clandestine manner. He must
tell this House He hac come

SHRI MUKUL BALKRISHNA
WASNIK (Buldana): What is this?
We are not aware of any decision
taken. We are not awarc of the ac-
tnal position. What is the decision
that is going to be taken? I request
through you that the ‘"hon. Finance
Minister should make a statement
today and now itself whether the 1c-
ports which have appeared in the In-
dian Express are true or false.

Secondly. if this type of things are
gaing to take place repeatedly and
frequently. 1 request the hon. Finance
Minister to come out with a specific
gold sale or gold mortgage policy.
(Interruptions)

MR. SPEAKER: Mr. Basu Deb
Acharia, please take your seat. Now
the Finance Minister is here T would
like to know whether he is interested
in responding.

AN HON. MEMBER. It is better
to mortgage Andaman & Nicobar Is-
lands also!
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THE MINISTER OF FINANCE
(SHR1 MANMOHAN SINGH): |
woulcd be happy to make a statement
to the House this very day. I have
nothing to hide and I want to come
clean before this House and the coun-
try. (Interruyptions)

MR. SPEAKER: Please don't do
like this.
(Interruptions)
MR. SPEAKER: Mr. Finance

Minister. would you like to riake a
statement today”

SHR1 MANMOHAN SINGH: Yes.
Sir

MR. SPEAKER: OXK. Since you
have demanded a statement today.

the Finance Minister is ready to make
a statement today. [ will give him

time.
SHR1 SOMNATH CHATTFR-
JEE When?

MR SPIrAKFR: Bsfore the House
rises.

SHRI SOMNATH CHATTER-
JEE: No further clandestine opera-
tions should be done (Interruptions)

| Franslation]

SHRI RAM VILAS PASWAN
(Roscra):  Mr  Speaker, Sir, 1 have
given notice of an adjournment mo-
tion and 1 wanted that the Question
Hour should be suspended and the
matter be taken up straightaway.
This is a very serious matter. Yester-
day. we raised the issuc of Mandal
Commission Report and said that the
Government  was not sincere in its
implementation. Shri Arjun Singhji.
you are the leader of the Housc and
I do not want that we should give a
notice on this issue. But vesterday,
he said that he would clarify the de-
tajls in respect of the implementation
only in the Supreme Court. The
result is that the Judge of the
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Supreme Court said yesterday that
he would not deal with this case
and that he was quitting. He said
this thing because the Government
was not making its position clear in
regard to the Mandal Commission Re-
port despite the fact that the Suprcmc
Court repeatedly asked the Govern-
ment to do so. The result is that the
Supreme Court has deferred the hear-
ing of the casc to August 6. The Gov-
ernment want to add the economic
criteria in the implementation of the
recommendations of the Commnsion
If it is done, 1t will be out of the jurs-
diction of the Commission. It clearly
shows that the intenuion of the Gov-
ernment is not clear and it does not
want to implement the report at all.
Therefore. we want the Government to
say in catcgorical terms as to what is
their stand on the Mandal Commission
Report and how it propose to go
about it Your dual policy would not
work You are depriving the children
of North India of the benefits of the
report whereas you are supporting it
m the South Since the matter is in
the court, the Government will have
to make its stand clear about Mandal
Commission Report. TIs the Govern-
ment in favour of the report or not?
If yes, why is it not making its stand
clear before the court? (Interrup-
tions).

SHRI GEORGE FERNANDES
(Muvaffarpur): Mr. Speaker. Sir, 1|
would like to draw your attention to
a very serious matter During the last
few days. incidents of encounter bet-
ween the terrorists—especially from
Punjab—and the police have been re-
poxted quite frequently resulting in
death of terrorists. Five or six days
back. i.e. on 13th July, newspapers
reported the death of 10 Sikh terrorists
in Uttar Pradesh

As per today's formation no en-
counter had taken place with police
Sikh pilgrims who included youths.
women and men, were going from
Pilibhit to Nanded and from there
they had to return to thew homes vie
Patna. They had hired a bus for
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Rs. 20-30 thousand. There is a
company from which they had hired
the bus and there is also the bus
number.  Suddenly a situation deve-
loped that Pilibhit police stopped the
vehicle enroute and -dra, ten boys
out of the vehicle and forcibly com-
ducted them to police vehicle. Th
weie arrested in Badaun. 'l’hen?;
was decided to take them back o
Pilibhit. They were taken to the
Police Station during the night of
12th.  Early in the morning between
4 am and S am. on 13th these boys
were taken to three different places
and gunned down. This was done
at the instance of an S.P. and U.P.
Government was also happy that they
had achieved a great success in pili-
bhit in a drive to wipe off terrorists.

. .(Interruprions) . ...An SP. had
personally  supervised the Kkilling of
ten innocent children. 1t is a very
scrious matter  The Home Minmister
is not present here It would have
been better  if he would have been
here at the moment. Regarding
Kashmir. Assam and Punjab you
say again  and again ., (Inferrup-
fions). .

MR. SPFAKFR"

! The matter is
being raised

in the Zero Hour.

(Interruptions)

SHRI GEORGE FERNANDES:
Mr Spcaker, Sir. out boys are being
killed m two ways On the onc
hand they are bemng killed by the
Police as terrorists and on the other
hand police itself is killing mnocent

people.  Under such circumstances,
I would request you to call for the
information  from Uttar Pradesh

Government in this regard and inform
the House about this incident so that
such incidents are not repeated in
futuie Orders should also be is-
sued for immediate suspension of all
the Police Officers involved in this
case. Uttar Pradesh Government
should take this step immediately.,.
(Interruptions). )
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| English]

SHRI SOMNATH CHATTER-
JEE: This is a very serious mat-

ter, the killing of so many persons.
What has happened.. (Interruptions)
Police 15 trying to say that they were
the militants But the report says
that there s somcthing  different.
(Interruptions) What is being  said
that the police version is totally
different from what has really hap-
pened.  {(Imerruptions)

MR. SPEAKER.
you later on.

1 will allow

(Tnterruptions)

SHRI SOMNATH CHATTER-
JEE: 1t is & very serious matter
It cannot be ignored like that. There-
fore, in the name of so-called mili-
tants, these fake encounteis took
place against young men who had
gone on pilgrimage. They cannot
be treoted ke that.  What enquiry
» ths  Government going to do?
What have they done since 13th  of
July. we would like to know? Who
will respond on behalf of Government
so far as these serious charges are
concerned?  We want the Govern-
ment to immediately respond and
come out with a statcment  (/nter-
ruptions)

MR. SPEAKER: [ have called
Shri Bhakta. You take your seat.
You can speak after Shri Bhukta
completes his speech.

(Imerruptions)

MR. SPEAKER: [ have called
Shri Bhakta. 1 do not appreciate
this.  You shall have to stop it
You cannot do like this. I am just
calling one after the other. It is not
a person sitting here. It is the Chair.
You don’t have to do that. I do
not appreciate it.

(Interruptions)

SHRI MANORANJAN BHAK-
TA: Mr. Speaker. Sir, Andaman
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and Nicobar Island is a Union Terri-
tory and the Central Government is
particularly responsible for the better
administration of the Andaman-Nico-
bar Island and also its dcvelopment.
At present, there are a large number
of cducated uncmployed youth who
are getting frustrated day by day as
the small Island fterritory does not
have any potentialitics for generation
of cmployment Even the services
of about one hundred Lower Divi-
sion Cletks were terminatcd by the
Andaman-Nicobar administration.
Then those clerks went to the Central
Administrative Tribunal at Calcutta.
The Tribunal has ordered that they
should be re-instated mmediately
But the administration  preferred to
go on appeal to the Supreme Court.
I would like to request the hon.
Home Minister that since it is  the
policy of the Government that when
the Tribunal is giving itv verdict in
favour of the complainant. in such
cascs the administration should not
unnecessarily go for the appeal.

SHRI
ICE

SHRI

SOMNATH CHATTER-
They always do that.

MANORANJAN BHAK-
TA:  And all the time. number of
litigants are increasing A< such. T
request the Hon, Home Minister par-
ticularly to issue nccessary direction
in this regard and to fill up the vacant
posts which are running in thousands
in the Island immediately.

[Translation]
SHRI KASHIRAM RANA
(Surat):  Mr, Speaker, Sir, I would

like to draw the attention of the
Goveinment (owards the recommen-
dations of Kelkar Committee regard-
ing the price of natural gas. Chan-
drashekhar Government accepted the
recommendations without caring for
the reactions of the states These
recommendations will causc great in-
justice to Gujarat and on the request
of Gujarat Government the imple-
mentation of this report has been
withheld upto Ist August as indus.
tries of Gujarat will be affected advers
sely by the implementation of these
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reccommerdations.  The cost of gene-
ration of electricity will go up con-
siderably  According to the recom-
mendations of Kclkar Committee the
1ate of one thousand cubic metre gas
has bheen fined at Rs. 2300

[English)

MR SPEAKER 1 am allow-
ing one from this side and one from
that side.

[Transiation)

SHRI KASHIRAM RANA
Gujarat is generating electricity with
the coal from Bihar which s wery
costly  (Imuerruptions) It results
m a heavy burden on the mdustry
and the people of Gujaral. So we
want that this rccommendation be
rcjected and considered again ¢/nrer-
ruptions)

[Enelish)

MR. SPEAKER:
your scats,
you are
notice

Please take
This a matter which
raismg without giving a
You have to be vay brief
(Interruptions)

DR. KARTIKESWAR PATRA
(Balasore):  Sir, the Government of
Orissa has lost the confidence of the
people.  They have failed to fulfil
the commitments they have made
during the time of the Assembly elec-
tions. They have committed to the
people of Orissa that they will pre-
vide ricc to the poor consumers at
Rs 2/- 4 KG  Secondly, they have
committed to the people that they
will waive the agricultural loan to the
tune of Rs. 10000  Thirdly. they
have committed to the pcople during
the time of Assembly clections thal
fhey will establish  a sccond steel
plant in Orissa.  Further they have
committcd to the unemployed youths
that they will provide employment
facilitics Similarly, they have as-
sured that they will maintain law
and order. The Government has
tailed on all these commitments.
{Interruptions)
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MR. SPEAKER. Mr Rao,
please take your scats. You should
appreciate thut this is a matter which
1s coming before this House without
any proceduie being followed. This
s a sort of indulgence shown by the
House to the Members and not by the
Chai. While you arc making
speeches, you are taking the time of
other Members also.  So, you have
to be very «carctul. You will not
continue with that.  Now, I am cal-
Img upon Mr. Surya Narayan Yadav

(Interruptions)

[ Franslation)

MR SPEAKER First of all,
you all pleasc take your scats

(Interruptions)

MR. SPEAKER It is of no usc
to create pandemonwum  People of
ncither side are audible  Be scated
Surya Narayan Yadav.

(Interruprions)

SHRI SURYA NARAYAN
YADAV (Saharasa).  Mr. Speaker.
Sir. Kosi dam constructed by Govern-
ment of India in Bihar along the
Ncpal Border., has developed a
breach near Hanuman Nagar and
Lakhs of people arc trapped m the
area. Mr Speaker. Sir, this dam
devcloped a breach yesterday m the
evening but the Government has done
nothing so far in this 1egard. Mr
Speaker. Sir. lakhs of people are trap-
ped in Saharasa, Madhubani, Samas-
tipur, Darbhanga and Nepal.  Since
it is a dam of the Government of

India. 1 request the Government to
take sccurity measurcs as early as
possible  (Interruptions)

[Enslish]

SHRIMATI GEETA MUKHER-
JEE (Panskura): Sir. ¥ am on a point
of procedure. You have asked us
to give formal notices for Zero Hour.
(Intei ruptions)
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MR. SPEAKER: No, I did not
ask. If you are going with that
impression, please remove 1t

(Interi uptions)

SHRIMAT! GEETA MUKHER-
IEE: Now. formal notices have
been given. Since the Zero Hour
has now unofficially stuted. 1 demand
that those who have given notices be

called first. 1 think. this 1y the

wiay to conduct the House  (/nter-
ruplions)
MR SPEAKFR* Mudam.  you

have 1dised a point and 1 am with
you I must cxplain.  please take
your scats

interruptions)

MR SPt AKER 1 will explain
that <o that you will not go with a
wiong mmpiession.  Please hear me
« little patiently and attentively 1
have received a number of notices
If 1 take up all the notices, 1 am sure
and you will also fecl that the entirc
time of the House will be consumed
So. | have to pick and choose. 1
have to ballot it or [ have to pick and
hoose

Now, this 18 not the time wher
w. make long speeches This i
some kind of indulgence which s
shown to the Members by the House.
When one Member is speaking, other
Members are remaining patient and
they arc hcaring him.  That is why
we shall have to respect that patience
and we shall have to be very bricf.
But unfortunately because matters
are very important and Mcmbers want
to ventilate their views. now there is
going on a competition bctween the
Members. Well, we shall have to
rcgulate it and that is why this s
done.

Madam, 1 have not asked for the
notices or anything.  You can brie-
fly state what you have to say.

(Interruptions) ,
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SHRI LOKANATH CHOU-
DHURY (Jagatsinghpur):  Sir, the

mattcr must have been submitted 10
you. My question is that onc who
gives the notice must statc what mat-

ter he is going to raisc.  (Interrup-
1fons)
MR. SPEAKER: [ will discuss

this matter with you in my Chamber.

SHRIMATI GEETA MUKHER-
JEE: Sir.  according to a news
published in today's Siatesman. the
Permanent  Pcoples’ Tribunul a
Rome-buscd forum of public apinion
has held the multi-national corpora-
uons and Government agenceies guilty
of abusing human rights of industrial
disaster victims

What s most  impottant for ow
country is calling  the Bhopal gas
tragedy as “the waorst industiial disas-
ter’, it has ascribed 1 to Cunsafe de-
«gn, hazardous operation and gross

ncgligence  in the runping of  the
tactory’
MR SPEAKER: You have to

be very brief, Madam.

SHRIMATI GEETA MUKHER-

JEE: 1 am trying (o be as brief as
possible.  You have allowed every-
body 1 am trying to be brief.
(Interrupnons) | am normally  very
brief.

MR. SPEAKER: Not {oday. it
seems!

SHRIMATI GEETA MUKHER-
JEE: You can check up the re-

cords. 1 am normally brief. (In-
terruptions)  Now, it has also poin-
ted out that what happens as a conse-
quence. highlights the fajlure of the
legal systems both in US and India
to provide any semblance of justice
to gas victims.

I would like to know from our
Government how the stricture comos
that our Government was not strong
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enough to move the court to give
proper justice to the victims of the

Bhopal gas trugedy and many morc
tragedies that might happen in the
g‘uture when the multi-nationals  are
ere.

1 would like to know that through
you from the Government.

[T ransiation]

SHRI VISHWESHWAR BHA-
GAT (Balaghat): Mr. Speaker. Sir,
a scrious incident took place m vil-
lage Sitapur. Tehsil Lanji of Bala-
ghat dstrict on  16-7-91 at 11-00
Naxalites blew up a4 Policc van by
laying a mime mn which nine police-
men wceie killed and 11 reople were
injured and some policemen  are
missing  There 1s u feeling of fear
und terror among the people 1n the
entire area of Balaghat district. Raj-
nan village and the border arca along
Bhandara district of Mahaiashtra be-
cause of the activities of Naxahtes
Police force 1s demoralised and it
nceds to be equipped properly In
order to boost the morale of police
the public support 15 a must. We
won't be able to get the support ol
the peoplc unless we solve thewr pro-
blems. The BJ P. Government has
utterly falled to control deteriorating

situation. My submission 15 that
the BJ.P. Government should be
dismissed (Interruptions)
[English]

SHRI V. DHANANJAYA

KUMAR (Mangalore):  Mr. Spea-
ker Sir, the farmers, the agricultu-
ral labouters and also the artisans of
the State of Karnataka have resorted
to State-wide agitation since 15th
July, 1991.  This agitation is against
the forcible recovery of the loans by
the Government  agencics Now,
we are happy that the Government of
india has agreed to cxtend the bene-
fit of loan waiver. But in Karna-
taka. the Government has resorted
te forcible recovery of loans  And
anly 10 per cent of the agriculturists
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and agricultural labourers are bene-

fited in Karnataka by whatever
scheme 1» implemented by that
Government May I rcquest the

Government to intervene immediately
and dircct the Karnataka Government
to stop further recovery of loans by
forcible and coercive methods? (In-
terraptions)

[ Transtation)
SHR! RAM NIHOR RAl (Ro-
bertsgan)) Mr. Speaker, Sir, |

would Iike (o draw your attention to
the selling of three factories Dala.
Chutak and Chunar of Uttar Pradesh
Cemcnt Corporation in Mirzapur and
Sonbhadra districts to Sanjay Dalmia
Group and to Dala firing incident on
2nd June, 1991.  The cost of thesce
factories 15 Rupees 400 crores. 250
croies and 150 crores  respectively
The former Chief Minister. Shn
Mulayam Singh Ji sold all the three
factories at throw away prices of
Rupees 26 crores  (Interiuptions)

MR
plcase.

SPEAKER Be seated

(Literruptions)

SHRI RAM NIHOR RAI. Th.
Cement  factories aic  lying closed
since 2nd June because of the firing
incident.  The fire was opened af
labouters  1n which 15-16 labourcis
lost their ives A judicial enquiry
into the ncident should be nstituted
and the bereaved families should be

given appropriatc  compensation
nierruptions)

MR. SPEAKER* Be scated
pleasc ~ Whatever you are saying is

not going on record

. {Interruptions)

[English}

SHRI MRUTYUNIAYA NAYAK
(Phulbani):  Mr Speaker Sir. since
the last one month, wagon loads of
medicines for the babies as well as
food for those who arc affected due
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to Gulf war have been stranded in
the New Delhs Raillway Station But
it 1» a matter of fact that mspite of
repcated  wrniting to the department
concerned, no action has been taken
regarding the delivery of those com-

modities So. I request that the
.oncerned  department should takc
mmediate action to make dehvery

of those items  (Interruptions)

SHR] BRISHIN PATEL (Siwan)
Mr Speaker. Sir, the previous Govern-
ment had made an announcement m
the House thit every Member could
rccommend 15 telephone  connec-
tions  During the elections the Elec-
tion Commission had banned im
plementation on this dire.tion  Bu
ifter the elections the ban was hifted
Nw once agamn the present Mimuste-
incharee has imposed a ban on 1t
I w i'd request you that the Mem-
hers should not be deprived of such
small rights 1 would ke the hon
Muastyt of State v the Ministry of
Communications to clanfy the posi
t1on as o conwerns the rights of th
Members

THI MINISTER OF S1ATE OF
THF MINISTRY OF COMMUNI-
C ATIONS (SHRIRAJESH PILOT)
There 18 no suh bin There had
been some it gulanties durmg  the
tenure of my p edece.sor Shri Sanjay
Singh wh: wie the then Muster  of
Communiitnns  The vizilance re-
port 1« shill v ned 1 have already
swud that the practice would continue
'nd there 5 no ban on 1t

SHR1 MADAN LAL KHURANA
(South D.lhi) What type of irre-
gularitics were there?

SHRI RAIFSH PILOT
Laow better than me

You

SHRI RAM PRAKASH CHAU-
DHARY (Ambala) 1 would hke
to submit Sir that 1 had raised this
matier carlier also when you were 1n
the Chair and } am raising 1t again
Everybody knows that the murders
i Punjab are not committed by the
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tettorists but by the police  If the
polie 15 sent to Bihar or Orissa,
cnme and murders would come to an
end m Punjab  If this cannot be
done  Punjab Police should be divi-
ded in four zones

[English}
They think they ure the Kings of

Punjab and Haryana and they are res-
ponsible for these killings and murders

(Translation)
If this 15 not done, killmgs and
terrorism will continue  because  the

police will continue to help the terro
TIsty If this 1s done, terrorism will
b. wiped out from the State

SHRiI C(HANDRA IEET YADAV
(Azimy 1h, Mr  Speaker, Sn.
the matter to which 1 want to draw
the attention of the House, 1s of a
ver,  .rious nature The Mandal
Comm'ssion case 1s in the Supreme
Cont

MR SPEAKER That has al
1eady teen taken up

SHRI CHANDRA JI ET YADAV
It 15 a scrious matter  Not every
thing s been taken up m this regard
it you can give opportunity to six
Members to speak about gold tran
sa.ions we should also be given an
opp 1 unity I am saymg this be
caus. this 1ssue concerns the destiny
of 52 per cent ot the people in the
country

MR SPEAKER Would you
bhe to jase  an important  matter
during z¢ro hour

SHRI CHANDRA IEET YADAV
It 15 a very mmportant 1ssue today
The way the case 1s being dealt n
Supreme Court, it scems that the
Goveinment wants to plead the case
half heartedly = The Goverament 1
opposed to the backward classes and
now it 1 cvident from this case The
Chief Justice of the Supreme Court
along with five other Judges said that

%
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the Government did not have a clear
cut policy in this regard. The ruling
party had proclaimed that they want-
ed to implcment its manifesto in tore.
On page 32 of the manifesto it has
been categorically stated that they
would make provision for reservation
for those who are socially and edu-
cationally backward and work for
their uplifiment. While taking the
credit of providing reservation to the
backwards during the last 40 years
they have said that they would imple-
ment it at the Centre also. 1 would
request the ruling party to go through
page 32 of its manifcsto.  On page
9 of the President’s Address also...

MR. SPEAKER:
that...

If you do like

SHR] CHANDRA JEET YADAV:
Sir, this is a very serious mattcr.
(Interruptions)... Sir, you will have
to listcn to it.  Pleasc listen to mc
The Government Counsel said in the
Supreme Court that the views of the
Government had been expressed in
the President’s Address,  There is
no mention of Mandal Commission
in the President’s Address. (fnter-
ruptions)

SEVERAL HON. MEMBERS:
It has not been mentioped. It has
not been mentioned.

SHRI CHANDRA JEET YADAV:
Now as they are insisting on it, 1
would like to rcad out what is there
on page 10 in the President’s Address.

[Enelish)

“Government is committed to special
measures in favour of socially and
educationally backward classes. In
implementing  these, preference will
be given to the poorer scctions among
them.”

{Translation

and what have mentioned in
their manifesto. Pleasc listen to this
also. '
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[English]

“Congress Party is committed to un-
dertaking special measures in favour
of the socially and educationally
backward classes. including reserva:
tions in jobs.”

{Translation]
This has been completely left  out
in the President's Address and no

mention has been made about reser-
vation of jobs. Now they are saying
that our stand on Mandal Commission
is the same as has heen expressed in
the President’s Address. But the
Supreme Court has not accepted it
and instead directed the Government
that it should specifically  mention
the criterion for socially and educa-
tionally backward classes and whether
it wants to include the economic cri-
terion as well,

Sit. my charge is that this Govern-
ment is anti backward class and it
wants to change the entire reservation
policy. Not only this, it wants to
dilute the recommendations of Man-
dal Commission but dilutc the reser-
vation policy for SC and ST also and
does not want v take a favourable
stand on such a serious issue. It is
trying to back out from the commit-
ment made to the people.

MR. SPEAKER Now conclude...

SHRI CHANDRA JEET YADAV:
[ want to submit that by not plead.
ing the case in  a proper way they
want that the Supremc Court should
pass a verdict against the Mandal
Commission so that thcy could get
an cxcuse  for not implementing it
That is why 1 was saying that it is
a deliberate attempt because they do
not want to implement it. We doubt
their intentions.

THE MINISTER OF HUMAN
RESOURCE DEVELOPMENT
{SHRI ARJUN SINGH): Mr. Speaker.
Sir, 1 want (o express my distress on
this matter.  Objecting to what a
senior Member like Shri Yadav said.
would not be appropriate. 1 just
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want to express my feelings that the
churges levelled against the Govern-
ment in the surge of emotions is total-
Iy wrong. To say that we do not
at all want to protect the interests
and rights of the backward classes is
not tiuc.  (/nrerruptions) Mr. Spea-
ker, Sir. | want to submit that if they
can speak. they should be prepared
to listen also.

SHRI GEORGE FERNANDES:
Your intentions are bad They are
not well intended

SHRI ARJUN SINGH: If you
speak. you must be prepared to hsten
also.  You cannot just go on speak-
ing. | too have a right to speak
Mr Speaker, Sir. it is totally wrong
to say that the Government wants to
overlook and neglect the interests of
scheduled castes and scheduled tribes
and the backward classes including
the policy of reservation of jobs for
them. So far as Mandal Commis-
sion is concerncd. I thmk the name
figured just in the context. 1Is it
nccessary that  when we speak  of
Reservation the name of Commission
should be  mentioned?  (Interrup-
tions) Mr Speaker Sir, I would like
to ask the hon Members of the
House whether Reservation cannot

he done without the Mandal back-
ground  (Interruptions) We are in
favour of Rescrvation  But we will

do it in our own way . (Interrup-
tions) .

SHRI RAM VILAS PASWAN:
There is a case in Supreme Court
about the implementation of Mandal

Commission You should clarify
your stand in the House  (Interrup-
tlons)

SHR1 CHANDRA JCET YADAV
Mr  Speaker, Sir. the matter is re-
lated to Mandal Commission. (/n-
terruptivns) The case is before Sup-
reme Court also. The Government
does not want to clarify its stand.
1t is a matter of distress for us be-
cause the Government does not want
to say anything on Mandal Commis-
sion, (Inferruptions) .

ASADHA 27, 1913 (S4KA4)
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[Enelish]
SHRI SOMNATH CHATTER-
JEE* This is a basic issue. The

Supremc Court of India is the highest
judicial authority m this country. It
has been so long hearing the consti-
tutionality of the recommendations
of the Mandal Commission which
have been adopted by the V. P,
Singhs Government to the extent of
providing 1eservation for 27 per cent

SHRI RAJESH PILOT: It has

not been properly adopted.

SHR1 SOMNATH CHATTER-
JEE: After the ncw Government
came, more than three wecks have
elapsed  The Supreme Court want-
ed to know what was the present
Government’s attitude to that 27 pet
cent 1eservation They said, we
would like to know, if you are chan-
ging the policy. if you do not stick
to that Notification, then there is no
pont in hearing the matter because
the question of the validity of that
Notification of the V. P Singh’s
Government was in question. Now.
thc Supreme Court wanted to know,
thcy said, we would like to know
what 1s the Government's policy?

Yesterday, this matter was raised.
The hon Leader of the House said,
yes, we need not say here what is to
be done: what has to be said before
the Supreme Court, we shall say.
Now, what was said before the Sup-
reme Court  This is what the Jud-
ges said

“They expressed displeasure at
counsel making them to read the
President’s  Address to Parliamen-
tarians which does not indicate
whether the government proposed
to support ar oppose the reserva-
tion policy introduced by the
Janata Dal government.”

Now, the Supreme Court said that.
Therefore, still they are in the dark
about the present Government’s poli-
cy. which prompted the highest court
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of the land to say, when vou ean
frame your economic policies m three
days, why can you not frame your
reservation policy?

MR SPEAKFR You are read-
mg the extract of the judgment of
the Supreme Court as given in the
newspaper It 15 not correct

(Interrupnions)

SHRI SOMNATH CHATI1ER-
JEE What T am trymg to pont
out 1s what was stated before the
Supreme Court on behalf of the
Government The  Government
should say whether this 1s correct or
not

Mr Ahmad said as follows

‘It was not an easy job to frame
the policy on reservation as the
government would have to consider
the constitutional provisions while
amending the memorandum for
reservation ”

Therefore the Government wants to
amend the memorandum  We would
hke to hknow how long the Govern
ment would take to decide Mr
Arjun Singh said, there 15 n> specaal
fancy mn the word Mandal’ But
the basic principle of the reservation
as was n ‘iffied by the previous
Government  are you accepting that
or not> Why can you not sav yes
or no’ This 18 the pomt

13.00 hrs.

The Government must make & cate-
gorical statement That 1s what we
want (lmterruptions)

MR. SPEAKER Let the members
know that they cannot raige pomts
of order at this point of time because
whatever wc are domg now s not
provided 1n the rules and so you
cannot raise a pomt of order when
you are discussing like this  That 1s
one pomnt.

The second point 15, you have your
own views You have expressed
your viows But. on the other hand,
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the other members also may have
therr views They may nh:t have the
opportunity to expiess then  views
aggothat lys why one-sidud prcture s
presented Now 1f you want to have
any discuss,on on this point there are
occastons on which you can do 1t
Thus both the sides can erjress then
views

SHRI SOMNATH CHATTER-
JFE  This 1s 1 question of what
transpired before the Supreme Court
(Tnterruptions)

[Translation}

MR SPEAKER Mr Sonkai Shas
tt1 pleise tike vour seat

SHRI  RAINATH SONKAR
SHASTRI (Saidpur) S ity times
] have been prevented fiom raisng
the 1ssue

MR SPEAKER No plse take
vour s*at You are not allowed be-
cause 1 am on my fect

SHRI RAINATH SONKAR
SHASTRI Sir 1f you so desire  we
ire prepared to go out of the House

MR SPEAKER No vou will have
to sit Jown

(Interruptions)

MR SPEAKER Pliase Iisten 1
am trymg only to protect you and
to find time for you

(Interrupnions)

SHR1 RAJNATH  SONKAR
SHASIRI You have disallowed me
tme and agrin Please p*olect me

MR SPEAKER 1 am tiying my
best Please be seated 1rom this
side Mr Sonkar wants to speak, but
he can spcak only if other Members
allow lum to speak and finish their
speech 1 am trying for the same
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[English)]

You have to sit down, please. When
T am talking you cannot stand up

(Iruerruptions)
[Translation]
SHRI RAJNATH SONKAR
SHASTRI1: 1 have been disallowed
tifty times

MR SPEAKER Only when the
other Members wind up their speech-
e\, jou can go on stream [ am try-
ing for the same

{English}

You can understand that one hour
we have taken What 1 am trying to
sec 1s that all members got equal
time Now, if you do not allow other
members to speah. 1 do not have
any instrument with me by which 1
can stop any member speaking  from
there  So, please listen and coope-
rate with me It 15 m your intetest
1 am not speaking from the benches

over there  Please, Sonkarji. [ am
trying to do exactly the same | am
trying to find time for you You will

have to cooperate and other mem-
bers also have to cooperate Now,
onc hour we have taken for the mat-
ter which is not on the Agenda and
the matter which 1s on the Agenda
15 side-tracked Now, it is in your own
interest. I can understand your feelings
1 am not saying that you are wrong
m eapressing your views. But there
are other members also  That is why,
allow me to help you to speak. Please
dllow the other members. The mem-
bers who have expressed their views
may not get up and allow the other
members to speak  They too have
their point of view Shri Sonkar

(Interruptions)

MR. SPEAKER: 1 have called
Mr. Sonkar. I will call you after-
wards, Mr. Anthony,

[Trenslation]
SHRI RAJNATH SONK AR SHAS-

TRT: Though my notice was on some
12—11 LSS/NDo1
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other 1ssue. but the hon Minister has
raised a more serious issuc in the
House During the fast iU years
about 200 hours as I unders'and hud
been devoted to discussion  on the
Mandal Commission 1eport. Some-
times the discussions on this  issue
had taken place upto 1 O° clock in
the night Since the days of late
Shrimati Indira Gandhi. tlic country
had been longing for the implementa-
tion of Mandal Commission’s recom-
mendations Both the ruling party
and the opposition partics i the
House were 1n agreement thit the re-
port of the Mandal Commsion
should be implemented but owmng to
the certain changing circumstances
the issuc remained pending

MR. SPEAKER*
doing (Interruptions)

SHRI RAJNATH SONKAR
SHASTRI: The former C(iovernment
mpiemented  the  Mandal Commis-
sion report. but today the hon M.
nister of Human Resource Develop-
ment has categoically refused to
(Interuptions) 1 am surprised to bear
it

MR SPEAKER.
a full speech.

SHRI RAJNATH  SONKAR
SHASIRI lhe hon. Minister of
Human Resource Development cate-
gorically stated in the House that the
Mandal Commission’s report in no-
thing and we will be implementing
it in our own way . (Trierrup-
tions) Sir. the issue is very 1mportant
for the crores of peope ot the coun.
try and in protest against the state-
ment ol the hon Minister we stage
a walk out (Interruptious)

| English}

SHRI CHANDRA JEET YA-
DAV: We are walking out as a pro-
test

What are you

You are giving

At this stage, Shri Chandra Jeet
Yadav and some other honowr-
able Members left the House.

13,05 hrs.
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{Traustarion)

PROF. RASA SINGH RAWAT
(Ajmer): Sir, I would like (o submit
before the House that a ‘eading in-
dustrialist of Mohan Nagar. Uttar
Pradesh, on his birthday invited the
Air Force and Army Personnel to a
Rlood Donation Camp and made
them donate blood. Forcible dona-
tion of blood from the soldiers is ob-
jectionable. 1 would like to urge
upon the Government that whosoever
he may be. he should not be allowed
to act like this.  The suid industria-
list is knewn to be liquor baron. In-
viting the Air Force Personncl of
Hindu Airport and the Army  per-
sonnel by such a person on the oc-
casion of his birthday tantamounts
to misuse of his influence and fiddling
with the lives of the defence person-
nel. My submission to the Govern-
ment is 10 exercise clectve control
over such functions. (Interruptions)

[English]

MR. SPEAKER: Now Ikt us take
up the aext item. Papers (o he laid
on the Table.

13.06 his.

PAPERS LAID ON THE TABLE

Review on the Working and Annual
Report of Rehabilitation Plantations
Lid., Punslur and Repatriates Co-
operative Finance and Development
Bank Limited, Madras for 1989-90

'English!

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
. MENTARY AFFAIRS A*D MI-
NISTER OF STATE IN THE MI-
NISTRY OF HOME AFFAIRS
(SHRT MM. JACOR): On behalf of
-Shri S.B. Chavan. 1 beg o lay on
the Table--

(1} A copy cach of the following
papers (Hindj and English ver-
i wns) under suli-section (1} of
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section 619A of the Companies
Act, 1956: -

(i} Review by the Govern-
ment on the working of
the  Rehabilitation Plan-
tations Limited, Puna.
lur, for the year 1989-90.

(ii} Annual Report of the Re-
habilitation Plantations
Limited. Punalur, for the
year 1989-90 along with
Audited Accounts and com-
ments of the Comptroller
and Auditor General there-
on.

(2) A statement (Hindi and BEng-
lish wversions) showing reasons
for delay in laying the pupers
mentioned at (1) above,

YPlaced in Library. See No. LT-63;91]

(3) () A copy of the Arnual Re-
port (Hindi and English
versions) of the Repatria-
tes Co-operative  Finance
and Development  Bank
Limited, Mudras. for the
year 1989-40 along with
Audited Accounts,

tii) A copy of the Review
(Hindi and English ver-
sions) by the Government
on the working of the Re-
patriates Co-uperative Fin-
ance  and  Development
Bank Limited. Madras, for
the year (989-90.

(H A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (3) above.

iPlaced in Library. See No. 1.7T-64/911

Explanatary statement giving reasons

for immediate legislation by the Re-

preseniation of the Veople (Amend-
ment) Ordinance, 1991

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIA-
MENTARY AFFAIRS AND M1
NISTER OF STATE IN THE MI-
NISTRY OF LAW. JUSTICE AND
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COMPANY AFFAIRS {(SHRI RAN-
GARAJAN KUMARAMANGA-
LAM}: On behalf of Shri K. Vijayu
Bhaskata Reddy. [ beg to lay on the
Fable an explanatory statement (Hin-
di and English versions) piving rea-
sons for immediate legistation by the
Representiation of the People (Amend-
ment) Ordinance, 1991,

CFilaced in Libiry, See No. LT-65 91

Review on the Working and Annual

Report of National Piojects Construc-

tion Corporation Limited for 1939-90,
cte.

THE MINISTER OIF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PiLOT):
On behialt of Shri V., C. Shukla, |

bex to luy on the Table

A cony each of the following
papeis  (Hindi and  Fnglish
veisions) under sub-section (1Y
of siction A19A of the Conr
panics Act. 1956

(i) Review by the Covera-
ment on the working of
the Mationul  Projects
Constraction  Ceivsoration
Limited for the vear 1989-
90).

iy Anpual Report of the Na-
tional Projects  Construc-
tion  Corporation  Limitzd
for the veur 1989-90 ulong
with Audited Accounts and
comments of the Comp-
troller and Auditor -+ Ge-
neral thereon.

i2) A statement (Hindi and Eng-
lish versions)  showing  rea-
sons for delay in laying  the
papers mentioned at (1) above.

Piveed i Librasy. See No. LT-66 91!

Netifications under Indian Post Ofice
Act, 1898 axd Iadian Telegraph Act,
1885 etc.

FHLE NINISTER OF STATE OF
i HE NINISTRY  OF COMMUNI-
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CATIONS {SHRI RAJESH F11.0T):
I beg to lay on the Table-

(1) A copy of the Indian Post
Cllice (First Amendment)
Rules, 1991 'Hindi and English
versions) oublished in Notifica-
tion No. G.S.R. 3(E) in Gazette
of India dated the ist January.
1991 issued under section 74
of the Indian Post Office Act.
18Y8.

(Placed in Library. See No.o LT-67 .91

(2} A copy each of the toHowing
Notifications  (Hindi and Eng-
lish versions) under sub-section
(51 of section 7 of the indian
Felegraph Act. 1885 -

iy The  Indian lelesraph

{(Fourth Amendment)

Rules. 1994 pablished in

Noufication No.  (G.S.R.

985(E3 in Gavetie of In-

dia dated the  2tMh De-
cember. 1990 together with
corvigendum  therzio  pub-
lished in Notilication  No.
G.S.R. 23T E) cated  the
25th Aprit. 1991,

(ny The  Indian Jddegraph
(First Amendment) Rules.
1991 published in Notii-

citien No. GSR. 74 in
Gagzette of India  dated
the 2nd February. 1991.

GSR 251/ E) published in
Garsette  of India  dated
the 2nd Mayv., 1991 con-
taining corrigendum to the
Notification No. GS.R.
933E) published in  Ga-
zette of India Jdad the
3id Pecember, 19910,

{iii)

{3y A statement (Hindi and  Eng-
lish versions) showing reasons
for delay in  laying the pa-
pers mentioned  at (i) of (2)
above.

Pivced in Library. See Noo LT-68:91



175 - Papers Laid

Notification under Dethi Muusicipel
Corporstion Act, 1957

THE MINISTER OF STATE IN
‘THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
HOME AFFAIRS (SHRI M.M. JA-
COB): | beg to lay on the Table a
copy of Notification No. U.14011/
160/89-Dethi  (Hindi and English
versions) published in Delhi Gazette
dated the 3rd May. 1991 making

certain  amendments to Notification
No. U. 14011/160/89-Dclhi dated
the 6th January, 1990 issued under

section 490 of the Delhi Municipal
Corporation Act. 1957.

| Placed in Library. See No. LT-69/91]

Notification under Essential Commeo-

dities Act, 1955 and Review on the

Working and Annual Report of

Tamil Nadu Agro-Industries Corpo-

ration Ltd., Madras and Punjab Agro-

Industries Corporation Ltd.. Chandi-
garh for 1989-90 etc.

THE MINISTER OF STATE IN
THE MINISTRY OF AGRICUL-
TURE (SHRI MULLAPPALLY
RAMACHANDRAN): | beg to lay
on the Table—

(1) A copy of Notification No.
S.0. 397 (E) (Hindi and Eng-
lish versions) published in
Gazette of India dated the 14th
June, 1981 containing Order
indicating the Supplies of
fertilisers to be made by domes-
tic manufacturers of fertiliser to
various States/Union Territo-
ries/Commodity Board dur-
ing the geripd from the Ist
April, 1991 to the 31st Septem-
ber, 1991 (Kharif, 91 Session)
under sub-section (6) of sec-
tion 3 of the Essential Com-
modities Act, 1955.

[Placed in Library. Sve No. LT-
70/91}

(2) A copy each of the following
papers (Hindi and English ver-
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sions) under section 619A of the
Companies Act. 1956:-—

(a) (i) Review by the Goveran-
ment on the working of
the Tamil Nadu Agro In-
dustries Corporation Limi-
ted, Madras, for the year
1988-89.

(i) Annual Report of the
Tamil Nadu Agro Indus-
tries Corporation Limited,
Madras. for the year
1988-89 along with Audit-
ed Accounts and com-
ments of the Comptroller
and Auditor General there-
on.

|Placed in  Library. See No. LT-
71/91)

(b) (i Review by the Govern-
ment on the working of
the Punjab Agro Industries

Corporation Limited,
Chandigarh, for the year
1989-90.

(ii) Annual Report of the
Punjab Agro Industries
Corporation Limited.

Chandigarh, for the year
1989-90 along with Audit-
ed Accounts and com-
ments of the Comptroller
and Auditor  General
thereon.

{3) Two statements (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (2) above.

[Pluced in  Library. See No. LT-
72/91)

(4} (i) A copy of the Annual Re-
port (Hindi and English
versions) of the National
Council for Cooperative
Training, New Delhi, for
the year [989-90.

(ii) A copy of the Annual Ac-
counts (Hindi and English
versions) of the National
Council for Cuopurative
Training, New Dethi. for
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the year 1989-90 together
with Audit Report there-

on.
(iiiy A copy of the Review
(Hindi and English ver-

sions) by the Government
on the working of the Na-
tional Council for Co-
operative Training, New
Delhi, for the year 1989-
90.

(5) A statement (Hindi and Eng-
lish versions) showing reasons
for delay in laying the papers
mentioned at (4) above.

[Placed in Library. See No. LT-
73/91]

Review on the Working and Annual

Report of Mzhanagar Telephone Ni-

gam Ltd.. New  Delhi and Videsh

Sanchar Nigam Ltd., Bombay for
1989-90 etc.

THE DEPUTY MINISTER IN
THE MINISTRY OF COMMUNI-
CATION (SHRI P. V. RANGAY-
YA NAIDU): 1 beg to lay on the
Table-~

(1) A copy each of the following
papers (Hindi and English ver-
‘sions) under sub-section (1) of
section G19A of the Companies
Act, 1956: —

(a) (i) Review by the Govern-
ment on the working of
the Mahanagar Telephone
Nigam  Limited, New
lg);lhi. for the year 1989-

(i) Annual Report of the
Mahanagar Telephone Ni-
gam Limited, New Delhi,
for the year 1989-90 along
with Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ra]. thereon.

- [Placed in Library. See No. LT-
74/91)

(b) (i) Review by the Govern-
ment on the working of
the Videsh Sanchar Nigam
Limited, Bombay, for the
year 1989-90.

(ii) Annual Report of. the
Government on the work-
ing of the Videsh Sanchar
Nigam Limited, Bombay,
for the year 1989-90 along
with  Audited Accounts
and comments of the Com-
ptroller and Auditor Gene-
ral thereon.

[Placed in Library. See No. LT-
75/91]

13.07 hrs.
MESSAGE FROM RAJYA SABHA

[English]

SECRETARY-GENERAL: Sir, |
huve to report the following message
received from the Secretary-General of
Rajya Sabha: -~

“in accordance with the provi-
sions of rule 111 of the Rules of
Procedure and Conduct of Business
in the Rajya Sabha, I am directed
to enclose a copy of the Represen-
tation of the People (Amendment)
Bill. 1991, which has been passed by
the Rajya Sabha at its sitting
held on the 16th July, 1991.”

The Representation of The People
(Amendment) Bilk, 1991

As passed by Rajya Sahha.
{English]

SECRETARY-GENERAL: Sir, ]
lay on the Table the Representation
of the People (Amendment) Bill, 1991,
as passed by Rajya Sabha.
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ELECTION TO COMMITTEE
Ofticinl Language Commiitee

[Transiation)

THE DEPUTY MINISTER IN
THE MINISTRY OF HOME AFF-
AIRS (SHRI RAM LAL RAHD:
Mr. ker. Sir, on behalf of Shri
S. B, Chavan, 1 beg to move:

“That in pursuance of sub-section
(2) of Section 4 of the Official
Languages Act, 1963, the mem-
bers of Lok Sabha do proceed to
elect, in accordance with the sys-
tem of proportional representa-
tion by means of the single trans-
ferable vote, twenty members
from among themselves to be
members of the Commitiee to
review the progress made in the
use of Hindi for the official pur
pose of the Union and submit a
report to the President making re-
commendations thereon in  ac-
cordance with sub-section (3) of
Section 4 of the said Act.”

[English]
MR. SPEAKER: The question is.

“That in pursuance of suh-section
(2) of Section 4 of the Official
Languages Act, 1963, the mem-
bers of Lok Sabha do proceed to
elect, in accordance with the sys-
tem of proportional representation
by means of the single transfera-
ble vote. twenty members from
amoag u.emselves to be members
of the Committee to review the
progress made in he use of
Hindi for the official purpose of
the Union and submit a report to
the President making recommen-
dations thereon in accordance
with sub-section (3) of Section 4
of the said Act.”

The motion was adopted.

BUSINESS ADVISORY COMMIT-
TEE

First Report
| English)

THE MINISTER OF STATE IN
THE MINISTRY OF PARLIAMEN-
TARY AFFAIRS AND MINISTER
OF STATE IN THE MINISTRY OF
LAW, JUSTICE AND COMPANY
AFFAIRS (SHRI RANGARAJAN
KUMARAMANGALAM): 1 beg to
move:

“That this House do agree with
the First Report of the Business
Advisory Committee presented to
the House on the  17th July,
199}."

MR. SPEAKER : The question is:
“That this House do agree with
inc First Report of the Business
Advisory Committee presented to
the House on the 17th July, 1991."

The motion was wdopted.

13.08 hrs.
PANEL OF CHAIRMEN
|English}

MR. SPEAKER: [ have to inform
the House that under Rule 9 of the
Rules of Procedure, 1 have nominated
Shri P. M. Sayeed as member of the
Panel of Chairmen.

[English}

SHRt FRANK ANTHONY (Nomi-
nated Anglo-Indian): | was listening
10 e medley of topics. But one thing
was very clear to my mind and that
was the point which was raised by
my friend. Shri Unoikrishnan. 1
thought that was the major point. It
was fortilied by my old friend. Shri
Vajpayee. that this transfer of gold
xt:mst be explained. The Minister came

CI€...oiiivnrennnrnns
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"MR. SPEAKER: He is going to
make a statement at 4 o'clock.

SHR1I FRANK ANTHONY: So
far as the Mandal Commisison is con-
cerned. | only wanted to say.........

MR. SPEAKER: That is over. We
have gone to the other item.

SHRI FRANK ANTHONY: 1 had
opposed it and Indira Gandhi had
congratulated me for refusing to allow
......lnterruptions) She said that left
to herself she would like the back-
wards to be taken out of the social
vocabulary

MR. SPEAKER: We have gone to
the other item.

13.11 hrs.
MATTERS UNDER RULE 377

[English)

(i) Need to keep in abeyance the
implementation of interim-order
of Cauvery Water Dispute
Tribunal

SHRIMATI BASAVA RAJES.
WARI (Ballary): The Cauvery Waters
Dispute Tribunal has passed an in-

terim order to let out 205 TMC ft. of

Cauvery water every year to Tamil-
nadu. The area ander irrigation in
Karnataka itself is very less compared
to Tamilnadu and Andhra Pradesh.
if the above interim order is imple-
mented. it would lessen the existing
area under irrigation and the entire
progress of Karnataka will be stopp-
¢d. The ryots of Karnataka will be
completely ruined. This order is un-
swicntific and unreasonable.  Already
there is widespread discontent and
protest against the inferim order of the
above Tribunal. [, therefore. urge
upon the Government not to imple-
ment the above interim order and
keep the interim order in abeyance
and allow for bilateral settiement of
the dispute.

ASADHA 27, 1913(S4K4)
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[Translation]

(ii) Need to incrcase the amount of
compensation payable to far
mers of Barsinghsar, Rajasthan,
whose lands were acquired for
lignite based thermmal plant

SHRI MANPHOOL SINGH (Bika-
ner): Mr. Speaker, Sir. the Government
had sanctioned the proposal to set
up a lignite based thermal plant in
Basi Barsinghsar und the former
Prime Minister, Shri Rajiv Gandhi
was scheduled to lay the foundation
stone of the project in QOctober 1989,
but somehow it did not take place
at that time.

The issue of payment of compensa-
tion to the farmers of Basi Darsingh-
sar, for the land icquired from them
has also become a burming problem,
because the farmers arc being paid a
very ineagre compensatory amount of
Rs. 2500/- including interest for every
bigha of land.

Basi Barsinghsar viilage is located
very closc to Bikaner city and the
lands of this village touch the outskirts
of the city of Bikaner. Therefore,
the maurket rate for this prime land
is Rs. 10,000 to Rs. 15000 per bigha.
Sccondly. the farmers of this village
do not possess more than 10-15 bighas
of land. Therefore, the compensation
amount of Rs. 2500/- per bigha is too
less. because the farmers who leave
the village and purchase land in other
areas would be left without any means
of livelihood.

Therefore, the Governmunt of India
should review @ its decision on the
amount of compensation.

(iii) Need to give clearance for sett-
. ing up gas hased power plants
in Madhya Pradesh

SHRI SARTAJ S!NGH (Hoshanga-
bad): Mr. Speaker. Sir. through you,
1 would like 10 draw the attention of
the Government to  the fact that s
partisan approach is being. adopted
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so far as setting up of Gas-based
power plants on the H.B.J pipeline
route in Madhya Pralesh is concern-
ed. The H.BJ Gas pipeline passes
through approximately 550 kilome-
tres in Madhya Prad2sh The Madhva
Pradesh State Electricity Board had
forwarded proposals to the Union
Government for setting up gas-based
power plants, but the Umon Guvern-
ment did not give its approval to even
a single proposal. although it has <anc-
tioned the setting up of 8 power plants
in Delhi, Uttar Pradesh, Haryana,
Gujarat and Rajasthan Tt is obvious
from this that Madhva Piadesh is
being discriminated against.

The proposals include the setting
up of Power Plaits with a4 capacity
of 550 Megawatt ecach 1n Jhabua.
Rajgarh. Guna and Gwalior districts,
The HBJ pipeline passes thiough all
these four districts. The setting up of
these power plants would not only
accelerate the development process in
Madhya Pradesh, but also considera-
bly reduce the power shortage faced
by the country. At picsent. Madhya
Pradesh is facing a power <hortage of
twenty percent which 18 eapected to
rise upto thrity-five percent in the
next eight years. Thercfore, it is very
such important that the Union Gov-
ernment give its approval to the pro-
posals for sctting up these gas based
power plants. Although the gas pipe
line passes through 550 kilometres of
Madhya Pradesh. it has been allowed
to utilise only ten percent of the gas.
while Uttar Pradesh has been given
a lion’s share of sixty-six percent. It
is requested that this anomaly be recti-
fied, as early as possible.

(iv) Need to set up industries in
Dhanduks, Viramgam, Chho-
lers of Ahmedabad district.
Gujarat

Mazters Under

SHRY RATILAL VARMA (Dhan-
duka): Mr. Speaker, Sir. drought is a
regular feature in Dhanduka. Viram-

m and Chholera areas of Ahmeda-

district and also in Gadhada dis-
trict. As a result of this, the ruial
folk are forced to migrate to the
cities. Therefore. 1 request the hon.
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Industry Minister to see to it that
some or the other industry is set up
in these districts with the assistance
of the Union Goverament to provide
means of livelihood to poverly strick-
en villagers of that arca. Our Govern-
ment is committed to the wpliftment
of the poorer sections of the society
I hope that the neressaiv prosision
would be made in the Budget for the
current year

| English)
(v) Need for early repairing of
Jokodita dam or river Rrah-
mani

SHR1 ANADI CHARAN DAS
(Jajpur). Sir, Jokadia Damt was con-
structed during the British period on
the river Brahmam  As a result 1t
was helping not onlv m transportation
fiom Chandabah to Cut'ick on hoat
but also vast areas of «attack and
Balasore districts wei: petimg wriga-
tion.

Subsequently this dam has become
non-functional At piesent the water
of Rengali dam nasses through the
Brahmani into the sea Bv 1¢pairing
Jakodia dam the surplus water ot the
river can  bc utilised for irrigating
lakhs and lakhs acres of land of Rasal-
pur, Bari and Jajpur Blocks of Jajpur
Sub-division,

Apart from this the surplus water
may also pass throuth the river Baita-
rant  As a result th> irrigated areas
of Jajpur sub-division can yield
double-crops by getting cnough watel
from the dam at Rudhia on the river
Baitarani.

1 urge upon the Central Government
to help and take quick steps for im-
plementating this project

(vi) Need to amelimate the lot of
workers of Coal mining industry

SHRI HARADHAN ROY (Asan-

sol): Sit, the coal mining industry
which suliflies major part cf ener
does not adequate growth des-

pite large dose of niechanisation
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the recent past Much of the mach:-
ne%;mpnrted at heavy ot proved
to be unsuitable to Indian gew-mmning
condiions It s adduig to  1he cost
of coal produced m our country The
Committee appomied to go into this
question has submitted a report but
it largely remamed unimplemented

tmkhs of persons w re displaced
due to taking over of theirr land {or
mining operations who have not been
given promised jobs and theit rehabs
Iitation not attended to

The subsidence ot mining land fire
and gas have aeated scveral social
problems m the coal mining belt and
people are hving in unhealthy and
dangerous environme*t  The situa
tton 15 ‘ery precarious in Ramigan)
and Dhanbad Jhara Coal helts

The commitments  given  to th
workers 1 Toint Bipartite Committee
m coal mdustry are not mplementad
by the management Thue v dcute
icsontment among the caal nmers for
non implementation o' the penvion
scheme worked out jontly

I urge the Governinent to act ex-
peditiouslv to sct the matters right

(vi1) Need to expedite the setting up
of high power relay station at
Ancopgarh. Rajasthan

SHRIMATI VAST NDHARA
RAJE (Jhalawar) Sir | would hke
to bring to the notie of this House
and n particular to the notice of the
Information and Broadcasting Mims
ter a most serious matter concerning
the people of Rajasthan

The local residents of the border
towns of Rajasthan who share a lone
border with Pakistan are making an
all-out effort to stop the cultural m-
vasion of Pakistan [V and Radio In
the absence of Low Power Transmat-
tors, these people are compelled to
watch Pakistan TV/Radio which
telecasts/broadcasts biased news items
concerning Jammu and Kashmir and
has a decidedly communal ovcrtone
It describés  terrocists as Muzahidms
and brands Indian officers killed by

13—11 LSS/ND/$1

ASADHA 27

1913 (S1KA) Rule 377 186
them av Hindu ofli crv and projects

an ovuall damagig pwtuee of India

A 10 KV relay wation at Ancopgarh
had been sanctionad  ome tune  ago
but, unfortunately dJelay 1 mstalla-
ton has forced the p ople to start
ollecti g tunds and requesting grants
from local bodies in ovder that disc
antennas m1y be purihinsed to pro-
vide frec comnctions lor Coble TV
so that they are sav d fiom this Pakis
tam cultural onslaught and alw so
that the minds of de ,ourger gene
ration that arc compelled to catch all
this are not poroned

In view of this I 1 quest the Gov
ernment {0 urgently sot 1p she Ano
opgarh relav  statton and tike the
necessary /vital steps 10 sop this cul-
tural mvasion by Paki an

(vi) Need to re-opcn Punalur Paper
Mill in Kcerala

SHRI KODIKKVINH
(Adoory Sir Punaln
the only mmdu tiy 1 Adc w constitu
cney of Keralt it his teen cosed
duc to the appomtmurt of Recewver
bv Industrial Ciedit art Investment
Cotporation of India {imited  Five
thousand workers of the  mull one
thousand emploveas vo king m the
mill and four thousands m foies  are
straving Punalw tow1s  economy
has been advaschh ifechod  If the
mill 15 reopzned it wil contsbute
Rs five crores sale tax to the State
Government and Rs ten ciores excme
dun to the Umon fovernment

The Industrial Crcdit and  Imvest
ment Corporation  of Indin Trxmted
have mitiated procecdmes for selling
machines of the mill  Advert sement
to that effect has ppearsd n news
papers 1 request the Umion Govern-
ment to inteivene 'n he niatter and
reopen the Punalur Puper Mill

SURESH
Papu Mill s

1 also request the (ov:rnment to
mmedis v eive dne ron v the In
dustrial Credit and ¥nvesunent  Cor-
poration of India to withdraw the
Receiver and reopen the mill
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13.23% hrs.

MOTION OF THANKS ON  PRE-
SIDENT'S ADDRESS—Conrd.

[English] ,

MR. SPEAKER: Now we take up
the Motion of Thanks on the Presi-
dent’s Address and before we do that,
I would like to bring to the notice
of the Members that the time allotted
for this discussion was nine  hours.
The Congress (I} was allotted three
hours and twentv-nine minutes: they
have taken three hours six —minutes:
BIP was allotted one hour fifty-four
minutes. they have taken one hour
ten minutes: Janata Dal was allotted
fiftv-four minutes. it has taken one
hour twenty-seven minutes: and CPI
was allotted thirty-four minutes, i
has taken fifty-six minutes. I am not
giving the time allotted to other small
parties. Now. because of the time
constraint. I have to request the hon.
Members to be very brief and just to
speak on those points which have not
been already made. so that other
Members also can get the opportuni-
ty to speak. I will call on the Members
one after the other and I'hope that
they will cooperate in this matter.
Mr. Chacko.

MR. SPEAKER: Mr. Chacko.

SHRI YAIMA SINGH YUMNAM
(Inner Manipur): Sir. 1 belong to
Manipur People’s Party.

MR, SPEAKER: Do vou want to
speak?

SHRIT YAIMA SINGH YUMNAM :
Yes. My Party has not been given
time.

MR. SPEAKER: | gave details of
the time which has been consumed by
others, just to keep you informed that
there is u time constraint and we shall
have to adjust the time.

SHRT YAIMA SINGH YUMNAM :
Thank you Sir.

MR. SPEAKER : Mr. P. C. Chacko.
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SHRI P. C. CHACKO (Trichur):
Mr. Speaker. Sir. T was referving to a
noint bhefore the  House adjourned
vesterday. 1 may be permitted to con-
clude my speech. I only request my
{riends in the Opposition to come

closer 1o share  the responsibilities
which  the country is facing today.

And those who are sitting closer n
the House may come still closer and
that is my request.

Coming to the point. on page 5.
nara 18 in the President’s Address.
there is a mention about the indus-
trizl growth. A lot of anxiety has
heeny expressed on that point in this
House. T wholecheartedly welcome the
target fixed for the industrial growth
which is 8.5%. This is what we have
to achieve. 1 was listening to Smt.
Susheela Gopalan explaining about
this yesterdany. She was explaining that
the biggest problem is unemployment.

The Left Front Government of
Kerala was offering ten lakh employ-
ment per year. After four years of
admimstering the State, they quit with-
out solving the unemployment pro-
blem even by an inch. Any promises.
if they are not implemented, will take
away the basic trust of the younger
seneration in the system. So. I hope
that a large investment will be made
in the industrial sector. A lot of an-
xiety has been expressed by the Oppo-
sition side. Anybody who understands
economics will agree that the rate of
erowth can only be proportionate to
the rate of investment. A large and
substantial investment is to be made
during a particular period of time so
that anybody. either Non-resident
Indians or others may be permitted to
come and invest. All the anxieties are
out of place. This Government may
not have the adequate majority. But
it has got a will to rule the country.
So. any restriction can be imposed as
and when it is required. In the indus-
<ector also, regional imbalance
should be avoided.

{rial

Sir. T am coming from the State of
Kerala. The Central sector invest-
ment is comparatively low in Kerala,
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{1 is even lower than the national
average. Out of Rs. L13.000 crotes
of Central sector investment in the

whole country, the Kerala  State’s
slzar is only less than 1.5%. This is

juite inadequate, [ request that the
(Jmemmu.t may p] ase consider in-
' this when they consider Cen-
investment further,

crensi
fye e .
tral secten

£3.29 hes. [SHRI SHARAD DIGHE

in the Chair|

In this context 1 just menlion one
very relevant point. In the industrial
development the banks have also to
play o crucial role.  The scheduled
and nationalised banks in the  Stute
are kupmu an unfavourable CD
Ratio,  They have collected Rs. 7.858
crores lrom the  State as  deposits
“M which they have advanced only
H)% crores which is just 39 per
gnt of the total deposm Hence the
credit de osit ratio should be increas-

It 5 per cent is increased, Rs. 400
crores for industrial development will
be available.

T lhiere is some reference in the pic

sent  President’s  Address regarding
the strengthening of the Railways
Well,  we have been  very hopeful

andd we were all listening with great
enthusiasm what was mentioned in
the President’s Address. But when the
Railway Budget came. we were all dis-
appointed. Sir, Kerala is a State where
there is no substantial expansion in
respect of railway lines lor the last
25 vyears except the small line from
{richur to  Guruvayoor, which s
snder consideration and which is star-
ving for want of funds. The density of
raffic in our railway lines are also
very higch. The Trivandrum-Trichur
sector is utilised 125 per cent. Nothing
about electrification of Kerala mﬂ‘vav
lines was mentioned in the Railwav
Budeet, and T hope the Minister will
rectify this while accepting the pro-
posals from this House during the de-
bate. The seement of Trivandrum-
Trichur is the most dense area, and 1
request the Government that electrifi-
cation may kindly be considered for
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the railways in  Kerala. The Kerala
Government offered the entire electri-
city requirement for electrification of
the railway lines in Kerala and  that
offer has been pending for the last
13 years. The elecirification of Jolar-
pet-FErode sector is being completed.
Elecirvification of Emdc. Trivandrum
section muay also be considered on a
top priority basis.

The requirement of the State in
the wector also is not being properly
attersded  to. In the  Presidential
Address it is nientioned that the power
sector will be strengthened. The Super
Thermul Power Station at Kayamku-
still

fam

which was  sunetioned  is
waiting for the iinal clearance of the
Cubinet.  Quoly the preliminary work
iv being undertuken on it and 1 re-
final sanction may be ac-

e trunsport sector afso. a ot
i t%t«irx«:s are to be done. But for want
of tme 1oam not able to elaborate

esteemed colleague. Mr.

0O ILLJ. My
P. Unnikrishnan, was in chaxge of

this Department. He tried his  best,
but his ‘best” is not enpugh. The
funds allotted 1o this sector are not

sufficient to undertake  the develop-
ments! work there. Kerala is an ‘ex-
readed city” and the National Highway
jooks like a ‘“village road” and it
is the only  place where the 4-line
Mational Highway is not implemented.

Sir. Survey  on Guruvayoor-Kutti-
aram line has not yet been taken up
mid 9t should be  completed soon.
3While implementing the points men-

tioned in the  President’s  Address,
Kerala's pending demands may also

be considered.

I would like to make one more
noint and conclude. About the natural
calamities. when any State or area of
the country is hit by natural calami-
ties. no proper help is coming. On
the Ist of June this year, the South-
West monsoon started in Kerala with

vhovelocity winds and sea erosion
land-stides.  In the last few
vedks‘ 104 persons died in Kerala due
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to this calamity and thousands of
families were uprooted and even now
reliet camps arc operating there. 1he
damage 1s estimated o the tune ol
Rs. 75 to Rs. 100 crores and no tunds
are coming to Kerala. When natural
calamities are hitting various parts of
the country, it is the duty of the Cen-
tral Government Lo come to the rescue
ol the State Governments. All these
things are being mentioned m  the
President’'s Address.

In conclusion, 1 welcome the points
nmientioned 10 the President’s Address.
I he Government may kindly consider
sy mpathetically the backwardness of
the States like Kerala. I wholehearte-
dly support the Motion ot Thanks
moved by Shri Buta Singh. And I also
welcome the Prime Minister’s state-
ment that this Government will work
with consensus and the attitude o€ the
Congiess  Government  should  be
undeistood in the proper spirit. We
are lacing a situation where we should
all rise to the occasion and face the
challenges that are before the country
and in this hour ot crisis it is the duty

of all parties t0 come together and
couperate.

With these words, 1 once again sup-
port the Motion of Thank< moved
hy Shri Buta Singh and thank the hon.
Speaker for the opportunity given to
me.

SHR1 CHITIFA BASU (Barasat):
Mr Chairman, Sir, 1 rise most reluc-
tantly to oppose the Motion of Thanks
to the President’s Address. 1 rise to
oppose because thin Address of  the
President 1s nothing but a bald state-
ment, full 0! high sounding postulates
and platitudes without giving a proper
direction to the policies which the
Government  should pairsue in  the
matter of the solution of the most
pressing problems of the country. It
does not correctly amplify the most
burring problems that we face today.
Tt does not spell out appropriate solu-
tions to those problems. It also does
not correctly measure the depth, mag-
nitude and also the intensity of the
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crises that are facing the country
today.

Sir, within this briet period of time
at my disposal 1 would only like to
diaw the attention ol the Government
to certain basic problems of the coun-
try The first problem which 1 want
to draw the attention of the Govern-
ment 1s the price rise in the country.
The Congress (I) made an electoral
promise It is quite well known to
cverybody in the country, the Minis-
ters and the Members of this House
to what was the promise made by
the Congress (1). I quite appreciate the
position taken by the hon, Finance
Minister, He was very blunt and
correctly said that it was not possible
for the Government to bring down
the prices ol essential commodities
and other items within 100 days, as
promised by the Congress (I) Party
during the election campaign. He is
blunt because he is not a politician.
He knows his subject better than
anybody else. I am also in agreement
with him that under the present socio-
political and economic policies that
this Government is following, it is not
possible to bring down the price level,
not to speak of rolling back to July.
1990 level If you go through the
price situation in our country for the
iast three decades. you will find that
never had been the occasion  where
any Government, of whatever comple-
xion might have been. had been able
to bring down the prices of the com-
modities mainly because of the fact
that the Government could not take
a bold stand to bring about a radical
change in fiscal and economic policies.
1t you have to bring down the prices.
then you have to radically change the
fiscal economic policies.

Sir. 1 have got some figures with
me The Consumer Price Index based
in 1960 as 100, rose annually by about
six per cent during 1960s, by 8.5 per
cent during 1970s, by 9.8 per cent
during 1980s and during 990-91, it in-
creased by 11.6 per cent It is bound
to go up because the Government is
following a fiscal policy which creates
inflation and which has got some
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cascading effect. If you have to really
bring down the price level, you have to
take a new policy. Naturally during
the Budget debate, we shall be able
to criticise or even support if it is
pussible the new economic and fiscal
policies that the Government proposes
1o make.

Sir, the Prime Minister was very
kind enough to say that the Govern-
ment proposes to strengthen and ex-
pand the Public Distribution System.
1t is not only the question of expand-
ing the Public Distribution System.
but it is also the question of diversify-
ing the items to be supplied through
the Public Distribution System.

Sir. we hive been demanding for
a long time that the Government, if
it is at all interested in bringing down
the price level, should cvolve a pro-
atamme or take up a programme for
cupply  of essential items of daily
necessities through the public distri-
bution system channcl. at subsidised

rates  Here the question of subsidy
comes in.  Unless you provide sub-
sidy. it will not be possible to bring

down the pricc level particularly of

cssential commodities.  In view of
the  cconomic  policy which  the
Government  proposes to  pursue it

wants to drastically cut the subsidy.
But | know the cconomic crisis which
the country faces. 1 implore upon
the Government that the subsidies
which are meant for the welfarc of
the people. which are meant for the
common men should not be cut. As
a matter of fact, in order to meet the
crisis. in certan cases, the subsides
are to be further cxpanded in order
to remove the grievance of the peo-
ple.

Another very important  problem
which has missed the attention of
the President is the growing regional
disparity.  Growing regional dispa-
rity is not merely an economic pheno-
menon in our country but it 15 more
than that. This growing regional
disparity has given rise to serious
political problem.  The political pro-
blem, 1 mean, is the movement for

194
sccession  and terrorism. One of
the veiy  alarming phenomena is

terrorism which pronounces the ob-
jective of secession which we find in
ULFA in Assam. This we find in
Punjab. We find intensified, pro-
longed terrorist activities in Jammu
and Kashmir. 1 am constrained to
mention these voices of secession are
also audible today in other parts of
the country and 1 may mention Tamil
Nadu and Darjeeling also in  West
Benga! and Southern parts of Bihar.
My objective is not to draw the atten-
tion of secessionist and terrorists acti-
vitics in this part of the country, but
my objective is to draw the attention
of the House to the basic reason for
growing terrorism and growing sense
of isolanonism, growing scnse of di-
visionism and  scparatism.  This s
a' » harne out of the growing regio-
na! chsparities.

Unless the Government adopts a
new economic policy to remove or
rother minimisc  economic regional
disparities. the unity and integrity of
the country will be in  jeopardy.
Therefere. it is not  only from the
point of view of economic interest
but also from the point of view of
larger politicul intercst. namely unity
ind integrity of the country. the re-
gional disparitics should be removed.

In this maiter, | also diaw the
attention of the Government to a
longstanding demand of the people
of West Bengal and other States  of
TCastern sector of the country and
Northeastern  scctor of the country.
In this connection. | may mecntion
the continuance of freight equalisa-
tion scheme in respect of iron and
steel and  ftelescopic  fright of the

Railways By these two schemes,
the States in the Eastern sector,
namely, Bihar, West Bengal, Orissa

and other States in the Nottheastern
region are deprived of the locational
odvantage. It is because they are
the steel produzing States. coal pro-

ducing  States and they are being
denied of these advantages which
arise out of the location. The

Government earlier had a committee
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called.  National Tramsport Policy
Committee, popularly known as Pan-
dey Committec.  Pandey Committee
alrcady made a recommendetion for
the phased abolition of this scheme.
This has not been implemented yet.
The demund is either you abolish it
in a phased manner or introduce this
system, expand this system. extend
this system. with special freight  for
other industrial goods. For  exam-
ple. there are many industrial goods
which other Statcs  also require for
their manufacturing  activitics. for
exampie, cotton.  The States in the
Euasicrn part of the ccuatry are to
take cotton from the Western part of
the country. But freight cqualisu-
tion facility is not extended to them
in the cuse of cotton.  But the facili-
ties arc oxtended to the Eastern and
Southern States and other Northern
States in case of steel, iron and coal.
I have no grudge sgainst other States
as they are in the process of indus-
trialisation. I want that every State
sheuld have good scope for speedy
industriatisation  and for  cconomic
deveiopment.  But there should he
a sense of equity. Other States
which have got the locational advan-
tage of ccrtain  industrial raw mate-
rials, should also be given the chance
or opportunity to expedite their pre-
cess of industrialisation.

Therefore. I want that the Govern-
meit should also take note of it
Minister has made  an

that our country is
passing through o grave crisis  and
that neople should  muke sacrifices.
Tes. Wo are conscicus of the erisis.
But which section of the people are
required to make sacrifices?  Would
you kindly give a careful thought to
that?  Is it the poorest of the poor
or the richer sectivn of the people?
I will give you the figures.

The Primc
appeal saying

In 1981, the top big business hud

assets of only Rs. 6,541 crorcs.

In 1988, their usséls 1ose 1w R,
18,06,317 c¢rores.
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Wio  has to  make sacrifice? ]
think the President should have poin-
ted out thit to enable the country to
mect this grave  crisis.  the richer
section. the  industrial houses, the
big houses.  ihe monopolists should
also have to bear the burden and not
the general people 40 per cent  of
whom ure  still bevond the poverty
ievel,

I hope the Government would
change its cconomic  policics taking
into account the basic reaiitics in our
socicty.

MAHARANI BIBHU KUMARI
DEVI liipura-East;: Mr. Chir-
man, Sit, | thuiok you f(or givisg me
the oppoertuetty o participule in this
debide en the Motion of Thanks on
the Address that the President  had
been pleased 1o deliver 10 the two
Houses  of Parliament  on July 11,
1991, [ whalcheartediy  suppdrt
the Muotion. s it has  particularly
given the backward and the rural
poor and the women. due importance.
The Government policy  with regard
to the women and children 18 prasse-
worthy .

i would iike 1o confine my obser-
vations particularly to the backward
tribal arca of the burder State  of
Tripwya and the Nouth-Eust. in gene-

ral.

As a representative of the (ribals,

the problems faced by them.  pose
the guestion that these people  who
have received groat love.  patronage

and recognition of the leaders of the
neiion and our party. why is it that
in spite of the best efforts. good
wishes and sincerity on the part of
the leaders, we. the tribals. feel unfor-
tinately that nothing of much signi-
ficinee e been done for the econo-
mic upliftment of these nnocent chil-
drern of nature.  In the wibals poc-
kets of wlmost all States, thoeie s
exireme economic hardship and the
peopiz wre on the verge of starvation.
This hus eiven rise o revoll amongst
ive vouth. The guestion 18: Where
has afl the assistince  and planned



197

development expenditure for the tribals
gone? It should raise some funda-
mental qguestions in the minds of
the Members of this House with re-
gard to the form. contont and future
viability of tribals and rural develop-
ment programmes.

Some of the important issues are

-ommon to all the  tribals of  this
Jouptry Tuke. for example, the
infiltvation  of non-tribals into  the

{ribal belts. In Tripura. as also
the Norib-Eastern  States.  we can
say that we arc  continuously facing
the preblem  of infiux  of refugess
from Bengladesh.  Now. it has crea-
ted a lot of hardship and economic
exploitation. It is found that the
Mahajans  and  the money-lenders
have become the greatest beneficia-
rics.  We also find that the benclits
of ali the Land Acts. all the Land
Revenue & Land Reforms Acts don't
reach the tribals.  The tribals do
not get the  benefit of those Acts.
Therefore. Sir. 1 would again bring
this fo the notice of the House that
all laws relating to reforms with re-
gard to the tribals should be put into
the Ninth Schedule. There should
be a Central Act with regard to
Revenue & Land Reforms Act which
cover the loopholes and weakneszes
of Revenue Laws. In fact, these
Acts should be put in the Ninth Sche-
dule. as I <aid ecarlier.  There should
be a Central Act which should cater
to the need for codification of tribal
Customary  Law and Land Usage
Pattern. 1 don’t think we have any
pattern of this sort in this country.
In the North-East, we have tried
this in some States. In fact in my
own State | initiated this Tribal Cus-
tomary Low and Land Usage Pat-

tern.  We are in the process of it
Again, we reqaire Central  Assis-
tance.

tn Tripura, in [979. we received
over 20 laukhs of refugees. They
have all settled in the State.  As a

result of this. there has been a popu-
lation upsurge.  This is the reason
why maost of the North-Fastern States
do not want to have refugees in their
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States.  They find that the popula-
tion imbalances create a lot of social
croblems for the people.

We have got the Chitiagong tribals
who have been staying in Tripura for
the last 12 years. Till today. we
have not been able to send them
buck.  Neither, are we giving them
enough help. 1 think that on huma-
nitarian grounds we should give these
people help.  They have been perse-
cuted and they have faced religious
persecution. They are also facing
cthnic persecution.  Since they have
been there for 12 years. I would re-
quest this House to take up the mat-
ter of the refugees who are staying
in Tripura with Bangladesh Govern-
ment to cnsure that they be allowed

to return  safely to their country.
Meanwhile. they should be given
some additional cducational.  health

and ration facilities which are very
meagre now. We are giving them
some very meagre facilities.

Sir, we mn Tripura are also facing
acute food shortage due to incessant
rains. hurricanes which continuously
damage our crops. The villagers
and the hill area people are pressing
for an immediate supply of rice and
foodgrain stocks.

Adequate arrangement is vet to be
made to provide drinking water faci-
lities for the tribal and the rural areas.
Steps should be taken to angment
them.

Public Distribution System there is
extremely poor. As you know,
ours is a land-locked State. We are
surrounded on three sides by Bang-
ladesh and we have to depend on the
mainland for all our supplies. There-
forc.  for our Public Distribution
System should be sugmented to help
the women. the poor women in the
villages and the trib2! women living
in the remote areas, we should put
up fair price shops so that we could
at  least guarantee. during lcan

eriods. supply of goods at fair srice
shops.
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Next, the Agartala Awport 5 apo-
ther important matter T think 1t
should modernised 1n the interest
of this Statc because as 1 have just
mentioned, we are a land-lacked
State Communication  system 18
poor  We would like to have fau-
Itties for night landing and the fau-
lities for landing bigger amcrafts hike
the Arrbus  We do have thiee or
four services but they are not quite
sufficient  We have not been et
ving our planes in time due to many
reasons like the (hmatk factor ec
As 1 have menttoned just now we
have no mght lunding tacilities

On the educational front 1 would
requ st that we should be given scme
educational facilities mn the tribal an'}
rural areas We would like to have
free education up to a graduation
level for those students who arc very

poor W¢ do have a Tripura Uni-
versity  But we would also demand
that the  Unwversity of Trpuia  be

converied mto a Central University
Education should be mudc < mpul
sory for all children upto the age of
15

Besides this a medical college with
reseatch facihtis m the State would
be most welcome  Due consider:
tion for setting up of this collipe may
be given

Our former Prime  Munster late
Shrt Ry Gandhs  had announced
speciil ntegrated programme for the
development of women and children
This would difimitely help us all n
the border States of North-East We
have got women from border arcas,
from rural and tribal areas who
should get admimstrative  supporst
which 15 so mmportant for an integra-
ted development of the country The
National Commitiee for Women’s
Rights 15 a step i the right dircction
We welcome this Government's pro
gramme for the deprived class of peo-
ple. namely, the women

With these words, I su
Motion and ‘thank the
allowing me the opportunity

ort the
air for
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SHR1 PAWAN KUMAR BAN-
SAL (Chandigarh) Mr Chairman
5un we are today passing through 2
cntical jun~ture  of our history 1
v1y so despite the fact that an hon
Mumber from the other side termed
such description as ‘. hiche’  When
the Congress(l) assumed the iespon
sibility of runnmng the Government
last month we knew that this res-
ponstbility was to retrieve the country
out of the morass mto which 1t was
purhed during the preceding one an!

half ycars During this period
instabihity lacerat d our svstem shecr
mcompetence and indiscipline erodud

on Presidcnt’s Addreys

the uthorniy of the Government as
did the scramble for fulfilment of
cutely person: ambitions Vo

inee stalked the land of Buddha and
Mnhatma Gindh1 Lack of a long
tium purspective crushed the ccono-
my mflition squeezid the marrow
out of the hones of the poor  the
prestige of the countiy i the inter-
nation | arcna dipp.d to embarras-
sing levels and an all pervading un-
ceatamty stared mockingly at us

It 1s mn this grm  situation  that
faced the Congress nocoptud the chal
lenge and the duty to run the Govern-
ment We fice two handicaps 1n
domng so The dustardly assassina-
tion of Shri Rajpv Gandhi deprived
us f the protective hand of the
Nthru Gandht family whose role 1n
the task of nation building has becn
unparralledd  and  whose place m
Ind1in democracy his had an element
of mysticism  This  handicap be-
comes more pronounced and telling
in an ambience where the  govern-
mental resonsibilities have to be dis-
charged without enjoying an absolute
majonty mn the Lok Sabha Clearly
the task 1s uphill and challenging but
the Government and the party under
the stowardship  of Shri Narasimha-
rao are undaunted  We derive our
strength from the legacy of Mahatma

Gandh: Pandit Jawaharlal Nehru,
Shrs Lal Bahadur Shastri, Indira
Gandin and Rajiv Gandhi and are

determined to carry forward that le-
gacy with continued vigour and de-
dication
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The President's
the Government’s
m the coming days  Combating the
evil of communahsm  wviolence and
terrornsm  have  been accorded due
priortv  as these have mfhicted a
devstating blow on our polity The
economy has nosc-dived It has to
be resurrected and put back on rails

Address presents
agenda of action

Sir difficult situations call for hard
coriective medsures

1400 his  |RAO RAM SINGH

mn the Chair)

Any action m this regard will be
welcume but pecial care has to be
takun to ensure that the poor and
weaker sections of the society do not
teel the pinch

The  Governments resolve to
streamline and strengthen the Public
Distributron Svstem to ensure  that
the we'ltest °f the weak have access
to the essent al commoditics at afford-
ible prices deserves due acknowledg
ment - Shrn Rapv Gand considered
it as a major soctal obligation  The
Prime Minister has kept the charge
of tnis mmportant subject with him 1
am conhident that this will convey the
necessary message to the bureaucracy
I am confident again that the lack of
tesources would be no excuse tor not
strengthening the Public Distitbution
System which has (0 be overhauled
and people with missionary zeal draf-
ted to man 1t

The Congress 1s committed to
strive for creating conditions where
every citizen leads hiv life with dig-
nitv and honour  In the past, well
thought of plans were nut to work but
two interregnums of  non-Congress
rule m 1977-80 and 1989-91 put the
clock back because those at the helm
of affairs had their idiosyncratic no-
tions of governance which made de-

velopment & casusMy 1 was am-
used t hear some hon Mem-
bers from the other side speak-

mng on this motion as also on the
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Conhdence Motion They were etther
Members of a government that lasted
for 11 months o1 were 1ts supporters
That Government presided over  the
collapse of our democratic mstitu-
uons, the retardation of developmen-
tal process and the lowering of our
prestige Todav they want the new
Government tv 1emedy the 1lls over-
night Thev hnow that their parties
wete rejected by the discerning peo-
plt.  The verdit agamst the Janata
Dal was for thewr utter fallure to size
up to the responsibilities that the Go
vernment of India has te shoulder
lhe BJP made an all out frantic
bid for power but their brazenly
communal harangues did not move
the predominantly secular people of
the country

The Congress muay not have obtamn-
ed absolute majority but the man-
date of the people about the role as-
«gned to different  parties 1s unam-
higuously clear

SHRI SAIYAGOPAL MISRA
(lamluk)  You got only 36 per cent
of votes

SHRI PAWAN KUMAR BAN-
SAL  Please listen to what 1 am
siying  Having taken up the icins of
Government the Congress will not
dither in performmg 1ts duties  The
prmary concern 18 the well-bemg of
the peop'e nd it 15 satisfying to dis-
cern from the President’s Address
thit the Government will  not
be bogged down by any ngiditv of
tnought or action 1n s approach to
vanous 1ssues that face us today

Shri Rapv Gandhi  lent a forceful
thrust to the advancement of science
and technology Its benefits reaching
outto the people strike anyone vist-
ng the country after a gap of five
years As a true inhertor of Shré
Rayv Gandhr's deals, the new Go-
vernment 1» commaitted to bring scx-
ence and technology to the oentre

stage it economic planning
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Today an interlude o! uncertainty
and despondency has come to an end
The return of Congress signifies that
the world outside  will once aguin
ook at us with an eve of understand
ing and respect. Our credibility has
heen restored. An aura of hope and
optimism pervades ihe nation’s life
This is the result of Shri Rajiv
Gandhi's untiring  efforts,  He lived
and died for India’s unity and inte-
gity; lor India’s progress and pros-
crity.  An unrelenting desire to take
ndia to the 21st century was a pas
sion for him. 1t was his literature.
his poetry. his philosophy. It was this
passion which made him going. it was
this passion which made him aspire
and it was this passion  which was
his anthem 1o life. He instilled a
sense of confidence and self-respect
in the minds of his countrymen and
after their frustration, their night-
mare of 12 months, when he was
poised to take over av the Prime Mi-
nister of the country, forces enemical
ta the country assassinated him. The
captain who was celcbhrated and sung
the world over was snatched from us.
How anmt Walt Whitman sounds?

Sir. 1 quote:

“Oh! Captain! my Captain! Our

fearful trip i< done.

The Ship has weather'd every rack.
the prize we sought is won. .
. The Ship is
sound....

anchor'd  safe and

But 1 with mourntul tread
Walk the deck my Captain lies.

Iallen cold and dead.”

Sir.  the Congress Government
headed by Shri P. V. Nuvasimha Rao
iy commitied te carry  forward the
ideals that the Congress under the
inspiring  leadership  of Shri Rujiv
Gandhi stood and fought for. He
wanted the vouth to play a dominant
role in nation building. ~ The Consti-
ttion was amended to reduce the
yoting age to 18 years. A compre-
hensive New Education Policy . was

JULY 18,
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tormulated and schemes were initiat-
ed to generate employment, We are
aow assured that greater emphasis
would be laid thereon, What is im-
perative today is not the creation of
unproductive jobs. but creation of
sources of income for the people and
this can best be done by providing
for new avenues of self-employment
»o that nroduction increases and avoi-

dable  impraduciive  expenditure  is
reduced for attaining the desired
eouls.

Sir. T Jdo agree that India’s greatest
source is its people but it is time that
we sit up and think about the impera-
tives to contral population. A na-
tional consensus is required to do so
ard devise a package of incentives
1wl disincentives lor the purpose. A
nelitical will is required to be shown
by all the parties.

Sir. to conclude, I want to refer to
the urgent need to work on electoral
and judiciab r2forms. Some definite
measures were taken hy the Congress
earlier 1o clennse public life by en-
acting the anti-defection law and to
check rigging. booth capturing and
other mal-practices  during elections.
This. however. is a continuing pro-
cess. We have to now see how the
evil influence of money on the elec-
toral process can he curtailed.

The judicial process  touches the
lives of almost every citizen of the
sauntry, However. the experience is
often frustrating. Shri Rajiv Gandhi
referred (0 the need to introduce ju-
dicial reforms in his last address to
the nation from the ramparts of the
Red Fort on the 15th August 1989
I am confident that the new Govern-
ment will act on it

With these words. I deem it my
privilege to-associate myself with the
motion moved by Shri Buta Singh 1o
thank the President for his Address to
both the Houses of Pgrliament.
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[T runslation]

SHR! SURAJ MANDAL (Godda):
Mr. Chairman, Sir, I rise to oppose
the Motion of Thanks on President’s
Add:ess moved by Shri Buta Singh. [
hud also given some amendments to
the Motion of Thanks. When Shri
Buta Singh was the country’s Home
Minister. the then Prime  Minister
Shri Rajiv Gandhi had taken upon
himself the task of solving two major
problems. One was the long-peading
demand for the creation of a separate
state in the Jharkhand area. under
Avticle 244 of the Constitution of
India und the second one- was  the
Babari Masjid issue. While on the
one hand. he permitted the *Shilanyas®
ceremony to enahle the construction
of the Ram Janambhoomi temple al
ihe »site. where the Babari Masjid
stands and on the other hand, the
JGoverament of India  constituted a
committee under  his  Chairmanship
on September 11, 1988, in order to
resoive the Jharkhand Problem.

“English)

SHR1 MORESHWAR  SAVE
tAwangabad):  Sir. no Minister s
present here (Interruptrions)

SHRI  SATYAGOPAL  MISRA
{Tamluk): Where i~ the Minister?
(Isterruptions).  The treasury Benches
ire empty. 2

[Translation}

SHRI DAU DAYAL JOSHI
iKota):  Mr. Chairman. Sir. today.
not even a single Minister is present
in the House.

SHRI KALKA DAS {Karol Bagh):
Mr. Chairman. Sir. it scems that the
Government is not serious about this
discussion. 1t is against the dignity
of the House. (Interruptions)

MR. CHAIRMAN: As soon as
you -said, Shri Sitaram Kesti has en-
wered -the House.
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SHRI KALKA DAS: Mr. Chaic-
mai. Sir.  you should issue instruc-
tons to the effect that such things
should not be repeated, because the
dignsty  of the House is lowered
thereby and moreover they themselves
rad moved this motion.

Engin

SHR1 K. P. REDDAIAM (Machili-
minam):  He is entering the House
without  any seriousness. (Interrup-
Hons)

[ ransiarizng

MR, CHAIRMAN:  Many senior
ic.mus of 1w Congress Party includ-
mp Siri Chandalal Chandrakar — are
preseni in the Howse.  Your senti-
ments <l be conveyved to the hon.
Prime Minister.  Tihere is nothing to
vy about,

(litrerraplions)

CHAIRMAN:  Mandal
vou may pieise continue.

Mie.
Sanib.

SHRE SURAY ANDSH: T am
« srent supporter of Shri B, P. Man-
dal  and | whole-heartedly  sup-
povi the  recommendations  of the
Mandal Commission. To come back
tv the point. a Committee on Jhar-
khand Matter.  was  constituted by
‘e Ninistry  of Home  Aflairs on
Sentember 1), 1988 and it continued
is deliberations for two years. The
Commitiee visited Bihar, West Ben-
g2! and Orissa and submitted its re-
port aleng with its recommendations
1o ie Union Government on May 18,
1990,

Mr. Chairman.  sir. today there
are demands for a Jharkhand State.
Uttarukhand state. a Bodo State in

Assam and for other autonomous
states.  hut  no  solution 10 such a

serious problem has been mentioned
in the Prosident’s Address. It is the.

most serious problem. If you keep
your eves and ears open. you must
have come to know of the statement
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made by a Member of the Autono-
mous Demands Committee in which
he had said that there was only one
solution to this problem and that was
AK-47. which obviously meant taking
to arms. .

Mr. Chairman, Sir. when India at-
tained Independence, we had only 14
stites. but today we have 25 states.
We ‘would like to know from the
Union Government as to what is the
harm in having. one or two more
states. It is very clear from the con-
tents of the Constitution of India that
the scheduled areas of Chhota Nagpur
and Santhat Pargana have been con-
stituted under Jharkhand area under
the provisions of Article Z44. Thus,
the Union Government is responsible
towards that area. If the State Go-
vernment is not able to protect in-
terests of the tribal people. then it is
the responsibility of the Union Go-
vernment. the WMinistry of Home
Affairs to protect their interests. It
was mentioned in the House just now
that our foreign debt is on the increase
and that a loan of Rs. 1.000 crore
was obtained recently. Shri Paswan
wondered as to  where such a huge
amount had disappeared. 1 would
like to inform the House about the
manner that money was spent with
ample illustrations. 112  blocks in
Chhota Nagpur and Santhal Pargana
in Jharkhand rcgion in Bihar State
come under the purview of the tribal
sub-plan. That money was allocated
for the Tribal Sub-plan under which
there should have been overall deve-
lopment of all these areas. I have
with me the statistics brought out by
the Development Department of the
Bihar Government. They have pro-
vided district-wise figures. Of the
112 blocks. which fall under the 12
ald districts, 1 shall start with the
Sahebganj district.

Development in Sahebganj is 1 per
cent. in Palamau it is 2 per ccmt,
Dumka 3 per cent, Godda 4 per
cent, @Giridsh 5 per cent.  Hazari-
bagh 6 per cent, Gumla 7 pe- cent,
Deoghar 8 per cent. Ranchi 11 per
cent, Lohardaya 12 per cemt, Singh-
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bhum 13 per cent and Dhanbad 19
per cent. These are the percentages
of 12 districts. Similarly, 1 have
with me the figuves rclating to the
allocation of funds district-wise and
year-wise under the Tribal Sub Plan,
but it will take a long time if 1
start giving these details.  What 1
want to tell is thut this is the level
of development after huving spent
funds worth crores of rupees of this
Board in different five year plans.
These funds had come from the
LM.F. I would like to ask Shri Buta
Singh and others as to who pocketed
this moncy? Naturally you: because
you are in power for the last 40
years. This is how development is
taking place these uays.

1 would like to cite an example
on the question of employment. Shri
Buta Singh was saying that the Con. .
gress is the soul of the country. As
1 said a few days ago. only the bare
chested men  are seen in  this part
of the country, but in my constituen-
cy. even wamen arc not able to have
clothes 1o cover their bodies fully.
Such is the area to which | belong.
Who is to be blamed for biinging
the country to this soiry puss du.
ring the last 40 years? How can
the Congress be the soul of the coun-
try?  Tne opposition has been in
power in Bihar only for 41 vears out
of these 40 vears., Whit has been
the achievement of the Congr:ss? The
total number of jobs in the State
Government is 2,94.173. Out of this
number the share of  scheduled
tribes is just 21387 which comes to
543 per cent. In the Pablic Sector
Undertakings of the State  Govern.
ment the total strenath of employees
is 26.354 and out of i's the number
of employees belonginz to scheduked
tribes is 757 which comes (o just 2.86
per cent.  The total number of em-

loyees working in the local hodies
18 26,500, but the percontage of those
belonging 10 schediled trites and
Harijans is zero. Who ruled the State
for 40 years? It is the Congressmen
An amount of rupess five is a big
thing for a poor man but for Ambani
even Rs. 500 crores is a small- thing.
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Mr. Chairman, Sir. an amount of
rupees five is a  substantial amount
for the people of the area to which
I belong. The people in thit area
cultivate  their fields and pioduce
paddy, wheat and vegetables, but
they do not have money to buy
even salt and edible oil. You will
be surprised to know that it 1s our
area which produces the entire wealth
required for running the Govern-
ment. You just go to Dhanbad and
vou will find that the people call it
‘Sone ki chidia” ‘Goden sparrow).
Wealth 15 produced there and the peo-
pie from all over thc country have
thronged that place 10 possuss that
wealth. The C.CL. and E.CL. arc
located there. We are simply the wat-
chmen of this vauit. but key to this
vault is with you. The poor is simnly
guarding it Gradually, the local peo-

ple are also learnmg the art We
want to tell the Government not
to thrust all these p-oblems upon

others. Plcase do not
up your failures ! you do that,
you will be encouriging estie-
mism because you do rot take nto
consideration the reality of the situa-
tion.

The people talk of elections 1n
Puniab  The moment your party
came to power, you got the elections
in Punjab postponcd I know you
are expert in political  arithmetics
Had elections been held in Puniab
as scheduled. your party would not
have won all the 13 s.ats 1t would
have been difficult for you to win
seats over there That 1s whv vou
took the pretext that the other parties
did not want elections in the State
Duriqg the Prime Ministership  of Shri-
mati Indira Gandhi, the students in
Assam started an agitation on the
question of foreigners ih th: State At
that time. al' nolitical parties were
in favour of finding solution to the
rroblem of detection of foreigners,
and stopping aritation of students
before the elections were held in the
State. But your party did not post-
pone the elections. The result was
thAt the State Government employees
detided to boycott the elections and
to refuse election duty. In that

try to cover
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situation, you carried the Bihar Gov-
ernment employees to Assam
held the elections there.  Electoral
rolls and ballot papers were prinsed
in Assamese, but the election duty
staft being trom Bihar did not know
that language and as such, they were
not in a position to read the ballot
papsi.  One of the high ranking offi-
cials was my friend and he told me
that we went to the voters with ballot
boves at their houses and got some
balivt papers put in the ballot boxes.
What | mean to say is that you did
not postpone elections m the State at
that ume You must admit what-
cver mistakes you have committed
till date and you must also try to
correct them 1 would like the Cen-
t-a1  Government to take all  these
thines serously  So many urgent is-
sues are wasting decision of the Gov-
oament  The Goverunent ot Bihar
18 losing Rs 2 crores duly as 1oyalty
anid cess  The Centrar Government
does not have even time tu give a
"oaght to 1t They should compen-
sate this loss of the State Government
that this money could be used for
development  The rumber of States
in the country went upto 25 from 14.
We demand that the bigge: states
should be further bifurcated and the
Cential Govenment shou'd set up a
Siales” Reorganisition Committee for
this purpose Otherwise take it cer-
tain that Tamil Na.lu, Kashmir. Pun-
1ab and Asiam will be autonomous
states one day Another thing that
we were talking among ourselves was
ttal the Congress Party got fresh
lcasc of life after the death of three
Gandhis  Firtly, it got a frosh lease
of life after the death of Mahatma
Gandhi  Thereatter when the Con-
gress was on the verge of extinction,
Shrimati Indita Gandhi's assassination
gave yet another lease of life to the
Congress. Then for the third time,
when Congress was on the brink of
being wiped out. Rajiv Gandhr's as-
sassination come to its aid. There-
fore, all thesc things should be kept
in view and States Reorganisation
Committee should be constitused to
solve ouf problems.
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If the Government is sincerc in car-
rying the principles .nd ideals of
Mahatma Gandhi to the people, it
must strive to soive the problem ol
Jharkhand by 2ud Qctober, 1991,
failing  which the people of  Jhar-
khand will not allow the work in all
the coal mines. Coul and iron ore
will not be allowed to be taken out
from the mines and u hig agitation of
economic blockade will be launched.
Then you will say that it is taking
the form of catremism.  Therelore,
I would request the Central Govern-
ment to  take this problem seriously
before it 1s too late

Since all these points do not find
mention in the President’s Address,
the Motion may be amended accord-

ingly
With these words, | wonclude

{English)

SHR1 SUNIL DULTY  'Bombay-
North): Sir. [ 1ise to support  the
Motion of Thanks on the President’s
Address to both the Houses ot Pailia-
ment--Lok Subha and Rajya Sabhi.

In the President’'s  Address. two
things are of great importance and
special emphas:s is given to those two
things. Firstly.  violence in the
country and sccondly, cconomy of
the country.

Violence 15 spreading hike a wild
firc in the country Violence has
taken away the lifc of our beloved
Leader Shii Rajiv Gandhi who was
the torch bearer of that tudhs that is
integrated. secular,  self-re-
hiant and modern.

e

Rajiv Gandht  was just nme years
away from taking India stcpping into
the 2!Ist Century  He wus a symbol
of encouragument and strength to the
youth of our country. Alas the
budding flowur that was spieading its
fragrance in the beautiful parden of
Inaagia fell at the hands of violence.
Violence has been the cause of des-
truction of mankind and that violence
has taken away from this planet earth,

22

meo like Lotd Chrst, Imam Husseia,
Guru Arjan Dev, Guru Teg Bahadur,
Mahaimas Gandhi, Indira Gandhi and
now Rajiv Gandhi.

1991 on President's Address

I want 0 submit that Shri Rajiv
Gandhi was not assassinated only by
LTTF but he became a victim at the
hands of those people. paities, orga-
nisations who  spit the fite of vio-
lence People who  bicathe vio-
lence.  people  whao speak violence,
We witnessed  this violence  during
clections. If 1 may say so. the clec-
flon Was not o demociatic election
but the cleciion was.  as if we  are
tghting o cvil war w some of the
arcas

I appeal. Sn. through y.u to the
fion, Mombers  that Jet  us Al s
think spesk ond umte  We decide
o eradicate the violence out of  our
ssstemt bor how long, India  will
heep on sacnficing @weat men like
Ryn  Gondhi? And why onl

Nehru o and Gandhi family have be-
come the victims of such violence?

When
out his

the Prevident was weading
Address, [ found that the
sound system  was nut working pro-
perly in the Central Hall When
the trst Citizen  of the country s
speaking 1 think 1t bhecomes the
duty of the department corcerned to
see that the sound system s checked
much carlicr U agiee with my col-
league. Shri  Jaswant  Singhji  and
other hon. Members who also poin-
tud out about this sound system

I do not know whether the otha
thit 2 was also true or not.  But 1
was told that at the time of the clee-
tion of the Speaker. our Piyme Minis-
ter. PV Naiasimha Rao. tried to
seek the  cooperation of Mr V., P.
Singh, but, somehow. 1 was told. that
he declined to give his support. 1
wish. if the Prime Minister had nar-
rated to him this sher (couplet) he
vwould have .agreed { will narratc
that sher m this House
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“Ranjish’ hi Sahi Dil ko Dukhane Ke
liye aaj.

chhod ke june
ke liye aaj”

Aap phir se hamen

{ think this might have good effect
on him and we would not have the
problem of consenses.

J shall compliment  our  Prime
Minister  on  his clear-cut policics
and vision that he has expressed in
his summing up spezch on the Motion
of Confidence in the Council of Minis-
ters. He said as follows:

“The people have comeback to
Congress. but  with a4 warning.
They sav. ves. Congress will form
the Government. But Congress
will not ride rough-shod. The
Congress will have to try its  very
best to find a consensus with other
parties.”

1 v a question of the country’s
gross. It is impcerative on all of us
that we must join our hands toge-
ther to dake the country ahcad. If
we keep on fighting and finding
lfaults with others, 1 think. this coun-
trv will have much bigger problems.
Therefore, through you. I request all
other political parties and their lea-
ders that though we are in a minori-
tv. But for the sake of the country and
for the country’'s progress. if we
come forward with some program-
mes, they must give us their support-
ing hands: that is the only way to
take the country out of the turmoil
that we are going through.

pro-

Secondly. his statement encourag-
ed me much more when he talked
about Assam. Hc said as follows
“Left to mvsel!, 1 would let the State
Government  deal with the problem
without interfering. without taking
any initiotive from Delhi itself and
creating more confusion.”

- T am swe. the Contre-State rela-
tionship - will be discussed in detail
and there will be more autonomy
given -to the States so thgt they can
visualise their own problems, be-
cause every State has got it own

problems: and the poople of every
State know much more about -their
problems than the Centre knows.
Therefore, we must give them more
freedom so that they can solve their
own problems in their own States.

I was very much pained to find
that there was no mention in the Pre-
sident’s Address about some of the
important  people of our  country;
that means 10 per cent population of
our country; and they arc the most
“cloved people, the disabled people.
There is no mention about the dis-
abled pcople in the President’s Ad-
dress: and it has pained me ve
much. W¢ have 85 million disabled
prople in our country. The people
of India were waiting that the
President of India would make a
mention about the disabled penple in
our country in his Address. The
President should have mentioned
about them so that they fecl encoura-
ged that the Government is doing
something for them also. 1 received
so many telephonic calls from all
over India saying that there was no
mention about the disabled people in
the President’s Address. 1 would
like to bring to your nofice that, ac-
cording o WHO and the United
Nations., the population of the dis-
abled people is 10 per cent of our
total population. that is 85 million
disabled people. The Government
of Indix’s survey says that the num-
ber is less, 8 per cent. A private
survey says that it is more, 10.8 per

cent. In our country 36 children
are born disabled cvery day, three
per hour. We have 20 million men-

tally handicapped. 18 million blind
and 25 million deaf and polio-stric-
ken. Just a mention about them
was cnough, that the Government
would take care of them. Eighty
five million handicapped would have
becn pleased with the Government
because the prayer of the handicap-
ped reaches the God. and Lord Rama
much earlier than of the other people,

I have with me three Addresacs of
the President. 1 have the President’s

‘Address -of -July 11, 199k 1. have
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the President’s Address of December
20, 1989 and I have with me the
Pregident’s Address of February 21
1991, It has differont colours. But
the basic thing is the same.

SHRI CHITTA BASU: The
substance is the same.
-SHRT SUNIL DUTT:  Exactly.

That 'is what 1 want to bring to the
notice of the Government. They
talk about Punjab.” 1 will read from
the' Address of December 20. 1989:

. “The Punjab problecm has defied

" solution so far. Ovcer the past
few years we have witnessed wid. -
.spread violence. There will b:
no compromise with separvtism
. and no yielding to extremists. But
.there  is admittedly a compelling

.need for a national endeavour to
resolve the problem.”

February 1991:  “The situation in
Punjab is being constantly reviewed.
The Government shares the gricf and
sorrow of all those who have been
victims of the senseless violence un-
leased by terrorism.  Government is
determined to put down terrorism
and sccessionism with a firm hand.”

And now July 11, 1991:

*Violence and terrorism in Pun-
. {lab continue  unabated. It is.
-however, heartening that the pec-
ple of Punjab have maintain:d
communal harmony in spite of the
nefarious . . tactics of the terrorists

~ .who constitute small fraction of
the population.”

In these fen years. from 1981 to
1991, * 9.070 people have been kill-
ed. They died because of violence
in. Punjab.  Every Government that
cames, comes with a promise that
they would bring peacc to Punjab and
every time . therc is .an  endeavour
which ends in violence and frustra-
tion. 1 as one of the Members of
this ‘august House for the honour and
peace-df Punjab walked through my
caustsy for 78 doys frome Bombay
to: Anficitear a1id met the people " of
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Punjab. The pecple in Punjab arc
peaceful. There is communal har-
mony.  There is no difference bet.

ween Hindus and Sikhs over there.
Anybody who is living there. is an
Indian. And 1 assure you that 90
per cont of the people there want to
live in peaze and harmony in Punjub
and 1 generally feel that there is no
political will in all the political par-
ties who are There in this august
House. whatever may be the Govern-
ment that has come here to solve this
problem.

I have witnessed one of the meet-
ings of the political parties and 1 as-
sure you that they were more aggres-
sive and they were more violent than
the various extremists or Atankvadis
about whom we have been lalking.
or the terrorists.  There is no doubt
about it. In comparison, 1 feel 1|
should say it in this august Housc
that we must re-think and adopt
different policy on Punjab. We have
hurt the psyche of the Sikhs. We
have hurt the psyche of the Sikhs for
a long time. 1 beg to submit that
Shrimati Indira Gandhi kept on say-
ing. after the Operaticn Blue Star
that “We have to give a healing
touch to Punjub.”  What have we
given to Punjab?  We have given
nothing. We have given them bul-
lets. We have sent armies ower
there. We have sent CRP there. We
have sent the armed forces to Punjab.,
But we huve never given a healing
touch to Punjab.  You can ask only
the mothers of those people. whether
they were” innocent or terrorist who
have become victim to the violence,
what is happening to them and to
their fanilies and houses. 1 always
feel that we should give proper com-
passion wher-‘we talk ahout the sol.
tion of Punjab problem. ‘

Sir. T know. being a congressman.
the gruesome assassination of Shri-
mati Indira Gandhi. Tt was one of
the most terrible thing. I alsp ag-
mit that the killing of Sikh children
und all other people was a preat tm-
gedy. Bwt this House never ‘com:
d;;‘:d or'seid that R was a terrile
thing: ' =0 - o T v o
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Today we have to revive and bring
back honour to Sikhs. The other
day 1 was in South India. When I
was talking to 2 South Indian, he
told me that he had been to Anda-
man and visited the famous Kalapani
Jail, He said that there is a list
there as to how many people gave
their lives for the freedom of the
country and as to how many people
were in the Jail, and were hanged
over there. Sir. in that list. Benga-
lis are the first and Sikhs arc the
second. The Sikhs gave their life
for the freedom of the country. They
are in our Armed Forces. How can
they say that they want a separate
country. 1 canno! cven think about
that.  Sir, T was in Golden Temple
for 4} hours. I met all the five
Heat Granthis and also the terrorists
over there. In 4] hours, nobody
ever said that they want Khalistan;
nobody ever said that they want a
separatc country. nobody cver said
that they want a «eparate nation
How can 1 believe that they want
Khalistan? It is a thing that is
being propagatcd by politicians  be-
cause they cannot reach them. When
you push the people to the wall, they

will shout. We have pushed them
near the wall When they wanted
to escape, they became angry. Their

pride was hurt  You will have to
bring back their pride and say that
they are the greatest people and they
are the greatest asset of the country.
How can we cver forget that Sir?
My appeal is this. Why should we
be rigid on Punjab?  Punjab was
that Punjab from the Frontier to the
boundaries of Dclhi. Punjab was
a Punjab when Haryana and Hima-
chal were there  Now Punjab con-
sists of 12 Districts. If we cannot
maintain peacc in those 112 Districts
now, then what is the use of having
a big august House and fighting elec-
tions andI spending n;imiond:, of
rupees? appeal that they not
want an independent country. There
is no harm in changing its name as
‘Khalistan’, They will abide the
Constitution of India and it will be
a part of India. They admit that.
Then, why can you not give the
name? When you can keep the
15—11 LSS/ND/91

name as Rajasthan, Mashameshtra,
Mizoram, Nagaland, there is no haym
in changing its name.. (Intefruplions)

SHR1 ANNA JOSHI (Puné¢): Rg}
you just now said that they do a
want Khalistan. '

SHRI SUNIL DUTT: They do
not want an independent Khalistan,
Why do you not name it as Kbalis~
tan? Punjab means five rivers.
Now those five rivers are not flowing

in Punjab. Therefore, Punjab should
be given a top priority.

Sir, I carnestly feel that if there is
peace in Punjab, then there will be
peace in India.

SHRI PRATAP SINGH (Banka):
I rise to sc the Motion
Thanks on the President’s Address
moved by Shri Buta Singh. This is
a very crucial period of our history
and we did expect somecthing very
different in this Address from what
we have had to find.

My basic reasons for not supporting
this Motion of Thanks first of all are
that he has not adequately touched
upon the burning issues which the
country is facing. We have pro-
blems in a number of States %kp
Kashmir. Punjab, Assam and other
places We have a great unemploy-
ment problem which this country fs
facing. But the President has not
addressed himself to this. So also
is the need to develop areas in this
country which are well behind the
norms for development.
of Bihar where 1 come from we find
that we arc way behind in all the
amenities which any people can ex-
pect. Our roads are not
well-made or maintained. Most of
our primary and middle schools are
in a dilapidated condition. The
education system in my State s on

the ve! rctical . These
arg ’h:ut b\lmigc issuu.amm must
to waste
rativti. - The rate at
gress is being made

]
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field of education,.] cam assure you
that before we have adeguate number
of primary schools in ‘my State. a
generation will pass At this criti-
cal juntture of our history, can this
nation afford fo lose an entire gene-
ratfon of people due to lack of edu-
catitrd? Education is our biggest
asset and wedith 1 regret to say
that this has not been propetly recog-
niséd and no preper steps have been
taken ‘jn tins ditection

[
In para 12 of his Address the Pre-
sident says

“Government  recogises ‘that the
country 15 mn the midst ‘of an eco-
nomic cnisis of unpfecedented
magnitude ” | .

1 thihk, most of us are aware of
the present Sitygtion' and how this
country has come to this pass In
fact. 1’ wquld say that perhaps
this is rather’an yndersstatement of
the enormous amoun? of disaster

which this country 1s fa toda
Hemnher said y cing y

“It has been living beyond 1ts
meoans apd. adapting soft options ™

Well, I do aot-know exactly what
1s meant by (soft options” smce 1
am st a financal wizard But lpok-
mg at it as a normal person I can only
say that “soft options™ means that
an mfdividual goes to a bank, takes
ap ‘overdraft and have a withdrawal
T would like to state that for the last
40 years under successive govern-
ments headed by the Congress(l)
Party this couatry has begn taken for
a ride and they are responsible for
all this mess (Interruptions) 1
quote again from the President’s
.:dddrecs. - In Para 12 1t 15 mention-

“Government is committed tq the
mecro-economic  stabslisation and
struttordl reforms which will un-
"the natiop’s latent enérgy to
about accelerated develop-
ment
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Now, at a glance 1t appears that per-
haps we are looking at the name of
séme new bactern Our observa-
tiorf 1s just the same that the present
Government 1s hoping that the people
of India will pull out chestnuts out
of the fire  This 15 the sorry state
of affairs for any  Government to
make when they s1y that we are wait-
ing more or less for the latent energy
of the nation to be unleished, which
will therebv acceler i deveiopment

Now, | want to say something
about generation of black money
We are talking about putting an end

to this putting a curb on ths
menace [ charge that the previous
Governments  have  systematically

taught this nation how 1o be dishonest
by providing 4 systtm of taxation
which for the individual at least 15
very cumbcrsome and causes embar-
rassment | do fedl  strongly that
this needs to be looked mto It 15
the duty of the Government to see
that there v no incentive to have
black moncy This should be detec
ted  How they are gomg to get the
black moncy 1s for them to do?

Now, [ want to say something
about Jammu and Kashmir This
problem of Kashmn v gomg on far
too long W have faced with this
problem eversince independence and
I find in the President’s Address 1t 1s
mentioned and I quote and that 15
the only thing that can be said about
Jammu and Kashmu s this

“Special attintion will be paid to
providing employment for the un-
employ¢d youth of Jammu and
Kashmir "

This shows how we are really hoping
to bribe the Kashmir 1s and keep
them within our fold if 1t 1s poss-
ble T submit for your kind atten-
tion that the Kashmir situation needs
to be given a fresh look and we have
to sce the reality as they are

MR CHAIRMAN

Shr1 Prata
Singh, please wind up P
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SHRI PRATAP SINGH Sir, 1t
reminds me of a situation where a
husband 1s trying to keep hold of
his wife has found for heisclf another
younger lover  Under such circums-
tances, there arc few options that
you are left with You have a
choice to buy back your wife by pay-
mg off the lover You have the
chowe of bribing the wifc to remam
with you

MR C(HAIRMAN You arc
not bemng  very  chantable  to the
ladies

SHRI PRATAP SINGH Well,

Sir with duc apologies to the ladies,
1 would put forward my last pomt
which 15 that the last option 1s to put
the country on yow own head and
call it a day  We have to recognise
that the Kashmir problem has gone
long cnough and we must reahse that
to keep the entire people against their
will 1s not guing to b. possible
through coercion 1t s not going to
be possible through bribety and 1t s
certamnly very difficult at this pomt
of time to puisuade them to remam
with us

Lastly 1 would lhkc to say that
this Government 15 quite silent about
the future of Centre-State Relations
Uniess we address ourselves properly
to this need we cannot hupe to keep
this country unified and on an even
kecl  With these words, | conclude

[T ramslation)

SHRI CHANDULAL CHAND-
RAKAR (Durg} Mr Chairman,
Sir, today the House has taken up
discussion on the motion of thanks
moved by Shri Buta Singh on the
President’s  Address made on [lth
July The dastardly assassmation
of a great lcader hike Shm Rajiv
Gandhy. has proved the growmg
cult of violence in the country’s pol-
tics  So much so that it has emer-
ged as a threat to the country’s demo-
cratic policy itself  Not only tham,
the law and order situation in the
country has deteriorated to a great
oxtent 1n the last one and a half

years It has brought social, politi-
cal and cconomic crises in the coun-
try  Similarly, the income dispari-
ty between the and afffuent sec-
tions of the society 18 widening It
1s very, impportant that we give a
mxous thought to. solving these pro-
ms

AN HON MEMBER: Has the
law and order syuatiog deteriorated
only ;n the past one amd a half
years’ ,

SHRI CHANDUEAL CHAND-
RAKAR Apart from being m
fulmc:i 1 have alscl: b:‘en a Journa-
iIst and 1t 1s precisely this memnce
that comes handy, while t :g on
palitical matters I am g
about the latest matter. 1 will also
talk about the situation in the past
Pandit Jawaharial Nehro had once
said that when the co faces an
threat, then we¢ sho ce it wi
all the strength at bur disposal, What
1 wanted to say is that we shouki
seriausly. thmk over the present crisis
and the dasturbing comditions that
have emerged as a consequence.
Mahatma Gandhi had made a ggnifi-
cant remark, that when a person,
society or clected represemtative take
major decisions they should. ponder
over it and ask themself as to how
it will affect the life of the poorest of
the poor df the persons:like us
whb are in public Ife adopt this afti-
tude, it would be the Best thing to
happen  If we start believing n
this poliy and follow it-honcstly, it
would 'help in solving many problems.

In- the past many years, we have
txperimented with both socialist -and
capitalist sdeas in our economy, but
unfortunately we faitéd to -get the
success,” we had-envisaged.  There-
fore, + we sBould- think over as ‘o
whethér the time has come, to follow
and implement Gandhian policies.
after thoroughly studying it and un-
der " it Implementation of
Gandhisio ddesn’t Mieah a retum to
the ‘Charkha or ﬁe.?n-lxg::
pendesico era. g
sure of" !mm other,
it means ot :
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SHRI DAU DAYAL JOSHI
(Kota): You were in power for
forty long years. Why did not you
think of this in all those years.

SHRI CHANDULAL CHAND-
RAKAR: It seems to me that it
will take some time for you to under-
stand what 1 am saying. You please
give me a patient hecaring, you will
understand it. but you are impatient.
What [ wanted to say is that we have
had a mixed economy for the past
so many yecars, in which we had ex-
perimented with the ideas of both
tociatism and capitalism, but it has
failed to deliver the goods. Thus.
under the circumstances, we should
definitely ponder over whether the
path shown by Mahatma Gandhi
would prove beneficial to us. It
seems that you haven’t gone through
the writings of Mahatma Gandhi.
You please read the “Collected
Works” of Mahatma Gandhi and if
that is not possible, do make it a
point to read volumes 35-82. It is
a treasure of knowledge and
you will certainly benefit from the
scientific and spiritual knowledge
contained in them. Such a reposi-
tory of knowledge cannot be found
anywhere elee. Please do make an
endesvour to go through it.

The President in his Address re-
ferred to the various burning pro-
blems faced by the country and the
gravest of them all is the problem of
unesaployment. Now the question
is how to solve this uncmployment
problem, which is assuming gigantic
proportions, day after day. It is not
that in such a large country like ours,
we are not in need of workers, but
the time has come for us to make
changes or at least review our edu-
cation policy. Our basic mistake is
that we have not been able to make
iate changes in our edu:l-

c

coungry is in crozes, but at the same
1t me; we fiod that aur industries, lib-
rarjes and other institutions are badly
in mped of - staff, but unfortunately
we do not get right persan for a par-
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ticular job. In the present education
system, it is very nccessary to intro-
duce changes from the Primary school
level to the Middle school level and
from the High School level to the
ollege level.  Suppose there arc 45
hours of study or 45 classes in a week,
then if not more, at lcast a few clas-
scs should be fiaed for job-oriented
cducation which would help the stu-
dents to become self-reliant and ena-
ble them to get cmployment. Even
in the industrial sector the position
is same. They arc badly in need of
skilled workers. Even in Delhi, it
15 difficult to find steno-typist, who
doesn’t make much mistakes.  This
1s because they do not get the right
kind of training. Thus it is neces-
sary to introduce changes in our edu-
cation system and training should be
provided to pecople on the basis of
the requirements of the job. Then
only eligible  candidates would be
available. The need of the hour is
to open such colleges and universities
in the country. where the students
may get right kind of job-oriented
training so that they could get the
suitable job as soon as they pass out.
Today it has become a fashion that
cvery student wanis to somehow get
a Degree.  They are not contented
with any diploma. they arc only in-
teiested  in getting a Degree.  For
cxample. 1 would say that ours n
primarily an agriculturc-based eco-
nomy. Deforestation  (felling  of
trees) is taking place on a large
scale in our countiy and as a rcsult
thereof our forest atea is dwindling.
There arc only thice universitics in
the entire world, which impart train-
ing for horticulture and forestry.
One of them is in Himachal Pradesh.
However, the unfortunate part of it
is that even in this university. which
is the only one of its kind in the
country, education is imparted in the
English language. It is necessary
to set up universities which impart
horticulture and forestry education of
a high standard. These universities
should be opcned in the states of
Madhya Pradesh, Bihar, Orissa etc.
Similar is the case with the institutes
of Technology. If you go to coun.
tries like England or France, you will
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find that even thuse who white wash
the walls are given three ycars tramn-
ing and are Diploma holders in this
field  That is why, thcir quality of
work is also good. While in India,
we too have many pcople who do the
same job, but they are not provided
the right kind of training. What |
want to convey is that we should
bring about such rcforms in our edu-
cation system that while on the onc
hand. the students should get educa-
tion of a general nature upto the age ot
14-15 ycais and after that they should
be provided job-oriented education.
They should be given cducation of 4
general natwe and after that they
should be provided with training to
wotk in the fields, in the factories
cte,

[Enghish]

SHRI LOKANATH CHOUDHU-
RY (Jagatsinghpur):  Sit, am I to
understand that my hon. friend is
advocating the change of 1986 Edu-
cation Policy which the Government
has formulated.

SHRI
RAKAR:
stood,

CHANDULAL CHAND:-
If you have not under-
I can tell you. it is true

[ 1 ramslation)

What | mean to say is that it has be-
come necessaty to bring about major

changes in the existing educdtion
policy.  (Interruptions) Today, we
also face the problem of growing

black money in the country  Every-
one is awarc of it Everybody knows
the ways and means to deal with
this menace. There wont be any
dearth of ideas in this regard, but
my humble suggestion is that a time-
frame say, of a 15 days a month.
two months or whatever that is con-
venient to the Government should be
fixed. Within this time period all
those who possess black money,
should be asked to deposit it in the
banks. However, they should not
be questioned about the source

their income. One thing that should
be kept in mind is that at present it

is bemng misused in many ways and
this has given bitth to many a pro-
blem.  Thercfore, it would be much
better if they are ¢inven some time
say 15 or 25 days to enable them ta
deposit their moncy in the banks.
The Government can use that money
for constructive purposcs

Sevondly. 1 would ke to say that
when the Government fevies income
tax, it 1s mposed on the earnings
of a person and  obviously, anyone
wuuld be ieluctant to pait with a
pirt of his o her meome.  More-
over, the wwony 18 that half of the
moncy that 1s levied in the name  of
income tax is spent on establishment
or collection 1tself.  Why don’t you
lower the mmcome-tax rates?  (Inter-
rupticns) In countries like Germany.,
Income-Tax officers do not have a
scparate cabin for  themsclves. In
countries like France, Germany and
Japan. there arc only large halls in
which about five to six thousand peo-
ple sit.  Income Tax payers aie
guided to the table which deals with
their casc und where they have to
present their documents. The papers
are cxamincd and the cases arc dis-
posed off them and there ijtself  For
this  subscquent  prescntations, they
have to approach other officials and
they don’t  have to go for a fourth
time. This system pievents any
kind of corrupt practices in the pro-
cess ol meome tax collectinn

I would also ke to draw the atten-
tion of the House towards a very
mportant ssue.  Theie is a severe
drought situation in Madhya Pradesh
There have been no rains in the state
and in regions like Chhattisgarh,
where only one ciop.  namely paddy
is grown, the drought situation is
much more alarming.  The State
Government is not carrymg out any
relief or rehabilitation work, as a
result of which  Gastro-Enteritis,
(Some people cven say it is cholera)
has created a havoc in the Bilaspur,
Bastar, Raipur, Durg and Rajnand-
gaon districts of Chhattisgarh region.
Although it has already claimed
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morc than 2,000 lives, the State
Government has turned a deaf car to
demands for relief and assistance.
The region js facing an acutc shor-
tage of Doctors, Nurses and Medici-
nes.  Not evgn a single Minister  of
the Madhya Pradesh Government
considercd it necessary to visit the
affected areas. (Interruptions)

SHRiI DAU DAYAL JOSHI.
Has this cpidemic made its appcar-
ance only in the last two years?
It is only now that you hive come to
know oi these shortages. You were a
Member ol the Lok Sabha previously
also,  Your party has remained mn
power for forty-four years (/nlerrup-
tons)

SHRI CHANDULAL CHANDRA-
KAR: Plcasc sce for yousself how
many people died there. You should
teel ashamed of it.  You should visit
that place when people are dyng
there. What 1 mean to say is that
the local government 15 not doing any
developmental work. Within a year
and a half the government encoura-
ged corruption along with dcteriorat-
ing law and order situation. The
Madhya Pradesh government caused
a deficit of Rupees Three und a half
crore intentionally just to give benefit
to one of their persons. What 1 mean
to say is that in the recently neld

elections in  Madhya Pradesh, the
government of Madhya  Pradesh...
(Interruptions)

[English)

SHRI MORESHWAR SAVE: Mr
Chairman. Sir, 1 am on a_point of
order. The hon. Member said:
[Translation)

“You shoukl feel ashamed of it”
[English)

It is unparliamentary and 1 requcst
you to take cognizance of it and re-
move it from ‘the record.

MR. CHAIRMAN: If it is an un-
parliamentary word. it will be remo-
ved.
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[I'ranslation)

SHRI CHANDULAL CHANDRA-
KAK: Sir, my submussion is that in
Madhya Pragesh elections were hela
ut 40 Lok Sabha constituencies dur-
ing the last elections.  kElections were
held w other States also but in Ma-
dhya Pradesh Coagress Party got 27
scats out of 40. Likewise Gram Pan-
chayat elections were also to be held
but the state govcrnment apprehend-
mg therr defcat did not attow elec-
uons there. What 1 mean (o say is
that the state government of Madhya
Pradesh which 1s run by BIP shouid
be dismissed immediately. I'he reason
s that  corruption is rampant and
moral degeneration s also there at
every slage.

Secondly, in chhatisgarh region
ol Madhya Piadesh the people are
tacing scveral  probiems. Chhatis-
garh area, especially, has bcen pros-
perous from every angle. The pco-
ple are hardworking and honest but
the development  and  progress in
vhhatisgarh has not come up to the
cxpectation  during  last tew years.
Reason being, that the youths are
not getting cqual opportunitics lor
development. You know that Ma.
dhya Pradesh is the largest state in
area but there is only one single
centre in Bhopal for LAS., 1P.S. and
L.I.S. examinations whereas in Maha-
rashtra which is a smaller stalc there
arc two centres —one at Nagpur and
the other in Bombay. Governments
changed We tried to draw the atten-
tion of the government to this
issue and demanded a sepaiate cettre
for LAS.. LFS. and LP.S. examina-
tions at Raipur which is at a distance
of 1300 Kms. from Bhopal but till
naw it has not been Jone. Similarly
there was a proposal for laying a rail-
way line from Rajhara to Bailadila
in Baster which is pending for the
last twenty years. Sanction of the
said 1ailway line was given dwing
Shri Lalit Narayan Mishra’s time. Due
to the absence of this railway line
alone. Bastar arca remsined exiremely

.backward. What I mean to say is

that the people of Madhya Pradesh
are not getting equal opportunities for
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making progress. The condition of
all the big industries there is causing
much concern. In these industries
tustice is not done to the local people.
Small industries or factories there do
not get the desired encouragement
from the government. For example.
small industries arc not getting any
encouragement from Bhilai  Stecl
industry. Due to this a feeling of dis-
<atisfaction is continuously on the in-
crcase among the people of Chhatis-
garh. People are in trouble. There is
2 growing demand for making Chha-
tisgarh a separate state. Now-a-days
the people have so much discontent-
nent that is assuming alarming propor-
tions. Therefore, the government of
Madhya Pradesh, be it of any political
party, should take special care of the
emotions, feelings and problems of the
veople of Chhatisgarh They are be-
ing exploited at every stage and the
developmental works aic at a stand-
ofilt - With these words T thank you

[Cnglishl

SHRIMAT!I DIL KUMARI
BHANDARI (Sikkim): Mr  Chair-
man, Sir, I rise to support the motion
of Thanks to the President's Add-
ress I endorse the views expressed
by Shri Sunit Duttji about the need
of healing tauch in Punjab. I would
like to say that we have to lcarn a
lesson from our past and try not to
create another Punjab in our country.
In his Address. the President has
stated:

K

“Negotiations are always possible
with those who eschew violence and
accept the framework of our Cons-
titution.”

I hope this applies to all the areas of
our country where the cult of violence
has raised its ugly head. If I am to un-
derstand that this is the stand of the
ruling party, it saddens mé no bounds
to inform this august House that to.
day more than 10 million Nepali-
speaking Indian people of this coun-
try are very much agitatrd because

of a statement made by a Member
of Parliament of the Congicss Party.
He has gone to the extent of saying
that Nepalis have no place in India.
T protest his statement and condemn
his statement with all my might at my
command. Somehow it is bevond
onc’s comprehension that such a state-
ment comes from a Member of Par-
liament. that too from the ruling
Party. Such a statement has far rea-
ching conscquences T wuuld ot like
to bring it open as it is a very very
sensitive matter. But for some pcople.
such matter may be a matter of gain-
ing cheap populanty. For any right
thinking citizen. it is a verv sensitive
issue and with all my humility which
I can summon at my command, I
request such Member to refrain from
making such irresponsible statements
Since the particular Member belongs
to the ruling Party. Mr Chairman
Sir. through you T want to ask the
Prime Minister and the Flome Minis-
ter and also draw the attention of the
Opnosition leaders to such irrespon-
sible statement of a Member of this
House and wants to have a catevori-
cally replv from the Home Minister
whether this Member was voicing the
feclings of the ruling Party. if so. the
basiy thereof

Sir. 1 am very much pained to see
that there has been no mention of the
need for inclusion of Nepali language
in the VIl Schedule of the Constitu-
tion despite longstanding demand of
Nepali speaking Indian people The
State Assemblies of Tiipura, West
Bengal and Sikkim have passed reso-
lution in the post recommending for
such inclusion So manv times, Bills
have been brought befote this august
House also. On the top of it. a Mem-
ber from the ruling Party has come
out, to add insult to the injurv suying
that Nepalese people should lcave the
country. By doing so, he is a casting
aspersion on the loyalty of those peo-
ple who have served the nation for
many generations and over this
period. theusands of them have sacri-
ficed their life defending their country
against the enemy. Many continue
even today to serve under heavy,
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hazardous, difficult terrains defending
our sacred borders where at any mo-
ment they may be called yet again to
sacrificc their life for the cause of the

country and they will do so with all
their might.

Mr. Chairman, Sir, 1 leave this 10
the wisdom of the ruling Party whe-
ther to consider the mother-tongue of
those people and is worthy to be re-
cognised and included in the VIII
Schedule of the Constitution, language
of all those people whase blood 1y
worthy to be shed in the defence of
their country, their mother land.

The President, in his Address. has
mentioned that we are proud ol our
Armed Forces.  Yes, indeed we are
very proud of our Armed Forces.
But alas. the families of thousands of
those people who are sacrificing their
life for the causc of the country, who
are guarding the border of this coun-
try. are being asked to leave the
countrv. T am also sorty to say that
there is no mention sbout the need
to record the excellent service 1ende-
red by the Border Roads Organisa-
tion in maintaining th- highwayvs on
border ateas

Regarding  price 1ise and  public
distribution system. T hope the Gov-
ernment will sincerely tiy to fulfil its
promises to lesson the burden of the
economically backward people keep-
ing in view all hilly and difficult ter-
rains of the country also

Regarding protection imnprovement
and enforcement of women's rights
the appointment of a Commissioner
has becn mentioned.

For achievement of Indira Mahila
Yojana and to fulfil the dreams of
late Shri Rajiv Gandhi, the Govern-
ment should consider and constitute a
National Commission for Women.
This is required keeping in view the
declining sex ratio. The Committee
on the status of women had viewed
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the declining sex ratio as secular con-
sequence of composite process of
women's declining status in Indian
society. The marginalisation of women
mn economy. in family, the commu-
mity and the political process in the
community’s view, all contributed to
women's growing poverty. hunger and
higher mortality in virtuglly all gro-
up.. This has been substontiated b
the news of a mother killing herself
and her child in a well which has
becn said in this august Houce by
some hon. Member.

Sikkim is a State which is very pea-
ceful and the crime not only in ounh
country but in the world has gone
down. TIn Sikkim. people are peace-
loving and they maintain peace. They
have seen the need for keeping peace
in their State. They have been able
to develop much in a little time by
kecping peace in the State but irres-
ponsible statements made by respon-
sible people cause dishaimony among
the people. This should be restrain-
e 1 want to send this message to
the Prime Minister

With this, T thank ycu for giving
me the time to speak.

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum)- Some of the
bigger groups say that they are not
getting their due share in the delibe-
rations of the House.

MR. CHAIRMAN: Hon. Members,
I presume that in the Business Advi-
sory Committee, this must have been
decided and the time is allotted. “%

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
LAM NABI A7 AD). In the Business
Advisory Committee, it was decided
that Prime Minister will speak today
at § OClock. But in the afternoon,
T received requests from a number of
Members of Parliament from both
Opposition and ruling side. So, 1 tele-
phoned to all the Business Advisory
Committee Members. (Intervuptions).
Tt is decided that instead of today at
S O'Clock, the Prime Minister will
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speah tomorrow mmcdiaich  after
Quetion Hour so that we can adjust
more Members If the Mcmbers <o
desire, we can sit even bevond 6
O'Clock, at least up to 7 OClock so
that many Members can speak

SHRI NIRMAL KANTI CHAT-
TERJEE 1 think the hon Mmnister
should amend his statement He should
say “immediateiv  after the Zero
Hour  (Iaterruptions)

MR CHBAIRMAN If the scuse of
the House 15 to extend the time of
the sitting whatever the Hause de-

sires we will proceed  acending to
that

{Interruptions)

SHRI NIRMAI KANTI CHAT
TERIEE On su b an jmportant mat
ter hke the President’s Addiess  all
the Groups should be a commaold ted
That s the normal uadihin of this
House

MR CHAIRMAN Yes eveny
Group 1 bemg adjusted T think the
CPM has had two speakers so fai
Every group 1s bemg adjusted

(Interruptions)

SHRI PIUS TIRKLY (Alipuiduar)
1 am one Member standing from my
partv to sperk and you are not allow
me me to speak

MR CHAIRMAN As the ho
Minister for Parhamcentary  Affairs
has just pointed out that if the H¢use
so destres then the siting can be ¢x
tended so that more and more hon
Members can be given an opporturity
to express their views

SHRI GHULAM NABI AZAD
We don't mind even if the House sits
up to 9 or 10 O'Clock today

MR CHAIRMAN 1 would rgm
est the hon Membiry to mmdicate
thewr preference whether the wtting
should be extended todav or uot

SEVERAL HON MEMBFRS
The sitting should be extended

1611 LSS/ND/91

SHRI GHULAM NABI AZAD
Thev can sit up to 3 OClock  We
dont mmd

SHR1 IMCHALEMBA (Naga-
land) This 15 an mmportant subtect I
am the lone Member from Nagaland
If 1 don 1 <av something 1t would not
look nice

MR CHAIRMAN I an sure you
will get the opportunity The pomt 1s
should the sitting be extended today?

SCVERAL HON MEMBERS
You
MR CHAIRMAN OK The sitt-

11w of the Houswe today will be ex-
tended

(Interruptions)
SHRI BASUDEB ACHARIA
(Bankura) Shri Puus Tirkey must be

Howed 10 sperk

MR CHAIRMAN hon Members
let me pomnt out one thine  Shri Vay-
pavee 1» a senior Member and when
he deures to spezk we have to ac-
commodate that  That doesn’t mean
that the discusston 15 beme  closed
Y ou mav be under that impression
bee e Shir Vaipayee 15 speaking and
aftcr that the discussion 15 bemg clo-
«d Tt 1s not like tnat It was hie
prulcrence to speak  After that as the
Minister has pointed out. if you wish
to «xtend the sittmg we can carrv on
attng ull R O'Clock Fvervbody will

get a chance Now. T request Shn
Vupavec to speak
(Interruptions)
[Translation)
SHRI PIUS TIRKEY Mr Charr-

man Sir the Memhers from BJP
have spoken so much  Pleasc lsten
to my pomt of view also

MR CHAIRMAN  You may re-
quest Atalps

(Interruptions)

MR CHAIRMAN Atali 1s speak-
mg now, all of you be seated please.

(Interruptions)
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SHR? EBRAHIM SULAIMAN
SAIT (Ponnani): After Shri Vajpa-

yee's speech, my party Member should
speak (Interruptions) ..

MR. CHAIRMAN: The point is
Shr Vajpayee is on his feet Kindly
listen to him and not to interrupt him,
He is on his legs

(Interruptions)
[Translation]

MR. CHAIRMAN Members from
North-East, Muslim Leazue and you
will get a chance to speak

(Interruptions)

MR. CHAIRMAN  You do not
remain present in the House  hen
your name is called. What can I do
for that?

SHRI! PIUS TIRKLEY: Mi, Chair-
man, we have to take our lunch also.

MR CHAIRMAN- T know that
lunch is also important
(Interruptions)
SHR! ATAI BIHAR! VAIPA-

YEE (1 ucknow) Mr Chairman. Sir,

this & my maiden speech T will not
allow interruptions in it Unter.
ruptions)
[Fnglish}

SHRI GHUI AM NARBI AZAD-

His maiden specch of Tenth Lok
Sabha  .(Imterrupiions)
{Transtation)

SHRI ATAL BIHARI VAIJPA-
YEE: Mr. Chairman, Sir. President’s
address to the joint sitting of both the
Houses is a historic event. If the
Address takes place immediately
after the elections it is all the more
important. There is a need to main-
tein the solemnity cf this occasion.
Scveral Members including Shri Sunil
Dutt who spoke just now and prior
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to him. Shri Jaswant Singh spoke,—
mentioned that the Members who had
assembled in the Central Hall to listen
10 the President could net listen to
his address. This should not be re-
peated. The programme is rehearsed
and the arrangements are reviewed
several times. We invite foreign dig-
nitarics to participate in this event
and if the loudspeakers do not func-
tlon properly, we fecl that we are not
discharging our duties satisfactorily.

Aunother incident took place on that
day. Some honourable Members
whose party affiliations are not known
to me and T don’t know to which
House they belong. wanted to say
something, and they were feeling ex-
tremely restless. cy wanted to in-
terrupt the Presidents’ address to ex-
press themselves.  But there s no
scope for such things. Such scenes
ncither allow us to listen to the Pre-
sident’s address nor the words of the
Member are audible to ns. It would
be better for some Members. who are
very keen on saying something before
the Presidential address. to meet the
President and express themselves after
the address is over, but it would be
still better if we avoid to such inter-
ruptions.

Mr. Chairman, Sir. T wish my sug-
gestion is followed in  States also
When the governor is addressing., he
simply reads out the speech prepared
by the elected governmeut. The
Governor is the constitutional head
of a State. At times, some Governors
had to quit office on account of the
address. ...(Iiterruptions). . but if
there is a scuffle, 8 pandemenium dur-
ing the governors’ address, such an
incident  diminishes the dignity of
Indian democracy. There is a need
for preparing a code of conduct and
we should take some effective steps
in this regard after the Lok Sabha
elections are over and this is the pro-
per time for taking some steps. be-
cause if the Congress party is ruling
here and in some states it is in the
opposition and if we are in opposition
shtex::. our party is in power in some
States,
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This applies to Janata Dal as well
as Marxist party  As such if we make
an attempt to set up new traditions
then the democracy can be made
stronger and successful.

Mr. Charman, Sir, a reference to
national crisis has been made in the
President's Address. The crisis is not
only financial, but it is political and
social also and above all, at present
the nation is faciog a serious
crisis of morality.

I would like to discuss the prevailing
economic crisis at length in my
speech. The Government has taken
certain steps in this regard and the
on gomng discussion is to ascertain
whether the steps taken by the Go-
vernment are right or wrong Take
for instance devaluation ot rupee,
which has been done in two instal-
ments It appears as if something
has been done surreptitiously, gold
his been sent abroad and that too
in mstalments and i such a manper
that ay if 1t is being smuggled out or
heing sent stealthily. Was all this
necessary?

My submission is to have a discus-
ston on the issue of devaluation of
rupee to find whether the move was
right or wrong. But the basic ques-
tion is as to how such a situation
arose that we had to resort to deva-
luation of rupee. Why and how the
country was pushed towards an eco-
nomic crisis which compelled us to
devalue the rupee, sell our gold and
n_l:ke desperate efforts to get foreign
aid.

The hon. President has made a
cursory mention of this issue in his
Address He has said that

15.35 hrs.
{MR. SPEAKER in the Chair)

[Lnglish]

“The Government recogmses that
the country is in the midst of an eco-
nomic crisis of unprecedented magni-
tude It has been living beyond ifs
means and adopting soft options. We
have been over-taken by events”,

{Transtation]
further he says
[English)

“The country must prepare itselt to
take hard and unpleasant economic
decisions ”

[{ ranslanion)

Our expenditure exceeds our earn-
gy How it happened and what
made us reach this state? Were our
policies faulty or they were not im-
plemented properly or did we hand
over our economy in the hands of
such persons for whom the mterest of
the nation was not important

Execuse mc tor being harsh, Alter
all the pohcies that have been formu-
lated will lcad the country to total
bankiuptey. Could st not be perceiv-
ed before hand” All nght, our
country is democratic and democracy
s prone 1o a certain degiee of popu-
latsm but popularism of a very less
magnitude If we run after the means
and totally ignore the way of achiev-
mg 1t n that case we should realize
that we have the deficiencies some-
where.

I know that this 1s not the right time
for allegations and counter allegations.
The Prime Minister is not present in
the House During the course of his
discussions regarding crisis he com-
mented on the work done by the pre-
vious two Governments but he has
not made any comments on the work
done by his party’s Government which
ruled before them. That should also
he mentioned. After all among the
previous Governments Shri V. P.
Singh's Government remained in
power for a very short time and the
Chandra Shekhar Government ruled
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with the support of Congress and en-
joyed power as long as Congress ex-
tended its supgort. It is true that
Shri Chandra Shekhar took some im-
portant and bold steps. If my infor-
mation is correct then according to it
after assuming the post of Prime Mini-
ster when Shri Chandra Shekhar
called the officers and asked them
about the reason behind the prevail-

JULY 1§,

g sitvation in the country, then
reply was that—

[English])

now the situation <annot be retrie-
ved.

[T ransiation)

Did the oflicers have no role
this?  Are the formulators ol the
policies not to be blamed? Taking

debits indiscrectly and spending it
mdisciiminately has brought the coun-
tiy on the veige of economic crisis
and as such this 1ssue should be
seriously discussed.

Now we are approaching 1M.F.
for financial assistance. On what
conditions and the amount of the
loan we propose to take and what are
the conditions imposed m the case of
those loans that wc have taken till
date The other day, my colleague
Shri Indrajit Gupta had raised thic
question. [ have also gone through
the reply given by the hon. Prime Mi-
aister. He is not prepared to divulge
the conditions. What does ILM.F.
expect from us and to what extent aie
we prepared to accept their condi-
tions? Mr. Speaker. Sir I urge that
the copnies of the correspondence bet-
ween the present Minister of Finance.
officials of I.M.F. and Managing
director should be laid on the table
of the House. Copies of the corres-
pondence relating to the agreements
made between the former Ministers
of Finance of the previous two Go-
vernments and the IM.F should also
be laid on the Table of the House.
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We expect the countrymea to dra-
stically cut expenses to make sacri-
fices and bear the burden of new
taxes. The country has immense
power of tolerance, I am not prepared
to believe that at the time of any
ciisis, the countrymen will not rise
to meet the situation. They will stand
by the country not because of this
Government but  because they love
their country and have a decp sense
of patiiotism. They are in favour of
siteguarding the sell respect of the
country. But if we wish to ask for
the suppoit of the masses it is very
unportant to win the confidence of
the poor who are in majority. Is it
not cssential to take this House into
confidence? What is the necessity to
send gold n this manner. what condi-
uons are being imposed by the LM.F.
and what is need to conceal it? But
i is very unfortunate that we are
being kept in  the dark. (Interrup-
nons) Mr. Speaker, Sir, we are sup-
posed to return the amount of the
loon that we have taken. T would
bke to know the total amount that is
10 be repaid in the next ten years
veir-wise.  The country and this
House should be informed about 1t
ani we are keeping it confidential
fiom our people and even keeping
the House in the dark. But the thirty
representat: e countries of the IMF.
ate well aware of the entire situation
How much loan the Government has
taken and why 1t became necessary
to take commercial loan? What was
the need to take short-term loan and
the reasons tor taking this loan?

As per my information State Bank
has also taken loan from IM.F. al-
though State Bank should not come
into the picture so far as foreign cre-
dit is concerned becausc financial
assistance from any foreign source
should be sought through the Reserve
Bank of India only. As such how
State Bank was involved in it? There
s no discussion on the amount of
Joan taken by private companies, Pu-
blic undertakings and Defence. Loans
ate taken for Detence purposes also.
What is the total lLability and the
terms and conditions of the loan are



241

pever disclosed. What 1s the inten-
tion of- the Government belund it. 1
would like the Government to take
the House into confidence.

Mr. Speaker, Sir, we are very much
worried as to how this loan will be
ropaid. Our new Minister ot Fin-
ance is getting weaker day by day on
account of it. He has already a weak
constitution and now this problem is
torturing him day and night. 1
know that he is not a shrewd polti-
cian as he hus entcred 1m this atoms-
phere recently. I will not be surpn-
sed if I am told that he iy having
sleepless mights. he is losing  weight
day by day but the share markets ot
the country are flourishing by leaps
and bounds. ‘The manner in which
the prices of shares shot up and to
what level 1t 1mples that there is
a0 dearth of wealth, earned through
honest means 1n this country. On one
nand the piices of shares of com-
nantes are rising shy-high and on the
other hand it 15 an 1rony that the
vountry is facing acute tinancial crisis.
I hold the view that the idea of libera-
lising economic measures hus played
its role and the result is that the capi-
tal is coming out and people are
cager to join the main stream. Per-
haps they were looking for encourage-
ment. But there exists a paradoa in
Jur economy. 1 want the Minister of
finance or the Prime Minister to clear
all ambiguities in regaid to this issue

Mr. $peaker, Sir. as | bave siud eai-
lier that there is no dearth of capital,
talent and man power in this country.
Perhaps there has been some defici-
ency in running the administration of
the country. there has been some flaws
in it. The Indians who go abroad
make themselves affluent and they
make a vital contribution in making
that country prosperous. Many
Indiuns migrated to America as far-
mers, professionals. and small tra-
ders. They have reached the stage
where they have the capacity of earn-
ing 50 billion American dollars and

they have earned the same. Local
people of Britain are jealous of
Indians  settled there. = Wherever

Motion of Thanks ASADHA 27,1913 (S4KA) on President’s Address 242

tndians go they try their utmost to
earn money and they achiove groat
success. But it seems that the mo-
ment they come to this country their
talent iv blunted.

We are struggling against our defi-
cit economy. In my opinion if poli-
cles are changed condition of the
country can improve. For that we
will have to make a new beginning.
For new beginning it is necessary that
leader should have clean record. Go-
vernment official should be account-
able and the industrialists should be
asked to ewn only reasonable protits.
They should not be allowed to make
excessive profit.

Mi. Speaker. Sir. 1 am nol among
those who immediately become defen-
sive whenever the name of IMF s
mentioned. IMI is not something
‘ikc & bug bear India is an ancient
ind a vast country. It is not possible
for anyone to purchase india. When
Shri Chandra Shekhar was our Prime
Minister 1 had said that nobody can
purchase the Prime Minister of India
and 1 am prepared to repeat the same
tor the present Prime Minister too.
The Piime Minister of this country
is an clected represenlative. 1t iy im-
material whether he is elected by a
majority or a minority but it is a fact
that he is the Prime Minister of this
ountty and nobody can purchase
him. 1f he sells himself, that is diffe-
rent thing. But it is not possible for
IMF to purchase us. IMF cannot
swallow such a big country.

[English]
SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum): But this

happened in Japan.

[(Trunslation)
SHRI ATAL BIHARI VAJ-
PAYEE: If conditions are being

laid down we have every right to
analyse the merits and demerits of
those conditions. [t is not proper on
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our part to feel frightened whenever
the name of IMF is mentioned. Mr.
Speaker, Sir, it is not that wealthy
countries in thc world are very much
anxious to invest in India. Actually,
they have a number of other better
ofponunities. The fact is that peo-
ple lose their senses as soon as they
disembark on an Indian Airport. After
all they have the market of Soviet
Russia, Communist China and Eas-
tern Europe which need investment
and they are offering attractive condi-
tions. It is true that we had a bitter
experience of East India Company.
But if country does not act with self
vonfidence, it would be very difficult
for us to overcome this crisis.

Mr. Speaker, Sir, theie are thiee
aspects of the present problem of
foreign exchange. The first is the
smuggling of gold on a large scale.
On July 12. 1991 the Minister of
State of Finance told the Parliament
that the Custom department had sciz-
ed about 2926 kg gold ie. about
3 tonnes of gold worth Rs. 102 crores
from Januaity to June and eveiybody
knows that only two or two and a
half per cent of the total gold smugg-
led into India is seized. We can guess
from it as to how much gold is being
smuggled into the country. Accord-
ing to our estimate it is 200 tonnes
every year. During the last ten years
from 1Y81-82 to 1990-91 the price of
gold has been about Rs. 36 crores per
tonne. It means that gold worth
about Rs. 7200 crores was smuggled
into thc country during the iast ten
years and which comes to about 36
billion US dollars.

Another aspect of the foreign ex-
change crisis is over-invoicing. The
Government has come forward with
a number of proposals of economic
reforms. but nothing concrete has
been put forth by Government in this
regard. We took loan from foreign
countries to meet the immediate crisis.
That is all right. But what will hap-
pen in future? How can we guarantee
that the country will not retread the
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path which led the country to the
present catastrophe. Smugfling of
gold should be checked. would
also suggest some effective measures

for this. But besides those, other
measures should also be taken.

Mr. Speaker, Sir, we import plants,
eguipments, spare ts and raw-
material for industrialisation. During
1980 to 82 and 1990 to 91 we import-
ed plants. equipments and raw ma-
terial worth Rs. 2 Lakh crores and
29 thousand 640 crores. Generally,
it 15 belicved that mporters indulge
in 10 per cent over-invoicing. The
Commission taken in the arms deal
is also a part of this over-invoicing.
I have consulted the industrialists, ten
per cent is not a high amount. But
at this rate of 10 per cent we left
about Rs. 22 thousand. 964 crores in
foreign countries during the last ten
vears  Which comes to about 11.4
billion U.S. dollars.

Third  aspect 15 that  of under-
mnvorcing.  We  export commodities.
Duting 1981-82 and 1990-91 we ex-

ported commodities worth Rs. 1 lakh
57 thousand 655 crores. Generally it
15 believed that the exporter deposits
10 per cent on an average of his ex-
poit in foreign countries. However,
some exporters are only for name sake
while some one are genuine. If we
accept that five per cent under-invoic-
ing is done then the deficit comes to
Rs. 7 lakh 8 thousand 883 crores.
which is 3.9 billion US dollars. It
means that we paid about | lakh 2
thousand 845 crores because of this
defective system. 1 agree that in this
process recycling of money takes
place. Supposc we allow a = margin
of 25 per cent on account of it even
then that money comes to about 39
billion U.S. dollars. 1If the decades
of 50 to 70 are included then the
amount comes to 56 billion dolilars.
This should be checked. If we fail
to check it and continue to meet our
immediate requirements by taking
loan, then we may get immediate re-
licf but we will entangle ourselves
badly in this crisis again.
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At present we have not to face
elections and there is sufficient black
money in the country for the purpose.
About Re. 90.000 crores of black
money is generated every year. That
day during the Question Hour it was
said that one cannot fight election
with black money The President in
his Address has referred to the ways
to eliminate black money But its
generation should be stopped. Many
schemes and proposals are being put
forth to bring the black money into
circulation and suggestions are being
made ahout the purposes for which it
should be uscd. However. T would
not like to go into the detail. I am
not talking of black money at the
moment.

We will have to think how the
smuggling of gold, under-invoicing
and over-invoicing should be checked.
A suggestion in regard to issuing gold
bonds has been made. The Govern-
ment can issue bonds or take other
measures. There is a great demand
of gold in the country despite the fact
that due to her wecakness for golden
deer. Sita was abducted. Now Sita
has been elected to the Parliament
and Ravana is also there and there is
no fear of abduction. The truth 1s
that the BJP has brought Sita and
Ravana together. This should not
create any confusion in the ‘Banar
Sena’® sitting opposite us.

Love for gold is always very strong
and people require some gold for do-
mestic purposes. Measures ghould
be taken to ensure that they are not
forced to meet their requirements
through smuggled gold. Many pro-
posals have been made in this respect
More suggestions and, even sugges-
tions to brinﬁ about basic changes can
be made if the Minister of Finance so
desires.

. Suggestions to check under-invoic-
ing or over-invoicing can also be given
As for instance in regard to import
over-invoicing, the  representatives
of industry and finance should be
called and directed to find out the
rates of plants, equipment, spares and

raw-material etc. in the international
market. They should contact the
foreign chambers and publish the
price list regularly. A constant watch
should be kept on the prices of plants
and spares being imported. 1 think it
can be checked to a great extent. No
efforts have been made so far in this
regard. We can seek the cooperation
of foreign chambers and can also
invite quotations from authorised
dealers by contacting them. Some
are of the opinion thal it can give rise
to corruption. If the persons involv-
ed are dishonest they will find out
loopholes, despite bringing about lot of
improvement in the system. I do
not assume that ple in our country
are corrupt or dishonest. We should
have faith in the honesty of the citizens
of the country. We should encourage
them, we should provide opportuni-
ties to them and see that they are not
forced to take wrong steps.

There is also a suggestion to check
export under-invoicing. A foreign
consultant concern can be appointed
to assess the cost and the market price
of the commodities being purchased
“ton us. This should be done at re-
gular intervals. BExporters should be
made to export their goods at actual
prices

Other developing countries are also
facing the similar problem of under-
invoicing in export and over-invoicing
ia import. Indonesia is our neigh-
bouring country. They have entrust-
ed the entire responsibility to look
ifter the customs of their country to
a Swiss company. 1 am not advocat-
ing its case. But they have taken
such a step. [ only want the Govemn-
ment to take immediate measures to
check bungling of foreign exchange
which may enable the Government to
save fifty million dolars,

International situation has changed.
1t has become more difficult for the
developing countries to get assistance
from the West., We should under-
stand this fact. Not many days have
passed when in December. 90 a Ger-
man professor named Hatmat Elsane
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had visited Dethi. He delivered a
lecture, 1 had chance to go through
.

16.00 hre.

He spoke very bluntly and these blunt
things are a challenge as well as
a warning to us. It is true that he
referred to those countries which get
aid. But we should understand what

he wanted to convey. I quote him:
16.00 hrs.
“But this aid will be characterised

by conditionality. It will be extended
under rather severe conditions because
the South no longer has the option
of threatening to change allegiance
from one power bloc in the North to
the other. The arguement, if you do
not give us aid on the terms we want,
we will get it from elsewhere. will not
longer be operative.”

[Trqhdaﬁon]

It i a sort of hidden warning to
the developing nations. Now you
have no other option and you will
lLiave to come to us. It is troe that we
are not petting aid, rather we are
concéntrating on trade. It is also
true that we took loan and we arc
paying it in instalments. There may
be diﬁerence of opinion over the way
gold was mortesaged. However, the
whole country, including all of us,
would like that the country should
pay . the instalments of the loan at
every cost, We would have every
_right_to ask as.to why the situation
was allowed to be deteriorated to this
extent. Wc would also want that
such a situation should not arise in
future. But it should not be taken
that we can make the country self-
reliant- only through words but vir-
tually rejecting it in practice. If the
assistance or aid sbits the interests of
the ¢country we shonld accept it, other-
wise we should reject it. Besides we
shodld create confideace and deter-
-minstion among the people. When I
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suggested setting up a National Go-
vernment. my friend Shri Indrajit
Gupta said about that...

SHRI INDRAHT GUPTA (Mid-

napore): Whatever you said in the
House, has been reported in my
name.

SHRI ATAL BTHARI VAJPA-
YEE: They also want that you and
we should cooperate.  Mr, Speaker,
Sir. it is good that the Government

has won the Confidence vote. It is
a matter of happiness. But Shri
Advani also pointed out in his speech
as to how long will this arrangement
Jast on day-to-day basis. It is just
like digging the well everyday and
drinking water.  There should be
some permanent arrangement. The
country ‘is facing crisis and 1 agrec
with hon. Prime Minister that even
if he had full mandate' he would not
have been able to solve it single han-
dedly. 1 do not want to go into the
details of the crisis that the country
is facing today. 1 would like to con-
iine myself only to thc economic
crisis.  The country is in a war like
sitnation. 1 am not saying war situa-
tion but war like situation and that
situation is even more dangerous than
war.  The enemy is known and well
identified in a war but here it is as-
suulting us from behind the curtain.
We are in deep economic crisis.
There is political  instability in the
country  and thercfore, the people
should rise to the occasion and re-
snlve to stand united. All of us
should help in creating this national
resolve,  But this cannot be done by
keeping the opposition in the dark.
We should be taken into confidence
and the people of this country should
also be .taken into confidence. If
this Govarnment works on these lines,
{ am sure that we can overcome this
crisis.

{English)

- MR. SPEAKER: 1 have receiv-
ded a letter from the Finance Minis-
ter.  He has sought time to make a
suc motu statement at 445 PM.
Now, Shri Rajesh Pilot.. - N
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[Translation)

THE MINISTER OF STATE OF
THE MINISTRY OF COMMUNI-
CATIONS (SHRI RAJESH PILOT):
Mr. Speaker.  Sir. heing called to
speak after Shri Atal Bihari Vajpayee
1s in itse'f as big a problem as the
one being faced by the country on
which he was speaking. 1 was just
now thinking that since 1980 when I
entered politics I have heard many
7on. Members and today after 12
vears 1 have come to realise that th:
art of oratory is a must in this coun-
try. It is immalerial whether work

donc or not dene. The example
is  before us.  Ataljit must not have
schieved even a fig through his spee-
‘hes during the last 25-30 vears. He
raised 2-3 major issucs and thrust the
sntire blame of the crisis on our 2!
day old Government. Mr. Speaker.
Sir. when we left power in November
1089, what wos the condition of the
conntry at that time That is on re-
cord. T am not adding anything from
mv side. T woeuld like to draw  the
attention of the House to the condi-
tion in June. 1991 when we took over
POWCT, The  Prime Minister  has
mentioned  everyining in his snzech.
We ar¢ trying to follow in and
snivit and drawine inspiration  {rom
whatever the hon. Prime Minister
has said in his speech on the Con-
fiden-e Motion.

o
(LLer

When we left Government in 1989
the industrial growth had touched an
all time high level of 8 per cent and
i owas so after almost 20 years. After
the constant efforis of 20 vears it had
gone upto 8.8 per cont.  Agricultural
production touched 177 million tonnz
mark whereas in 1985 it was just 133
million tennes.  This is not my re-
port. but it is the Government report
which was submitted by a clnse friend
A Shri Atalii, Shri Devi Lal, the thn
Deputy Prime Minister and Mnustei
of Agriculture. [t has been mien-
tioned in that report that the 1987
drought was the worst drought of this
ceiury and Government  faced it
hravely and helped the people. That
i< the report submitted the  Govern-
ment supported by him.  That is
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what the then Deputy Prime Minister
said.  When it came to Confiderce
Motion a mention was made that
there i3 poverty in the country and
that too 51-52 per cent. No Mem-
her or a responsible citizen would like
inaf there should be poverty in the
countrv., The Congress Party at
least made scme cfforts in this dirce-

rion and raised the slogan of ‘Garibi
Haiao”.  We made cfforts also  in
this regard. 1 will give the figures
2is0 liter on.  When a slogan is rai-

wedowiork e also done
Ay Qnr;-k*‘;, Siy Shri Geurge
Peenandes claimed inoa report of year
8900 that 51 nor ocont peorle in
countrv are  iving below the
applied a wrong

‘he

r Hine, He
formula  instead of the formula pre-
nared bv H:— Planning Commission
which savs that o person having less
than Rs. 6000 or Rs. 6400 as annual
meome  would be treated as living
helow the poverly line.  Shri George
Sernandes prepared his own formula
and raised the limit to Rs. 10.000 on

paver

e own. It we  go by individuail
formulas the pereentage can still in-
Trense. The Cperation Research

according to their
:nalyziz boeed on Planning Commis-
sion’s farmula ﬂnw were only 27.5
per ceni people living below the no-
veriy line in 1980 Q0. It is a matter
of serious concern and we want that
povertv should be removed from this
COUNtry. /e are making untiring
efiuris in this  divection and  paying
fteation o it

Groun said that

while sgo it  was stated
coming of Congress (1)
situation

A litdle
that with the
to  power, unemployment

tas worsened. 1 do not refute pre-
valtence of  unemployment in  the
country, but at k,d%t do not  raze

us in this direc~
wWhat was done

the efiorts made
ticn to th g ULmH

during v tenure, but now at
least  we arve makine efforts. Dur-
ing 1985-90 the Congress (1) Gov-

ernment not onlv achieved the tar-
gct of generatine 2450 mitlion man
divs, bt generated 3452 million
days. 1 agree that the fgures
An remain on naners We created
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3492 msllion man days There can
be margin of error between 2 per
cent to 5 per cent, but definitely peo-
pl¢ got employment and benefits of
new schemes did reach even villages
and every corner of the country This
was the situation when we made over
the charge

S, today Shri Vajpavee rased
the ssue of Gold and country’s e.o-
nomic conditions, but Sir { want to
know when the Congress (I) Govern-
ment bowed out of office in 1989,
what was the position of foreign ex-
change reserves at that time

SHRI RAM VILAS PASWAN
(Rosera) How much wac the fo-
reign debt”?

SHRT RAIJESH PHHOT | am
commg to that point 1lso When we
left the power the fore:gn cxchange
reserve was Rs 6605 crores but on
our commg back to power it was
only Rs 2500 crores 1l Shr1 Vajpiyee
holds us responsvible for 1t then it 1
mjustice with us  When we went out
of power the foreign exchange re
serve was Rs 6605 crores but the
present position 1s before the Hous~
and the House 1s well aware of 1t
With the assumption of power now

the responsibility has been shifted
to us We have lost Nationual cr.di-
bility  Sir, you will agree with me

that there is a saymng in the countrv-
side—that as lone as creciblity s
there. even m the midst of poverty
trade of lakhs of rupees caa be done
but 1f credibility 1s lost even crores
of ripees have no worth Our credi-
ity has suffered but who 15 resnon-
able for 1t?  Why should T blame
Shri VP Singh During hic repime
of one and a half vear, T believe the
Government could function smoothly
for only 3 months from November
to January, as per the newspanmer re-
ports In January Shn Atalii st
gated Shri Devi Lal and T do not
know what prompted him to tread
& different path and with the result
two Pime Ministers  started func-
tioning from Februarv  The people
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ot the country know the cogditions
prevailing m the country at that time
What 1 read n the newspapess, if 1
stand corrected, that in realily you
were runming th: Government from
behind the curtam Everyday in the
evening a hist of demunds was sub-
mitted and they were ccmpelled to
accept those demands They were
afraid of revolt Therefore, 1 do not
b'ame the then Government As per
the newspaper reports the Govern-
ment was fiung 4 crists but some-
how 1t was runming Mr Vajpayee,
beheve me my Government does
not believe in  diy-to-day baigam-

3
on President’s Address

mg  We will run the Government
without entering mnto any kind of
bargam

SHRI RAM Vil AS PASWAN

Clanping p'ease

SHRI RAJESH PILOT Mr Vas-
payee rassed the 1ssue of clandestine
dealings In this matter Atalp 18
more experiencesd than me  More-
over 1 am younger than him. Be-
sides 1T am an ex-service man 1 have
Iittte waith in covertness and strongly
believe 1n openness which 1 learnt
durine my tenure i the Armed For-
ces- | clearly understand what 1 am
domng You need not to worry about
our dealings

Su, the polivies of the Govern-
ment are outhned 1 the President’s
Address Al the policies with de-
tails cannot be given in the Presi-
dent’s  Address The Government
tried to make a brief announcement
of the steps proposed to be taken to
improve the economic conditions pre-
vailing 1n the country  Secondly, my
party stionely feels that titi the living
standard of rural and noor people
do~s not mmprove the country also
cannot progress All the policies of
the Government are aimed at im-
proving the lot of R0 per cent people
of the country How can the con-
ditions of peovle of thé country be

improved> The Government has
come out with clear details of the
nroposed policies likely to be 5

for tackling agricultural, irrigational.
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wmdwmstrial and educational probiems
the country 1s facing Toauv n the
morping Mr Chandrajeet raised the
ssue of reservations for the back-
ward ¢lasses Sir the approacn ot
my party towards tnis 1sue s quite
clear A few months ago, Mr Chan-
drajest, was 1n the Congress (1) and
both ot us used to meet the late
Prame Minsster  Shis Rdyny Gandh
who hidd categorically stated thit he
had full sympathy with the back-
ward classes and his party was alvo
determuned to implement the policies
related to backward classes Stll our
policies are clear  (Interruptions

SHRI RAM VILASY  PASWAN
Then why therc 15 hi} rece ol op
non on this ssue n the ( ibmet

SHR1 RAJESH PLLOT On tas
1ssue we have no difference of opt
nwon  The difference 1+ thet vou -
terpret in your own wiy  We stick
to our policies and are determined
to provide reservations to the
backward classes We have made
our stand clear both nside and
outside the House [ was discussing
this 1ssue outside with someone and
1 made 1t clear to him th t the bene-
ht of reservation must hrst go to

the most needy in the backward
c'asses category  During a4 discus-
sion  with Mr Pawan o1 this
issue, I said to him that though, |

also belonged to backward classes,
yet 1 wanted that reservation to back-
ward classes—whethor it wais 27¢,
or 25¥7 or 30 must first be gven
to the poorest among the bickward
clasges,' Today my son s not m
so mach need of reservation but its
benefits must go to the son of that
persos, who lives mn a  village and
wheser40R reads in the hght of a
hurncgne lamp. Why s the reser-
vatibn being given to those who are
living @ airconditioned houses This
wus af example, 1 quotad to him
L

eservation does not
at t0 whom it should be gi-

CHAhaDR& JEET YADAY
( )
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ven o1 to whom u should not bv gi

ven It mcans the participation 1
power 32 per cent populatton of
our country 15 socttlly and educa-

tionaly  backwail, bur 1esenvation
has not been made for them m any
sphere  So the questvm 15 of only
piriipition 1n power  Ruservation
does not mean all that vou have
tated (fatennupniony)

SHRI RAIESH PILO1 Mr Spea-
ker, Sir »0 far asv  share ot back-
ward classes 15 concerned, you <an
see ow pairtys  mandates  since
1352 and compare those with that
paity s mandales whien ¢la ms itselt
1o be the well wicher of backward
vdasses  The Congiess  Government
has always done a good job tor the
bettetment of the backward c(lasses
Even 1 say that we should not over
look the reality Today we have to
think whether we showid uphft those
who are really backward or the so-
called backwards Thesonofanl AS
ofticer belonging to backward classes
should not be given benefits of resei-
vation, as he has been alieady reuad-
ing 1n a good school but the benefits
be extended to the poor waose child-
ren study in the light of lunterns We
are moving in that direction (/n-
tertupuic sy It 15 the mlention  of
party not to dsturb the quota of re-
servation but we sutend to extend the
benefits of reservition first 10 those
w10 are most backward among the
bickward classes categorv  This 18
our policy and we are gaung to im-
plement 1t 1n a rnight way The in
tention of the Covernm.nt 1s clear
(Inten uptiovs) Sir, the intention
of the Government becomes clear 1f
one¢ goos through the President's
Adfress, which (leatly states that the
Government proposés to set up a
Backward Classes Development Cor-
g:nﬁon at an eacly date This will

our first step to let the peoplc of
the country know the proposed lige
of ka;chon :,df theh(iwemment Owé
pohicy regarding the reservation to the
Backwurs‘ classes is, therefore,
solutely clear
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SHRI1 CHANDRA JEET YADAV
Have your referred to the issue of re-
servation anywhere in the President’s
Address? 1t there 18 any mention
about the ieservation foi the back-
ward classes in it, then please read
1t out

SHRI RAM VIi AS  PASWAN
Mr Speaker, Sir. in 1csponse to what
S Pilot has told you 1 want to say
oxy this much a. to way the govern-
ment does not tedl cleaiy its view.
to the Supreme Court’ Why do they
want to prolong .its 1ssue why do
they not clarify thun stand betote the
Supreme Court? 1he Supni. Couts
1s angry about the governnunts
vague policy townds tis 1ssue nd
it wents that toe governmeat shouid
clarily 1t policy resarding dis iscuc
Unterruptions)

SHR! RAIFSH PHOT As  ow
brothers are ety eager about  this
I would request them to allow us to
do this job, however, they may take
credit for this  Wo shall tell the peo-
ple outside this nouse that we had
done this work at the behest of Ram
Vilas only  We helieve i wouk, not
m mere propaganda  Mr Speaker,
Sir, T would like to assure this House
that our government (nterrup-
tions)

SHRI RAM [ AKHAN SINGH
YADAYV (Anah)  There » need to
clarfy your policy to the Supreme
Court right now as a case repaiding
this 1ssue s peading there  If you do
not send pioper answel af the appio-
priate time. there would be 1esent-
ment and ill-will among the people
aganst the piesent government .On
this basis, the Supreme Court’s vei-
dict may go agamnst the government
It will mean that on the pieteat of
the Supreme Cou:t’s judgement the
goyernment  will not implement the
Mandal Commussion Repoii and put
forward one excuse or the other for
not impiementing the Report

SHRI RAJESH PILOT: Ram
Lakhanyi, Please listen to me first
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1 would ke to assuie this House
(Interruptions)

MR SPEAKER Please take your
seat  All of us ae ready to listew
to whatever 15 bemg sad here  The
wvirster of Finance 15 also plesent
heie and he has sud that  he will
make 1 statement 1t 445 pm 1 am
permitug him for making tne state-
ment alter the speeches of Members
aic over  Therfore keeping in view
the constraint of umes therc should

not be any mterveation m between
the necihes of Members

SHRI RAJESH PILOI  Thank
you Sit An hon Membcr has just
now sud that unda the excuse of
the Syreme Court  (Jurerruptions)

SHRY JASWANT SINGH
torg it 1) Rajeshy, d op this
ud ple e proceed tuither

(Chit
subject

SHRI RAJESH PILOT On  thi,
pomt 100 | would bhe to nnke 1t
clear that we shall certainly sive the
benefit of reservations to the back-
ward casses and nothing wiil obstruct
its implementation {/Interruptions)

12 nglisit]
SHRI1 SRIKANTA IENA (Cut-
tack) I 1m on a pom ol order I

the Minster always tries 1o mslead
the House, then there will be tension
in the House S0 1 se.k your pro-
tection

MR SPEAKIR This 1s not a
potnt of order
{Intcriuptions )

MR SPEAKER 1 am not going
to allow this kind of interruptions.
This will not go on record T will
allow you to make a speech if you
wint, but not like this

*Not recorded
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{ L ramplanion}

SHRY RAJESH PILOT M: Spea-
ker, Smr, two or three members have
referrcd to the probiems of Assam,
Punjab and Kashmir in trerr spec-
ches The Assam Guveinment v uy-
mg all the best to cieate an Jlmos-
phere 1n which the situation that hed
been deteriorating it the recent past,
wi ¢l be improved

Su, as far as the problems m Pun-
jab and Kashmir aie concerned, these
are the matiers of coxern for the
whole country There afe ro two
opiniois 1egarding wast  should be
donc in Punjab and Nashmp  These
ar. tie unamimous sentiments of the
entire House that peae must be res-
tored m Punjab and Kashmur by
«reating a conducive atmospheie for
peace there and we must impiove law
and order situation thete which has
deteriorated there and the destruc-
t1oa which has taken place dunng the
last one or two vears should be made
good On behalf of my party 1 would
like to assure that our pariy has
never hankered after power  After
making an accord for peace. we held
elections 1in Assam, though we were
in power there and we accepted the
public mundate The same we did
in Mizoram where we were
power We signed an agreement lor
estal peact there We signed
an accord with Shri Lal denga, who
1t B0 morc now, to establish peace
1 would hike to assure the hon Mem-
bers of the opposition that the
Congress paity and its (Goveinment
will make all efforts i1n 1esolving the
problems of Punjab and Kashmur 1
hope the problems of Kashmir and
Punjab may be solved very soon if
all of us take it into same spint and
adopt same policy It has been ow
carnest efforts to create a conducive

atm re m Punjab and Kashaur
after holding the talks with all the
concerned parties since the day wur

party came into power.

shl&":yduil i'km Spukﬂme g s:"mt 5
i, X . Sir, 1
not hidden to apy one and it is wide-

ly known as to how the cownisy’s
condition has deteriorated, whether it
18 the issue of black-woney or any
fung cise  What 15 the mam reason
behtad all this? | was reading Nehru's
specch  delivered in 1952 1 was
reading s reply for Jar P1ikashp
Unierrapions)

[Lnging )

Shir Al Datiaypt you a1e a senwn
person aisten to me

SHRI  (HANDRA SHEKHAR
{Bala) Do not guote Nehru, do
wything

YHRI RAILSH PHOT We have
be n Iinmg vn Pt Nehiu s devlogies,
Cuandra Shekhaip and you have alsvo
neen livinz on Pt Nentu's sdevlogies
o some extent  \We have ben hv-
mg ou that weology and that 1s why
we will swivive on this

SHRI C(HANDRA SHIEKHAR
You sloud not guote Nchru. you
siould keep quite on at

SHRI RAJESH PILOT Pt
Nehru's wdeology will be followed,
we have been following it and we
will continue to follow that That s
oun platform and we will not leave
it on somebody’s suying

[ 1ranslation)

1 was saying a< to what 15 the rea-
son of this malawe? who 18 respon-
sible for such a atuation’ Why has
the political situation deteriorated (o
such an extent’ The main reason for
this 1s the dechine in the htical
standard of the country It is diffe-
runt thing whether all the parties ac-
cept this fact or not. Tut this 13 the
fact that unlesn every pasty of the
country fakes imtatives o rawe the

e
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political character. Unless we are
poiitically strong, our pioblems will
continue to grow, and they will not
be reduced. We may make our coun-
try strong only when we strengthen
our political character as well as our
national character. But it 15 very
unfortunate that today every poitical
party does not have any concern for
ail these things. Unless we adopt al)
these things. our country will not
march forward with stiength. | am
very thankful to you lo1 giving me
time. 1 have put forward the views
ot the Government 1n response to tae
points raised by Atalyt and othess.

/(gluh]
SHRI VISHWANATH PRALAP

SINGH (Fatehpur): My, Speaker, Sir,
in this august House we have debat-
ed the verdict of the pzople, and
there were difterences of opinion and
certainly there was not unanimity in
interpretation of what the verdict is.
In fact, it is not a single verdict, 1t
is the numerical sum of two partia}
verdicts-—-one of the 20th May elec-
tion and onc of the I5th fune, election.
They are not only separated in time
but they are also separated in con-
text. It is hike stapling two partial
judgements of a judge and then try-
ing to read coherence in it. Natural-
ly. and no wonder, we do not find it.
Anyway, this incoherence is the jea-
‘ lity of this House. What its dyna-
% mics will be in future. I do not know.
LRajesh Pilot Ji seems to bc very as-
sured @bout it. But it will be ou
endeavour to see that the voice of
- the people continues to be coherent
and for that we are committed and
on this ground we shall not fairly
keep away.

Hecause of this commument ol
ours to the people and the counrty,
when it comes to ifsues of the inte-
grity uf the country, of its emotional
and' ‘géographical unity. of its poli-

| 4tical and economic independence.
. ir, may 1 assure you that we will
(]
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not tunction like parties but as citi-
cens of this counuy because in  the
history ot every country, there
comes a moment wnen the real issuc
in the debate 1s not how we have
managed the counury but how the
country has managed itselt.  This
challenges belore us today demand the
sagacity that we ail put our shoul-
ders to ensure tnatl tac country ma-
nages itseit well. \We wul do extend
our hand when 1t comes to the issues
ot the country and ol the people. And
tor this, the only way out is consen-
sus. lhere is nu other way out as
we dare p.aced in the House today.
And 1t any coherence is to be read
intu the incohetent verdict of the
people, 1 think they have given a
veirdict to run this House by consen-
sus.  But consensus assumes a cul-
ture of consultation. Certanly, if
unifateral decisions are made and
then if ugreement iy asked., it is
not consensus. May 1 say it is
non-consensus? S0, let us not adopt
this path, and 1 do hope there has
been effort in this regard. The Prime
Minister initially mnvited us but there-
after we were surprised that very ma-
jor decisions were taken and we were
just iaformed that 1t has been taken
and now we have to agree or disagree.
Sincerity of dialosue i tv be deve-
loped | think 1t 1s noi only that the
Government gets through the vote of
Confidence. As the House is consti-
tuted. I think the Government should
bring a motion of having confidence

m the Opposison 1 think  that
is  what  you nced moie So, please
show  this  con‘idence When it
comes to the countiy’s  jssues, cer-

tardy we will behnve 1enonably. as
that 15 our tesponsihiiity to the peo-
p'c. but certainly it 15 as much our
responsibility  not spare you  where
you make lapscs or where you de-
viate from the interests of the coun-
try and we shall not spare you at
all.  We will be ruthless when it
comes to that issue.

§ir. the Presudent’s Addicss is dread-
fully siknt on many things. and this
silence gives shivers to us. It is silent
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on the fuderal polity of the ¢cuntry
it 1s silent on decentialisation 1t 1
sient on the commitment to the free-
desp of the press and electronic media
it 15 sdent on clectiral refoims, 1t 1S
qalent on judicual reforms to ensutc
the independence of the judicary  So
this silen~e 1 far more cloquent n the
speech atsclf 1 do not know whether
it s silence of the mnocent o1 the
stkence of the kicked but certainly at
18 very signihicant be.ause this 1ssue
1s not of academuc mterest We have
gone to the peopl on these issues
They have given a vaidict on this and
it does concern us when there 15 no
mention of thesc vital issucs that relate
to the democratic  nstitutions them
selves the erosion of which 1y what
we exactly winess d for some time
now .,

When we talk of the fuderal polity
Sn there 1s a certain element of poli-
tical equity in all thesc and a very
delicat.  balance 1n the Constitution
has bsn woven Somewhere we have
to introspect on the problems of alie
nation in Kashmir, Punjab or Assam
Apart from the external terference
that 1s there, 1s not there some erosion
of democracy that also has contri-
buted? 1 do not say ‘solely’, but that
15 also the contribution to the element
of alienation It 1s not necessary
When we talk of the umty and mte-
grty of this country when this clement
15 there, T am sure this should have

come in the Prendent’s Address on
this very count that the federal polity
of the country will be preserved and

the Government 1s committed, but they
avoided this 1ssue  But this 1s one
thing which the Government may not
take seriously, and 1 thunk when the
Prime Mmister replies certainly he
will make this clear And also when
we talk of the power to the people,
m fact, th re should be power to the
poor And much has been said just
now — ‘commitment to the poor
About the 1ssue of Panchayats Ra) end
decentralisation, there 18 no mention
of 1t in the Presidents Address We
want to know exactly what 1s the com-
mitment of the Government on pan-
chayati Ra) on the electionic media
what 15 gomg to be the fute of the
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Prasar Bharati Act What 1s the assu
rance regarding the freedom of press’
Yes today 1 can say it because when
we ate m the Opposition we are all
for the freedom of the press The test
comes when we are m power and the
further test comes  when the places
would turn At that moment we did
pass the test  There was no pressurc
on any journalist or owner of the press
10 change his tune or anything hke
that  These are viry fundamental to
the democracy  atself  The ssue of
judicial  reforms 1 very urgent We
hnow that lawvers and advocates b.
fire getting the appomntments as
Judges 1t 15 a sad thing that they go
up and down the corrnidors of power
What sort of judiciary we are having’
What soit of institutions we dre hav
ng? Preusely our 1ssuc 1s how far
the Government 1s going to protect the
domocrati,. mstitutions from crosion
which has led ulso to the present state
of pohitical situation we are having and
also the Government should explain
why these vital issues have been left
oul from the Preaident’s Address

Sir, so far this goes regurdmg Press
dent’s silence 1 am now coming to
what has been said mn the Address
May 1 start from the last phrase of the
last sentence’

That runs like this

You have befoie you the historx
task of building a strong and pros-
perous India, a humane Indua. an
India where there 1s social harmony
and communal amity, an India from
which poverty has been eradic.ted
an Indm based on equalty and so-
cal justice ”

One has 10 come to the last phrase of
the whole speech which has now be
come the first phrase (f the millions
of people who have known nothing
for thousands of years except stability
of this deprivation and theirr humiha.
tiocn  What will be our message to
them’ After tine  Address, what 1
the concrete message that they would
recaive? Wil 5t be the stabihty of
their staghution or wall there be a
message of change? This change,
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may 1 make it clear. is not made by
dolling out money from the freasury.
Destinies of nations have not been
forced by legislations, destinies of
nations have been forced by social
forces coming forward, those forces
which have been oppressed and dep-
rived. What are we geing to do for
them? They are not asking for crumb
from the treasury. They want to have
a share in shaping their own destinies
and the destiny of the countrv. How
much shire are we going i« give them
in power?  Here, T want w0 qu.t:
Gandhiji. who vegarding Swaraj said

“By Swaraj I mean the Governm nt
of India by the consent of the pe--
ple as ascertained by the largest
number of adult population. malz
or female, native or domicile who
have centributed by manual labhur
to the service of the State.”

This was the dream of the Father
of the Nuation, that those who have
contributed by manual labour to the
country should shapz the destiny of
the country. Who ure thesc people
who contribute by manual labour?
Gandhiji. in his mind. had not put the
word ‘manual labour’ just like that
deliberately there. Who are these peo-
ple who toil and earn their livelihhod
by m»nual labour? Are they not the
people of the Scheduled Castes?  Ar:
they not the people whom the society
has labzlled as ‘untouchables’? Thzy
had not asked for it. They did not
ask us to call them as ‘shudras’. They
are the Backward Classes; this is the
main labour force. It is the produc-
tive force of the country and it is the
producer class of the country. After
43 years of independence, we have a
shape of country with the main pro-
ducer class of the couniry not having
a say in running the ccuntry. It is
not so much of an issue of how much
money they are going to get from the
Budget.

Sir, when we talk of social justice
which the President has said, no pro-
gramme of social justice can be drawn
up without recognising the sccial
reality,  If you put a curtain on this

\k
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social reality and then have a pro-
gramme of social justice, T say. we
are not only deceiving ourselves. but
we are also deceiving them. In sthe
analysis that we do of the country,
it is not only necessary that the eco-
nomi~ and political realities have to
e taken into cognizance, but the
soccial reality  also should be taken
into cognizance: not only they should
be taken into cognizance separately.
but their  int rrelations  should be
clearlv  understood. It is a verv
ugly fiet that  those who are in the
upper straty of ihe society do have a
maijor shave in the power structure of
the country and in the power struc-
ture. | include the burcaucracy also
because it is an institution of power.
It is also an ugly fact that those who
are in the lowest strata of social order
have smallost  share  in the power
structure. This is the sole reascn
why all developmental efforts do mnot
reach those people who ought to
benefit by these developmental

efforts. Unjust social order gives
rise to unjust power structure  and
this power structure dictributes  the
h-nefits of power unjustly.  Unless
we make a direct assault on this
nexus. I think. we will be only de-
bating. So many Members have
debated - that the bencfits do not
reach.  This issue is not concerned
with only with this Pariy or that
Party.  That is the reality.. Some-
where in the whole mechanism, the
political ~ will is missinz. Among
those who centrol power, some ele-

ment of political will is missing. Who
will have genuine political will? Tt
is the deprived that will have the
political will. ~ So, if we have to in-
duct -an element of political will, we
have to induct the people of the de-
prived sections into the power struc-
{ure.

I request you to bear with me as
[ read out some excerpts from the
book of Guynar Mridal on Asian
Drama. The insight that he has, for
a foreigner to come and have such
an insight is remarkable. He says,
India started with grand leadership.
There were a galaxy of statesmen. A
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very few developing countries have
this. There were people of integrity,
ccmmitment and  sacrifice.  Then,
what happened over the years? This
is what he said. That is what we
have experienced. I do not endorse
it merely because he has said so but
we have also experienced it. He
says:

“The upper class status of those
who stepped into power disposed
them to abstain from taking policy
measures that would contravene
the interests of privileged groups.
The operation of the political for-
ces under stratification that has
kept the masses of people poor,
ignorant and passive.”

That is the relationship of the poli-
tical system and social order. He
further says in the context of what
had happened:

“India’s acute problems, made it
seem imperative to avoid issues
that might threaten the unity of
the articulate upper strata.”

Precisely that is the sin we have com-
mitted.

“The wurgency of achieving or-
der and stability induced most
Teaders to shelve = idological com-

mitments and  acquiesce in post-
poring the implementation of the
full Congress programme. Even

the fact that economic and social
reforms are largely ineffective in
practice can, in a sense, be describ-
ed as “stability”.

[-think, there can be no better diag-
nosis of what “stability” had made
for all these years.

“But this kind of stability has only
been achieved through -the incapa-
city of the political system to in-
duce the social and economic chan-
ges that development calls for. By
leaving real -power with the oppo-
nents of economic and social
change, political stability implies
stagnation.”

18—11 LSS/ND/91

[ think. this is an issue which we
may address seriously, not of accus-
ing or blaming each other but let us
list. this on the national agenda, irres-
pective of Party consideration. Tt
is not how it may affect one of us
or the other. It is going to affect
millions of people, not something
remotely, but something which they
live through their lives, from birth to
death, on the daily basis of experience
of life as we have in the present social
order and set up.

in this
light will
some superficial
address ourselves to
seriously.

context, I do hope that
be thrown not only on
level but we will
this more

T will take you to paragraph 36 of
the Address where the President has
said :

“The Government attach great im-
portance to make administration
more efficient and responsive.”

Now the need to have a responsive
administration is on record. How
is it that merit alone is all the qualifi-
cation in the examinations? All
those who pass IAS do not have low
IQ or intellect or knowledge. It is
never suggested that administration is
not knowledgeable. It is know-
ledgeable. But it is not res-
ponsive. That is the complaint
of the common man. Respon-
siveness is admitted merit. Have
we not seen what administrative merit
is? s not responsiveness to people
a valid merit than all cxaminations?
For instance, Defence Services. Only
on mere examination, they do not
say “You go and be a personnel in
the Defence.” There are some other
human qualities and if responsiveness
is a merit, expericnce has to be part
of it and the experience of suffering
only can bring responsiveness, not
reading of books.

It is also said in this very para that
the Government will complete the
drive for flling the backlog of vacan-
cies meant for Scheduled Castes " and
Scheduled Tribes in various Minis-
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tries and Departments.  (Interrup-
tions) We will cooperate fully with
you when you take any measure
(Interruptions). I am taking you
into confidence (Inferruptions). We
considered this in the Cabinct. (/n-
lerruptions).  We had considered it
in the Cabinet among oursclves. Wc
had come to a decision among our-
sclves—Shri Ram Vilasji was therc
that we will bring a legislation be-
cause today there is only  Government
Order, a Circular or something like
that, regarding reservation of Sche-
duled Castes and Scheduled Tribes.
We had decided that we will bring a
legislation where it will become an
enactment and it becomes justiciable.
A Member of the Scheduled Castes
and Scheduled Tribes can go to the
court and get justice. We have pro-
mised this to them about half a cen-
tury ago. 1 will request the Govern-
ment to bring this legislation in this
very Session. We will all coope-
rate.  Let it come from Prime Minis-
ter himself tomorrow.

Rest assured also that while we
extend this cooperation. let us as-
sure, as Opposition, if it does not
come in this Session. we will go to
people and agitate and fight for it
becausc we can no longer wait.  So.
we have given due notice of our in-
tention of cooperation and also of
opposition. Let it not be known
that we have kept any secrets  Also,
there is a silence, a dumb-founded
silence regarding labour participation
in management  There is no men-
tion of it. Of course, there is a
mention of labour having some shares
etc. But what about labour partici-
pation in management?  If the capi-
tal has a share in management. 1n
the production of wealth so also the
Iabour is a partner to it. Why
should it not also have a sharc in
management? it is not a merc
trade union demand. It is a com-
mitment of the Congress Party con-
tained in its manifesto rcgarding
labour participation in management.
We have brought a legislation in the
House regardidg labour participation
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in managcment. We want a very
clear assurance of what the Govern-
ment is going to do about that Bill
which we had introduced. We want
that in this very session because it
doesn't require budget or foreign ex-
change or it may not have to go to
Finance neither the first o@ce of
Schedule Caste/Scheduled Tribe nor
of labour participation in manage-
ment.

apprehensions have been ex-
presscd. It is stated that labour has
not come to this level. But the
Rescrve Bank of India’s study shows
that sickness on account of labour is
only 2 per cent and on account of
management it is much more. So,
let us have confidence in our produc-
tive forces or labour force. Why
speak of all othcr things?  But we
don’t have confidence in them  We
should have confidence in  them.
Precisely. this is what the signal that
should go from this House. We may
be short of moncy. We may be in
some difficulty. But we do have
confidence. On this. we must be
rnich  We are not poor in confidence
in our working and toiling peoplc—-
that is the message that should come
from this House.  That is what |
demand. It is not contrary to our
today's challenges of modernisation
or competition abroad. Germany
has got labour participation and it is
competitive in the international mar-
ket.  Japan has a model of coopera-
tion, not of antagonistic relationship,

Sir.

industrial rclationship. It is com-
petitive and competent. We want a
very categorical assurance. May |

also give notice that if we are not
going to give an assurance on labour
participation in management in this
Session. we will go to the working
class industrial  town-by-town and
we will marshal them here till you
give them the right.  That is the
signal that should go from this House.
(Interruptions)

THE MINISTER OF STATE OF
THE MINISTRY OF LABOUR
(SHR1 K. RAMAMURTHY): Mr.
Speaker, Sir, our hon. Member and
former Prime Minister of India was
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discussing about the participation  of
workers in the management.  His
Govcernment has brought a Bil and
15 pending in the Rajya Sabha. May
I know from him, Sir, after the intro-
duction, why it could not be passcd
at that time? Let him kmdly ex-
plain  (Intctruptions)

SHRI RAM VILAS PASWAN-
It is the Congress(l) which did not
cooperate. {Interruptions)

SHRI VISHWANATH PRATAP
SINGH I am very happy that he
has given assurance that he 1 ready
to bring that Bill and place it We
will give you all the support  (/nter-
ruptions)

SHRI K. RAMAMURTHY. You
ate not passing that Bill in the Rajya
Sabha  Why arc you not doing
that?  (Interruptions)

SHRI VISHWANATH PRATAP

SINGH: Are you gomg to bring
that Bill or not? That closes your
mouth

[} ranslanion)

SHRI RAM VILAS PASWAN:
We could not bring that Bill becausc
the Congress() did not support us.

[English)

It is on record that they waunted that
that Bill be sent to the Select Com-
miattee. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH: It is precisely this thing
that 1 requested. Let not serious
matter be scuttled by these superfi-
cial remarks. Lect us be serious.
All right, we have made all the
mistakes. Arc you ready to correct
them on labour participation in
management?

SHRI K. RAMAMURTHY: Yes.
(Interruptions)

17.00 brs,

SHRI VISHWANATH PRATAP
SINGH: Our commitment has been
clear on it (Interruptions)

SHR1 SOMNAIH CHATTIERJEE
(Bolpur): Is he supposed to reply
to questions put by a Minister?  (In-
terruptions)

SHRI VISHWANATH PRATAP
SINGH Wc are the authors of that
Bill the Labour Participation in
Management T want a commitment
of the Treaswy Benches even for
giving a last date

Coming to Paragraph 28 of the
Addiess relating to backward classes.
it says

“Government s commutted o spe-
cual measures n favour of socially
and  cducationally backward clas-
ses.”

Maih the words “special measures®.
It does not say about the reservation
in Government jobs  Again it says:

“In implementing these, preference
will be given to the poorer sections
among  them ™

We do not know what these measures
arc It further suys.

“Whete poorer candidates are not
avatlable, the benefit will go  to
other members of the backward
classes  The Government will also
cnsurc that the benefits of reser-
vation arc provided to other eco-
nomically backward sections who
arc not covered by the existing
schemes.”

This construction  of sentence leads
us to grave doubt. Why? Firstly,
there is no reference to job reservation
in Government  service. It talks
about “only spccial mcasures.” It
should be clcar that the Government
1s committed to job reservation for
the backward classes.  Secondly.
the doubt is. there is no reference of -
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dist.  Which list will you follow? |
want a clarification. Which list ol
the backward classes is going to be
followed?  Are you going to follow
the Mandal Commission list? 1If
they arc going to follow that, why
don’t they write it here.  (Interrup-
tions)

SHR1 A. CHARLES (Trivand-
rum): Why did you no: write it in
your order?  You had not accepted
the Mandal Commission list in full.
(Interruptions) That is the whole
problem. (Interruptions)

MR.
your seat.

SPEAKER. Please tuke
No interruptions pleasc.

(Interruptions)

SHRI VISHWANATH PRATAP
SINGH:  There is no reference to
job reservation. There is no refe-
rence to list. 1 do not know whether
they have produced one of the¢ Man-
dal Commission’s lists. We had
adopted a common list of the State
and the Mandal Commission. We
had sent 14 joint sccretaries. ‘They
had given the report. 1t is ready
with the Government Are you
going to follow that list Pleasc
make it clear.  Otherwise, you will
scuttle it for another ten years and
the report will be kept in the cup-
board. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH: I am in the opposition, |
have got a right to guestion. I have
no duty to answer it. (Inierruptions)
How can a Minister question an op-
position leader? We have a right to
question.  (Interruptions)

THE MINISTER OF STATE IN
THE MINISTRY OF INDUSTRY
(SHRI P. XK. THUNGON): How
anomalous it is. So far as Arunachal
Pradesh is concerned, backward clas-
ses have been mentioned and they
are in the list. Ten names have been
mentioned. Not even 50 people are
there. If that is followed, out of 80
per cent of population, only 50 people
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wili be takmg the benefit of 27 per
.ent reservations. Sir, such is the
anamoly. I do not know whether
they knew it. (Interruptions)

SHRI VISHWANATH PRATAP
SINGH: 1 think they are mot well-
informed. What was done is a com-
mon list. If it is in the State list, only
then it will be all right. If it is not
in the State list, then we will work out.
When any Minister rises, he is com-
mitting the Government, and not a
person. It very clearly shows now
after this reply from the Minister that
the Government does not have a list
at all and that he has not given
thought to it and that how he is going
to fulill this promise. 1 want a clear
assurance. {(/mterruptions) There is
no quantisization about the percent-
age. Are you back-tracking from 27
per cent? You have back-tracked.
You have not been able to give a
commitment. The President’s Ad-
dress has come You have responded
m the House and questions were put
and there was not even a single ans-
wer bused on your great sympathy.
How much is it? It is 00l per cent
or what is it?  (Interr:ptions) We
have seen the conduct of the Govern-
ment here and also in the Court. As
the last dayv was expiring, hon., Mem-
beis raised the issve here and that is
why they have asked for time. We
want very very specific answer on
this. At no occasion. we wanted the
1eservation  for all times 1 come.
Even in our stutement, we have said
that after 10 years it will be reviewed.
1 do not want to go into the whole
debate. There are other things to be
discussed.

About the women a lot has been

said that they want to do several
things about women.
[T ranslation]

SHRI SUNIL DUTT (Bombay-

North): The entire nation is anxious
to know where the gold of this coun-
try has been sent? The hon, Finance
Minister is present in the House. Let
us hear him about the whereabouts
of the gold.
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MR SPEAKER  Suml Duttp, the
hon Minister 15 gomg to make a
statement on the 1ssue wh h you have
raised  But theie ue  everal hon
Members who are to speik on the
President’s Address Let them speak
first and thereafter the Finance Mm
ster will make a statement

[Translanion)
SHRI SUNIL DUTT You allow

big leaders to speak for a longer
duration whereas w¢ are given only
5-10 minutes

SHRI VISHWANAITH PRAIAP
SINGH S I will ainswer that ques
tion when 1 come to  economy issuc
but they aie not readv to listen

[F ngirnh]

In paragraph 27 of the Presidents
Add ess 1earding. women 11 has been
sud

Ihe programme aims at develop-
m2 4 New  sense  of awareness
imong women particularly i rural
areas wd empw r them, <o that
they becoine ictine particapants
the process o syaal transformation
ind regener ition

In oar Pin hyatt Ray Bill, whien
we had processed witun Goveinment
we had this pioposal to hive 30 per
cent seats teserved for women If you
want to make them imolved m  the
development and transformation then
we wont 1 chimficatton Are  you
gomg to .ne ony place 1o women n
the Panchayati Raj institutions? (In
terruptions)

SHRI MANI SHANKAR AIYAR
(Mayiladuturar)  Will you yeld for
a minute? (Interruptions)

SHR1 VISHWANATH PRATAP

SINGH No 1 am not yelding
[ I'ranslation]
SHRI TEJSINGHRAO BHON

SLE (Ramtch) Only for 30 per cent
has been said Maharashtra Govern
mehnt (Interrupno is)

274

[4 nghsh)

SHR1 MANI SHANKAR AIYAR
Having yielded to the lady, why not
vou yicld to me for a mmute? (In-
(erruptionsy

SHR1 VISHWANATH PRATAP
SINGH  Well, 1 will give you the
same honout of the lady (Interrup-
11ons)

SHRI MAN] SHANKAR AIYAR
Is 1t not a fact that the proposal to
1eserve 30 per cent seats for women
i the Panchiyats was fust made by
you predecesso  Shri Rayiv Gandha?
tInterrupric nsy Secondly 1y 3t not a
tict that m the Indira Mahila Yojana

wimch s the context 1 which you
eid oul this quotition 1t was speci-
hicdly stated  that the entire pro-

gramme would be administered by
Mahila Sabha comprising of all the
wdult women ol a wiillage who would
from  amon.  themselves  choose
sathins who would  wt as a  focal
point of the programme”

In vikw ot this 1 do not know
w it v the dlanfication  the former
Piime  Mmnter  seeks  (Interrupt-
1t nsd

SHRI VISHWANAIH PRAIAP
SINGH 1 im very happy that they
ire pomg to bung tn 30 per cent re-
eivition m Panchayati Ray for the
women | any very happy (Inferrup-
Hons)

SHRI VISHWANATH PRATAP
SINGH  Are vou bunging m or are
vou not bringmg in?  (Interruptions)

[1 1anslation)

SHRI TEJSINGHRAO BHON-
Stk Ths should be 30 per cent
Mhirashtra 15 the first state where
we have implemented it The same
1s true about other states where con-
gress party 1s in power But during
therr rule (Interruptions)
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(English)

MR. SPEAKER: You have made
your point, please take your seat.

(Inter1uptions)

SHRI VISHWANATH PRAIAP
SINGH: Sir, they have been in the
Treasury Benches for a long time.
(Imterruptions)  Still, they are behav-
ing as if they are in the Opposition
and we are in the Treasury Benches,
asking us questions and answers.

[Transiation]

AN HON. MEMBER: Have
they accepted anybody else as back-
ward accept Sharad Yadav and Ram
Vilas Paswan? Not any Member of
Lok Sabha Member or any governor

Alnterruptions)

MR. SPEAKER: Please take
your seal. You can speak only
when the hon. Member who is speak-
ing is yielding. You should not
rise from your seat again and apain
Once or twice is all right but do not
do it again and again.

(Interruptions)

[English)

MR, SPEAKER:
do it again.

(Interruptions}

Please do not

MR. SPEAKER: Please sit

down now.
(Interiuptions)

MR. SPEAKER: You have to

sit down.
(Interrueptions)
take

MR. SPEAKER: Please

your seat now.
(Interruptions)

MR, SPEAKER: T cannot con-
tinue like this. You understand if

he yiclds, you can speak.
(Inierruptions)
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MR. SPEAKER: 1 can_ explain

You come to my Chamber,

to you.
[ I'ranslation]
SHR! SURAJI MANDAL: We

shall resume our seats, but they are
creating disturbance. When the hon.
Members (rom  other side rise from
their seats, disturbance is bound to
be there.

MR  SPEAKER: 1 have told
you as well as those on the other side.
Do not give me a chance to warn you
again

(Interruptions)

[English)

MR SPEAKER:
disturbing him.

You are also

(Interruptions)

SHRI VISHWANATH PRATAP

SINGH: Regarding the economy,
there is a need vl a conscious ap-
proach because we know once the

country gets into a debt. then it takes
mote than a decade to come out. It
15 certainly a duty of all of us. We
are all conscious of it irrespective ol
party considerations that the country
15 not allowed to slip into such a con-
dition. But at the samce time, what
Shri  Atal Bihari Vajpayee and
hon.  speakets  carlier  also  had
mentioned is that thcre has to  be
transparency. The country has to be
taken into confidence. It has to be
told what is the situation: what are
the measures to be taken: what will
be the consequences if they are not
taken. And after taking these mea-
sures. what further is whole economic
remedy by which we will be able to
pay loan or not get into a situation in
which we got and analysc the reason
how we got into that. Unless the
people are not taken into confidence.
1 think, it will be very difficult politi-
cally to take the measures or any-
thing that you have in mind. It s
like a diabetic patient. If pe is sg-
flering from diabetes. it is better to
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tell him that he is suffering from it.
This is the problem. Otherwise il
you say. you ure all right, and if you
do not tell him that he has got dia-
betes but say. ‘you stop taking
sweets™. he is going to beat you. (In-
terruptions) It is a situation which
has not developzd overnight. The
foreign debt from 1980 to 1989 multi-
plied ten-fold. In 1986. I had the
occasion to be in the Finance Ministry.
1 had brought before the Cabinet a
paper—well- -documented --as to how
the variables of expenditure. of re-
venue. of loans. money supply all will
behave. and had predicted that by
1990-9), the country will be in a
deep crisis or financial crisis. though
an analysis was basically on the do-
mestic side. But we know the foreign
exchange and the domestic situation
are interlinked. That was four years
ahead. I had warned that we are on
an accident path. If we apply the
brakes now, we can avoid it. If we
apply the brakes two years later, per-
haps we cannot avoid the accident. In
that paper. I predicted that -I am spe-
aking by memory --the revenue deficit
by the year 1990 will touch about
Rs. 14000 crores and somehow it has
exactly touched that figure. At that
moment, as my conscience was clear
I had done my duty and warned that
these will be the things which will
come. The various measures that [
had recommended were accepted by
the Cabinet but my tenure was only
about a month and a half. But 1
remember onc thing that there was
lot of pressure to take foreign com-
mercial short-term loans. 1 resisted
it firmly during my tenure and it
could not come. After I went out.
the window for short-term loans had
opened and that created greater pro-
blem. When long-term loans alsn
will get accumulated, they will catch
up the problem. But the problem
arises greater immediately with the
short-term  loans  because you will
have to pay in three months and six
months. So, there may be some
reasons which I do pot know as I

was not there in the Government. But
certainly. when we came back to po-
wer in February 1990, again we stop-
ped this short-term loan. Tt might
have been going on for sometime In
December or January. So. these mea-
sures were taken. [ do not want to
2o into the details as to what we have
done and what you have done and 1
do not think that is the spirit of this
debate. We can do it on some ucca-
sion in the Budget session, I cannot
go into all those details but 1 can
well answer those guestions that have
been put. 1 think that is not the spirit
of this debate.

Government has a foregin exchange

budget also. The foreign exchange
budget should hecome an_integral
part of the regular budget. There is

no reason why it should not be so.
When T was there. the foreign ex-
change budget usually was prepared
by October. It makes no scnse. SO.
next year. 1 tried to make it by
March. When we pass the deficit in
our normal budget. we think that we
have got the rupce. we will print the
rupee or earn the rupee. But inherent
in it is the foreign exchange deficit.
It is not taken into account and the
House passes it straightaway. After
passing, there will be pressure. So.
this is an area which demands better
management. The Finance Minister
is here. 1 would request him to bring
the foreign exchange budget alongwith
the regular budget. When there is
such a crisis, there is no reason why
it should not be discussed in  this
House.

Deficit is truly reflected and that is
why. [ tried to correct it. I got some
figures. The Reserve Bank loans are
shown under the heading ‘ILoans’ and
not under ‘Deficit”. It is a genuine
deficit because some fiduciary money
is created. The House debates hypo-
thetically and true deficit is not reflec-
ted and [ tried to makec some correc-
tions and some figures used to come
to the Parliament. Dr. Manmohan
Singh is there. He is an expert in
all these matters and, I think, certain-
ly the House is justified in demanding
it,
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The other pomnt which I would like
to say 18 that there must be some res-
triction on defict I found that it
does not arise within the Government
We are all elected We also have
compulsions to make many pro-
grammes and schemes 1 do not
think that pressure 1s there and so
geperally we have to accept 1t It
will not be advisable also to have
somebody outside the Government
The Expenditure Commusston was
once suggested by Ch Charan Smngh
but 1t will become a super Govern
ment Why cannot we evolve an eco-
nomy within the Hcuse? It the Go
vernment goes beyond a certain limjt
of deficit, say, 10 per cent or 15 per
cent, then for every supplementary it
normally comes back to the House
and if there 1s a majonty 1t gets 1t
passed Why cannot it be made as
two-third’s majority> Then there
will be a consensus for making defi-
cits than running the country into
another debt trap If there 1s two-
third’s majority, then the Government
will have to talk to the Opposition
for getting more deficit 1 would re-
quest one thing on my own 1 do not
commit my party to it 1f Money
Bill fails. the Government fails Tt
brings a poltical problem on every.
one’s head A Government should
fall on a no confidence If a Money
Bill fails, let not the Government fail
Then we will really be free to debate
a Money Bill on its financial ments
and not on other considerations other
than finance (Interruptions) This
is 8 ‘right’ that I am suggesting for
you ou acquire 1t!

Then Sir, the Reserve Bank should
be allowed to function as 4 Reserve
Bank and not as an extension of the
Government It has become a de
partment of the Government It
should be given authority and auto
nomy to function

AN HON MEMBER  Should it
not be responsible to Parhament?

SHRI VISHWANATH PRATAP
SINGH* Of course 1t should be
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responsible to the Parhament, but not
like a Government Department

lhere should also be stability of
excise duties and direct taxes When
we assess an industry that this 18 1ts
raving capacity there is no reason
tor this capacity to increase every
vear unless there 1s 1 dramatic change
in the economy or a dramatic improve
ment or fall m that particular sector
With regard to custems, we cannot
1 ave stability because 1t has to res-
pond to the international situation
[tut <tabibitv with  regard to excise
wnd direct taxes should be a part of
« 1 reforms and 1evenue should be
uty yced for expansion of economic
wtivity and that 1s the best way to
uc revenue on a long term basis

in all this we talk of tiehtening of
the belt Wl ose belf 1s to be tighten
ed? That 15 the question Is the
roor man s belt going to be tightened
cr o 1t the belt of thoce who can
afford® When there will be a price
mp it because of all these medsures
how~ docs the Government ntend to
biffcr the poorur sections on the price
tront?

These a e the questions that  we
hive in mind Sir I do not know
hew much tine 1s there 1ud there
a1¢ others vet to speak

Coming to Punjab the sontence
te ddiens tewds as ‘Law ind order
situation 1 the country has been
Ciuse of grave concern for some timc
now’ After thic sentence  Punjab
a1l Jammu & Kashmir werc discus
sed 1 am sure the Pnme Minster
might not have sctutmised 1t and the
Cabinct teco might not have scrutinis
ed it T have 1ll respect for the Prime
Minister His  political sagacity
would not reduce Punjab and Jammu
& Kashnur to a mere Jaw and order
problem If you see 1t from the point
of view of law and order only then
that 15 not the pomt And this pers-
rective calls for change Now elec-
1uons 1n Punmab are postponed all of
a sudden Nobody knows how it
has been done and who has done it
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and how the Election Commission
functions. We demand that a date be
fixed for elections. We have seen that
after evcry postponement of clections.
the Government has not been able to
improve the situation. [lherclore, a
fair election date should be fixed and
we should go ahead with the clec-
tions. He also talked about a law
which is going to come, where if any-
body makes any statement regaiding
secessionism, he will be debarred
from membership. How will this law
rate? 1t will be misused and it will
be highly dangerous We have come
across some instances. 1f you see
the files of some of those members
who have been clected to this House,
you will say that they should not be
released But after getting elected,
they were normal. You released some
and 1 also released some. They were
the members elected from Pujab.
Let this normalisation take place.

The other aspect that I am guing
1o talk about is the federal structure
in Punjab and Jammu & Kashmir.
Somewhere this federal spirit is erod-
ed. I have been given some disturb-
ing intormation with regard to Noga-
land. My Party colleagues have men-
tioned that a team of certain respon-
sible persons from the ruling party
have gone there, They are in the
toppling game. This is a very highly
dangerous game let us not add
more examples of the erosion of fe-
deral spirit. This is how alienation
starts Toppling of governments  is
not the way to arrive at a conscnsus.
Here 1 want to make it clear. Let
us not play such games. It may have
serious repercussions here too.

T want an assurance for the Defence
- Forces personnel and that is pension
for ex-servicemen. We¢ taok a deci-
sion in the Cabinet that from Sepoy
to Subedar and for the officers, there
should be an increase of pension. That
was under our consideration. We
demand from this Government that
they should only publish the decisions
of the previous Government and not
just throw them out. If they do not

19—11/LSS/ND/s!

Motion of Thanks ASADHA 27, 1913 (SAKA) on President’s Address

282

do so. that will be the greatest in-
justice to the cause of ex-servicemen.

I would also like to mention some-
thing about the 15 point programme
and the employment of the minorities.
We took a decision that in every Se-
lection Board. there should be one
member of the Scheduled Cavie and
one member of the minority commu-
nitv, so that justice is ensured Now,
we want a time bound declaration not
only regarding Minoritres  Commis-
sion but also for Rapid Deployment
Force, Earlier, vou had mentioned
that you are going to give statutory
status to the Minorities Commission.
You had also mentioned about main-
taining the status quo of shrines ete.
We welcome them. But. there should
alvo be a ban on slopans,  casettes
and advertisements,  They aie highly
inflammatory 1 challenge that it is
not only a political, economic or so-
cial question but theuie has been an
attempt being made to challenge our
culture also, It is not the (hallenge
on the Government hut it is a chal-
lenge on the psyche of the people.
This is most dangerous [ think we
must strengthen the unity and inte-
gritv of the country.

Our position is very clear regarding
Ram Janma Rhoomi issuc  This is-
sue should cither be scttled amicably
or the law of the lund should be ho-
noured  We said that the  Courts
<hould be kept away from this. The
mechanism of resolving Jisputes and
arriving at a decision nas been in-
corporated in the Constitution. Now,
we are saying that you take away
that mechanism and after that, you
solve the problem.

Shah Banu's case was quoted. Re-
garding this case, there was a judge-
ment and then we came to the Par-
liament for amending the law. We
amended the law and an assurance was
given that only the will of the Houss
will prevail,  Now, either you sub-
mit yourselves to the will of the peo-
ple or let the Parliament decide on
that issue.
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At the end 1 want to say this We
should kecp this m mind that India
will not reach ity fulfilment unless
its two-thirds population which had
been deprived for mullions of ycars
does find a place in the governance

1 think, this message will clearly
come out from the dehberations here

(T ranslation]

SHRI CHANDRA SHEKHAR
(Ballia) Mr Speaker Sir. [ have
not to makc a long speech  (Inrer-
ruptions)

[Enghish)

Nobody can let me down
accustomed to that

You are

[Translanon)

Sir, | do not want to he dragged
into these controversies 1 want to
mention only those 1ssues which con
cern the future of our nation and
which have been rased both nside
as well as outside the House Purhaps
I did not want to speak mn the House
but 1 am constramed to pomt out
that the Hon Prime Mnaster 15 not
present in the House On that day
he had said during the couse of his
speech that the steps which he took
to solve the economic crisis should
Iave becn taken by me 1 want to
«ay that all the papers were rcady
but due to the difficuit situation !
was facing 1 could not take those de-
aisions 1t 15 only on the basis of
those papers that the hon Prime M-
wmister has taken this decision T un-
derstand my  responsibility towards
the nation and towards thiy House
To say that these ssues did not come
before me and that I did not thnk
mn terms of findinz solutions to them
is beyond truth There may be some
short-comings 1n me. but 1 cannot be
accused of delaying decsions | do
mot know how the Prime Mimrister
took the decimon. 1t 15 his domain
asd only he can teil about it But
I do admit that the capabilty which
12 has to take a decivion 18 not there
in me 1 am not talking i terms of
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the support of the hon Members, but
of capabihity to take a decision This
cipability to take a decision 1 un-
piralled 1n him 1 had writtenhim a
letter telling him that be took very
speedy decisions 1 have no objec-
tion to his taking speedy dectoions.
but the manner in which thuse deci-
sions  are being taken, I think. will
jeopardise the futr-e of wur .ountry
There would not hive heen any ob-
jection to me had the Piime Minister
taken the decision himself. or had the
Cabinet or the Parhament or the Con-
gress  Party taken the decision, but
i am constrained to siy that, from
what appcared win the newspapers. 1t
was clear that the Paillament and the
Congress Party did not know about
this deasion  As for the Cabinet. i
do not know whether 1t had any
Anowledge about the decision or not

Just now, my f{riend Shri Rajesh
Pilot wis speaking T know him, he
1s a4 young man with a seal to make
furtaer studies and take the country
toiward  He was quoting fiom Nch-
1ugt s speech T told im not to quote
Nehruyi  But he still  ventured and
Jid not quite succeed because you can
not stretch Nehru beyond o particular
himit 1 did not agrec with all the po-
haes of Nehiup but the message of
telt reliance and ‘Swadeshr’ which
Nehru gave in the economic sector was
the legacy ol Gandhi's movement
Through yo1 [ want to tll Shn Ra-
jush Pilot that thev are no mote as
soctated with that tiadinon His party
has broken the last hink with  that
tradition during the last threc months
While 1T am saying so I am not sway-
cd by emotions 1 have been m Par-
llament for the last 29 vears and |
have seen how policies were framed
Industrial Policy Resolution was not
fiam d in a day MRTP Act and
FERA were not passed 1n a day nor
was the policy governmg the Tndian
and Foretgn Companies  formulated
n a day Our Gurudev Atalji is
stting here and he knows how much
heat was generated curing the de-
bate on the MRTP Bill jn the Rajya
Sabha The House had to sit through.
out the night after the normal ugny
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sittmg to discuss the Dutt Comnuttee
report on that Bill He would also
remember that beswle discussion n
the Parbament Pandit Jawahduial
Nehru hac avited the expeits and the
fearned  people from all ova  the
country for an open debate un the
Industrial Policy Rusolution  fhe de
bate lastd eight years irom 1948
to 1956 The work which Nebru
accomplished 1n eight yeany the task
which, Smt Indira Gandhi ¢ould ac
complish 1 4 5 years has bien «em
pleted by Shir Nuasunha Ry
three days I congratulate him
this  ceficiency  He has tuined ali
these policies topsyturvy  The docu-
ments were ready  After 4l wherc
trom the documenty came  who pre
pated these documeats  Tacte snould
be a discussion on these gutestions
I do not want that all these things be
made pubhic  Quite tmocently  he
sad that we would not Bthe to know
the dutatls of the Budget not would
he hhke to discJose them  the people
who have been clected to this House
at least knw this much of the Par
hamuntary tiadition that noither any
one would ash the detuls of the Bud
get normybody was gomr 1o dis
cJose them

Someumes we are suipised about
it Should we not discu s the policy
matter? Should v/ not  tespond to
tne laws when we change our pliny ?
When 1 hive alrady hinded over
charge to mim | am surpised when
1T am told that all ‘hese deuisions
were bemng taken at my instamee |
was worred a it when 1 vas told
that there was a report ol the World
Bank on the basis of which thosc

decisions had been tahen  That 1c-
port was submitted to the Govuern
ment m November 1990 ter | as-

sumed office 1 held the oflice of the
Prime Munister from November 1990
to Jane 1991 Although in the eves
of our friend Shn Somnath Chatterje
1 was the Prme Mmuster just for
name as 1 depended on other’s sup
port But 1t was the mmstortune ot
the couatry as well as nans that |
happened to represent the country at
that time no matter whatever weak-
nesses whatever Iack of anderstanding

and whatever low capauty (o take
deessions 1 had  During these 6-7
months that 1epoit was not submitted
cither 10 me or to the Mamster of Ti-
nance or even to our highur offictuls
1hat 1eport was contined only to a
gioup of 8 10 9 officers of the Gov
crnment of India 1 would not like
o mention here any of these ofluars
name as you might be hnowing them
However 4 say that most ot these
ofticers have bien the officets of the
Wotld Bank at one time or the other
And  {ntarruptions)

[Fnghsh}

SHRI
JFL

SOMNALTH  (HAITER
Ty a very scrots matiet

SHRI SAITUDDIN CHOUDHU-
RY (Katwi) 1t s a very serious
matter  fhere s to be an mgwry
ot this

[T temdaiiony

SHRI CHANDRA SHEKHAR
M1 Spcaker, Sy 1 wiote a letter to
tte Hon Prme Minsster requesting
him to clanty as to where this 1eport
had been kept and why this was not
shown 10 me and why this was not
discussed > As Atalyn has said, when |
dis ussed various ssues with the Mi
sty of Fmance o day or two after
assuming my oftke one of the offi
cers pprasing me ol the suuation
told me that the spuation was so bad
thit nothang could be done then )
wked him why was he retaiming the
post despite having such conception?
Lhat hizher officer who 1y very close
to Shri Vishwanath Pratap Singh 15
stillin the Government ot Indw and
he mav agamn reach that high post [
1wked ym that very day to relinqush
his ofice as that kind of pesaimtsti
views were not required 1 requested
the Prime Munister to make 4n 1o
quiry nto and gave him an assurance
that 1 woulkd not raie this  issue
publicly tf1 T am upprised of the fact
after the mguiry But 1 would lske
to ash my Congress fricrds as &
why should 1 keep silent shen the
Prome Mmster, after gettmg my let-
ter states that his decision has been
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taken on the basis of the papers pre
pared during my regime’ s there
not any responsibihty on my part foi
this country or for this Parhament

[English}

THE MINISTER Of IINANCE
(SHRI MANMOHAN SINGH) Mr
Speaker, Sir, I have great regaid for
Shr1 Chandra Shekar | wish to as-
sure him that all the papeis have
been prepated by us and no outside
agency has been mvolved directly or
indirectly in the prepaiation of these

papers

[Fransletion]

SHR1 CHANDRA SHi nHAR
1l hold Shis Manmohan Singhp  m
high csteem  He 15 my fuend He
nught have prepared papers  at his
own level without any hldp fom pov
ernment  during the last 97 cays
Even then 1 cannot believe that av |
am not so unknown or ignotant |
too have seun some of the papus as
well as that report of the World B ink
I possess two pages of that roport
Should 1 1ead them out but it would
be an unprecedented move”? The con
tents of the speech of our Vimster o
Commerce talliis word by word with
this report The same policis  arc
bemng adopled as hive been suopest-
&l in this report of the World Bank
In this report  cverything has beun
suggested 1 detarl as 1o what should
be the State policy and what should
be the industrial pohiy, that the cus
toms duty be reduced and «aoise duty
mcreased in the budget  These aie
the 18 papers that have been sent by
the Woild Bank since 1987 and 1 am
surprised that on these papers discus
sion <an be held in the IMT n the
World Bank and in the multi orgs
nisations of the world but trese can
not be shown to the Parhamont and
the Prime Mnuster of thiy ccuntry
and, moreover, T am boiag held res
ponsible lor taking decsious on this
If Shri Manmohan Singhp hLas taken
thry dedision, this 1 something phe-
nomenal as there 1s much similanty
between the way of thinking of Shn
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Manmohan Smghp and that of the
IMF and th:gWorld Bank. And 1l
would not hke to say anything m
this regard  But 1 would certwinly
like to pomnt out the othe: thimg Well,
they have taken the decision  What
nucessitated them to take the dewsion
within three days. could be the coun-
tty not await for a week and couid
hc¢ not take his own paily-members
nto confidence’ They want to change
the poliues that have been framed
by this country and by this Parba-
ment mn the last 20-21 years saying
that they are hilpless that st s m
the mtuest of the public and that 1s
for the sake of development Now
they want to convince the countiy
that they have decided to change these
polictes after a deep thought 1 have
1ull confidence i their wisdom  but
I am not ready to hold the wisdoin of
any Prime Minister any Member of
Parltameat or amv Minister of Finan
«v hither than India s wisdom ot 21
caly taken together It s my help
lessuess  Thetetore 1 say trat the
mattet should be considercd scriously
I do not blame that they have a mala
hde intention nor do I say that some
sort ot bunghng has buen done But,
1s it proper that those eight ofhicers
contiuously kept this acport in their
possussion tor seven long months and
did not bother to look nto 1t for
hfteen days? ls 1t propu that they
tahe major polry decisions wath out
consuling anyone? T would ke to
sy that much ¢rv was raised  when
the smuggled gohl was sent cut side
diring  the period of our govern
ment and that act was allegedly call
ed by the Congress Party a national
Party betraval  But that very act of
nationl betrayal of the month of
May hi become today an act  of

patriotism 1 cannot make 1t pub
lic here as to what 1s thete n  the
files 1 had withheld that decision

not for one or two days but for hf-
teen days but the peisons like Shr
Somnathy who constantly called ou

government a care-taker government
compelled me  There were certain
big powers that wanted to compel
that caretaker government to take
wrong decisions 1 do not want to
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say more than this. But I want a
thorough inquiry mto all these mat-
ters and all the facts must be
brought before the countiy in unam-
iguous terms, I think that the de-
valuation was not required. Lven,
today 1 am of the same view but
1 would not like to make any com-
ment whether this act of devalua-
tion is right or wrong. 1o my opinion
we could do even without  this.
Shri V.P. Singh did not devaluate nor
did 1. No one did talk about de-
valuation with me but suddenly with-
in seven days the whole scene and all
the circumstances in the country
changed and we became helpless. |
know that we have shortage ot mo-
ney. | would not like to talk about
louns owr country is burdened with
and also about who 1s responsible
for this and to what extent. Shn
Rajesh Pilot delivered a very learn-
ed speech here. I congratulate him
as well as the Congress Party which
has got such a competeut member

Iike him. He made a reterence to
the amount of loan  they had
left behind but did not state

as to what happened to the foreign
exchange amount of rupees six thou-
sand crore kept 1n the secret teserve?
A sum of rupees live thousand crore
had been spent by them and the re-
maing one thousand by Shri V.P
Singh  ({uierruptie ). And the re-
served amount of rupees six thou-
sand crote.. (Interruptions)... Some-
times, 1 am very much contused. Iwo
things perturbed me onc thing, as
our Gurudeo Shir Atalp has  said
that if a man is changed, the society
will change itself So far as the
I.M1 s concerned he has suggested
us not to call a spadc o spade. We
call a spade @ spade becausc we fear
that Atalji nught be misguided Al-
though I am saying all this, these
are not new things 1 did not know
that 1 would have 10 speak today. 1
would not make a mention of the re-
poirts of 1982 but the U S.A. trea-
sury submitted a report to the US.
President in 1982, in which the func-
tions of the IMF, World Bank.
Asian Development Bank have been
defined. 1 wish all thc members of
the House to go through that report.

In that report it has been stated that
the business of these Banks is to
work for the economic, political and
strategic policies of US.A. The re-
port says-—the countries which are
taking loans should support USA on
esternal affairs. It they don't sup-
port her, they should at least remain
neutral,

India is a backward country. It
IS a poor country belonging to the
third world. But we and espccially
those people who always refer to
the name of Pt Nehru should
not jgnore the fact that India 1s the
leader of third world countries. India
1s the only country in the world
walch 1s stll raising ity voice. Qur
friend Shii Indrajit said the other day
that Indi. wow the only country which
was raising its voicc and Brazil was
the second such country and the rest
ot the counuies had yielded. The
people ot Asia, and the people of
backward tegions look to you with
hope  Mr. Speaker, Sir, the people
awvoid of any political knowledge are
«aying a lot of things. At one time
they talk of USSR and on some other
tume they talk of Gorbachev. Mr.
Speaker, Sir, perhaps they are not
aware of the fact that the ocicty
which Mr. Gorbachev is heading has
got an army which 1s alert and poli-
ti.ally active. There 1s a great diffe-
rence between that society and our
society. In spite of that a person like
Gorbachev 1s  waiting for an imita-
tion from the countrics of G-7. He
15 also not likely to get any help. Our
ceuntry has to enter new fiontiers and
take up new decisions. Now-a-days
countries likc Japan and Germany
ale ready to help us by way of giving
us loans. Mr. Speaker. Sir. 1 am
saying with grcat rcsponsibility that
8 tendency is devcloping in our coun-
fiy and there is a Government sct up
in our country which is not intercsted
in running the Government.  They
want to create only one feeling in the
country that this country will disinte-
grate. There will not be any I.M.F.
and the World Bank. 1 am not
against LM.F. and World Bank. Dur-
ing my term of office 1 also recejvex
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a loan of the order of Rupees 1200

crores I had levied taxes eiso The

capitalists of this country would have
to be told that if we have to tighten
gp our belts, they will have to do 1t
rst.

Mr Speaker, Sir, what 15 conds-
tionality? If you want to know 1t,
you through the rcpoit  of the
World Bank You should go through
the Report of Treasury submitted to
the President, they don’t work steal-
thily, 1t 1s kiown to the whole world
and the cnlite country knows 1t ex
cept the Parhament of India 1 am
saying this that if  steps are being
taken deliberately 1 have nothmg to
say But ] apprehend that we are
heading towards pitch darhness where
we arc mortgaging our 'uturc M
Speaker, Sir, 1 apprehend that we are
not only puthing our veconomic nde
pendence at stake but we are ploying
with pohitical indépendence as well
and 1t 1s not our cxpenience many
countries of the world have taken
such stepd Gone are those counties
gone is that economic mdipendence
and gone 1s their economic develop
ment 1 would hike to ask Shri Atalp
who 15 a great supportcr of cultute
nnd civilisation as to what happencd
to the culture of Korca and Birsban’
Is the dazzling hight of gold nd «i-
ver, economic  development a large
number of motor-cars el¢  the tradh
tion of our countty {lnterruptions)
I am talking of these countries which
are considered as developud coun
tries be 1t South Korea Phillipines
Thailand or Taiwan What has hap-
pened to therr culture and civilisa
tion? I don’t want to mention about
all that (merrupnons) India  cant
adopt that path, and the day thc na
tion 1s led towards that direction the
countrymen won't stand by you
Therefore, I want to tell you all this

I would conclude my speech with
a word about Punjab There was a
discussion about Punjab and Shn
Indrayt Gupta asked as to who had
taken the decision? wanted an
wngwer to s dquestion QOur friend
Buln Singh said Yhat 1 had not con-
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sulted anybody, although everybody's
opmion was known Parties lke
CPM. BJP, Communst Party and
a few people from Akal Dal were
parucipating 1n this process  Only
exttemists were oppwsed to the hold-
mg of the elcctions and a neighbour-
Ing country of ouis was also opposed
to the holding of clections

1 don’t hold any secret talks 1
had consulted all the concerned peo-
ple ncluding the Govanor  there
Moteover | had consulted ol the
sections of the admimistration and
we had unammously takcn a deci-
sion that ¢lections should be held in
Assam and Punjab It 15 known to
wurybody that the Honourable Pre-
sident objected to thss 1 told him
that he could have his rescrvations,
but we felt that the crcumstances
were favourable 1 would like to tll
nmy triends from the Congicss Party
especially those from Assam that theie
was  tremendous OPPOSILICN  Against
holding of elections m Assam, bt
clections were held pedcefully  there
and Congress Paity tormed the Gov-
ernment there What had happened
within 15 days My fricnd Shn Butd
bm%lh said that 1 had gone out of
Dethi for lour hows and Honouiable
President brought the situation undet
control, otherwise the situation of
1984 would have been repeated 1
have gieat regard for the henourable
Picsident and his support was always
available to us, but how tan  Buia
Singh forget that m 1988 bh. was
Home Mimster and the present Pre-
sident was also a Mimister Why had
‘he ncident of 1984 taken place then?
Shir Buta Singh is not present at the
moment 1 cnquired from him  at
that tme on phone, he was sobbing
and saying that he was not able to
do anything 1 dont want that the
question of human compassion and
human suflering should be talked
about m such a flippant manner All
the same you mught have seen that
a puppet speaks 1n the 1diom ol hss
master T dont object to the puppet
as long as his master 15 native of thi
:3"{'?3,}.:“‘ if ltTrlc n:mnster belongs

n coun e sit .
«omes very bad Y ftuation be
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What happened m Assam?  The
law and order situation has bzen dis-
1upted once again Through you
have got a Government, the aimy 18
the same, and same 15 the pohce
force T don't want to take any cre-
dit but creating a feeling of repug-
nance and bitterness s not gxd If
we avold indulging i such things,
perhaps we may solve the problems
of our country moie easily

Fimally 1 would hke to say one
morc thing Shn Vishwanath)i has
made a point just now He appears
to be very impatient in propounding
new piunciples 1 would iequest him
not to put forward a suggestion to
make Reserve Bank of India an m-
dependent body Shix VP Singh has
been the Finance Mimister  He nught
be having more experience about the
functioming ot Reserve Bank (f India
It 1s not the question ol any partica
lar individual It 1s the question of
mstitutions Now we have to sce
as to what an cxtent an excellent per-
son  «ould be influenced and how
much powerful could be the external

forces’  Secondly. 1if the Govern-
ments are not voted out on the
Finance Bill how could the Govern-

ments be voted out then? One has to
think as to how long Shrn Nuaiasimha
Rao and Shn Advani can adopt diffe
rent attitudes on financial matters?
Thercfore  financial matters aie ox
tremely complicated More  might
have been proved to be wrong on
othur roatters, but he has  spoken
one everlasting truth that  finanaal
questions arc decided by the 1nnes
strength of an individual and 1t n-
ficts pamn upon the person itsell when

his or her interests are adwvcrsely
affccted T remember the example
given by him Jf we discuss with

a priest of the British Church and go
on refuting 32 cardinal principles, he
would continue to say that we are
the children of the same Almighty
God, we should live with a feeling of
love and brotherhood, but f ycu tell
the same priest, the same bishop that
one square yard of the land of the

church belonged to you, he would
forget all the thngs and fling the
~me cross on your head S> such
dreams appear to be vaiy good, but
all the same 1t 15 a dangerous game
In wconomic matters, on the une hand,
you have a feelings for the poor and
the backward and on the other hand
such 18 the co mdmation of the eco-
nonue matters A person hike Lord
Buddha has spoken of —

Bahujana hitay, bahujana sulhay™
he has not said

“Sarvajana Su-

khay

hitav— Sarvajana

because there can not be consensus
on such ssues  All of us, T mean
all the people including members of
Congress party should think over it
There are different streams and these
streams <¢an not confluence at one
point  Mr Speaker, Sir, it we keep
all these things m owr mind we may
srrive dat the correct decision about
the future of India and the poor
p.ople of India

[Enghsh]

MR SPEAKER The hon Finance
Minister will make a statement The
other Members may speak later on

THE MINISTER OF PARLIA-
MENTARY AFFAIRS (SHRI GHU-
LAM NABI AZAD) While the hon
Speaker was inside, the sense of the
House was taken that the House will
be extended upto 8 O'Cloack

MR SPEAKER We will mit upto
8 OClock and allow the Members to
speak
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STATEMENT BY MINISTER
Gold Transactions
[English)

THE MINISTER OF FINANCE
(SHRI MANMOHAN SINGH). We
are faced with balance of payments
crisis of an unprecedented nature. Our
foreign exchange 1eserves have despite
significant borrowings from the IMF
in July 1990 and January 199/ falien
to a very low level. Due to the
weakening of international confidence
in the rupee, international commercial
banks have become extremely reluc-
tant to lend us money. For the same
reason, inﬂow of remittances from non-
resident Indians into foreign currency
and rupee denominated general acc-
ounts with banks in India has ceased
to be a positive figure and in the last
month there were signs of a large net
outflow on this account. All over the
world, expectations about the future
value of the rupee were highly unfa-
vourable and this was encouraging
India exporters 1o delay the remission
of export proceeds to India and also
encouraging illegal export of capital
from India.

It is in this background. that we
took the decision on Ist & 3rd July,
1991 to adjust the exchange value of
the rupee. This action has had a
favourable impact on the psychology
of international markets and all the
principal players therein. 1 am confi-
dent that over time, the exchange rate
ad{pstmcnt together with the trade
policy reform measures we have taken
our balance of payments will signifi-
cantly improve and there will be a re-
turn of jnternational confidence in our
cutrency.

However, in the immediate run, we
have a major liquidity problem We
have compressed our import bill to an
unprecedented degree to save foreign
exchange for import of only the most
cssential articles.

At the same time, we have large
external debt service puyments falling
due. We have taken a firm decision
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w0 honour all our international com-
mitments and not to default on pay-
ment of debt.

We are, therefore, faced with a §it—
uation where we have large financing
requirements which cannot be met
immedhately by inciease in exports, or
by further import compression. or by
increased external borrowmg from in-
ternational commercial bunks or by
way of increased flow of remittances
from non-resident ludians

It was in this background that the
previous Government led by Shn
Chandra Shekhar took this decision
to sell abroad 20 tonncs of gold out
of Govt stocks with an option to re-
putchase 1t at the end of six months
The actual expoit of this gold took
plac: between 21st and 31st of May,
199}

The previous Government had also
agreed with the dectsion of the Re-
setve Bank ol India that m the pre-
sent difficult sitpatson, upto 15 per cent
of Reserve Rank of Tndia gold could
be sent abroad to be kept in sate cus-
tody with a Cental Baak. The Re-
serve Bank of India’s intention was to
seek a short term loan apainst the
pledge ot gold sent oui of India. Under
Section 33(5) of the Reserve Bunk of
India Act, Section 3315) of the Reserve
Bank of India has the power to heep
up to 15 per cent of 1ty pold abroad
and the Rescive Bank of India can
take decistons m this regard on its
own. However, for the sake of abun-
dant caution the Reserve Bank of
India consulted the previous Govern-
ment and they agreed with the Resc-
tve Bank of India’s proposed course
of action. When cur Government came
into power. I was aware of the deci-
sion of the Reservo Bank of India as
concurred in by tiie previous Govern-
ment. But I did not consider it wise
to countermand that decision In ex-
ercise of its powers, the Reserve Bank
of India sent abroad 4.8 metric
tonnes of gold on 4th July.
1991 to be kept in safe custody with
the Bank of England. On 7th July, a
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further quantity of 20.%1 tommes was
sent. On 11th July, a further quamtity
of 10,01 tonnes was sent On
18th July, a further quantity of
1209 tonnes was sent. Thus in all,
the Reserve Bank of India has sent
abroad for safe custody with the Bank
of England a total quantity of 46.91
toanes.

Against the pledge of 46.91 tonnes
of gold, the Reserve Bank of India
can borrow for a period of one month
at a time a total sum of abont <400
million to help us tide over the serious
liquidity problems we are now facing.

With the transfer abroad of the
final instalment of gold on I8th July,
the whole operation has been comple-
ted as originally planned ¥For obvious
security reasons, the movements of
gold had necessarily to be done
without prior public announcement.
Hereafter no further goll from the
Reserve Bank of India stock will be
sent abroad.

The export of gold was a painful
necessity However, 1 am confident
that the various measures we have
now taken will, over u period of time,
lead to a significant improvement of
our balance of payments. 1t will he
my sincere effort to work to bring
back to India as early as possible the
gold we have sent ahroad.

(Interruptions)

SHRI NIRMAL KANT! CHAT-
TERJEE (Dum Dum): 1 have sent
a note for clarification. What happen-
ed? (Interruptions)

SHRI BASU DEB ACHARIA
(Bankura) -+ In reply to a yuestion,
some assurance was given by the
Minister.... ...... (Interruptions).

SHR! NIRMAL KANTI CHAT-
TERJEE: Is it troe that during the
period April to June we had an ex-
port surplus? Is it being put to wse?
Is it still high?  (Imerruptions).

MR. SPEAKER: Shri Ahamed.

(Imterruptions)
20..11 LSS/ND/91
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on President’s Address

MR. SPEAKER. Shri Ahamed may
speak now.

18.10 hr.

MOTICN OF THANKS ON THE
PRESIDENT'S ADDRESS Contd.

[English)

SHRI E AHAME®D (Manjeri) Mr.
Speaker. Sir, 1 rise to support the
Motion of Thanks moved by the hon
Membe:, Shri Buta Singh, on behalf
of my Party, the Indian Urion Mus-
lim 1 eague.

Sir, for the last three days, this
Housc has been discussing the Address
of the President All these three days
1 have heen listening to the speeches
made by the hon Members of this
House. particulaily the leaders of the
Parties The Piesident’s Address, Sir,
has prompted the hon. Members of
this House, particularly the leaders of
political parties to

SHRI NIRMAL KANTI CHAT-
TERJEE (Dum Dum) Sir, may 1
draw your attention to one thing? A
Minister of a State Government is pre-
sent in the House. As for as T re-
member, Sir, there was a Ruling in
the L.ok Sabha

SHRI CHITTA DBASU (Barasat):
She made a specch today in the morn-
ing.

SHRI NIRMAL KANTI CHAT-
TERJEE: Mr. Advani will corrobo-
rate this. There is a Ruling in the Lok
Sabha that a Minister of a State Gov-
ernment is not permitted to speak in
the Lok Sabha. In the Rajya Sabha
there is a different directive. Since she
has already spoken, the cntire speech
must be expunged from the proceed-
ings of the House, Sir, T want a Rul-
ing on this.

MR SPEAKER. 1 will look into it.

SHR! RAMESH CHENNITHALA
{Kottayam): Sir, she is a Mcmber of
the Lok Sabhs,
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SHRI NIRMAL KANT! CHAT-
TERJEE: 1 know that. Precisely there
is a Ruling on this. So, he or she will
not be allowed to speak here unlike in
the Rajya Sabha. There is a slight
difference between the rules of Lok
Sabha and Rajya Sabha,

SHRI E, AHAMED: Sir, during
the discussion on the President’s Ad-
dress, it was intercsting to see that
leaders of political partics are hurling
the charges and counter-chaiges es-
pecially with regard to the present-day
economic crisis, May 1 say, Sir, the
present situation is the result of some
of the reckless policies pursued by the
previous  government.  All these
national political partics had their
share in power at some time or the
other barring the left Parties. But
there is no meaning in arguing or hur-
ling the charges and counter-charges
It is time for all of us to 1isc above
the party politics and to sit together
and find solutions to the problems
{acing the country.

Sir, 1 would like to say that the Pre-
sident's Address is a Jocument of poli-
tical and social emancipation of the
country. Many of the leaders have
described the President’s Adciress as
a document containing nothing 1 dis-
agree with that view. According to me,
Sir. this Address ol the President i
the enunciation of the policies of the
present Government in the conteat of
immediate priorities as well a: in the
realisation of the long-term nctional
objectives. The President has depicted
a true picture of what India is today
and he also has promised certain re-
medial measures for solving the pro-
blems. Sir, 1 do not want to take
much of the time of the House on
these matters. but 1 am just inviting
the attention of this House to a very
important matter concerning the coun-
try. The fissiparous tendency is grow-
ing in a dangerous way in the body
politic of this country. This fissiparous
tendency. according to me. Sir. i< not
a law and order problem, not even a

political issue. This i a pro-
dlgm  concerning  the very  unity
‘and i teg{ity of the country. The

, in his address. has men-
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tioned certam measures as to how we
will be able to tackle thesc issues. Un-
fortunately, many of the leaders who
have participated in the discussion
have forgotten to mention the grow-
ing communal and social divide in
this country. Unfortunately in_this
country we find the communal divide
which, according to me. is much worse
a phenomenon and we hare to take
whatever steps possible to contain this
and also put an end to such a pheno-
menon. As a matter of fact, this
malaisc is deep-rooted and we have no
soft option to tide it over. 1 venture
to ask* why are our people quarrelling
in the name of religion? Why are they
being killed in the name of religion?
There is no place for such things in
our religions.

Sir, 1 come from the State of
Kerala which is a very small State. |
feel Kerala can serve as a model for
many northern States in teims of its
tradition of communal harmony,
amity, social progr:ss and political
achicvement. Kerala is a living exam-
ple of communal hirmony where one
can see the peaceful coexistence of
temples, churches and mosques. They
stand side by side as a picture of per-
fect communal harmony. This is the
time for our national leaders to strive
hard to propagate und emulate this
cultural heritage of Kerala. The cul-
tural heritage of herala is an integral
part of Indian heritage. We have been
following truthfully, we have been ad-
hering honestly the principle handed
down to us by no less a person than
Pandit Jawaharlal Nehru. He had said
that the umty of this country is in
diversity. We have been following this
principle all along. Therefore, this is
high time for our people to learn to
tive in perfect harmony.

Sir. thcre are many problems that
the President has mentioned in his
Address. One of which 45 the Babri
Masjid-Ram Janma Bhoomi dispute,
Much has been said about it. There is
a civil case pending before the High
Court Bench at Lucknow. Therefore,
1 do not want to go into the merit of
the case. But. at the very same time,
we have to deal with the political
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aspect of the case. Here, in the name
of this unfortunate dispute many peo-
ple have been killed, H;i)ndus, Muslims,
but all are Indians. Therefore. the
mention made by the President in his
Address with respect to the solution is
a welcome {eature.

Para 9, at page 3. the Address says

“We cannot allow communa! ele-
ments to defile their sanctity by
using such places as wnstruments to
generate  controversy and  discord
Government will make cvery cffort
to find a negotiated settlement to
the Ram Janma 1shoonu-Babri Mas-
jid 1ssue  with due regand to the
sentiments of hoth communities n-
volved.”

This 15, of course, a4 welcome featere
But at the same time. 1 may abo in-
vite the attention ol the Government
10 therr election  Mantlesto, ol ther
Congress Paily which was 1eleased by
no less a person tnan late limented
Shri Rajiv Gandhi. In this  election
manitesto at page 29 on Ram Janma
Bhoomi-Babri Masjid, 1t s stated

“The Congress 15 committed to tind
ng a negotiated settlement ot thi
issue which tully respects the senti-
ments of both commumues mvol-
ved. 1t such a settlement cannot be
reached, all partics must respect the
order and verdict of the court. The
Congress is for the construction of
the Temp'> without dismuntling the
mosque.”

In the President’s Address, 1 do not
find the wording, numely “1f such a
settlement cannot be rcached, all par-
ties must respect the order and ver-
dict of the court” | think, it may be
an omission by oversignt.

Therefore. what 1 venture to say is
that if we try our best to have a nego-
tiated settlement on this burning issue,
it is the duty of everybody to help for
such an amicable scttlement. By
any chance, if we fail to have negoti-
ated settlement, we have to wait for
the verdict of the court. It is the duty
of every citizen in a civilised society
to respect such a verdict of the court
of taw.
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Another important issue, 1 would
like to mention here s with re-
gard to reservation. We always sup-
port the principle v} icservation. But
at the same time. | may say that the
position of the minorities, the Mus-
iims in this country is very much
deplorable. Muslims are 0 be taken
as a backward clays all c.ver the coun-
try. In Kerala, Tamil Nadu and Kar-
nataka. Muslims have been included
as a backward class as  enshrined in
atticles 15 and 16 of the Constitution,
But 1 the whole ot India. it has not
been given Even n the Mandal Com-
mission Report, there ore several ano-
malies. We have given a gualitied sup-
port to the Mandal Commussion rept
with the condition that siich anomalies,
especially with resp:ct to the Muslims
of Kerala should be removed. There-
fore, we are for reservation but we re-
quest that the minorities should be
given special reservation Unless and
usttl such  resemvations  jobs  are
made for the muornes, it will be
difticult for  government to take the
hackward section of the people to the
national mainstream.

18.24 hrs.
in the Chair|

SHRI P M. SAYEED

Theretore, | urge upon the Govern-
ment 1o take necessury steps so as to
mciude the Muslims as a backward
class and to give them special guota in
the reservation, whether it is in the
announced quota oi 27, or hy some
other means.

May 1 also bring te the notice ot
the Government, the present deplo-
rable position of the Muslims in the
service? Their representation in  the
services 18 woefully inadequaic  Mus-
lims representation in the public sec-
tor undertakings is also very low.
Therefore, the Govetnment should
strive hard to make some provision
lor the Muslims in praviding jobs. 1f
necessary, reservation should also be
made. We ase not very much inteves-
ted in giving some Minister or
Ambassadorship to the poor Muslims.
We are rcally interested in getting job
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at grass-root level. 1 hope the Govern-
ment will bear this matter in mind
and take necessary urgent steps

JULY j8.

. Another important pomt | would
like to bring to the attention of the
Government is the security and pro-
tection of the life and property as well
as the honour of the members of the
minority communities

1 very much appreciate the point
made by the President in his Address
with respect to the foimation of 4
composite rapid action force. It is dis-
graceful that the constabulary under
the control of the State Gowvernment
have been taking partisan altitude n
dealing with communal riots There-
fore, this idea that has been gnen by
the late lamented Shri Rajiv Gardin
that such a situation will be dealt with
by forming a composite raprd action
force is a welcome feature und it will
definitely be a sigh of relief if the Gov-
rament will take urgent steps for the
formation of such a rapid action force
to deal with communal nots

May 1 also brng to the notwe of
the Government some of the problems
facing the minorities in the country
such as their difficulties to get admis-
sion in colleges and schoois? Even
now Muslims, as a minority commu-
nity, are very much backward m edu-
cation. Unless and untill the Govern-
ment also extends a helpmng hand, 1t
will be very difficuit for them to get
necessary educational facilitres. | hope
the Government will appreciate these
difficultics of the minority communs-
ties and take appiopriate steps in this
matter.

May [ also mention here Sii. a word
about Jammu and Kushmir? Jammu
and Kashmir is an ntegral part of
India. No force in this country can take
away Jammu and Kashmir fiom our
country. But at the very same t'me,
1 urge upon the Government that the
ordinary man who has the patriotism
and atso faith in the mainland of
India, may also be taken into consi-
deration. The Government and the
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authonties should deal sympathetically
with them. Therefore, the political
process should be initiated in Jammu
and Kashmir. That alone will bring
cvetlasting peace for that province of
India

1 may alko make one point with
regard to the foreign policy of our
Government.  The President has
made elaborate mention with regard
to the foreign policy But during
the last Gulf War period. it so hap-
pened that our Government has given
a wrong signal to the countries in the
Gulf region  The stand taken by
the then Government was very much
confusing It is high time for the
Government of India to remove the
misunderstanding, i any, in the
minds of the rulers of Guif countries
and Government should also take all
necessary measures to improve the
commercial link of India with those
countries, taking into account the
close proxmity and also the possibi-
hty of improving our export.  This
should also be taken note of The
Government should also explore what
arc the commoditics that we will be
able to export to the Gulf countries
But unfortunatcly we do not have
very good salesmanship in that region
Much of our opportunity has been
ignored and much of our resource
has not been tapped as far as this is
concerned Therefore. Sir, again
with all due respect to the Opposition
parties, may 1 say that we would like
to have a consensus as far as the Ad-
ministration of this country is ocon-
cerned  This 15 the time to jom to-
gether and solve the problems facing
this country.

With these few words, 1 support
once again the Motion moved by Shn
Buta Singh and 1 conclude my speech

SHRI IMCHALEMBA  (Naga-
land): Mr. Chairman. Sir, our
chance should have come much car-

Her.  But till today. we are pot
getting the chance at all
MR. CHAIRMAN I have

long list ~ Wc have already decided
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to it late and then finish.

Every
body will get a chance.

SHRI YAIMA SINGH YUMNAM
(Inner Manipur):  Are you main-
tzining any list or are you adopting

pick and choose method?  Arc
you maintaining that?
MR. CHAIRMAN: No. T am

not going by pick and chcose system.
f have been advised by the Speaker
how to proceed. He has given me
the list. Alcady, the list is there.
If you go on arguing like this, we
wili bc further delaying our sitting
here. May 1 seek your cooperation
for doing help to you? Please be
resuming your seat. [ will now ask
Shri Mani Shankar Aiyar to speak.

SHR! PIUS TIRKEY (Alipur-
duary We have becn waiting here
for three days All the parties
should be given the chance.

MR. CHAIRMAN.
bas already been included.
the third speaker.
Speaker’s list.

Your name
You are
according to the

SHR1 MANI SHANKAR AIYAR
{Mayiladuturai):  Sir. T rise to sup-
port the Motion of Thanks.

Sir. the President’s  Address
teflects the couruge and conviction of
a puaity that recognizes its historic
role as the natural party of govern-
nance of this great country of ours
Time and again, our democracy
has affoerded the opportunity to non-
Congress parties (0 demonstrate their
mettle.  Almost always and almost
everywhere - the notable exception
being West Bengal in the last 15
years -the ccuntry and the States
concerncd have turned wearily away
from mnon-Congress misgovernance
and returned to the Party with the
unbroken lineage of 106 years from
Allan  Octavian Hume to Rajiv
Gandhi and now Shri P. V. Nara-
simha Rso.

Sir. 1 urge the Government to act
as it has spoken, without fear and
without inhibition, in consonance with
the great principles and tradition of
the Congress Party and in keeping
with the Congress Munifesto- to the
last will and testament of Shri Rajiv
Gandhu.

1 know--as but two or three other
Members of this House know--how
much the Congress Election Manifesto
was the personal handiwork of Shri
Rajiv Gandhi. There were, of course.
numerous drafts submitted and num-
berless  suggestions made.  These
were considered with attention, sifted
with care. and structured into a
voherent philosophy of action and a
programme of work. But, in the
<nd, it was Rajiv Gandhi's own Mani.
festo, as much in concept as in
detail.  The broad brushstrokes were
his as mu h as was the fine print. |
hopc I am betraying no secrets when
1 say that the release of the Manifesto
was dclayed by over a week because
Shri Raiiv Gandhi wished to go over
it linz by line. clause by clause, para
by para. T do not know why he
wished to pay so much attention to
it.  Perhaps, he had a premonition
of his coming dcath, perhaps it was
merely a reflection of his usual punc-
tiliousness. However that might be,
the fact is that he meticulously craft-
ed a charter of governance for the
Congress Party over the next five
years. Provided we remain true to
the spirit and the vision of Rajiv
Gandhi’s last will and testament,
nothing can deflect the Congress
from remaining, even after the end of
the era of massive majorities, the
natural party of governance, what-
ever the temporary ups and downs of
our electoral fortunes in any particu.
lar election. We fully recognise and
understand the mathematics of the
composition of the Tenth Lok Sabha.
fhere are two fundamental coordi-
nates. One. we are overwhelmingly
the largest Party in the House. Twa,
we are slightly short of a majority.
Therefore, as the Prime Minister un-
derlined, there will have to be much
greater consultation and much grester
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cooperation among all parties to cn-
large the area of understanding and
agreement. This would have been
s0 even if we had secured a comfort-
able majority for, as the Prime Minis-
ter stressed—and 1 quote:

“1 can assure you that I will kecp
my mind open. The Government
mind will be absolutely open to new
ideas, new innovative ideas that
may be coming from any quarter.”

I would request the House, Mr
Speaker, Sir, to contrast the sheer
graciousness of that statement with
the utter gracelessness of some of the
remarks we have been hearmg from
the benches opposite during the de-
bate on this Motion of Thanks
There have been, I am happy to say
some constructive suggestions and
some interesting new avenues of
thought but, by and large, instcad of
responding to_the new spiiit mvoked
by the Prime Minister, the Opposition
have merely opened their old bag ot
tricks: denigration, denunciation and
destructiveness  They seem to think
they have us by the short hairs be-
cause wc are marginally short of a
majority. Let me remind them it
takes two hands to clap. Our hand
is ready. Theirs apparently is not.
So we are treated to homilies about
what they call the “new realities.”

What new realitics?  They wer.
divided when they cohabited on these
Benches. They are divided now on
those. They divided the country
when they ran the Government m 2
comical threc-legged race  They
seek to d'vide the country now that
they are m Opposition.  Theirs was
a politics of opportunism Gowcrq-
ment. Theirs is a politics of expedi-
enoy now in Opposition.

The largest of the Opposition par-
fies does not have even half the stren-
gth of the Congress The loudest of
the Opposition parties would not be
able to fill even one bogie of a rail-
way train, The membership in the
Honse of most other Opposttion
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parties can be counted on the fingers
of one hand.

In the name of consensus, these
warring groupuscules of the Opposi-
tion arc trymg to effect a backdoor
entry into governance  The Govern-
ment must stand warned against such
illegitimate  cfforts to capturc the
levers of power. This Government
15 our Government.  This Govern-
ment is a Congress Government. Our
duty 1 limited to carrying with us
our allies, such as the Anna Dravida
Munnetra Kazhagam  For the rest
we will, of course, consult the Oppo-
sition, but It them not forget that
consultation is being undertaken in
the higher nterest of the nation, 1t
cannot be a trap to turn the hunter
mto the hunted

Issuc by 1ssue we must see how we
wan carry our programmes through
That will require consensus, concilia-
tion and concord  But not consen-
sus born out of cowardicc  Nor
conciliation  bred out of cowering
Nor. mndeed. concord nurtured on
cringing It must mean consensus
consistent with the cardinal principles
of the Congress heritage. 1t must
mean conciliation consistent with the
Congress  tradition  of carrymg the
nation with 1t It must mean con-
cord consistent  with Congress con-
cepts and the Congress vision

If. on this hasis. the cooperation of
sections of the Opposition 1s available
on specific 1ssues, we welcome that
cooperation, we welcome every eftort
to widen arcas of agreement and put
.side areas of disagreement  But if
cooperation consistent with our prin-
caples is not forthcoming on key issues
that brook no delay. then we have
no fear of returning to the people—
for democracy decrees that the ulti-
mate arbiter 15 always the people.

Merely to survive. no Congress
government  can become a BJP
government in disguise- -4 kind of
wolf 1n sheep’s clothing, no Congress
governmeat can become a Left Front
government in disguisc a kind of
wolf in wolf’s clothing. ner, indeed,
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can amy Congress government become
a National Front government in dis-
guise—-a kind of sheep in sheep’s
clothing. No. Sir, we must remain
ourselves  We are the party of the
Freedom Movement; the Party of
Mahatma Gandhi, Pandit Jawaharlal
Nehru, Lai Babadur Shastri and
Indira Gandhi. We are the Party
of Rajiv Gandhi. We are now the
party of Shri P. V. Narasimha Rao.
We cannot be the party of that former
Prime Minister who told us about all
the pressures from abroad which he
claimed that were subjecting us to
decision making at the behest of foreig-
ners  He is one who buckled like a
man of straw in the face of Amcrican
‘mperialism and allowed American war
planes to be refuelled on our soil,
when the Americans were conducting
an imperialist war against a fellow
Asian country.

The President’s Address may lack
the philosophical musings of Syed
Shahabuddm, the blood and thunder
ot Shri Somnath Chatterji’s oratory,
the ritual incantation of *“Jai Sri
Ram” of the BJP It may, indecd.
read in places, likc as Syed Shaha-
buddin observed like an office note.
But an office note has the inestimable
advantage of constituting a program-
me of work to be carried out over the
next twelve months. It is a princi-
pled programme, it is a practical pro-
gramme, it is a pragmatic program-
me.  Almost everything that i1s in
it cannot but attract the support of
everyone or almost everyone in this
House. May I specifically refer, in
this context. to the desperately nceded
programme to supply of drinking
water to cvery village. which the
Government propose to name after
Rajiv  Gandhi? 1 am sure all or
most sections of the House would
wish to support us on such issues,

There are however, some other is-
sues, more controversial in naturc.
For example, the firm stand taken in
;;e President’s Address on ligislation

regard to preserving the status quo
of places of worship as on Indepen-
dence Duy 1947 the Ram Jagma.

bhoomi-Babri Masjid dispute. On
such issues, it is the Congress’ view
that must prevail, whatcver be the
consequences We cannot, in the
name of consenus, forsake our secu-
lansm and let ourselves be drowned
by the waves of saffron that are threa-
tening to engulf from behind such
basically decent, rational men as Ad-
vaniji, Atalji and Jaswantji. They
are the victims of the Frankenstein
which they themselves have created.
There is no need for the rest of the
House -or, indecd, the country to
suffer a similar fate

In conclusion, Mr. Speaker, Sir, 1
must draw attention to a i
lacuna 1n the President's Address.
There is no  mention at all of the
Panchayati Ra) and Negarpalika
Constitution Amendment Bills drafted
by the Rajiv Gandhi government
and defcated on the floor of the Rajya
Sabha by a tiny handful of votes. Our
Manifesto had promised to bring that
legislation  before Parliament in this
Budget scssion.

Of course. as the Prime Minister
pointed out in his r:K(liy to the debate
on the Votc of Confidence. Constitu-
tional legislation is distinctly diffe-
rent to othcr legislation. As we
command less than half the votes in
this House (and the position is much
the same in the o House), we
cannot hope to pass such far-reaching
Constitutional Amendments without
an accretion of support from the
Opposition Benches.  But there is
always scope for bringing the Pan-
chayati Raj and Nagarpalika Bills
forward in their entirety, as drafted
by Rajiv Gandhi, to Parliament and
then, if necessary. referring them to
a Joint or Select Committee for fur-
ther consideration,

Given the crucial importance which
Shri Rajiv Gandhi attached to saving
our democracy by granting Constitu-
tional protection to democracy at
the grassroots, I would ﬁl‘ead with
the Government to clarify on
on these Constitutional amendments
when it replies to this dobate.
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MR, CHAIRMAN: Mr. Char
speak now. ks 1o

(Interruptions)

SHR! PIUS TIRKEY: Will we not
get & chance to speak? (Interruprions!

MR. CHAIRMAN: Mr. Speaker
was here for one hour und 1 have
just now occupied the Chair. Now,
you have seen that three important
opposition leaders continuously speak-
ing in this House. From the ruling
party only Mr. Mani Shankar Aiyar
spoke. I am calling out the names
according to the list cdrawn already
As per that list, I am gomg. Detini-
tely everyone of you will be getting
his chance. Kindly bear with me now.
Mr. Charles.

(Imeerruptions)

SHRI PIUS TIRKEY One after
another, only the Congress Mcmbers
are speaking. (Inserruptions)

[Transtation)

MR. CHAIRMAN: What is the
matter now? All the Members of
your party are on the list T try to
accommodate everybody. After Atal
Bihari Vajpayee three oppuosition lea-
ders spoke. Your namez is there, vou
will get a chance to speak

(Irterruptions)

[English)
SHR1 PIUS TIRKEY: I have my
own party ard I have my right to
. I am waiting for the oppor-
tunity. (Interruptions)

[Translation]

SHRI BHAGWAN SHANKAR
RAWAT (Agra): Sir, my suggestion
is that you should give oppurtunity
to all the Members on the List.

[English]

MR. CHAIRMAN: Shri Tirkey.
you spe 8 senior Member, you know
the procedure. After all, we have o
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conduct the business of the House.
Please bcar with me. We have al-
ready eatended the time of the House

(Imerruptions)

MR. CHAIRMAN It all of you
talk together, how will 1 take a deci-
sion?

(Interruptionsy

SHRI NIRMAL KANTI CHAT-
[ERJEE In the Ninth Lok Sabha 1
was in the Pancl of Chanman. My
eaperience was that either the Speaker
or the Deputy Speaker or whoever is
in the Chair makes an initial arran-
gement of speakers [u the course of
the debate, some re-doimy of the list
has to be done It alwavs 1ects with
the Member who is  nccupymg the
Chair at the moment. to alter any
suggestion which may have been left
by the earlter Chairinan  Therefore
what | want to submt 14 that there
must have been some <hpping some-
where  When Group A with four
Members in the House has not been
called upon to speak Group B with
onlv one Mcmber has alreadv been
called upon to speak  So. what 1
want ‘o say is that there must have
been some mistake  the lict  This
kind of priority is seldom ndulged m
by the Chair This is my experience
of the Ninth Lok Sabha 1 was in
the Rajya Sabha zarlier to that 1
know that this is what i< happening
Therefore. T humbly request that all
of them may be accommadated today
itself. (Interruptions)

MR CHAIRMAN I accept #t
Definitely they will be accommodated
What I was tellimg is that all the
three opposition leaders Shri Vajpa-
yee, Shri V.P. Sineh ard Shri Chandra
Shekhar have spoken just now Then
only Shri Mani Shankar Aijvar spoke.

(Interruptions)

MR CHAIRMAN' Do not bring
in party mames here  We have taken
all these things into account. Now,
Mr. Charles,

(Interruptions)
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SHRI PIUS TIRKEY: You have
just now promised me and tojd that
I would be the third speaker. ‘mrer-
ruptions)

MR. CHAIRMAN: Evervone will
get his chance.

(Imterruptions)

SHRI PIUS TIRKEY: You have
told me that I would be the third
speaker. Why have you changed your
own dectsion? 1 want to put it on
record. (Interruptions)

MR. CHAIRMAN. No, 1 have not
said that.

(Interruptions)

SHRI PIUS TIRKEY' Ye.. you
have said that I would be the third
speaker and that my name was there
1 am waiting for the third number
What is the decision that you have
taken?

MR CHAIRMAN. You have mi~-
understood. 1 told you that accord-
ing to the list given, you are the
third speaker. These are. Mr Mam
Shankar Aiyar, Mr. Charles and then
Mr. Tirkey.

(Interruptions)

MR. CHAIRMAN: T would requ-
est all the hon. Members to bear with
me. If you go on arguing for the
chance that who will speak first, |
think, we will be losing our time.

{Transtatior)

SHRI K. P. REDDAIAH (Machh-
lipatnam): Mr. Chairman Sir, you
read out all the names that are in
the list.

MR. CHAIRMAN: All of them
are there. Your name is also these
Shri K. P. Reddaiah.

(Interruptions)

[Emglish]

SHRI MUKUL BALKRISHNA
WASNIK (Buldana): May I seek a
clarification? If we are not able to
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get time, can we lay our speech oo
the Table of the House so that it
goes on the record of the House (/n-
terruptions)

SHRI VILAS MUTTEMWAR
(Chimur) I have also been waiting
for my turn. (Imerruptions)

MR. CHAIRMAN Mr. Chatles.
(Inserruptions)

SHRI IMCHALEMBA. All the
major political parties have exceeded
the time given to them. There are
also parties lika us who have not been
given time and we represent a State.
What abo .t us? We have given our
names

MR CHAIRMAN Mr. Speaker
has alrcadv given these four names:
Mr Mam Shankar Aiyar. Mr. Char-
les and Mr Tirkey and Mr. Mangal
Ram Prenn He has taken oue from
BJP. one from Janata Dal. that is,
Mr V P. Smph and one from Samaj-
wad1 Janata Dal.

(Inverruptions)

MR. CHAIRMAN: You are from
Nagaland Members from <mall small
States and regions are there You all
will be getting your turn. Therefore,
kindly bear with me. Let us shorten
the speech.

(Inserruptions)

MR CHAIRMAN. You have al-
ready wasted 15 minutes. Three per-
sons could have been accommodated.

SHRI MUKUL BALKRISHNA
WASNIK: Sir, is it the complete list
of speakers?

MR. CHAIRMAN: No, no.
(Inserruptions)

MR. CHAIRMAN: Mr Charles...

SHRI A. CHARLES (Trivandrum):
Sir, I stand to support the Motion of
Thanks on the sident’s  Address
moved by hon. Shri Buta Singh.
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bR CHAIRMAN: Kindly be

SHRI A. CHARLES: 1 have been
waiting for the last two days. Kindly
beaf with me. We had been patient-
ly listening when hon. Members from
the.Opposmon were speaking. We are
;gajo)my of the Members. (Interrup-
ions,

SHRI PIUS TIRKEY: Don’t boast
about your majority. {(Interruptions)

SHRI A. CHARLES: 1 have been
called by the Chair. (Interruptions)

_The President in his Address has
given a broad outline of action to be
taken during the next onc year. Be-
fore going into the details of those
programmes, with a deep sense of
sorrow, 1 have to pay my respect and
homsage to our great departed leader
Shri Rajiv Gandhi. The brutal assas-
sination of Shri Rajiv Gandhi has
shaken the conscience of the people
all over the world as has been rightly
pointed out by the Rashtrapati. As
has been rightly pointed out by Rash-
trapatiji it was at & moment of grave
crisis in the history of our nation that
Shri Rajiv Gandhi was compelled to
take the leadership to guide the
destinies of this t nation. Sir, at
times he used to encoyrage and give
us a new hope to the frustrated mil-
lions of the country....#® guided the
couptry to the penacles & glory with-
in a short span of tim¢ but quite un-
fortunately, the destabilising forces
both are within and outside the coun-
try had been very unkind to him. I
do not want to mention any name in
this connection. 1 have been hearing
with rapt attention the speeches made
by most of the leaders on the other
side. Our respectable colleague. hon.
Vajpayee said, while he started his
speech, that there is a national crisis.
The national crisis is not only one.
It is political crisis, it is social crisis,
it is moral crisis, it is economic crisis.
But after mentioning all this, he had
dwelt at length only on the economic
crisis which we are facing in the
country now.
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Sir, in one or two minutes, 1 may
mention about the political, social
and moral crisis which the respect-
able Member had ncntioned here.
Sir, who is responsible for the present
social and moral crisis? I plead with
the Members on the other side to
search their hearts, if any, for the
reply. 1 had the privilege or the for-
tune or the misfortune 10 have been
the Member of Eighth and Ninth
Lok Sabha. What was happening in
the Eighth Lok Sabha? Shri Rajiv
Gandhi, at an hour of crisis, when
the whole world thought that our
unity and integrity was lost by the
cruel and inhuman assassination of
our dear Indraji, when the whole
country was burning, was compelled
and persuaded to assume the leader-
ship of this great country. With
painful heart, I may say that the peo-
ple who were around him. the people
whom he had trusted. people who bad
always supported him joined hands
with the destablishing forces and sim-
ply betrayed him. It is a sad story.
So, social and moral crisis that the
country now facing is only because
of the conspiracy of the destabilishing
forces at that time. But now I am
very sorry to say that thc former
Prime Minister who spoke for about
more than an hour spent about twenty
minutes on Mandal Commission
alone. I belong to a backward com-
munity. I had even to discontinue
my studies in my younger days as T
was unable to pay my fees. And so,
1 know the agony of the poor. com-
mon and a backward man With a
painful heart, I may say that the then
Prime Minister, while he was issuing
the order to implement the Mandal
Commission Report, had betrayed the
whole backward community of this
country ..(Interruptions)...The former
Prime Minister had asked a pointed
question as to why this Government
is reluctant to give a reply to the
order issued by the Supreme Court.
I am not the person to answer. I am
sure that the Treasury Benches will
give a proper answer at the appro-
priate time. But, through you. may
T ask a small question? How did he
issue the orders for implementing the
Mandal Commission? Tt was 8 suo



317 Motion of Thanks ASADHA 27, 1913 (SAKA) on President's Address 318

motu statement made by him, It was
not an order issued by him. Like
Buddha, one fine night, wisdom daw-
ned on him and it appeared to him
that 52 per cent of the backward
communities of the whole nation have
been betrayed for the last 25 ycars.
In that period of 25 years. he had
been the Congress Chief Minister of
Uttar Pradesh also. Every diop of
blood in that person is of the Con-
gress. But he defected from the Con-
gress and he was recewved with gar-
I?gds by hon. Members on the other
side.

19.00 hrs.

He hay been praised as a saint.
What did he do? While issuing the
Suo motn statement, he has not re-
leased the list of backward commu-
nities chgible for rescrvation. That
was a total betrayal. 1 ask him whe-
ther he stands by the list of backward
communities mentioned in the report
of the Mandal Commission. Sir, the
problem is not merely giving reserva-
tions to the backward communities.
The real problem is about the list,
There are 3743 communities includ-
ed in the list. What did he say while
issuing the order? We all know that
the order was issued just to stab the
Tau whom he removed just hke a
sweeper without even giving a show
cause notice. After all it was his poli-
tics. It is their busincss and we have
nothing to do with it But what has
happened is this. The order did not
contain the list of commumtics. It
sunply stated that 27 per cent of the
rescrvations would bz given for the
backward communitics and the list
had to be prepared duly from the
list given in the Mandal Report and
the lists in all the States. Why did he
not release the list. He was the Prime
Minister then. If he were really sin-
cere towards the backward commu-
nity, he should have prepared the list.
Now we find it very strange when he
asks the present Prime Minister why
in these two weeks he has not pre-
pared the list. This is very surprising

Shri Paswan is not here. 1 wanted
to ask him a few juestions. In those
days when he was a cabinet Minister
1 met him and ] pleaded with him
why the converted Christians {from the
Scheduled Castes should not be given
the privilege when he cxtended the
same privilege to Neo-Buddhists. But
he refused to do that. What was his
calculation? He did some simple ari-
thmetic. 27 per cent reservation for
52 per cent population belonging to
backward communities. V. P. Singhji,
Paswanji and Yadavji prepared the
arithmetic. With 52 pet cent of back-
ward people and 22 per cent of sche-
duled castes and scheduled tribes,
they have 74 per cent of the total
population of the country in their
pockets. With this calculation in
mind, they asked the President to
dissolve this august House. On these
communal lines, they wanted to go to
the people straight. The President

did not give his permussion. All of
us know the whole thing and it is
history now.

Sir, I am reminded of a story. There
was a school teacher in the pre-inde-
pendent India. Nowadays the teachers
are an organised lot and they are
very powerful. Because of their or-
ganised power nobody can touch
them whether they teach or not, whe-
ther they go to school or not, But in
those days, the tuture of a teacher
depended entirely on the report of
the schools inspector. A poor primary
school teacher was teaching arith-
metic to the Fifth Standard students,
when the schools inspector came to
a visit. He put a question: “If the
length of the class room is 20 feet
and the width of the room is 10 feet,
what is my age?” The tecacher was
shocked. He thought that it was some
new arithmetic not known to him. He
asked all the 30 students one by one.
One of the boys who was very intelli-
gent, answered that his age was 40.
It happened to be the exact age of
that inspector. He was surprised and
patted the boy and asked him how
he arrived at the answer, The
said that it was very simple. He had
an elder brother who was go years old
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and he was half mad. The school
teacher must definitely be 40 to put
such a question, This 1s the arith-
metic of Shri V. P. Singh too.
What wdas your  strength in the
Ninth Lok Sabha? And what is your
strength now in the Tenth Lok Sabha.
That is why 1 am reminded of this
story.

AN HON. MEMBER: You are al]
smiles, even though you too do not
have a simple majority!

SHR1 A. CHARLES: Though we
are short by a few, we have got the
will of the people. We have the support
ol the people.

The former Prime Miniter talked
about consensus., He started his
Prime Ministership with a consensus.
He had said that everything will be
done with a consensus I want to ask
my BJP and Lettist friends orve ques-
tion. Did he consult them when he 1ssu-
ed the order regarding implementation
of this controversial Mandal Com-
mission’s Report?

He even failed to consult them
when he betrayed the whole nation
by playing the communal card. He
divided the country. 1 am sure the
historians will record that here is the
man who has brought the entie coun-
try into a crisis by playing «ommunal
and caste cards, Now, he says the pre-
sent Government has taken a unilate-
ral decision and that amount to non-
consensus. What was that decision
which he took? What right has he got
to ask this Government that we are
taking a unilateral decision? We are
for consensus. On issues, we consult
everybody. One of the hon. Member
has just mentioned about Panchayati
Raj Bill. Who opposed that Bill?
In that 30 per cent reservation for
women was there. Who betrayed at
that time? I challenge if that Bill is
introduced here. are you prepared to
support it.
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We stand committed to that Bill?
We stand committed to the people. 1
want to mention something about the
Industrial Policy and also about Fis-
cal Policy but due to lack of time, I
am not going to touch these topics.

So many changes are being brought
forward throughout the world. Even
in the Sovict Union, large changes
have come But unfortunately, our
friends in the opposition who come
from Kerala and West Bengal cannot
understand those changes We are for
changes We are for progress,

So, with all the strength at my com-
mand. | stand to support the Motion
of Thanks.

[Translanon]

SURI PIYUS TIRKEY (Alipur-
duar): Mr Chairman, Sir. 1 have got
an onportunity to speak after a long
wait 1 would like to draw your atten-
ron to a matter which no other Mem-
ber has pomted out. I would like to
tead out what 15 mentioned in Article
244(1) and (2) of the Constitution of
India 1t is about Scheduled Castes
and Scheduled Tribes. After going
through 1t, one comes to know how
much justice Congress Government
has done to them. Over and over
agan it 15 repeated that a lot is being
done for them. Reservation is being
made for them. These things are
mentioned in the speeches of almost
all big leaders. But they do not follow
what is provided there in the Cons-
titution.

[English]

Article 244(1) and (2) of the Con-
stitution says:

“The provisions of the Sixth Sche-
dule shall apply to the administra-
tion of the tribal areas as are spe-
cified there.” How far the Congress
Government, in its rule, implement-
ed the provisions? This is my ques-
tion. Have they done so? I ask the
Ministry, the Government of India
and the ruling party to go through
the Constitution of India,
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[Translation]

Justice should be meted out to them.
They are not beggers who want your
pity or protection. They want their
rights. They are being suppressed and
denied jobs. It should be borne in
mind that they do not want your pity.
This was what Shri V. P, Singh want-
ed. The backward classes do not want
to live on mercy. They want their
rights and equality. That is why
Congress joined hands with the BJP
and made the Government fall and
now the former is talking of doing a
lot for the SCs/STs. Dams are being
constructed and factories are being set
up and lakhs of people are getting dis-
placed. Where are they being rehabi-
litated? Has anything been thought
about them. For whom is the dam be-
ing constructed? Lakhs of poor people
are getting displaced in Adivasi areas.
Where should they go? Some of them
get compensation whereas some do
not get anything. This matter should
be seriously considered. This is why
terrorism and atrocities are increasing
Naxilism is on an increase in the tri-
bal areas. What is the reason behind
it? The poor are being suppressed by
the high castes for their selfish inte-
rests. Every year foreign exchange
worth seven hundred and a fifty crore
is earned. But what is the use? It is
not used for primary education in
these areas. People have been befool-
ed. Some Members say that there
would be ‘Hindu Rastra’ (Nation).
About Hindus T would like to point
out that the President is a Brahmin.
the Vice President, Prime Minister,
Chairman of the Planning Commission
and  Chief Election Commissioner
Shri- Sheshan are all Brahmins and
Hindus. T am not abusing the Brah-
mins. They are depriving -them of
the rights provided to them under the

Constitution. It has been categorically
stated therein. There was agitation in
Nagaland and North East. After lot
of bloodshed they gave them their
due. The Congress Government under-
stands the language of gun only. It
listens to those who . fight for their
rights: If it continues things will
22—11/LSS/ND/91
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deteriorate throughout the country. I
dare say, this Government is blind. It
cannot look. There was a report re-
cently that 40 million hectares of
land can be saved from the fury bloods.
Tribal projects have been formulated
but never implemented. Pollution of
river Ganga is another problem. The
need of the hour is to first save those
40 million hectares of land. Report
says that with timely step 33 million
hectares of land can be saved. There
is large scale land erosion in West
Bengal because of river Ganga. Big
villages and fertile land is likely to be
submerged therein. The Government
policies are not correct, Townships
and colonies are coming up on fertile
land. They do not have a soft corner
for the farmers, If they wanted to do
something concrete for them they
should leave fertile lands and set up

colonies and Five Star Hotels in the
deserts in Rajasthan. Townships are
coming up on thousands of acres of
fertile land.. The farmers and poor
are being exploited. The poor
living in slums in Delhi do not have
anything to eat and they try
to get the left overs  from - dust
bins and dumps. 1 have seen this
with my own eyes.. The poor people
do not even  have roof over their
heads in Bombay, Calcutta and Delhi,
whereas we are under the burden of
heavy debt and are pledging our gold
and smuggling Tndian currency. Is this
the concept of free India. Such a Gov-
ernment -cannot run for long. That is
why the people have not given full
mandate to the ruling party. It is
a lame Government. I therefore urge
the Government to seek cooperate of
all. The mistakes of the previous' re-
gimes, when you were i power should
be rfectified otherwise the people. of
the country will never forglve you.
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All of you have taken the oath of
allegiance to the constitution of India
and it specifically mentions about the
Government’s duty to protect the in-
terests of the Scheduled Castes and
Scheduled Tribes. Tomorrow itself
you should infroduce a Bill to make
special provisions for areas marked as
backward in all the States of the
Country. You can either set up auto-
nomous districts or autonomous re-
gions.

[English] .

I will ask the Government to go
through the Constitution and do the
needful immediately.

[vansla'tz'on']~ )

SHRI. MANGAL RAM PREMI
(B!Jnor): Sir, I rise to oppose the Mo-
tion of Thanks on the President’s
Address. - T wanted to say somie thing
particularly to Shri Buta Singh, who
has moved this Motion. Unfortuna-
tely he is not present in the House,
at the moment.” The hon. Members
have raised almost every issue but one
thing ‘that 'surprised me was that not
a single Member considered it neces-
sary to. raise the-issue of the problems
being faced by about five lakh sanitary
workers in ‘the couniry. Shri Buta
Singh is'considered as a crusader for
the cause of these people and it is
said that their upliftment is of atmost
concern to him, but when he joined
the Cabinet few years back. he did not
make any- effort to miprove their lot
and he too forgot them. 1 would like
to draw thé attention of the House
towards their living conditions. These
sanitary’ workers, who work in
Municipal  Corporations,  Notified
Areas, Zilla Parishads and villages, are
hot paid salaries for eight to nine
months.- They are engaged on a daily
wage basis and are exvloited. Those
who make Joud proclamatious about
democracy and those who have been
administering the country for about
forty years have along been mute
spectators to the exploitation of these
sanitary, workers. - No effort has been
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made to make their jobs permanent.
They are being exploited. When India
attained independence, the population
was estimated to 35 to 40 crores and it
is said that today we are 85 crores
although I feel that it is near about
100 crorzs. However. the number of
sanitary workers has not increased in
proportion to the increase in the popu-
lation and consequently the burden of
maintaining cleanliness and sanitation
has fallen on their shoulders. Is the
Government providing any assistance
to them? Has the Government ever
thought of uplifting them, iriproving
their standard of living, of providing
them facilities to which thev are en-
titled? Unfortunately, nothing is being
done for them. Instead, they are being
exploited further. T would like to tell
you what’s happening at B.H.ELL.
(Bharat Heavy Electricals Limited).
Hardwar. Contractors are entrusted
with the work of sanitation. They are
charging 40 to 50 rupees per sanitary
worker but the contractor gives only
Rs. 10/- per worker. Why is it so?
Why that poor fellow is being exploit-
ed like this? Had Shri Buta Singh
been present in the House. ther\; cer-
tainly T would have remainded him of
the ‘loud 'proclamations he had made
about improving the lot of these un-
fortunate people and also the‘fact'thgtt
he never raised this issue even once 1n
this august House, once he ioined the
Union® -Cabinet. T wonder whether
there is a single hon. Member, who
hast’t been benefited by these peonle.
but they never deemod it necessary to
bring to the rotice of House. the tra-
gedy of these poor peopie. jred

' Sir. T oppose the Motion of Thanks
to the President’s Address. precisely
because nothing has heen =aid about
them in the Address.. You can 20
through it and verify the authenti-
city of what T am saying.

MANY HON. MEMBERS: You
are ‘right.- =, ] '

SHRT MANGAL RAM PREML
T would like to tell the Honse and the
Government that  although thev are
weak, they have got the potential to
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make life hell for each onc of us. Hell
would break loose, if they decide to
use the broom-their most potent wea-
pon, n order to seek justice. 1f they
stop working for just eight days, India
would be facing a disastrous situation.
Epidemics will spread. This is a com-
munity, which serves the society, by
putting its own life and health at
stake. Perhaps, that is the reason why
they have been ignored in the Presi-
dent’s Address and negiected by the
Government. Congress Governments
have been responsible for this conti-
nuous exploitation over the years.

Mr. Chairman, Sir, if you look at
the condition of the sanitary workers
in schools, you will
they have been working there for 15
to 16 rupees or 25 rupees or a maxi-
mum of 50 rupees. When the sala-
ries of teachers, the peons can be in-
creased. then why not of these people.
If it has not been done, it is simply
because the Government is not sincere
about their welfare, Whether it is at
the District Ievel or the Block level,
these people are engaged as watchmen-
cum-safai Karamchari. They are paid
so meagre salary that they are nat
able to properly maintain their fami-
lies. They are not in a position to
provide proper education to their
children and if at all some of them
manage to get education, he is asked
to do the sanitation work. At many
places. these children are made to
work during day and night and if
ever they are found enjoying some
spare time, they are compelled to
bring fodder for the buffaloes.

Sir, through you, I would like to
tell the Government that it should pay
more attention to these people. The
fall of the Government is imminent,
if it is not done, T appeal to the
Government to make their jobs per-
manent and to consider them as Gov-
ernment servants. In notified areas,
towns. and municipalities why they are
not employed on_a permanent basis
and paid regular salary? If it is not
done. then how these people can keep
their- bodv “and soul together? T re-
quest the Government to make arran-
gement for the payment of their

{ind that although-

salary through banks or post-offices.
Otherwise they would be in trouble
and consequently, they can create pro-
blems for others as well. If they are
not paid, their children would re-
main an educated and would have a
bleak future.

They are forced to pay bribes rang-
ing up to 10,000 rupees to get the job
of a sweeper. Reservation has become
the in-thing. Harijans, backward cla-
sses etc., all of them enjoy the bene-
fits of reservation. I wonder why. this
benefit of reservation in job, is not
extended to these people? Why they
are not being provided with such
facilities? I urge upon all the hon.
Members to give a suggestion to the
Government...... (Interruptions). This
is not mere rhetoric, Sir, a large sec-
tion of our society is being exploited
and T am just highlighting it. I would
not like to take much of your time
but certainly I would like to urge
upon the Government to declare them
as Government servants and pay their
salaries regularly as their condition is
deteriorating. As far as I know, in
the villages, these people lead a hand
to mouth existence. There. they are
given S kllograms foodgrain and one
‘Roti’ per -day. Why ‘Safai Karam.
charis’ are not engaged at the block-
level? Tt would not only help in
maintaining cleanliness in villages, but
also in small towns where heaps of
waste are a common sight. The local
authorities admonish them and they
are warned of suspension, but these
sanitary workers do not get adequate
time to cope up with such a heavy
workload.. According to the Manual
Report the number of sanitary workers
should be increased, their salaries
should be paid in time and they
should be treated as Government ser-
vants.

Sir; T would like to sav one more
thing. If the birthday of Pronhet Mo-
hammed could be declared as a
public holiday, then whv not of Val-
miki? After all. Maharishi Val-
miki did so much for this countrv. he
enriched Hindu society and vphilnso-
phy with his immortal epic the ‘Ram-
ayana’. He prophesied that Lord Shri
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Ram would reincarnate after ten
thousand years and save mankind. I
would like the Government to declare
‘Valmiki Jayanti’ as a public holi-
day, to respect the sentiments of these
people. With these words, T conclude
and oppose this Motion once again.

[English]

SHRI YAIMA SINGH YUMNAM
(Inner Manipur): At the outset, 1
would like to express my urhappiness
on behalf of my colleagues who are
Hon. Members for treating us as un-
touchables. We have come hcre from
very far away places in the northeas-
tern area  like Manipur, Nagaland.
border areas of Assam. We expected
that while giving chance the treatment
will be state-wise. First you may
give preference to bigger States. But
after that the smaller States may also
be given chance. But when vou treat
party-wise, we may not get a chance.
We regret for this.

Sir, 1 risc to oppose this Motion.
The President in his  Address has
rightly mentioned that the sitvation in
Assam, Nagaland and Manipur has
continued to cause concern. This is
because there are troubles in  Assam,
in Nagaland and in Manipur. In
Manipur. as you know, up-till now
there has been in force the Special
Powers to the Armed Forces Act.
Please imagine under what circumst-
ances it might have been enforced.
This is not enforced in other States
having special status. 1t is enforced
in Manipur. in Nagaland and in some
parts of Assam. Why is it so? 1
would like to bring before this House
the seriousness of the situation and
the circumstances prevailing there.

Sir, I hope.' I shall not be misunder-
stood as parochial when T refer to the
affairs of Manipur only because the
time at my disposal is almost over.
As you know, Manipur has got stra-
tegic border area bordering Burma
and other parts of India. This Mani-
pur State was a native State. It mer-
ged with India only in-the year 1949.
The Maharaja of this Staté was forc-
ed to sign the merger agreement. The
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Maharaja signed it under duress. So,
in this way, the Manipur became a
part and parcel of India. But the
people feel quite disappointed by this
merger. Some sections of these young-
sters took arms and rose in revolt
against the Central Government be-
cause these youngsters felt that they
have been betrayed. The situation
had been created by the negligence of
they Government of India. I am bring-
ing this fact before the House.

Sir. Manipur was an independent
sovereign State upto 1891. It fought
for the last war of Independence with
the British in the year 1891. It was
the last State in India to fall before
the Britishers who took it in  1891.
But, still the Britishers gave it State-
hood by allowing it to be a native
State. According to the merger agree-
ment, the people expected that they
would be treated weil, but they are
quite  disappointed now. As you
know. Sir, Thomas Pane had said:
“Where there is liberty, there is my
home”, but Gandhiji said: “Where
there is no liberty. there is my home”.
With that spirit, of Gandhiji, our be-
loved Prime Minister Late Nehruji
visited Manipur and at that time he
asked for giving away the Kabow
Valley to Burma, which was a part
of Manipur. At first, the people re-
sented to it. They did not agree to it.
But Nehruji wanted to give it away
to Burma because at that times Neh-
ruji wanted to do this favour to Burma
because he wanted to be friendly with
that country...(Interruptions).

MR. CHAIRMAN: Mr. Yumnam,
your time is over.

SHRI YAIMA SINGH YUM-
NAM: 1 will take some more time,
Sir.

MR. CHAIRMAN: You have al-
ready taken five minutes...
(Interruptions)

SHRI YAIMA SINGH YUM-
NAM: Sir, T have spoken for more
than twentyfive years in the Assembly.
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the
I must take some time

This is my ‘maiden speech in
House. So,
more.

So, Sir, in lieu of parting away
this Kabow Valley from Manipur, the
people asked for something from
Nehruji and he agreed to it. But it
was not so formal. He agreed that
the Manipuri language must be made
one of the national language in VIII
schedule. After Nehruji. we pleaded
it with Shrimati Indira Gandhi. I took
a depuftation and met Shrimati Indira
Gandhi and she agreed to some ex-
tent, although it was not announced
officially. I was given a chance to see
her when I had gone to attend a Con-
ference of the Presiding Officers in
Calcutta, Shri Bal Ram Jakhar was
the Speaker. He was presiding over
the Conference. 1T was summoned
from Calcutta by Shrimati Indira
Gandhi while she was the Prime
Minister. It was on that very ill-
fated day that 1 was summoned from
Calcutta to see her. [ took permis-
sion from Shri Bal Ram Jakhar and
went to meet her. But on that very
ill-fated day, as soon as I arrived in
Delhi, Shrimati Indira Gandhi was
killed. The plane was late by about
fifteen minutes, otherwise 1 could
have met her and I could have even
averted the very ill-fated incident.

Shrimati Indira Gandhi had agreed
to some extent, although it was not
announced officially that Manipuri
language should be included in the
Eighth Schedule of the Constitution
and it should be recognised as a na-
tional language. Other leaders of this
House, like Advaniji, leader of the
BJP, have accepted that Manipuri
language should be included in the
Eighth Schedule of the Constitution.
The Leader of the Opposition, Shri
Advani announced it in a public
meeting at Imphal. The other Left
parties, including CPI, CPI(M), have
committed it to their manifesto that
Nepali and Manipuri languages will
be included in the VIII Schedule of
the Constitution.  Shri V.P. Singh,
while he was the Prime Minister,
almost took a decision on it and in
fact he conveyed a message tc us
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through the Chief Minister, Manipur
that he is going to announce it in
a convocation function of Manipur
University in Manipur. 1 am glad
to find that our senior Member, Shri
Indrajit Gupta and others have also
put up an amendment to the effect
that they will support this move of

inclusion of Manipuri in the VIII
Schedule of the Constitution of
India.  So, almost all the parties,

National Front and other Left Parties,
B.J.P. have committed for the inclu-
sion of the Manipuri and Nepali
languages in the VIII Schedule of the
Constitution. I also hope that the
Congress(I) Party will endorse it and
I hope the Government will put up
a Bill for this purpose.

Now, about the richness of the
language, I need not say much. T
would only say that the renowned
scholar ~ Shri Suniti Kumar Chatter-
jee, a doyen of Indian languages
remarked that this Manipuri language
is the most developed in all the
Tibeto-Burman Speech family. And
to give the justification for accepting
this language to be the national lan-
guage, I would like to give some
points only. It is the mother tongue
of about two million people. It is
the official language in the State.
The Manipur State Assembly has
passed a Resolution to this effect and
an Act has been enacted.

It is the Court language,
the lower courts. It is a major
Indian language. - It is the medium
of instruction of examinations from
the primary level to the post-graduate
level. It is recognised by the Sahitya
Academy of the country.

used in

MR. CHAIRMAN: Hon’ble
Member may please wind up. You
have taken fifteen minutes. You

may now wind up.

SHRI YAIMA SINGH YUM-
NAM:  Sir, the Manipuri language
has all the justification for the recog-
nition as a national language of the
country. Hence, I urge the Govern-
ment for bringing a proposal in the
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form of a Bill so that the Constitution
can be amended suitably to includs
Manipuri, as well as Nepali langua-
ges, in the VIII Schedule of the
Constituticn of India.

Coming to the other matter that I
have put up in the form of amend-
ment, I would like to mention one
thing. As you know, there are seven
constitu:ncies of the Manipur Assem-
bly which have now fallen vacant.
The. Hon’ble Specaker of the Assem-
bly has disqualified seven M.L.As.
frora the membership of the Assem-
bly.

SHRI MORESHWAR SAVE (Au-

rangabad):  Sir, there is no quorum
in the House.
MR. CHAIRMAN: Let the

quorum bell be rung.

MR. CHAIRMAN:  Now, there
is a quorum. Shri Yaima Singh
Yumnam may continue. Mr. Yum-
nam, you have already taken. morc
than 20 minutes. So,, kindly wind
up your speech.

. SHRI K.P. REDDAIAH: He has
already taken 35 minutes, I have
got the record, and you are telling
that you will give time for a new
Member to give his maiden speech.

MR. CHAIRMAN: What to do?
Your collezgues should cooperate.

SHRI YAIMA SINGH YUM-
NAM: Mr. Chairman, since the
leader of the opposition has now en-
tered in the House I have to repeat
again about the Manipuri language.
Shri Advaniji addressed a public
meeting at Imphal and very sympa-
thetically he assured the public that
he will take up this issue of Manipuri
language for inclusion of this language
in the Constitution. ‘

'~ MR. CHAIRMAN: Please wind
up. )
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SHRI YAIMA SINGH YUM-
NAM: I am very happy to-know
that the BIP will be supporting-it.

MR. CHAIRMAN: Please wind
up, you have already taken 20 minu-
tes.  All other Members are wait-
ing.  Please wind up now and co-
operate with the Chair.

SHRI YAIMA SINGH YUM-
NAM: : Sir, in Manipur, the Spea-
ker of the Manipur Assembly, by
his order which was issued on 24th
July. 1990, disqualified seven MLAs
because of their defection.

MR. CHAIRMAN: The hon.
Member should speak on the Presi-
dent’s Address. You have already
taken more than 25 minutes and it is
very difficult for me to accommodate.
other Members. 1 would request
you to kindly wind up now.

SHRI YAIMA
NAM : Sir, for almost ome year
now, the Govt. have not filled up
those seven vacancies in the Assem-
bly. I would like to ask the Govern-
ment to. tell whether the people of
those seven  constituencies will be
left without any representation in the
Assembly.  In Delhi, the capital of
the country, at least one of the roads
in capital should be named after the
great martyr who fought for the cause
of Manipur and for the emotional in-
tegration of the people of the coun-
try.

SINGH YUM-

PROF. MEIJINLING KAMSON
{Outer Manipur):  Mr. Chairman,
Sir, T want to clarify one point. The
hon. Member has given some wrong
information.” -In Manipur, no doubt
these seven MLAs were disqualified,
but the case is still pending in the
Supreme Court. ~ In view of- that
there is no question of having any
election there. _So, the people are
not deprived of their representation.

{Interrupfionsy =
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~MR: CHAIRMAN: You need
not. reply- to -his -clarification:- You
can ‘wind up now. I am going to
call the next Member.

SHRI YAIMA SINGH YUM-
NAM:  Sir, I am not given enough
time to speak.  So, in protest T con-
clude my speech now.

MR. CHAIRMAN: It is very
unfair that you have made such a

remark on the Chair. Now, Mr.
Jeevarathinam.

[Translation)

_*SHRI R. JEEVARATHINAM
(Arakkon_am): Hon’ble Chairman,
Sir, T wish to say a few words in

support of the Motion of Thanks on
the President’s Address.

Hon’ble  President of India, Shri
R. Venkataraman is a great states-
man.

s His public life spans over a
period of more than half a century.
In shaping the destiny of the naticn,
he had and he still has a major role.

The country is undergoing crisis
after crisis for the past 2 years. Hon’
ble President has ably assisted in tac-
kling all the crises. ~ He helped de-
mocracy to take deep roots. I, there-
fore, thank the Hon’ble President
on behalf of this august House,

The people of the nation have rla-
ced their faith in Hon’ble Prime
Minister. Shri P.V. Narasimha Rao
and his Finance Minister and they
hope that there will be a solution to

all the economic problems facing the
country.

All those persons who have come
to this House from North India in
the name of Ram were at one point
of time or the other, supporters of
colonolialists. They were the per-
sons who rejoiced over the assassina-
tion of Mahatma Gandhi and distri-
buted sweets to celebrate the occa-
sion. Today, they are in the House

*Translation of the speech- originally -

delivered in Tamil.

under the umberella of a different or-
ganisation. Whatever may be their
past, I would appeal to them to ex-
tend their cooperation to this Govern-
ment.

If there was no Mahatma Gandhi,
we would not have got our freedom.
if there was no Nehru, there would
not have been any democracy in this
country. I and you would not have
come to this House.

The patron Leader of DMK, Shri
E.V. Ramasamy Periyar opposed the
freedom  struggle. The present
leader of DMK has joined hands
with the LTTE which brutally assas-
sinated the youthful Prime Minister,
Shri Rajiv Gandhi in a bomb blast.
The DMK Government which was in
power for the past 2 years did not
check the growth of LTTE. The
DMK Govt. in the State and the
Janata Dal Govt. at the Centre were
responsible for the kind of situation
in Tamil Nadu in which we had to
sacrifice a Prime Minister. Both
the parties were taught a good lesson
in the last elections.

20.00 hrs.

Let me now come to the drinking
water problem. There is _acute
shortage of drinking water in my
Arakkonam  Parliamentary Constitu-
ency. I request the Hon’ble Minis-
ter to immediately provide the neces-
sary financial assistance to the State
to tide over the problem.

SHR1 MORESHWAR SAVE (Au-

rangabad):  There is no quorum,
Sir.
MR. CHAIRMAN: Let the

quorum bell be rung.

(Interruptions.)

MR. CHAIRMAN: Nothing will
go on record. e b

N L L
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SHRI MORESHWAR SAVE (Au-

rangabad):  There is no quorum,
Sir.
* MR. CHAIRMAN: Let the

quorum bell be rung.
{Interruptions.)
MR. CHAIRMAN: Quorum bell
is ringing.  Nothing will go on re-
cord. :

(Interruptions.y*

JULY 18, 1991

on President’s Address 336

MR. CHAIRMAN: There being
no quorum the House. stands adjour-
ned to meet again tomorrow at 11
AM,

20.06 hrs.

The Lok Sabha then adjourned
till Eleven of the Clock on
Friday, July 19, 1991 Asadha
28, 1913 (Saka)

*Not recorded.
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